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LOJ[ SA'BHA DEBATES 

LOK SABHA 

Friday, November, 21, 198~/KartlkQ JO, 
1908 (Saka) 

Sbri Sanaka Bucbbikotaiab passed away 
on t November, 1986, at the age or 67 
ytars. 

. The !,ok Sabha met at Eleven o/Ihe Clock. 

Shri Vadehi Charan Parashar was a 
member of the Third Lok Sabba durin. 
1962-67 repres,enting Sbj'lpuri constituency 
of Madbya Prad~sb . Earlier, he bad been 
a m~mber of 'the then OwaJior and Madhya 
Bharat State Legislative Assemblies during 
1945-48 and 1948 ... 52 respectively and 
later of the Madhya Pradesh Legislative 
Assembly dtjring 1957-62. 

fSHRI SHARAD DIGHE I" Ihe Chair) 

BITUARY REFERENCES 

fEnglish] 

MR. CHAIRMAN: I have to inform 
the House of the sad demise of four of our 
former colleagues, namely Sarvashri Jnani 
Ram, Sanaka Buchhikotaiah, Vadebi Cbaran 
Parashar and Vishnu Sharan DUblish. 

A well known social w()rker. Shri Para ... 
shar worked for the removal of untoucha-
bility and for the upliftment of weaker 
sections of society. He also fought for era-
dication of i11iteracy and ban on child 
marriages. He was an, ardent advocate of 
Gram Swarajya through Gram Panchayats. 

Shri J"ani Ram was a member of tbe 
Provisional Parliament during 1950-52 from 
the State of Bihar. 

An agrfcu1turist by profession, Shrj Ram 
was interested in the Kisan and Cooperative 
movements. An eminent social worker, he 
worked for the we1fare of weaker sections of 
society. 

Shri Jnani Ram "passed away at Hazari .. 
baah on 23rd October, 1986. at the age of 
79 y-ears. 

Shri Sanaka 8uchhikotaiah was a 
member of the First Lok Sabba during 
1952-'57 representing Masulipatnam consti. 
tuency of the the,n composite State of 
Madras. 

A wen known s9cial worker, he worked 
activ¢ly for 'remarriage of widows. He' also 
look "active part in the &iBIU' J).10vemenf. 

" 

An ac1vocate by profession. he took active 
part in the spread of Cooperative movement 
and served as a member in the Central 
Committee of Internatibnal Cooperative 
Alliance, London. He also served as Mini!\t~r 
in the tben State of Owalior and as Chief 
Administrator of the erstwllile State of 
Madhya Bhaf8t. A widely travelled person. 
he was the Editor of some periodicals. 

Shri Parashar passed away at New Delhi 
on 4 November, 1986, at tbe age of 76 
years. 

Shri Vishnu Sharan Dublisb' was a 
Member of the Second Lok Sabba during 
1957 .. 62 re1)resccting Sardhana constituency 

" of Uttar Pradesh. Earlier. he had been a 
Member of the Uttar Pradesh Legislative 
Assembly duriog 1946-56. 

" A veteran freedom fighter, Shri Dubli,.h 
took active part in the freec om struBaJe 
from his early age and sufferc-d imprisonment 
sever,J times. He spent as maD)' as 1 8 1ears 
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In jail. including 8 year. in the Andamans. 
He· was one of those convicted in the Kakori 
Conspiracy casc. An eminent social worker 9 

Shri Dublisb worked for the welfare of the 
downtrodden. 

Shri Dublish passed away at Meerut on 
11 November, 1986, at the age of 87 
yean. 

We deeply mourn the loss of these friends 
and I am sure the House will join me in 
conveying our condolences to the bereaved 
families. 

The House may now stand in sf Jence for 
• abort while to express its sorrow. 

(The Members then stood I" silence f()r 
a ~ho't while). 

QRAL ANSWERS TO QUESTIONS 

[EnglishJ 

Central assistance for revl vat of sick 
mills in Orissa 

·265. SHRI LAKSHMAN MALLICK: 
Will the Minister of TEXTILES be pJeased 
to state: 

(a) whether the State Government of 
Orissa bas approached Union Government 
for reviving the sick textile mills with the 
financial assistance of Union Government; 
and 

(b) if so. the details regarding the 
cooperation extended by Union Government 
in favour of the State Government of Orissa 
a)ongwith its programmes? 

THE DEPUT-Y MINISTER IN THE 
MINISTRY OF TEXTILES (SHRJ S. 
KRISHNA KUMAR): (a' According to 
available information, tbe Government of 
Orissa have not made any such proposal for 
direct financial assistance from the Union 
Government. 

(b) Do~s not ~ri~e in view of (a) above'. 

8HRl LAKSHMA~ MALLICK: May 
I know from the Hon. Minister the; number 
and the. names of the sick' tex1 ile units in 
Orissa and how many of them are closed and 
the total number of workers affected 'by the 
closure of the uDits, and their rohabilita-
tion? 

SHRI S. KRISHNA KUMAR: Sir, 
the nodal agency for examining the sjckness 
of textile units set up consequent on the 
declaration of the new textile po1icy bas 
examined 69 mills and details of these mills 
were referred to this nodal agency by the 
monitoring cell established in the office of 
the Textile Commissioner, Bombay. Only 
one case of sick mill had been referred to 
the nodal agency among the 13 mills in 
Orissa. ·The Orissa Spinning Mills Ltd., 
Rajganjpuf, which has been lying closed for 
long time has been sanctioned rehabilitation 
package as a result of which it was reopened 
on 23. t 0.198 5. The other textile mills are 
either under the NTC or the Orissa Textiles 
Corporation or under the cooperative sector ..... 
We have no information whether any of 
them is closed and no report has been sent 
to us that any of them is sick. 

SHRI LAKSHMAN MALLICK : Sir, 
wilt the Soc. Minister state how much soft 
loan for the revival of sick textile mills in 
Orissa has been provided and al10tted by 
the Government of Orissa in the year 1948-
85 and 1985·86. 

SHRI S. KRISHNA KUMAR: Sir, the 
soft loans are disbursed by the IDBI and· as 
I said, only in one single case of a mill in 
Orissa the package has been sanctioned. I 
do not have at the moment, the details of 
this loan already disbursed except that the 
rehabilitation package has begun to be 
implemented. 

SHRI SRIBAl LA V PANIGRAHI : Sir, 
I would 'like to know, through you, from 
the Hon. Minister one thing. The Bhaskar 
Textile Mills, Jharsuguda, which was one or 
the sick textile mills taken over by the 
Government of Orissa. started functioning 
2nd October, 1985. Sir, altnougb the name 
sugsests, that Bhaskar Textile Mill is a 
textile mill, in fact this is a spinning mill 
witbout any provision or producing textile 
cloth. There was a commitment given by the 



Chief ·Minister OD the reOpenlnl day ,alto 
that it would soon be con,'erted into textile 
unit of producing cloth. Really. fund is tbe 
problem there. Will the Government of India 
come forward to aive financial assistance to 
tbe States to. convert this Bhaskar Textile 
Mill into a· fuU·fledaed textile mill ? 

SHRI S. KRISHNA KUMAR: The 
only ",.,modernisation scheme implemented by 
the Government of India is through the 
lOBI and other financial institutions at 
national leve1.. There is DO schcme to directly 
assist any of the public sector textile mills 
which are under the aegis of the State 
Government. It is up to tbe State Govern-
ment to prepare a rebabilitation project 
report for the mill, give its support from 
the budgetary resources and approach the 
financial institutions for a suitable rehabili-
tation package. 

SHRI SRIBALLAV PANIGRAHI: 
Then. what is the role of the Textile Ministry 
here" in rehabilitating sick units in the 
State from different public sector 1 . 

SHRI S. KRISHNA KUMAR: The 
Textile Ministry has a very comprehensive 
scheme for the amelioration of the textile 
industry. Textile modernisation fund to the 
extent of Rs. 750 crores has already bc:en 
created. There is a rationalisation scheme 
for labour and there is another scheme for 
turning around the M ITC system of milJs 
which are under the Central public sector. 

SHRI BRAJAMOHAN MOHANTY 
A sick unit has sometimes been closed down 
and again reopened and the Governn1eot of 
India is extending financial asc;istance. May 
I know from "the Hon. MiD'ister whether 
any personnel policy or auidelines are given 
by the Goverement of I ndia to the concer-
ned" mi11s or to the industry concerned in the 
matter of absorbing the persons who were 
working earlier in tbese mills? Jf Dot, 
whether the Government will consider issuing 
such guidelines now ? 

SHRI S. KRISHNA KUMAR: Out of 
1,0 15 textile mills in the country, 1 2 S are 
under the National Textile Corporations.; 
and with reference to these Centt'lll public 

sector uodertakin... there are strict aulde-
Unes . as regards persoJ1nel maoagement as 
wett as rationalisation of labour. There ate 
several mills under the State Textile- Corpora-
tions and others under tbe cooperativo 

. manaaement. The rest are under tbe private 
sector. With respect to tbeso· mills, personnel 
policies' as well as staff position are looked 
ioto at the time of examination of sickness 
when reports come before us. 

[Trans/at Ion) 

SHRI RAM PY ARE PANIKA 
(Robertsgaoj) : Mr. Chairman, Sir, it is 
true that the Government has initiated several 
programmes during the 'past many years for 
reviving the sick textile mills and has revived 
them as well. Besides_ the Government has 
provided financial assistance of Rs. 250 
crores to the j ute mills and it has also been 
providing assistance from time to time. I 
want to know whether the Government 
would set up a technical advisory committee 
which may examioe the inter se priority of 
tbe various mi lis before such loans are 
sanctioned to 1hem, i.e. which mill needs 
assisfao(;e first and which is to be taken up 
at a later date? Sir, it is because this is' not 
done that there is mismanagement in the 
mills, due to w'hich 52 per cent of the' units 
are closed. Only 2 pcr cent of the units are 
not functioning on account of labour strike. 
Th,!se people are very clever. They pressurise 
the Governnlcnt to get financial assistance 
for modernising the mills and blame the 
labour for all the probJenlS that have been 
erc·ated. Will the Hon. Minister assure the 
House that the Government will set up such 
a technical advisory committee which may 
study the problems of aU the textile units 
including the jute mills and sive suggestions, 
which the Government will follow while 
sanctioning funds to the textile mills? 

[English) 

SHRt S. KRISHNA KUMAR: It is 
precisely for this reason that as adumbra ted 
in the Textile Policy Resolution, a nodal" 
agency has been set up by the Government 
of India •. The primary responsibility of this 
nodal ~gency is to examine tbe viability O( 
otherwise of each of these milJs. to examine 
the re·asons for their sickness, to monitor 
sickness and to coordinate' with th.e national 



level . fin.acinl _paci. .to formQ1ate and 
im,PJemeot .. ".babilitatioa p~k..,s .. 
. '. ~' 

DR.. DATTA SAMANT: The Hoo; 
Minister while tepJyinl ,1-11 these questions, has 
liveD aU these reSponsibilities to tile Finance 
Depattmool, Tho Hon. Finance Min"ister is 
here •. Rs. "I'SO ct'Ore:s of . soft. loans are given 

,at t~ rate of 6- t I per cent' and up to 
Marcb, 1984-be may correc't mc-about 
Ra. 400 crores arc given to the various 
mills of tbe country. Tremendous moderni· 
&ation programmo is soiog OD through lOBI 
and o,tber sources. Tbe particular textile mag-
nate i,l1 Bombay where you find tbe Century 
MiU$. Birla., is making Rs. 20 crores profit. 
BUT tbe other two Birla mills are sick in 
T.milnadu and bere. They are just handed 
over to the Han. Government. and Minister. 
Su,ch a type of phenomenon is going on and 
there is no coordination V;hatsoever in tbe 
tex.tile policy. Please;: do not level all these, 
issues to the State Governments, Our Prime 
Minister one day said that ··We will look 
arler only 100 mills.'" That is correct. All 
tbe other 300- 400 mills will gradually come 
to NTC. A loan of Rs. 750 crotes bas been 
sanctioned. About Rs. 100 crores is for the 
investment of the share capita) in this Five 
Y.:ar Plan. They already received Rs. 4 
crores. You may ~orrect me. The whole 
intention is to have more quota, to have 
more exports. But anything of that sort is 
Dot beina done. 

Then Hon. ,M inister bad said about the 
rehabilitation of the workers. Pleuse bear 
with me when I say that no proviiion is 
there for the rchabilttation of workers who 
win be retrenched because of modernisation. 
He is only mistaken. It is for the closeres 
only. 

Therefore, I am asking a categorical 
question that While giving su~h loans, the 
whole working of these text ile mills for a 
large number of years should be considered 
by tbe Government and instead of leaving it 
to the textile magnat.es' choice. whether the 
Government j~ aoing to monitor and have 
the sehenu:s if the minimum number of 
workers 'will be retrenched and if at aU there 
is re,trenchment. it will be votu~tary and it 
will be properly' compensated and rehabili-
tated. Is the Government ,oiog to brioa 
about aD)' leais1ation for that? 

e,· 
, ~\ ' 

SHill S. KIUSHNA K.UMAR.: .' The 
te,.;h.e modcrqJ_~joq" scheme lay. d,()wQ cbe' 
.qideli~s uD~e.r wh.iCb oacb of these teXt.l. 
mills will bo sanctioned tbC loa't\$ :by tho 
appropriate oationallevell~~ina inatitutlolll. 
It -is th~ fC&.pons.ibiUty, '0'. tbo aod~l aloney in 
which the 'Goverllrn~~t is a part. as well as 
representatives of the State Governments who 
are tbere, to. onsure that tbe loans are san~ 
Honod properly, apart f-rom the inbuUt safe-' 
guards complimented by tbe nation'a1 level 
lending institution itself. 

It is incorrect to say that modernisation 
ipso facto results in retrenchment. On the other 
hand, due to the flexible policy as a result of 
the textile policy with regard to increase in 
spindlage and Joomage which is now aHowed, 
even if some rationalisatiun is required as a 
result of particular modernisation projects, 
surplus labour can be employed in the mills 
itself and also as the Hon. Member is aware, 
no modernisation scheme is implemented 
without an agreement with the labour in tbe 
concerned textile mills. 

DR., DATTA SAMANT : 
workers are thrown out in Bombay. 

40,000 

SHRI ~. KRISHNA KUMAR : Modernj~ 
sation bas been acknowledged as one of 
'the nlost important steps which have to be 
taken by the Government and the textile 
industry, to put this industry 00 a proper 
footing which is ncces;-,ary in the long-term 
interests of tbe labour. Rationalisation 
scheme is implemented along with n1odernj .. 
sation. The Hon. Member is correct that when 
labour becomes surplus, rehabilitation scheme 
is imp1emented to alleviate whatever suffering 
there is for tbe labour, so that the labour can 
find alternative employment. The rebabilitation 
scheme is implemented only when the mills 
are closed with the permission of the State 
Government under the Indu~trial Disputes 
Act. 

Disparity in salaries of Central 
GovernDlent and public sector' 

employees 

*266. SHRl K. KUNJAMBU : Will 
the Minister of FINANCB be pleased to 
state : .. 

(a) whether disparity exists betwccn the 
salary and other emoluments .. of . the Central 
Government employees and. employccs of .tho 

, public sector; . 



" (b) if sO. the tatio tbeJ.oof;' 'Dd' ' 

(0) ~be efforts made so far to brina down 
tbis dispa,rit)' ,and the results achieved? 

THE MINISTER OF STATE IN THE 
DS'PARTMENT OF EXPBNDl~'URE IN 
'tHE MINISTR.Y OF FINANCE (SHRI 
B. K. GAbaVI) : (a) to (c): A st'atemcnt is 
given below. 

Statement 

(a) and (b). While the existence of dis-
parity between the salary and emoluments of 
Central Government employees and those of 
the Public Sector cannot be denied, it is not 
possible to work out tbe ratio because of 
(i) the multiplicity of grades in the Public 
Sector Undertakings not an1enable to be 
equated with the grades exisiting in the 
Central Government and variety of allowan-
ces and (U) the different type of structure of 
functions in the Public Sector. 

(c) The Fourth Central Pay Commissinn 
have recently examined this aspect. The 
Commission have staled jn their Report tbat. 
the Public Sector Undertakings have been 
created by Government for specified purposes 
and they have adopted their own pay struc-
ture. The nature of work there and the 
conditions of service are different. The pay 
structure and the conditions of service of the 
Central Government employees have to be 
determined on their own merits. To quote 
the Commission "The structure of emolu-
ments in' public sector undertakings is no 
doubt relevant for the purpose of forming 
o~r views about tbe emoluments of central 
80vernment employees and we have kept it 
in view while formulating our proposals." 

SHRI K. KUNJAMBU : Sir, the Hon. 
Minister in his reply has stated tbat it is 
difticuh to work out the ratio. H~ bas also' 
stated that the nature of the work of Central 
Gbvernment employees is different from that 
of the employees of tbe Public Sector Under-
takings. It is, difficult to believe that this is 
tbe case. We have asserted tbe principle of 
equal pay for equal work. This be ins so, 
what efforts can be made by the Govern ... 
ment to brina abotit some kind of parity in 
the wales ? " 

SHill B. 1(.. GADHYI : Sir, with reaard 
to the ratio, it bu already been stated in :tbo 
stat~rnent itself tbat it because of tbe mUlti-
plicity of arados in tbe " PubUe Sector Under-
takinp Dot ameaable "0 be equated witb the 
srades e"istinB~' in tbe Cetl'tra~'Governme~t 
aDd the variety of allowances and the dHfereat' 
type of structure of functiolls in tbe Public 
Sector. tbe ratio could not be decided. 
With regard to parjty in the pay scales, they 
are not identical. The Pay ~ommi8sion so 
examined this aspect. The Pay Commis-
sion has stated tbat the structure emoluments 
in the. Public Sector Undertakinas is no 
doubt relevant for the purpose of forming 
our views about the emoluments of 
Central G\Jvernment employees and we have 
kept it in view while f{lrmulating our pro-
posals. There cannot be a parity for various 
reasons of differences between the working 
and modalities of tbe two sectors. Howe:ver, 
I would. say that under the new pay-scales of 
the Government employees, the disparity bas 
been a little narrowed down but it cannot be 
brought at par. 

SHRI K. KUNJAMBU : The Pay Com-
mission has not deaJ t with this question of 
parity. Does tbe Government propose to 
examine this question again ? 1 would also 
like to know whether there is any proposal 
to formulate a national wage policy? 

SHRI B. K. OADHVl: Presently, it is 
not under considera tioo to establish any 
Commission to bril'g about parity between 
,tbe Public Sector Undertakings' pay-scales 
and the Oovernnlcnt pay~scales. 

SHRI BASUDEB ACHARIA: There is 
stiU wide disparity between the wages of 
Government employees and the employees 
of Public Sector Undertakings. The wale 
agreement for the St~el and Coal workers·' 
are now due and their wages will be increas-
ed, after tbis asreement. If tbe aareement is 
anivcd at, then tbis disparity will be further 
increased. There is wide disparity also in 
the pay~scaJes between the lowest and the 
highest categorjes of employees.· Is it not a 
fact tbat most 'of the organised trade unions 
and association of Government employees 
bave demanded a parity in the wages and 
same pay for same nature of job. For 
example. wben a driver takes a.. soods-train 
of, iron -ore to tbe Steel Factory aDd tbo ' 
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of tb~ Steel Factory ta~es that aoOds .. train in-
side tho Stt,el factory t in tbat case why tbere 
sbould' be difference in the pay-scale between 
these two, drivers. The reason given bere is 
that the Public Sector Uodertakioas bavo 
beeD created lly the ,Government for speci-
fied purposes and they have adopted their 
own pli,Y"ltructure and the nature of work 
there and the conditions of ,srvices are 
different. If the nature of work and the 
cC9nditioDs are the same, why should there 
be tbis disparity between tbe Government 
employees and the employees of the public 
sector undertakings? 

SHRI B. K. OADHVI : The nature and 
conditions of working in government service 
and in the public sector undertakings are not 
the same. 'Even the Pay Commission bas 
commented tha t wage revisions arc taking 
pJace frequently after every three or four 
years in public sector undertakings while the 
Pay Commission f9r government employees 
was established after 13 years. It has also 
been commented upon that in the public sec-
tor undertakings-the Pay Commission has 
come to tbe conclusion-productivity and 
capacity to pay have not been kept in view 
while reviewing the emoluments. So far as 
parity is concerned. when the Pay Commis-
sion was established, the Government itself, 
after the setting up of the Commission. the 
Department of Personnel and Training speci-
fically referred among others tbe issue of 
wage parity to the Pay Commission for its 
consideration. Therefore, this item was taken 
out of the forum of the National Council of 
Joint CODsuJta1ive machinery. The Pay 
Commission examined it and tben formulated 
its views that parity could not be brought 
about for various reasons. 

SHRI MADAN PANDEY: The Report 
of the Fourth PdY Commission has created 
a flutter in the whole country. The employees 
of three or four State Governments have 
gone 00 strike. The working class of the 
pubHc sector undertakings are also looking 
towards them. Looking into all these facts. 
will the HOD. Minister Jet us know whether 
the implementation of tbe Fourth Pay Com-
mission Report has created anomalies bet .. 
Ween tbe va rious 'pay .cales and whether 
they are going to take allY curative mea sures 
to (omove thoso anomalies. If su.;h measufOS 

are to,. be taken" wby sbould tIley not be 
tak~D before the ·.damaae, is . done ? 

SHRI B. K. OADHVI.: The Pourth, 
Pay Commission was ,established for the 
purpose of examinina the pay scales. of the 
employees of the Government of India 
and not of ,the State Governments. The' 
State Governments have their own Com-
missions. 1 would like to inform tbe Hon. 
Member tbat in Government of India only 
after 13 years this Pay Commission was 
estabHsbed and it examined the whole thing 
whereas in tbe States,' as the Hon. Member 
might be awale, in these 13 years about 
two or three Pay Commissions must have 
gone into the question and revised their pay' 
scales. So far as the pay scales of the: State 
Government emplo),ees are concerned, it is 
the duty of the State Governmellts to look 
iDto them and Government of India has got 
nothing to 40 about it. 

SHRI SYED SHAHABUDDIN: I do 
not think -it is quite right to say that the 
job in the Government and in the public 
~ector are ipso facto different when tbe job 
description is the same. We know that there 
are high wage islands and \\<e al60 know 
that there is disparity not 0nJy in the same 
job be1wcen the government and the public 
seeter hut even within the same industrial 
sector, as the wage structures among the 
various units thereof vary from one another. 
We also kn()w that, within the broader 
public sector, from one sub-sector to an-
other, there is a wide disparity. We also 
know, Mr. Chairman. tbat this is simply a 
matter of management whether you fun a 
service departDlentaUy or whether you run 
it as a public limited company. Only 
recently,. the Telephone Department was 
shifted from tbe control of the Department 
and given the form of a Corporation, One 
does not, and cannot really, accept this view 
that the problem of disparity does Dot exist. 
The problem does exist and a]so affects in 
another way: many of the high level jobs in 
tbe publ ic sector are manned by persons on 
deputation from government service; there 
is sometimes a rusb towards the public 
sector, a lateral rusb, and there is a reluc .. 
tance to move back to the Department 
concerned. Therefore, 1 would like to know 
whether the Government does or does not 
admit as a matter of policy tbat thesl"! 
disparities under tbe Common Proaicientiat 
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appointment, between Government service 
,and service' in' tbe Public Sector, should 
be 'l;".edueed and brought on par as far as 
possible. 

SUR} B. K. GADHVI: We do believe 
that there are disparities. One does Dot say 
that tbere is parity betwecoD the pay-scales 
of the Gov"rnment employees and the pay 
scales of the employees of the public sector 
undertakings. But the- point is that inhially 
the pay seales and other conditions in the 
public sector undertak iogs were broadly in 
comparison with those of the Government 
servants. However, later on when the pay-
revisions in the public sector went on, the 
disparity bas also' increased. As I stated,. 
even by thi~ pay commission the disparity 
has been tried to be brought closer and some 
percentage of disparity has been brought 
down-. 

[Transla I ionJ 

SHRI RAM NAGINA MISHRA 
(Salempur) : ,Mr. Chairman, Sir, just now 
the Hon. Minister has s'tatcd that it is the 
responsibility of the State Government to 
look into tbe pay-scales of its employees. 
but you cannot evade your lesponsibility by 
taking this plea. You can see the disparity 
between the pay-scales of the Central 
Government employees and the pay- scales 
of the State Government employees. As a 
consequence, the whole Government work 
in Uttar Pradesh Rajasthan and Andhra 
Pradesh has been para]ysed and yet you are 
saying that it is the responsibility of the Slate 
Government. After all, what is the extra 
work being done b) a cle'rk or a driver of 
tbe Central Government that he is getting 
morc salary than hili couoterpurts in the 

, States? I cannot understand this. You 
cannot evade your responsibility by taking 
the plea that it is the responsibility of the 
States. Today, if Uttar Pradesh accepts the 
demands of its employees, then it will have 
to shoulder the burden of an additional 
~xpenditure of Rs. 800 crores. From where 
wi11 the G'overnment get so mucb of morey, 
Its tetal income is Rs. 1400 crores and it 
bas to ,spend Rs. t 700 ~rores on the salaries 
of its emp1oyees. How is it feasible? I 

,think 'Uttar Pradesh contributes the maxi-
mum to the Central Exchequer. This issue 
concerns the whole country. ]f, you adopt 
suCh critoria tben tbe cntiN: c'ountry would 

be in turmoil and the Government win Dot 
be able to carry Oft with the development 
works easily. It would always face problems. 
It' is, therefore, necessary to fotmulate a 
national policy in this regard. I want to 
k now whether in view of the existing circums-
tance. the Government will consider the 
formulation of a national policy. by which 
the di~parity between the pay·scates of the 
employees of the centre and. those of the 
employees bf the States will be redu~d 
considerably" 

MR. CHAIRMAN! It is enough. It is 
quite a ]ong que~tion~ let the Hon. Minister 
reply. 

SHRI B. K. GADHVI: As a matter of 
principle. it is only the parents who are 
supposed to take care of their babies. There .. 
fore, the employees of the Uttar Pradesh 
Government .•. (Interruptions). 

MR. CHAIRMAN: First, you should 
Ihten to the Hon. Minister's reply. 

SHRI B. K. GADHVI: It is for the 
Government of Uttar Pradesh to decide 
what pay scales are to be given to its 
employees. It had set up a separate Pay 
Commission earJier as well and it had 
neither sought the permis[)ion of the Centre 
nor cha·nged its decision .according to our 
judgement. If the employees there have any 
demands then it must take a decision with· 
out being compelled by anyone. 

(Interrupt ions) 

SHRI V. TULSIRAM: It is true that 
it is for the parents to take care of their 
babies and we sball take care 'Of our baby_ 
But problems arise when we arc asked to 
look after the father as well. They plead 
for more money. Give them more funds. 
they will take care of their babies tbem ... 
se1ves. 

SHRI B. K. GADHVI: 1 can under-
stand what be wants to say .•. (Interruptions) ••• 
But it i.s the restxlDsibiJity of the State 
Government· to fix the sa)a ry and ot.her 
emoluments of its employees. The Central 
Government is responsible for implementing 
the new pay-scales for its empJo~s. but it 
cannot fund it from its own resourccs. So 
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tar -.. ,funC;Un. ¢' the other i.sues are 
concerned,. for tbat, Cflrtain fo,rmulae ar:e 
altcady ,tber,o. T.be financial management ~f 
-every State' is its owa affair. the ecDtraJ 

, Government cannot ioterfere in it in any 
wa, ••. (/"IIJr.,"Pllo~s) 

MR. CHAIRMAN : It is enough. 

SHItI RAM NAG INA MISHRA: When 
there is so much of disparity between the 
employees of the Central Government and 
tbe State Government employees. then is it 
aot your responsibility to bring about parity 
in this regard ? 

(Interrupt ionl) 

[English) 

MR. CHAIRMAN: Please don't reply. 

SHRI AJOY BISWAS; Disparity exists 
not only between the Central Government 
employees and the public sector employees 
but .also between the Centre, State and the 
Pubhc sector undertaking employees .. 

{Trans/a I Ion} 

SHRI GIRDHARf LAL VYAS: Mr. 
Chairman, Sir, tbtj Indian Government 
. should .•. (Interrupt lOlls) 

SHRI BASUDEB ACHARIA: This is 
the responsibility of the Indian Government. 

[English] 

MR. CHAIRMAN:, You may raise 
half-an-hour discussion. 

SHRI BASUDED ACHARIA: Sit:. you 
allow balf-an-hour discussion on disparity 
of wages between Centra) and public sector 
employees. 

[Translation] 

SHRI NARESH CHANDRA CHATUR-
VaOJ: Mr. Chairman. Sir. the em.pJoyees 
of tbe Uttar Pradesh Government must be 
paid. 

(Interruplions) 

Tbis would Qot work .•• (lttterruptJons) .•• 

(&glllh) 
SHRl 'AIOY BISWAS: It is 'd,ge to 

. the OCQoomic policy of the Government· and 
after the implementation of the Fog'rtb Pay 
Commission recommendations the lap of 
disparity between the State and Central 
emploYees bas been widened. So .it is not 
possible for the State Government to 
implement the Fourtl,l Pay Commission 
recommendations because of paucity of 
funds with the State Governmerits. Accord-
j ng to the fifteenth La bour Conference you 
are bound to implement the need· based 
minimum wage. ~ccording to tbe Constitu-
tion you are bound to implement the livin,g 
wage in the country. You cannot evade 
your responsibility. So I request the Central 
Government to remove disparities. Secondly, 
I would like to know whether they will 
'provide assistance to all the States so that 
State Governments can implement the Fourth 
Pay Commission recommendations in case of 
their employees also? 

THE MINISTER OF FINANCE (SHRI 
VlSH\\'ANATH I'RATAP SINGH): There 
is a mechanism to take care of non· Plan 
expenditure of the States and that is through 
the Finance Commission. It is not that the 
Centre does not shoulder the responsibility 
of non- Plan expenditure or tbe States. It is 
being done through the mechanism of 
Finance Commis~ion over the years. More 
tban 32 to 33 pc r ceo't resources of the 
Cen tre ha ve been given to the States and 
we do take care of the:: burden that comes on 
account of non-Plan expenditure on the 
States. As far as the issue arising out of the 
Central Pay Commission-as my colleague 
has right1y said-the Centr.a1 Pay Commis-
sion has come up after 13 years. In betwee~ 
J also had the responsibility of implementing 
the .Pay Commission of U. P. in 1 98 1. At 
that time when we biked up tbe salary of 
the provincial employees all the lAS people 
had come and said the pes services' pay-
scales have gone above the pay·scales of 
lAS. Tben I told the lAS delegation-they 
bad come in an informal delcsation as tbey 
could Dot come in a formal delegation-Jook 
here t.his is ,tbe provincial pay commission 
that .bas come. Tbey bave been waitinl all 
this time. How can I say till Central Pay 
Commission dOcs not come I will not pay 
to tbe State employees 1 So il\ip.it~. of this 
~l1omoly then beIng created bec.l1se of'the 
State Pay CQmmu.'ion~tb~f~ Wq ,o~o 
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tussJ,.,.lso-:-we'implaUlented tho' State. hy , 
C9mmlssJon' and did not wait for the 
Central ~.Y Commission. 'Now this eolnc'i .. 
donco of simultaneous pay' commissions 'of 
'!?otb Centre and State' comins tojetber is 
very very Qifficult as every State lias its, own 

. compulsions and pressures to" handle. the 
situation. ,This little out' of a'ianment and 
interim periods wo\dd be there when this 
sort of problem does come in and I am' 
sure various States will find the solution to 
the problem. 

SOME BON. MEMBERS: ,How? 

SHRI VISHWANATH PRATAP 
SINGH: The only way now' to set the 
money is through the printing machine. We 
also have the responsibilities here of the 
Centre. Let us be serious about the debate. 
It ,is a national thing. States ,and Centre are 
not separate ttiings. Anything which happens 
in the State goes to the whole country. So tbe 
budgetary pressure 00 the Centre also has 
to be appreciated on various items wbiJtb we 
discuss here. I will not take time of the 
House on that but it should also be apP,rc-
ciated. Last year more than Rs. 570 crores 
above the budget estimates we could transfer 
to the States through better tax realisation. 
That all went to the States. Eighty-fi:ve 
per cent of the higher income-tax goes to the 
States. Tn fact, I am the best agent of the 
States sitting in the Finance MinIstry for 
tax realization. 

Seizure of contraband goods at Barauni 
and Darbhanga 

.+ 
*267. SHRI DHARAM PAL SINGH 

MALIK,: 
SHRI SUBHASH YADAV: 

WHI the Minister of FINANCE be 
pleased to state 

(~ whether atteriUoD of Government has 
been drawn to the news item appearina in 
tho Hiodustan Times of 28 October, ,1986, 
wberein ,it has been' stated that contraband 
goods ,wortb RI. 27 lakbs Wore recovered in 
separate raJds at Bareuni and Darbbal1p;. 

(~)" whether any' arreat baa beeD ma~: 
and ' 

(d) action taken or .proposed to be taken 
in reaa rd tbercto ? . 

'THE MINiSTER OF FINANCE ,SHkJ 
VlSH'WANATH PRATAP Sn~il'GH): (t) to, 
Cd). A state~nf is given below •. 

Statement 

. ' (a) to (0). The O.overnment's attention 
has been drawn to tbe news .. item rererr~ to 

. in -the question which appeared in uHindustan 
Tjmesu dated the 28th October. 1986 under 
the caption "Contraband worth 27 Jakh 
seized". The details of the seizures referred 
to in the news- item are Biven below : 

(i) On 22nd '. October, 1986, the 
Officers of. Customs (Preventive) 
CoUectora.te, Patna, seized dinner 
sets, photo papers, torches, fabrics, 
etc. of foreign origin and Indian 
currency collectively valued at Rs. 
J 5 lakhs from a truck near Barauni. 
The truck was also seized... )n this 
connection, three persons were 
arrested. 

(ii) On 24th October. 1986, another 
.seizur., of readymade garments and 
polyester yarn of foreign origin 
worth Rs. 6.75 lakhs was made 
near Barauni. The truck carrying 
contraband goods was a1so seized 

"nd three persons were arrested. 
.... 

(iii) On 22nd October, 1986. a consign-
ment of 23 bags of , scrap' booked 
from AdapuJ: railway station to 
Varanasi under Bin No. 7107 dated 
21st October, 1986, was detained 
by the officers of GRP Darbbanga. 
The packages were examined on 
27.10.86. As a result, 963 Kgs. 
of ganja valued at Rs. 4.61 lakhs 
was . recovered and seized. by the 
officers of GRP Darbhanga under 
tbe provisions of Narcotic Drugs 
and Psychotropic Substances Act~ 
1985. 

(b) ff 10, 'the d~tails :thereof; 
. (4) The.se cases are under investisatJoD. 

. Apart from confiscation of tbe ,oods involved 
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,and il)1positioD of fines/penalties a. warrao'" 
tcd" appropriate action under the law inc\ud· 
ina prosecution/detention under COFBPOSA 
Act, w,iU be ta~en alainst the persons invol-
ved in the above cases. 

SaRI DHARAM PAL SINGH MALIK: 
According to the roply of the Hon. Minister, 
officers ·of the Customs Colltctorate, Palna 
seized some contraband goods of foreign 
origin as also some Indian curre,oey. There 
are reports that there has been increase in 
the smuggling or Indian currency into 
Pakistan. May I ~now from the Hon. 
Minister what steps have been taken by the 
Government of India to identify the Indian 
contac~ of the Pakistani sIDug~lers of Indian 
currency and what results have been achieved 
and what action hag been taken by the 
Government in this matter. 

SHRI VISHWANATH PRATAP SINGH: 
So far as seizure of the currency is concer-
ned. upto September, currency ,worth Rs. 
6.79 crares was seized and ill the year 1 9~5, 
the currency seized was Rs. 7.62 crores 
which was double of the previous year. 
There has been a good effort in that respect. 
I do not have the separate figures for the 
currency seized at the Indo-Pak border. 
The figures given by me are for the whole of 
the country. But the seizures on the Indo-
Pak border effected in the year 1 QS6 upto 
September were of th" order of Rs. 22.77 
crores, which is already fifty per cent higber 
than 'the whole year of 198 5~ the total for 
which was Rs. 15.85 cror:es. 

SHRI DHARAM PAL SINGH MALIK: 
So many raids are conducted by tbe various 
departments, and many contraband goods 
are seized. There are reports that large scale 
irregularities are being committed in the sa1e 
of smuggled and confiscated goods. If so, 
may 1 know from tbe Hon. Minister the 
measu,res taken or proposed to be taken by 
the Government to bring about the improve-
ment in the procedure followed for the 
disposal of such goods. particularly the selling 
of these Boods by way of auction., 

SHRI VlSHWANATH PRATAP SINGH: 
So far a'S disposal of confiscated aoods, is 
concerned, much larger quantity was sold 
in J 9~5.. In 1984. gOlds worth Rs. 51 
r;rores were sold in 1985 worth Jls. 79 

crores" and' already upto September. 1 986· 
goods worth Its. 6 ~ crores have been .old. 
T'bere .was a complaint ~hat tbe loOf,is wcr~" 
lying and were not b~ing di$posed of. We 
are taking steps for that· also. About pilfe-
rage. leakase etc., when such . cases come to .. 
our notice) we are taking suitable action. 

[Translation] 

SHRI V. TULSIRAM: Mr. Chairman, 
Sir. the contraband goods recovered on 22nd 
and 24th October near Barauni are worth 
nearly Rs. 20 lakhs. The Hon. Minis;ter is no 
doubt working very hard, but he must also 

. ..inform us as to whether this seizure is going 
into the Government coffer or elsewhere? 

The'Hon. Minister may be aware that 
the contraband goods seized at the airport 
were deposited in tbe warehouse of the 
airport itself; but goods worth Jakhs of 
rupees vanished frmn there and I would like 
to know where 'have these disappeared? 

SHRI,GIRDHARI LAL VYAS: How 
did you come to know? 

SHRI V. TULSIRAM: It has been 
published in the newspapers. Vyasji. you 
only read billeIS~d()u'e. You should read 
newspapers as well. 

Secondly, goods worth· crores of rupees 
are being seized, black money worth bill ions 
was being unearthed, but where have these 
gone? So many budgp.ts have been presented 
in the House, yet the amount of money 
seized has not been divulged. It has also 
not been mentioned to what use it has been 
put -whether it has been used for the benefit 
of the poor or for other purposes. What is 
happening to this money? In which banks 
is it being deposited? I think, the Hon. 
Finance Mini!\ter's bank is total1y . en1pty, so 
it is not being deposited there. J would like 
to know in which bank is it being deposited 
or ,which leaders are pocketing tbi'S money? 

SHRI VJSHW ANATH PRATAP SINGH: 
Sir, the goods which are seized, are duly 
accounted for and·' are not deposited in banks 
but are deposited 'in th~ Government treasury, 
Whatever deposits are made in the exchequer 
tak~,t1 into account wllUe fotmulatina tbe 
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budpt; ~~ break-up Or tbt!ll; reVeo~~ reali~ 
is presented in. Parliament. Tbe !loD .. Member" 
also mentioned thQ.t loods vanished ftom the 
airPOrt warebouse. If the Hon. Member 
provides some information in tbis regard, 1 
shall be able to throw s"me'light 00 it. 

SHRI V. TULSIRAM: Those· goods 
disappeared from the Indira Gandhi I~,ter .. 
national Airport. If you are not aware of it. 
the. who else would know it? J have Biven 
notice of "a question. in this regard, as well. 

SHRI VISHWANATH PRATAP SINGH: 
As such incidents have occufted at several 
airports, I want some specific information 
so tba,t I can, give you th~ required infor-
mation. 

DR. CHANDRA SHEKHAR TRIPATHI: 
Mr. Chairman, Sir, in the raids which are 
conducted many types of contraband aoods 
are seized. Some of these cOnfiscated goods 
are resold and some are destroyed. I want 
to know from the Hon. Minister of FiDa~ce 
whether the narcotics and drugs, wbich can-
not be used and which cannot be put up for 
sale, are destroyed? There have been press 
reports to the effect that out of the 900 kgs., 
of ganja seized. only 10 kgs. have been 
destroyed and the rest of 890 kgs. have been 
sold off by the officials. If this i.oformatjon 
is true, then what steps are being taken to 
control such irregularities '! 

SHRI VISHWANATH PRATAP SlNGH: 
So far as narcotics are concerned, tho!'e are 
destroyed. If the Hon. Member has infor-
mation to the contrary, be may pass it OD 
to me. aDd 1 shall certainly take actioD 
on it. 

[English] 

Manufacture of Jet fighter planes by 
Pak istsn witb t.JS-CbinB 

colla bora tiUD 

+ 
*268. SHRI RAJ KUMAR RAI :. 

SHRI D. N. REDDY: 

Will the Minister of EXTERNAL 
AFFAIRS be pleaSed to state : 

<a) whether Government bave seen 
reports that Pakistan plans to w:uanufacture 

200 Jet fighter pl~DeS under a project in\tol-
ViDa collaboration with tb.e United States and 
China;' , , 

'(b) if $O~ tbe reaction of Government in 
the matter; aDd 

(c) the significance of thie collaboration 
between United States and China to help 
Pakistan vis·a-vis India9s defence? . 

THB MINISTER OF STATE IN THE 
M1NISTRY OF EXTERNAL AFFAIRS 
(~HRI K. NATW All SINGH): (8) to (c). 
Government have seen reports regarding 
Pakistan's plans to establish facilities for the 
production and upgradatioD of Chinese F-7 
aircraft with United States weapoDIY and 
avionics. Such colla boration will reflect 
continuing United States and Chinese militalY 
support to Fakistan and would have signi-
ficant ad\erse implications for ]ndia's 
security. 

(Trans/at Ion} 

SHRI RAJ KUMAR RAJ (Ghosj) : Mr. 
Chairman, Sir, the Hon. Minister has conce-
ded in unan1biguous terms that China and 
America are supplying 81ITiS to Pakistan 
which would have significant adver:-e irnpHca-
tions for Iodia·s securi,ty. ] wou1d ljke to 
know from the HOD. Mini~ter that in view 
of the clear rtports regarding the supply of 
200 M. J. ABRAMS, AWACS aircrafts. 
200 lethal tanks, some radar equipped 
pJanes and some anti· tank missiles to Pakistan 
by America and China. what steps are being 
taken by the Indian Government to deal with 
the situation '] 

SHRI K. NATWAR SINGH: Sir. I 
shall limit my answer to the question only. 
The Hon. Mcn1ber bas made bis supplemen-
tary rather too Joog. The information regard-
ing the supply of 200 Jet figbter planes was 
published in the 'New York. Tribune' dated 
8th October, 19~6. You might have also 
read the news item which appeared in the 
Indian Newspapers 00' the t Oth of October. 
1986. Now the situation is that no cate-
gorical anooutlcement bas been made by t~e 
Cbinese or the American Government that 
they have entered into an agreement with 
Pakistan for tbe supply of these aircrafts. 
We ace keepiD8 ourselves informed about 
these nc;wspaper reports and we know that 



~~~,~~~trj~~ frie~~~1 t~ ,~~kist~~n. are,'~ppl,­
. iQl it wi\l1 a~~~r aad a~rDb;nitJoo.. E\'id~ntlr ' 
it-:,ucb"supplies a(e made, 'it doea have bear .. 
ing on our security. The Central, Ministries, 
Qamely tb:c ~fenee ~lQi.try ,and tbe External 
Alf'airs Ministry keep themselves abreast of 
all the develop,ments. 

SHill RAJ KUMA*, ~At : Sir, just DOW 
,the don. Minister mentioned one newspaper .. , ' 

I want to say that in the -Hindustan'. dated 
18,tb November, 1986.. which is ,pu'blished 
frolll' New Delhi, a news item base,.d 00 
INew york Ti~es", has been publisltcd that 

,America after effecting a cut ill the aid to 
some friepdly countries, will be giving mili-
tary. aid ~ortb millions of dolla rs to Pakistan 
in the current y,ear. 

The names of 4, 5 or 6 countries figure 
in the' Ust, out of wbich' Pakistan would 
receive the maximum aid. 

In the CtHindustan" dated 7th N~;'em­
ber, 1986, which is published from NeW 
Delhi, it is written : 

"America has supplied 200 lethal tankS 
to Pakistan; hectic military preparation of 
jl'akistan against India .. -

The same newspaper reported on Novenl-
ber 1, 1986: hFive airports have been 
established to operate 300 Arnel iean . 
planes" • 

Another news ite~ reported in the same 
newspaper OD the 26th October was: 
"America will supply to Pakistan radar 
equipped planes.'" 

It was in connection with the above 
mentioned news items. that] had asked 
about the stel)$ being teken? In vIew of the 
preparations being tnode on the (lfher side of 
tbe botder, the whole country fl cIs and tbe 
whole House feels that they should knoJV as 
to what is being done" to fac~t the chanenge 
and whether we have consulted our friends 
in tbis connection and wbe,ther we have got 
any assurance '"that if sucb a situation arises 
and we face tbreats from air, sea and sround. 
~at belp will be extended 'to us to deal with 
the situation. The Hoo. Minister should 
treat it as a·n important question and apprise 
,tbe House wi-til the required information. ' 

, ' 

,~~,-~" 
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. wit~' the ' ~9D.: M~~~r tJ,ll'" ,Jt', i,s "a Vi:iy 
serlC)us que.don. -About' 4 to 6 de,Y' 'alo 
th~ ~a,s':,·a 'ne~s it~m:abbut tb •• ~pp,~)'·,~r. 
AVtfACS al~o.. But" If we l~dae a ,prOtt:,5t 
ott the basis of. ptess r~po·rts. they may fejCct 
it on tbe plea that tbes.,' arc me,ely' press re-
ports. But as soon as we came to know 
tha,t Mr. WYDo'berger had visited 'Pakistan 
ahd an announcement to this etfect bad been 
made-, the Government took all possiblo 
steps. We have also read these news-ltem 
Which had appeared in the months of 
October and November and "'e are aware 
tha t talks are going OD in this regard.· But 
Gov.crnQlent have no positive informatjoD 
that tbe supply of arms has ~beady been 
made and I think even tile new~papers bave 
no such information. But the question of 
s~curity of this region is so complicated and 
grave that the Prime Minister himself, the 
Defence Minister, the Minister of External 
Affairs and other Ministries kt:ep a watch 
over the developments daiJy and its possible 
repercussion in tbe region. 

As suggested by you, we shaH bold con-
sultations with our friends. 

SHRl P. NAMGY AL: The Hon. 
Member has just said tbat if such news items 
are publisbed in the n'ewspapers, then a 
protest Dote is, sent to them. I want to know 
whether it is not a fact that China has cons-
tructed the si]k road connecting Sinkiang 
with Pakistan in connivance with Pakistan 'I 
Just now the HOD. Minister bas said that 
tbey only lodged a protest when tbey came 
across press re~orts about the supply of' air-
crafts. Similarly, when Cbina infiltrated 
into Arunachal Pradesh upto a distance of 
3 to 4 kms, you bad merely protested. 1 
want to know whether the Government pro-
pose to take any othe.r step besides protests ? 
Or is it that we shall go on protesting and, 
they will continue to do whatever they want '1 
It was only yesterday that Pakistan' had 
shown Lahanul and Spiti as a disputed area 
and you merely lodged a protest. I want to 
ask whether you have any other plan' of 
countering tbe situa,tioD, b;"sides sendins 
protest notes 1 

SHRI K. NATWAR SINGH: Mr. 
Chairman, Sir, with areat . humility and due 
respect. I want to SUbmit to you" ••• 

Vnterruptlonl) 



,"" ,I 

SHRI kANA VIi. SING~: ThJs you 
sa), . e~co -il1- )r6ut" p'rotest notes, bl\t·· we are 
askiol 'you about sumething else... . 

.('"t~,r,uplif!nd '. 

'SHaI l{. NATWAR SINGH.:· Bither 
y()u ~cePt i~, as "a: serious issue or yo~. accept 
it as. a tri\tial matter-take y.our declsl~n In 
this' res.peet .•. (1IlIel'rUpf!onJ) , 

SHRI RANA VIR SINGH: t,ft .. 
MiDister~ if you are not serious tben you 
bave no other option but to be poHte. You 
~ Dot sive. due recognitiQn to serious issues 
and this is QlY submission to you. 

(Interruptions) 

SHRI RAJ KUMAR RAI: The Hon. 
Minister may just asstlre· us tbat we are 
adequately prepared to meet the chaUenge? 
Tell us in one minute and the matter comes 
to an eod. 

(lnterruJ'lions) 

SHRI K. NATWAR SINGH: We are 
fully prepared to meet any danger from any 
quarter. Now, I hope you are satisfied. 

SHRI SULTAN SALAHUDDIN 
OWAISI : Mr. Chairman, Sir, I want to 
know from the Hon. Minister whether we 
are getting aby help from Russia with which 
a treaty of friendship for 25 years bas been 
signed in the same manner in wbich Pakistan 
is being supplied with arms by' its friends? Or are we sitting silent 1 

SaRI K. NATWAR SINGH: Well, 
tbis supplementary does ,~not bear any rela-
tion to the main question. 

SHRI SULTAN SALAH UDDIN 

,(T'~8!qtl~nJ. J 
I .'" ., '. 

SaRI SHRIPATI MISHRA : Mr. Chair-
. man, Sfr. every ·supplementary was based 'on 

press 'r\eports to.~ wbi~b' much ,tW!~ibin-t)' 
cannot be atlacbed. Will the Hon. Mbiisfer 
enlbJ~ten us as to. wh~ther there: is' a~y 
IntcUi'ence Department ~Jlich could gatl:tcr 
information on such serious issues before 
the t.New York Times· or other newspapers 
caD get it, and inform the concerned o~cials 
about it 1 .Or wHJ, we rely on 'New York 
Times~ and luch other newspapers as a 
sou~ce. and tben take the required steps ? 

THE MINISTFR OF EXTERNAL 
AFFAIRS (SHRI NARAYAN . DATT 
TIWARI) i Mr. Chairman; Sir, the question ' 
raised by the HOD. Mem~r is bO.th timely 
and proper. I would just ) ike to submit that 
our responsibility dccs not end with mere 
analysis of 'matters based on newspaper re-
ports. The Government of India is deter-
mined to defend the country and to preserve 
its integrity. We sba 11 make < fuli use 
of the powers invested by tbis House to tbe 
Government in order to maintain its df!fence 
preparedness and to make the country 
strong. 

So far as the question of analysis is con-
cerned, we use all tbe resources-Intelligence 
as well as other reSOUfces- to analyse the 
situation and along with it we make efforts 
to maintain the balance of military power 
and prepare -ourselves accordingly so tbat 
we arc able defend ourselves in case of OD 
attack. For this we are fully prepared. 

[English) 

OWAISI: You are saying tbat the su.pplc- . 
meDtary has no con~ectioD with the main 
question. But I think it ha" a bearing wi tb 
tbe lllain question because they ar.e getting 
from tbeir friends arid we only lodge pro-
tests? 

SURI R. L. BHA TIA ~ I would like to 
know from the Hon. Minister whether byl 
the acquisition of arms and otber things by 
Pakistan' from time to time, the parity bf't .. 
wee.n India aDd Pakistan bas been disturbed. 

. What tbe Government of India is doiog to 
maintain the parity which used to be bet-
ween India and Pakistan, which ba! been 
distur.bed by DOW by tbe acquiaitioD of 
variou:s arms by Pakistan. - (Interruptions) 

(English] 

MR.. CHAIRMAN : What YOU say does 
Qot arise from ~his qu~i~... . 

. SHR! K. NATWAR· SIN.OH: The 
question raised by the Hon. Member is very 
pertinent and very timely. We have said it 
to th' Governmont .of Pak is tan and &0 the 



Government of United States tbat this in-
duction of· sO,pbisticated weapoAS into 
Pakistan inevitably would lead to an arms 
race in tbis area and mean ·divetsion .. of' our 
resources for defence' purposeS, .' ~h.icb we 
,would like to divert for tbe devel~pment of", 
this COUJltry. Now with regard to a parity, a 
constant r~view is made of the armament' re-
quirement of tbe country and to see that 
in DO way w~ lag behind Pakistan or any 
other neisbbour of ours who has tbe inten-
tioD of dist~l'bing tbe security of this area. 

MR.. CH .. AIRMAN :. The Ques,tion Hour 
is over. 

(T,.an.J!atlon) 

SHRI SHIV PRASAD SAHU: I want 
to raise an impor'tant pOint. Pakistan is the 
subject of our discussions at present. Is our 

. Minister of External Affairs or our Defence 
Minister awaro of the fact that large quanti-
ties of uranium are being smuggled ioto 
Pakistan from' the Chaibasa district of Bihar. 
This is a very serjous issue and is connected 
with tbe security of the country. Pakistan is 
trying to develop a Hydrogen bomb and 
uranium ore is being smuggled from here for 
this purpose. What is the Government doing 
in tbis resard. (Interruptions) 

(English) 

MR.. CHAIRMAN: I have already ,said 
that the Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English) 
Boycott of credit camp In Bangalore 

by bauk ofticers unioDs 

*270. SHRI VIJOY KUMAR YADAV : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whetber two bank officers' unions 
have boycotted the credit camp held in 
BaDlalore on October 3 1 , 1986 as reported 
in the 'Business Standard' of 27 October. 
1986; 

(b) if So. the reasons therefor; and 

(cJ Oo."tlimeot's reaction 'thereto ? 

THE MINISTBR OF. PINANCE '(SHR.I 
VISHWANATH 'PRATAP SINGH) : (a) to • 
(c). Accordins to the information made 
available by Syndicate Bank~ tbe convenor 
banlc; for tbe State Level Bankers' Committee 
for ,the State of Karnataka, tbe officers ,of 
various banks attended to the completion of 
the requisite formalities involved in the, 
sanctioning of l~an cases for the credit camp 
beld at Bangalore on October 31, 1986. 
However. some of the officers were not pre-
sent at the site of the credit camp pr~sum­
abJy in pursuance of eall given by their ,Con-
federation. Government expects all officers 
and staff of banks to contribute their best to 
implement programmes for accelerated flow 
of credit to weaker sections. 

Permission to put up additional 
rooms in botels iu New Delbl 

*271: SHRI MUKUL WASNIK: Will 
the Minister of TOURISM be pleased to 
state: 

(a) whether Government have formulated 
a scheme to provide financial and other 
assistance to private sector hotels for their 
expansion and if so, the salient features 
thereof; 

(b) whether Government are aware tbat 
a [lumber of botels in New Delhi are 
running in premises earmarked for residential 
purpose in the Master Plan of the Capita) 
and these are Dot being permitted to put 
up additional rooms despite availability of 
space therefor; an~ 

(~) tbe steps contemplated to modify the 
Master Plan of Capital so tba t those - hotels 
are permitted to expand by full utilisation of 
the accommodation available with them? 

TaB MINISTER.. OF TOORISM 
(MUFTI MOHD. SYED): (a) The Central 
Government does not directly provide finan-' 
cial assistance to . botels. However. the 
Industrial Finance Corporation of India and 
otber Central Financial Institutions as also 
the State level financial institutions arant 
Joans for tbe ,settini ,up of ricw hotels as well 
as. for th~ir expension. . de~ndiDa upon 
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merits of each case aneS within the 'guidelines 
preacrib.ed by tbean in, this reprd. 

As tor other assi,11.nce by Ooyernment~ 
expansion proj,ects arc by and larlc treated 
ilt par with new botel projects and are thus 
eliaible to such incentives/concessions as are 
available to hotels. ,'these include exemption 
from Sections 2 t and 22 of the Monopolies 
and Restrictive Trade Practices Act; tax 
benefits; import of equ1pment; concessional 
customs duty on a .umber of items. Besides, 
some of the State Governments have also 
accorded botels/tOurism' the status of an 
industry. which entitles hotels to sucb conces-
sions/incentives as are available to other 
industries in the respective States, 

(b) and (c). lnforlnation is being co)Jec-
ted and will be Jaid on the table of the 
House. 

Agreements 'ft'Uh Australia 

*272. SHRI RANJIT SINGH 
GAEKWAD : '"Will the Minister' of 
EXTERNAL AFFAIRS be' pleased to 
state : 

(a) whether any trade or other agree-
ments were reached between India and 
Australia during the recent visit of the 
Prime Minister to that country; and 

(b) if so, the broad particulars of these 
agreements 'l 

THE MINISTER OF EXTERNAL 
AFFAlRS (SHRI NARAYAN DATT 
TIWARI): (a) Yes, Sir; an agre·ement on 
cooperation in the fieJds of science and 
technology was signed during the recent 
visit of tbe Prime Minister to Australia. 

(b) Tbe two countri'!s have agreed to 
promote cooperation in the fields of civil,. 
scientific and I technological research and 

development. This' would be done throuab 
exchange of sci.ntitic and technical informa-
tion a~d visits of scientists" in addition to 
joint activithts like seminars. workshops and 
i'eseareb and development projects. 

Rise 10 Go\'erDment expenditure 

*273. PROF. RAMKRISHNA MORB : 
Will the Minister of FINANCE be pleased 
to state : 

'(a) tbe comparative rise in Government 
expenditure during the last tble~ years stating 
the percentage rise in each of the major 
areas; 

(b) the main factors responsible for the 
continuous rise in Government sp~ndin8; 
and 

(c) the extent to which deficit in tb. 
budget is anticipated as a consequenced thereo( 
and measures contemplated by Government 
to check the rise in Government spend ins '1 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTR Y OF FiNANCE (SHRI 
B. K. GADHVI) (a) and (b). A comparative 
statement showing the increase in expenditure 
of tbe Central Government in 1984-8 S, 
J 985-86 (RE) and 11986-87 (BE) and the 
major areas of increase is given below. The 
reasons for tbe increases ba ve been explained 
in the Budaet documents of relevant 
years. 

(c) Ministries have been instructed to 
review their Budgets to effect economies in 
non developmental and non essential items 
of expenditure. Budget for tbe current year 
envisaged a year end deficit of Rs. 3650 
crores. The final picture will be known when 
the. Revised estimates for tbe curr~nt year 
are finalised and presented to ParJillment along 
witb the Budget for 1987-88. 



1985 .. 85 1985-86 
(Rt. ,in croto.), 

1986·87 .------................ ---...._~--- ......... ~....._.----.,.".,..-- ........... ----~, ......... ---~ 

Total Expenditure 

Majo, Items 0/ 
"",totlon 

Actuals 

41686 

Plan e~penditure t 66 I 5 

Interest payments 5,974 

Derence 6661 

Subsidies 4207 

Increase 
over 
] 983 .. 84 

20.9% 

18.4% 

24.5% 

14.2% 

45.0% 

Revised Increase 
Estimates over 

1984 .. 8-5 

50507 21.2% 

20496 '" 23.4% 

7400 23.9% 

7862 18.0% 

4921 17.0% 

Budset Increase 
Estimates' over 

52862 
" 

20995 

8750 

8728 

4741 

1985-86 
RE 

4.7% 

24% 

18.2% 

11.0% 

-'3.7% 
---._-,-.-~.-- ... - ...... ---.-----..-~ .. _ . -~-~ ........... -- ----.... ---- "'---'--"_' ..... ~-,--.~~-~---- ------,----- -_'"' ._-__ .. _-_ 

Facilities for tourIsts 

*274. SHRIMATI MADHUREE 
SINGH: Will the Minister of TOO.RISM 
be pJeased to state : 

(a)' the special measures taken to meet 
the tourist rush and fulfil' their demands of 
air and ,round transportation requirements; 

(b) whetber ·steps have also been taken 
for opening of the North Eastern region for 
tonrists, liberal import of air-conditioned 
cars and coaches. relief in income-tax and 
other related aspects; and 

(c) , if so, the details thereof? 

THE MINISTER OP TUURISM 
(MUFTI MOHO. SYED) : (a) The develop-
ment of tourism facilities including demands 
of air and around transportation is a con-
tiauou. process involving the pooling of the 
combined. reSOItrces of the Centre, the States 
and the private sector. 

Government of India have already 
permitted cbarters to land at six destinations 
namoly. Delhi, Bombay, Cajcutta,t Madras, 

,. 

Goa and Trivandrum. During 198'5 .. 86 
charter flights were operated from Munich 
to Goa, The operation is continuing during 
1 986- 87. A number of fllfeign carriers have 
b~en permitted to start new services or to 
increase the frequency of their existing 
services. Indian' Airlines is purchasing 1 9 
new aircraft in order to augment their capa-
city 00 a number of sectors. Vayudoot have 
introduced a number of new flights connec-
ting touist destinatioDs and special schemes 
like rent .. a-plane. Government !lave also 
decided to permit air taxis for the convenie-
nce of tourists. New 'spacious international 
air terminals have been constructed in 
Bambay and Delhi. 'The airport arrival and 
depJrture formalities for foreign.ers have been 
considerably simplified and streamlined. 

India Tourism Development Corporation 
and a number of State Tourism Development 
Corporations' run special package tours. 
Some .. of these packages include transporta-
tion, hotel arcommodation and local sightse-
eing. Packages offered by ITDC include 

'special offers pI for students, youth and e~p .. 
~ . Joyees availina of leave travel concession. 

Apart from running the train. ·Pa.lace' aD' , 
Whe~I$' tbe IQdi'Q l\ailways bavo alSQ 
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introduced the 8cbem~ of cIndrail Rover-... 
Undor the scheme these passes are now sold 
in selected foreign countries through GSAs 
app(.\inted on tbe recommendation of tbe' 
Ministry of Tourism. Indian Railways also 
offer the, following additional facilities :-

(0 Circular journey tickets. 

(ii) Youth concession. 

(iii) Concession to students of North 
Eastern Region. 

.. 
(iv) Reservation facilities for North 

Eastern Region. 

(v) Tourist cars, reserved carriages, 
special trains. 

(b) and (c). Various measures to develop 
the tourism infrastructure and air services 
to the North Eastern Region for domestic 
tourism have been taken up. Groups of 
foreign tourists (6 and above) are allowed 
to visit Kaziranga National Park in Assam 
and Shil10ng in Meghalaya subject to certain 
conditions. Travel agents and tour operators 
approved by the Ministry of Tourism are 
aIIowed to, utilise 2,.5 per cent of their foreign 
exchange earnings of the previous year for 
the import of motor vehicles. Similarly, 4 
and S star hotels can import two ears in a 
year and 3 star hotels one car· per yeat out of 
their foreign exchange earnings. 

(Translation] 

UAE GoverDment~s assistance to 
Indian Embassy for disbursement 

to Sbebani Group employees 

*275. SHRI BALWANT SINGH 
RAMOOWALIA Will the Minister of 
BX1ERNAL AFFAIRS be pleased to state: 

(a) whether the Indian Embas!ilY in UAE 
had received from UAE Government finan-
cial and other assistance for the employees 
of MIs Sbebani _ Group of Est, Abu Dhabi 
whicb has gone bankrupt; 

(6) jf 80, the particulars of such assis-
tanc~ and whetber the amoQ.ot received. ·was 

not sufficient to meet tbe total dues of the 
employees; 

(c) if so, whether Government have 
made,anyefforts to get tbe balance amount 
duo keeping in view the interest of these 
. employees; and ' 

(d) if not~ the reasons therefor 1 

THE MINISTER OF EXTERNAL 
AFFAIRS \SHRI NARAYAN DATT 
TIWARI) : (a) and (b). The Indian' Embassy 
did not receive any direct financial assistance 
from the UAE Government for the workers 
of the Shebani Group. However, as a result, 
of tbe str<nuous efforts made by the Embassy 
of India, Abu Dbabi for bis intervention in 
the matter, the Crown Prince of VAE gave 
a personal donation of DHS 7,50,000 to 
the workers of the bankrupt Shebani Group 
of Establishment. This constitu~s roughly 
43 per cent of the outstanding dues of the 
workers. 

. The fOllowing facilities were ~xtended by 
the UAE Government to the workers :-

(i) 12 workers were given air tickets to 
return to India. 

(ii) Workers were permitted to change 
their sponsorship. 

(iii) Exemption from the application of 
the rule requIrIng six months 
absence from the country for change 
of sponsorship and job. 

(c) and (d). The court in the UAE has 
issued a decree in favour of the workers. 
They will receive payment after the assets 
and Jiabili ties of the bankrupt company are 
accounted for. Tbe lodian Embassy is olak ing 
consistent efforts to assist the workers to 
obtain their dues. 

{English] 

Farmers representative on Boards of 
Directors of natlonaUsed banks 

*276. SHRI JJTENDRA PRASADA: 
Will tbe Minister of FINANCE be pleased 
to state: 
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(a) 'whether GoverDment have received 
repreaeotations for -including a farmers· 
-representative on the Board' of 'Directors of 
\ differont banking institutions a~d nationalised 
bank's witb a view to identify the real finan .. 
,eial needs of a.ricultural sector; 

(b) if so, the action taken thereon witb 
the names of the banks having farmers 
representations on the Board of Directors; 
and 

'" (c) the alternative measures proposed to 
ensure representation of the farmiog commu .. 
nity on the Board of Directors of Banks? 

THB MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) to 
(c). The composition of the Boards of 
Directors of different banking institutions is 
governed by the provisions of the statutes 
governing their operations. Thus, the 
Nationalised Banks (Management and Mis-
cellaneous Provisions) Schemes, 1970 and 
1980~ under which the Boards of 20 

nationalised baaks are constituted, proyide 
for appointment of ,one director representing 
the interests of tbe farmers on the Boards of 
,the nationalised banks.' The State Bank of 
India Act, 1955 and the Nation&1 Bank for 
Agriculture and Rural Development Act, 
1981 also provide for appointment of 
directors from among pefsons who have 
experience in the fields of rural economy / 
rural development 'co-operative banks and 
institutions etc. 

The process of seJecting suitable persons 
for appointment as non-official 'directors in 
the 20 nationalised banks, the State Bank of 
India and National 'Bank for Agriculture and 
Rural Development (NABARD) is currently 
in hand. At present Suite Ba"k of IndIa 
have three Directors aDd Indian Overseas 
Bank and NABARD have a Directors each 
on their Boards who represent the interests 
of acriculturists/rural economy/co· operative 
institutions. 

Import Ubef'alisatloD for promotion 
of exports 

*277. SHRIMATI GBETA 
MUKHERJEE: 

SHRI BANWARI. LAL 
J>UROlilT: 

WilJ tbe Minister or COMMERCE b~ 
ple~~d to state :' 

(a) whelher Government have announced 
furtbe'r liberalisatioD in import Qf machinery 
aDd decided to make available raw materials at international prices to certain industries in. ' 
a renewed bid to enlarge exports; 

(b) if so, the details thereof; 4nd 

(c) the other incentives being, contemp· 
lated ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) :- (a) to (c). 
The Government had recently decided in 
principle that the faciJity of supply of raw 
materials at international prices for export 
production will be extended to major export 
sectors. This facility m'sy'cover Dot only 
inputs for manufacture but also process 
accessories and consumables if they form a 
high percentage in the cost structure. Details 
will be v.orked out on a case by case basis. 

It bas also been decided in principle to 
allow import of capital gbods which are no .. 
available in India, for export production in 
respect of 'the identified thrust industries at 
Jow rates of duties, with the object of up-
gradation of technologies and lowering cost 
of production. 

Several initiativt"s have been taken in the 
field of fiscal policy, industrial policy and 
import poJicy backed by institutional support 
and to provide incentives for export. 

[Translalion) 

Production of high quality 'Kasar' in 
billy areas of U. P. . 

*278, SHRI HARISH RAWAT : Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether sufficient capacity for pro-
duction of high quality 'Kasar' exists in the 
Oak forests of hilly areas of Uttar Pradesh; 

(b) if SOli the steps taken so far to exploit 
that capaci ty; 

{c) whether his Miniatry proposes to 
forttlula.t~ a 'comprebensive scbeme to co .... 



coaraae the production 0'( ':Kasar' in tbis 
area; and 

(d) if S'O, the details thereof ? ' 

THE MlNlSTBR OF STATE OF THE. 
MINISTRY ~OF TEXTILES (SHRI RAM 
NIW AS MIRDHA) : (a) It is presumed tbat 
the Hbn9ble Member's question pertains to 
Tasar. Scattored Oak Tasar, food plants are 
seen in the Sub· Himalayan range, includiog 
Uttar Pradesh, aod there is possibility for 
pro(Juction of Oak taaar .in these regions. 

(b) Central Silk Board's Research Insti-
tute at Rancbi has envolved an improved 
Oak tasar silkworm breed, namely a Antbe-
raea Proylei' for larger exploitation of oak 
flora existing in the Sub-Himalayan belt. 
Central SHk Board bas also established a 
Regional Oak Tasar Researcb Station at 

'Bbimtal (Nainital District) to provide the 
necessary Research and Development 
support and to impart training in the latest 
technology in oak tasar silk production. This 
Station has evolved methods for raising 2 
silkworm crops ~ year. The production of' 
oak tasar cocoons in Uttar Pradesh' has 
increased from 37,000 cocoons in 1984.85 
to 61.000 cocoons in 1985-86. 

(c) and (d). A survey te&m, has been 
constituted by the Central Silk Board to 
prepare a project for production of 100 
tonnes of Oak Tasar Yarn in the Sub-
Himalayan regions of Uttar PradeSh, 
Himachal Pradesh and Jammu and 
Kashmir. 

[Enl'lish] 

Location of offices 

*279. SHRIMATI D. K. BHANDARI: 
Will the Minister of EXTERNAL AFFAIRS 
be plea~ed to state: 

(a) whether it is a fact that some of the 
offices of tbe Ministry of External Affairs are 
located outside the South Block; and 

(b) jf so. the particutars of these offices 
and their Jocation? 

THE . MiNISTER O~ EXTERNAL 
AFFAIRS ~SHRI NARA Y AN DATT 
TIWARI): <a) Yes, Sir .. 

'. 
(b) Offices of the MinistrY 0' External 

Affairs are allO located in tbe Shaltri 
Bbavan, the Patiala House, the Hyderabad 
House, 'the Akbar Bhavao. (formedy Akbar 
Hote)). The Offices located in these buildings 
are the followioS : .. 
Shastri Bbav8a : External Publicity Division, 

The Regional Passport 
Office, New Delhi. 

Patiala House : Legal & Treaties D ivisioD, 
Passport. Visa & Consular 
Divn., Ministr)' of External 
Affairs Library. 

Hyderabad 
House 

Akbar Bbavan 

: A portion of the Protocol· 
Division. 

: Establishment Division •. 
Administrative Ovn., U.N. 
Dvn., Economic DVD., 
Foreign Service Training 
Institute and Office of tbe 
Con troller of Accounts. 

, 

Raids on premises of Bombay share 
brokers 

-280. SHRI O. S. BASAVARAJU : 
SHRI P. M. SA YEED : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether raids were conducted recently 
on the offices and residential areas of 2' 1 
Bombay share brokers; 

(b) if so, tbe details thereof including 
total amount of cash or kind recovered; 

(c) the action taken against them; and 

(d) the steps taken to check accumu-
lation of black money by share' brokers '1 

THE MINISTER OF F~NANCE (SHRI 
VISHWANATH PRATAP SINGH) : (a) to 
(c). Yes, Sir. The Income-tax authorities at 
Bombay had recently searcbed the premises 
of 22 share brokers and prima .. facie un .. 
accounted assets· including cash, jewe)Jery. 
silvClr and other assets amounting to R~. 6.33 
crores ba ve been seized upto 3 1. to. 1986. 
A lot of illCtirnioatilll material bas also been 

\ 

" 
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seized and action for asse$sment~ penalties 
and prosecudon under the Direct Taxes Acts 
is beiDI taken in these cases. 

(d) Government is fully committed to 
comba t .tbe menace of black money. All 
possible measures to curb ,oneration of 
black money, legislative, administrative and 
,insti tutional are beina taken from time to 
time. 

[TranI/at ion) 

Proposal for an Electronic Board to 
link major stock exchanges 

·281. SHRI KALI PRASAD PANDEY: 
Will the Minister uf FINANCE be pleased 
to state: 

(a) whether Government are considering a 
proposal of Press Trust of India to set up an 
Electronic Board so as to link all the major 
stock exchanges wi'th the communication 
net-wor\(; 

(b) jf so, the details thereof and the 
titne by which the work on the proposal is 
likely to be started; 

(c) the name of the electronic company 
concerned, its terms and conditions and the 
expenuiture likely to be incurred in the first 
phase; and 

(d) the time by which it will staTt func-
tioning and the names of the major cities 
which will be linked with tbis service in the 
first phase? 

THE MINISTER OF FINANCE (SHR.I 
VJSHWANATH PRATAP SINGH): (a) 
Tbe major Stock Exchanges have agreed to 
join the scheme of P.T.l. for interlinking 
tbem for electronic display of prices of 
securities. ' 

(b) The scheme envisages simultaneous 
display of prices of selected scrips on VDU 
mo'nitors initially which will be replaced by 
electronic djsplay boards. The scheme is 
expected to be op~rntional in early 1987. 

(c) The procurement, installation and 
maintenance of electronic display boards at 

various Stock Excbaoaes is -covered by an 
asrccmcnt between P. T'.l. and the Stock 
ExcbaD8'es. P'II bas selected MIs Adomatrix 

. Pvt. Ltd. Delhi to be the suppliers of elec ... 
tronic display boards. Bach Board is stated 
to cost Rs. 2.3·1akbs exclusive of taxes. 

(d) The scbeme is expected to commence 
in early 1987. The scheme wiU ,initially link 
up Stock Exchanges located at Bombay. 
Ahmedabad, New Delhi, Madras and 
Calcutta. 

iEnglish1 

Comnlittee. to monitor implementation 
of Jute Modernisation schemes 

*282. SHRI SANAT KUMAR 
MANDAL: 

SHRI INDRAJIT GUPTA: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) The composition and terms of re-
ference of the Committee appointed to 
monitor the implementation of schemes 
under tbe Rs. 150 crores Jute Modernisation 
Fund and Rs. 100 crore Jute Development 
Fund; and 

(b) whether the West Bengal Govern-
ment will also be represented on the New 
Committee to enSUl'e its involvement in the 
rehabilitation programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRl RAM 
NIWAS MIRDHA): (a) A Statement is 
given below. 

( b) Yes, Sir. 

Statement 

The Composition and terms of reference 
of the Committee appointed to monitor the 
implementation of Jute Modernisation Fund 
are a~ under :-

Composition : 

1. Secretary, Ministry of 
Textiles Cbairman 
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2. Additional Secretary 
(Bank ina), Deptt. of 
Economic Affairs, Minis-
tr y of Financo. 

3. Chairman, Icdustrial 
Finance Corporation of, 
India. ' 

4. Chairman, Industrial 
Reconstruction. Bank of 
India. 

5. Chairman, Sta te Bank 
of India. 

6. A representative of the 
Reserve Bank of India. 

7. 'A representative of the 
State Government of 
West Bengal. 

8. Joint Secretary (Jute 
Division), Ministry of 
Textiles. 

9. Jute Commissioner. 

Terms of r~ference : 

. .. Member 

• t 

,. 

" 

. , 
, , 

, , 

Member 
Secretary 

The Committee will coordinate, monitor 
and oversee the preparation and implementa-
tion of viability studies, Rehabilitation 
Packages as well as Modernisation Pro-
grammes, in respect of potentially viable 
jute mills. 

2. No Committee bas been formed to 
monitor the implementation of, Rs. 100 
crore Jute 'Development Fund. 

'LlberalisatioD of bank credit polley 

*283. SHRI SOMNAT~ RATH : 
DR. V. VENK.A'tESH : 

Will the Minister of FINANCE be 
pleased to state : . 

(a) whether attention of Government 
hal been drawn to the sews item appearing 

l in the 6'Hindustan Times" dated 30 October, 
1986 tbat bank credit policy is beiDa libera·· 
Used; and 

(b) if so, the details in thi. rc,ard ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b). Yes, Sir. The following features of 
the credit policy for the ensuing SeasOD 
announced by Reserve Bank of India arc 
expected to improve . the availability of 
credit :-

(i) Tbe banks would continue to be 
provided export refinance at 9 per 
cent per annum and the limit. 
would be equivalent to 100 per 
cent of the increase in export 
credit over the monthly average 
Jevel of credit in 1984. Earlier 
it has been the practice to keep 
the prc:ceding year~s' figures as· 
base for calculating the export 
refinance limits of banks. The deci-
sion to keep base level at 1984 
instead of 1 98 S would result in 
higher eligibility to the extent of 
Rs. 200 crore,_ 

(ii) It has been decided that out of the 
impounded cash baJances one· half, 
i.e. Rs. 496 crores would be re-
leased in two equal instalments on 
November 22" 1986 and January 
31, 1987. 

(iii) The banks would be provided with 
easier ac~ess to the discretionary re-
finance and all licensed scheduled 
commercial banks (excluding the lie-
gion~l rural banks) would be per-
mitted to draw discretionary re-
finance, without prior sanction of 
the Reserve Bank of India. upto an 
amount equivalent to O. S per cent 
of the banks' average deposits in 
1985-86. 

New loan scheme for urban and rural 
areas 

*284. DR. G. S. RAJHANS : Will tbe 
Minister of FINANCE be pleased to state : 

(a) whether Government propose to in .. 
, troduce some new schemes to provide bank 
loans to the weaker sections in tbe run~l and 
urban areas and also to Snlan furmers during 
the Seventh Five Year Plan period to tacklo 
poverty; 
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(c) the allocatioos oarmarked for tbe 
pur",*,? ' 

THB MINISTER OF F.NANCB (SHRI' 
VIS'HWANAtH PRATA.P SI~GH): (a) to 
(c). There are 'fllready a number of GO,Nero-
ment Sponsored schemes -for providing bank 
credit to the weaker sections hS! tbe rural 
an'" urban areas. The, important ,ones are 
IDtesrated Aural Development Porogeamme 
(IkDP), Differential Rate of Interest Scheme 
(DRt) Self· Employment Programme for, the 
Urban Poor (SEPUP), and Scbeme of 
Assistance - to Small and Marginal Fanners 
for increasing agricultural production. There 
is DO proposal for tbe present to introduce 
any new bank credit linked scbem,e' for' the 
weaker sections. 

The Government bas, however, directed 
all Public Sector Banks that at least 10 per 
cent of their total advances should be in 
favour of weaker se~tions and as a result 
bank credit to weaker sections is expected to 
incre,ase along with tbe growth of total 
advances. 

The allocation earmark.ed as tbe central 
share for the Seventh Plan period for lRDP 
and for the Scheme' of Assistance to Small 
and Marginal Farmers for increasing agricul-
tural production is Rs. 11 86 erores and 
Rs. 500 crores respectively. The Self-Em-
ployment 'Programme tor the Urban Poor 
(SEPUP) has been launched only from the 
current financial year and outlay for the re-
maioing years of tbe Seventh Plan has not 
yet been finalised. 

)-, 

Expl.ou,81ioll -of'touti,at .-teatt8,1 Ie 
. ,ADdbr. Pr.'~11 

2709,. SHlU S. PALAKONDRAYtJDU :' 
Will tbe Minister of , TOURISM be pleased, 
to state: 

(8) wbether any comprehensive plan is 
being drawn up to exploit tourist potential in 

. Andhra Pradesh; 

(b) if so, the details tbereof ? 

(c) whether Union Oovernment proposo 
to develop Tirupathi, Vijayawada, Bbadra-
chalam, SimhaJhalam', Annavaram, Har~tee 
Hills, MacbhiJipatnam, KaJahasti. Srisailam 
and Arakuloya in Andhra Pradesh; and 

(0) if so, the details tbereof and the 
amount sanctioned for the development of 
tourist places in Andhra Pradesh? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) and (b), No 
comprehensive plan as such for oevelopment 
of tourism has been received from the State 
Government. However, specific schemes re-
ceived are being considered from, the State 
Government for financi~] assistance subject 
to availability of funds and inter-se priorities. 

(c) and (d). There is a proposal for 
Yatrika at Srisailam for which construction 
is to be done by the Bhartiya Yatri Avas 
Vikas Samiti. No proposals are received for 
otber centrcr.. 

Details of the central assistance given to 
the Andbra Pradesh Government are indi-
cated below : 

(Rs. in lakhs) 

SI. No. Name of the Scheme Year of Amount Amount 

1 2 

1. Provision of boat~ for 
Hussaiosagar. Ramappa 
and Pakh.,) Jakes. ' 

2. Way-side facilities witb 
accommodation at 
Lepatabi. 

sanction 

3 

1985,86 

1985-86 

sanctioned released 

4 S 
~ - .~---.-- -- .~ .. ,~ .. "-""'~''''''''__'''-

S.30 4.75 

16.08 4.00 
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3. Construction.'of a cafe .. 
teria with accommoda-
tion at Nqarjunasal8r. 

_ .... 1985 .. 86 23.70 5.00 

4. Construction of Addi-

5. 

tional Accommodation 
at Ramappa. 

Construction of Addi-
tional Accommodation 
at Pakhal. 

6. Construction of six 
dou hIe bedroom and 
six single bedroom cot-
tages at Rishikonda. 

World Bank assis~ance for serieulture 
development in A. P. 

2710. SHRI MANIK REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether any proposal for the deve-
lopment of sericulture industry in Andhra 
Pradeqh with World Bank's financial assis-
tance of over Rs. 202.74 crores is pending 
with the Agriculture Finance Corporation, 
Bombay; and 

(b) if so, the details of the project and the 
probable date by which it would. be cleared? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE' MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) <a> and (b). Agricultural 
Finance Corporation (AFC) have reported 
that they received a proposal from Andhra 
Pradesh Government for the preparation of 
a project for the development J of sericulture 
in the State. The project report, envisaging 
an outlay 'of Rs. 192.23 crores has already 
been ·Iiven to the State Government of 
Andhra Pradesh. 

Development of iofrastructure of Jute 
Corporatfon of India 

2711. SaRIMATI JAYANTI PATNAIK: 
WiIJ the Minister of TEXTILBS be pleasetl, 
to state ;1 

20.81 5.00 

1985 .. 86 2.33 1.00 

1985-86 20.80 s.oo . 

(a) whether Government have a propo-
sal to develop and expand the infrastructure 
of the Jute Corporation of India so that it 
might handle the entire jute trade in tho 
country; 

(b) if so, tbe specific measures taken in 
this regard; and 

. (c) the steps taken to protect the interests 
,of the jute growers in the country '1 

, THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) No~ Sir. 

(b) Does not arise. 

(c) The following steps have been taken 
In the interest of jute growers :-

(i) Statutory minimum J)rices of raw 
jute were unnounced in March, 
1986 i.e. b~fore the sowing season 
for the first time; 

(ii) Jet and Cooperatives, acting ~s its 
ascnts, are operating tbroulb a 
large number of. purchase. centres 
as in tbe previous season; . 

(iii) leI is givins wide publicity ,to its 
support operation and advisiDa 
Browers not 'to make any distress 
sale of raw' jute to middlemen 
below st~t\ltory minimum price; 
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(Iv) A buffer stock scheme or taw jute 
is also in operation, so as to bring 
stability' in raw jute prices in the 
inte,rest of grower~ as 'well *as 
ulOr industry. 

Import of A~imals 

2712. SHRI N. DENNIS: Will the 
Minister of COMMERCE be pleased to 
stato : 

(a) whether buffaloes, cows and dogs 
are allowed to be imported; 

(b) the names of all other animals 
allowed to be hnported; and 

(c) the reasons thereof and conditions 
under which they are allowed to be 
imported? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) and (b). 
Imports of animals such as live stock 
<excluding equine) pure line poultry stocks, 
frozen semen embryo are allowed on - the 
recommendations of the Ministry of Agri-
culture and Rural Development for ;breeding 
purposes. 

Import of' other animals such as birds 
and reptiles for zoos and zoological parks 
or for scientific purposes arc also permitted 
4?n the recommendations of tbe Chief Wild 
Life Warden of the State concerned. 

Import of Horses. for breeding purposes 
and for polo are also allowed on merits 
and on ad-hoc basis where the requirements 
canoot be met from indigenous sources. 

(c) COll.ditions of import for these 
animals have been laid down in the import 
policy for the p~riod 1 98 5 ~ 88. 

Parity io prices of ftnlshed Industrial 
llood. with agricUltural products 

2713. SHRI PIYUSH TIRAK Y : Will 
tbe Minister of FINANCE be pleased to 
state: 

(b) how far Government have s\lcceeded 
in bri1lains down tbe parities in tbe prices 

of finisbed industrial loods with tb.at of 
agricultural products; and 

(b) the steps taken in this fOJard ? 

THE MINISTER OF FINANCE (SHRI 
,VISHWANATH PRATAP SINOH>: (a) 
and (b ~. Government 'endeavours to ensure 
a reason a ble overall parity in tbe prices of 
industrial goods with tbat of agricultural 
products over time. The tenns of reference 
of the Commission on Agricultur~l Costs 
and Prices (CACP) were revised in March 
1980 providing that while recommending 
the price poJicy the Commission int~r alia 
take into account the terms of trade between 
the agricultural sector and the non-
agricultural sector. Government has generany 

-accepted the recommendations of the CACP 
on agricultural prices and has even fixed 
prices, of some agricultural crops at levels 
even higher than those recommended by the 
CACP. 

According to the data available from 
the index number of wholesale prices 
(1970-71 :::~ 100) the prices of manufactured 
products as a per cent of agricultural 
products stands at 110·6 in 1985-86 against 
'22.2 in 1980-81. 

Usc of World Bank Fuods 

2714. DR. SUDRIR ROY: Will the 
Minister of FINANCE be pJeased to state; 

(a) whether Government are aware that 
in U.P .• Bihar, Madhya Pradesh, Rajasthan 
and Orissa. 't21ere bas been a large scale 
misuse of funds given by tbe World Bank 
under heads lRDP and ICDS; 

(b) what steps have been taken against 
those persons who were respollsible for such 
misuse of funds; and 

(c) the details of the steps taken by 
Government in this regard? . 

THE MINiSTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE J\1JNISTR Y OF FINANCe (SHRI 
B. K. GADHVI): <8> No assistance 'has 
been received from the World Bank for tho 
IRDP or the leDS prolrammes. In respect 



. of NablUd. . .WIlteb .provldes. ,reilaaace·a .... ~ 
t&QOO ~ · .. ot. 'for· ... tift.,. ton. to·· IIlDI' 
. .ad:' .' 'otber pri~ri(Y. .ector be~e&~tles. ' .• 
credit· .... meat· ...... beeta~ cODC1~, with· 
IBllD for a. " "5 mUtion. from t .7.16. 
No mit\JH of lunds IlwD under this 
p.r~ bM GOmC to ·Go ... ment's, 
notice. . 

'(b) and (c). 0008 Dot ariae. 

Coaee .. tou and .laeeoUves to' 
l ...... tri.U.ts 

2'15. SHR.IMATI, BIBMA ,GHOSH 
GOSW AMI: Will the Minister of FIN'ANCB 
be pleased to state :. 

$0 

THE': *:~pT .. Y . OF 'PI~NQl' ,(SRRI 
,B.,_ K. Q.ADHVJ): ta) an.d (b). It bas 

been decided ibat MlrdatrJoa .,.baWd feview 
t~f' ,Iha_ta to 'eftOc;t ~D.a.S '.in DQD 
dewJoPlnetltal aDd DOD o$Se.DtklJ' jtoms of 
expenditure. 

~.port of ._I·pndeu • __ 

2717. SHRI CHINTAMANI lENA: 
Will the Minister of COMMSa.CS be 
pleased to state : 

fa) tbe value of semi-precious stone.' 
exported durin. tbe last tbree years, year-
wise; 

(b) tbe names of tbose. countries to 
wbich the export or semi-precious stones bas 

(a) details of the concessioDs and meeD- been Ill8de; 
tives aiven to tbe industrialist. dUl iDS the ' " 
period 1984-85 to 1986 .. 87; and 

(b) details of total financial loss to 
Union Government due to these concessions 
aDd incentives ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE, IN 
THB MINISTRY OF FINANCE (SHRI 
B. K. OADHVI): (a) and (b). The infor-
mation to the extent po~sible is beina 
collected and win be laid on the Table of 
the House. 

Curb OD Government expenditure 

2716. SHRI PARASRAM 
BHARDWAJ : 

SHRI SHANTARAM NAIK: 

Will the Minister of FINANCE be 
pleased t.P state': 

. ~ 

(a' whether there is any proposal uDdor 
consideratioD of, Government for alashiDa 
expenses on tow priority projects apd 
. redirecting resources to bigh priority areas , 
duti~ tile currem financi.l year. ia'a bid to 
curb· OOVCfO:meot expenditure; and 

(c) whether it is a fact that a ban bas 
been put on the export of semi-procious 
stones; 

(d) jf 8,0, the reasons therefor; 

(0) wbether Government are cOlUiderina 
'to lift tbe ban to boost tbe trade; and 

(f) tbe names of the States which are 
prod uci n8 semi· precious stones iD tbe 
country? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (4) Separate 
data of exports of semi-precious stonct ia 
not' maintained. Exports of precious and 
semi-preciou, stones durin. the last three 
years were estimated to be as follows: 

1983·84 
1984 .. 85 
198'-86 

Rs. 40.96 crore. 
Rs. 35.12 crores 
Rs. 45.65 Cl'Ores 

(b) Cut and polished precious and semi-
precioUl stones are main.ly e¥portcd to USA, 
HODakon& West Germany, Fraoce. Japan, 
UK, Tbilaod etc. 

(c) No, Sir. 

(d) ~lad (e~. Does not. arise .. (b) if 80, the . details' ,in tbis, rOlard 
and ... Govofttmel;l", propose' to ta'ke iD 
tbis ..-rd·? (f) Neali,ib1e qU8lltity of rouah semi-

precioUs 6tOOes' is procured in lCafData~. 
,. . 'TBS' MINISTER OF STATE IN THB . ~.mfl Nadu, Rajasthaa, Oujarat. MabW •• tr. 
De'AIl:T~~l 'Of' .BxP8NOJ'fUaB IN tad OriS~t 
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c ..... ttoa of' flotel .... ""fa",aat 
Ji'ederaliou of Did .. In'S ...... i- ., 

2718. SMkI $RIBALLAV . PANI .. 
GRAHl: WUI" tile MiDister or' TOOR.ISM 
be pleased to state : 

(a) whether convention of Hotel and 
Restaurant Federation of India had recently 
been held in'Srinapr; 

(b) it 80. tbe detaiJs resarding the, 
issues raised and suggest ions made to 
improve tourism industry in the country: 
and ' 

(c) the ,steps Government propose to, 
take in tho matter ? 

THB MINISTER OF TOURISM (MUFTI 
MOHO. SYBD): (a) Yes, Sir. The 24th 
All India Hotel and Restau! ant ,Convention 
was held at Srinagar (rom 4th to 7th 
September, 1986. 

(b) -and (c). Tbe Convention which is 
aD annual feature passes Resolutions on 
matters concerning tbe development and 
promotion or botel and re~taurant industry 
in the country.. The broad recommendations 
of the Srinasar Convention are for parity 
with other export-oriented industries in 
matters such as availability of electricity and 
water charges at lower rate~. relief in variou~ 
taxes imposed by State Governments, etc; 
srant of additional financial and other 
incentives by Central and' State Governments 
to encourage private sector to construct 
budget class botels and restaurants for 
domestic tourists; separate labour IlJ,ws for 
the botel and restaurant industry; unjform 
policy loverning the sate and service of 
liquor and wines in all States; simplification 
of the Prevention or Food Adultration Act; 
increased allocation of funds for creating 
adequate infrastructure facilities; simplifica-
tion of procodures for clearing proposals for 
hold.ing international congresses and conven-
tions in India: setting up of a high powered 
board at tbe Centre and State levels to 
co ordinate and take immediate steps on 
tourism infrastructure; and development of 
infrastructure facilities by the Central and 
Stato Oovornments at pJacts of holiday 
resorts witb ~"e particjp~ti~~ of t~ priv_te 
,ect~r. 

Th, 8:eaoluti01l8, palled by the CODveD", 
don :are examined and", .he.royor~ pecestaJ',. 
appr()ptia~ actlQD, ,taken in "consUltat~ 
with

l 

tbe" ~ othoa: CODCOroed "MiDi~c=a1 
Dep.nme~*.. ' 

, Ca_ ,of NTC peedJ •• before eourt. 
of Jaw la Eastern Zone 

2119. SHRI HANNAN MOLLAH: 
Will the Minister of TEXT1LES be pJeased 
to state: 

(a) number of cases pending in tbe 
courts of law" in tbe matter of industrial 
relations as well as company matters in NTC 
(Eastetn Zone); 

(b) how mucb were the expenses for 
tbose cases per year during the last three 
years; and 

Cc) number of cases resolved in tbe year 
1984-85 and 1985-86 ? ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI s. 
KRISHNA KUMA:R}: (a) According to 
available information, tbere are at present 
8 case~ in tbe matter of industrial relations 
and 103 other cases pending in various 
courts, pertaining, to NTC (WBABO). 

(b) According to available informatioD,. 
the total expenditure incurred as legaJ expenses. 
by NTC (WBABO) during tbe last 3 years, 
was as follows : 

1983·84 
1984 .. 85 
1985-86 

3.11 (Rs. in Jakbs)' 
1.95 

,4.01 

(c) In the matter of Industrial Relations. 
five cases were resolved duril1a '1984-85 
and 2 cases resolved during 1985-86. 

DeeUne In export of grOUDClaut and 
around nut cake. 

2720. SHRI MO'HANBHAI PATBL: 
Will the Minister of COMMBRCB be 
pleased to state : 

(a) whether it is a fact tbat there is. 
decline in the export of agricultural products 
such as groundnut and aroundnut cake; 

(b) if so, . ~ [_QQ. tberofor; , -. 



(0): .• ~ '.... of IrOUbdnut add ... "od-
llut~Qlk. 'exp~ dorms lilac t, 'tbree years. 
)'Ie8l'-wlse; ~, 

(d) whether it is," a fact that there is a 
Ireat demand of Indian lfO\Jodnut and 
ground out cakes in certain 'countries, it so II 
the Datues of sucb countrIes; and 

(e) the '. steps beiDl taken to boost their 
export during 1986 aDd 1987 ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKSlt): <a> B~port. 
of HPS Groundnut and 8rou~dnut cakes 
bave been fluctuating over tbe past years. 
Tbere bas beeD some decline in tbe export 
of tbese items during 1985-86. 

(b) The main reason for decline in 
exports of HPS groundnut is upward trcnd 
in domestic ,price of oilseeds including 
grouodnuts and the problem of aftatoxin' in 
our aroundnut crop which is unacceptable 
to tbo higbly demanding quality conscious 
European market. The easy trends in global 
oilseed markets resulting in low international 
prices in comparison with prevailing domes-

tiC 'prim have made our.', ~pS Irouadnut; 
uneomPetitlve..' , . , . 

,', 

,In ,tbe case of aroundnut . extractiOos. oar e~o,ts bave been aft'oCted leraeIy due 
to strioaeot quality control replations 
lOver Din. mallimuOl level of aflatoxin in. 
.ucb materials in tbo EBC~ AI a n.ult of 
these reaulations our exports to 'tbo' Ene' 
which was our major market bas deClined. 

. (0) India·$ export of HPS around nut 
and Broundnut extractions as per provisional 
'estimates is placed in the statement .. ven 
below. 

(d) Our main market for export of HPS 
ground bas been USSR. Other jmportina 
countries over tbe years have been Japan. 
U.K.. and the Netherlands. Exports of 
groundnut extractions find 100d market in 
Poland. Czechoslovakia and GDR.- In 
earlier years the EEC was our major market 
for this item. . 

(e) CCS at tbe rate of tOper cent bas 
been announced on export of oil meals 
including groundnut extraction with effect 
from 18t April '86. BPS groundnut exports 
have been put on the OGL list. . 

Statement 

Quantity in MTs 
Ya/us I" Rs. Lakhs 

------ ...... --- --------------- --------_ 
Qty. 

HPS GroundDut 24702 

Groundnut 293148 
~xtraction8 

Value 

22.08 

43.70 

Grant of •• slltanee ander SIDP 
'. by lOBI 

2721. SHRI SYED SHAHABUDDIN : 
Will the, Minister of FINANCE be pleased to 
state: . 

'. (8)' wbether the Industrial Development 
Baltic or India' (lOBI) bas _tabU_eel a 
Small Io.dustries Devel~ment, Fund (SlDP); 
..' ' I , 

Qty. 

36869 

296523 

Value Qty. 

31.53 8991 

48.02 165097 

Value 

7.59 

28.16 

(b) if so, the working capital of tb. 
fund; llnd 

(c) tbe Dumber of applications for Joan 
received' ~ far and assistance aranted up to 
30 Septembe'r> 1986 State .. wise ? 

THE MINISTB-R OF STATB IN THE 
D.BPARTM~BNr OF BXPENDITUR.E IN 
T~E MINISTRY OF FINANCE. (S8&1 
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~~ It •.. (lA;J:)I:J'¥I) '.: (8) I.., (b). A . $mall 
. ·loCJ\istria' ~1.oeVeJopmeltt "'Pund (SlDI!) baa 
been let up in tho Industrial DevelopUlODt 
~'of l&uti, OD .2Oth May. 1916.·The 
initial ,corpus of ... SlOP -is ... 2' CO 

(I:) .ji.. . statenwot 'lhowill8 'Statewiso 
DUI8~r ()t appticatiOM received and 'amount 
of ".islaDQ 18l1CtioDed uti·der 51,D P durin. 
the period of June to October 1986 on the 
bassi. of ·information furnished by IDBI is 
aiven below,. 

St ...... eat 

Stale· 

1 

1. Mabarasb tra 
2. West BeDlal 
3. Assam 
4. Tamil Nadu 
S. New Delhi 
6. Tripura 
7. Gujarat 
8. Karilataka 
9. Madbya Pradesh 

10. Orissa 
> 

11. Punjab and 
Haryana 

12. Kerat. 
13. Ha.aland 
14. Andbra Pradesh 
15. 'Maoipur 
16. Rajasthan 
17. Jammu and 

Kashmir 
1.8. Uttar Pradesh 
19. Bihar 
20. Melbalaya 
21. Himachal 

Pradesh 

Total: 

No. of 
Applica-

tions 
received 

2 

2650 
935 
552 

2476 
761 

38 
1424 
3163 
3096 

560 
t037 

2179 
94 

1882 
31 

1129 
358 

2372 
908 
114 
345 

26206 

Amount of 
assistance 
Sanctioned 

(R.s in lakhs) 

3 

3736.97 
1360.26 

637.49 
3336.24 

825.89 
51.75 

2401.10 
2915.09 
2099.23 
1194.84 
2840.79 

1745.79 
- 54.97 

1882.75 
27.93 

1250 69 
679.34 

4763.31 
2162.84 

18409 

474:16 

34625.S2 

...... , ...... , .... : ......... ., .... _* ,. .... :',_ .. ,It, \1 •. E-
._USA 

·2722. ,SaRI G •. M. BANATVlALLA: 
Will the ,·Yleiater of EXTBIlNAL' AFFAIRS 
bO pleased 40 state: . 

(a) the reaction of Government of lodia 
to the decision of : Great Britaill. followed by 
the United states, to levor diplotnatig rela-
tion. with Syria; . 

(b) wbether tbe reaction was conveyed 
to the countries concemed:-and 

(0) if so. wben ? 

THB MINISTER OF STATB IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): <a> India 
regards:tbe decision of the UDited Kingdom 
to sever diplomatic relations with Syria as a 
bilatoral'Issue between the two countries. 
There are no reports of the United States 
alsb baving broken off diplomatic relations 
with Syria. It bas only withdrawn its 
Ambassador from Damascus. 

(b) and (c). Do oot ariso. 

Tender purchase of DGS '" D 

2723. SHRI C. K. KUPPUSWAMY: 
Will the Minister of COMMERCE be pleased 
to state : 

(a) whether there is any raU in tender 
purchase of Directorato General of Supplies 
and,:Disposals; 

(b) if so. the reasons therefor; 

(c) whether it (s.a fact that the purchases 
made through DOS & D are delayed; and 

(d) if so, the reasons therefor ? 

THB MINISTER OF COMMERCB 
(SHRI P. SHIV SHANKBR): (a) No. Sir. 
Orders of tbe value of Rs. 2,135 crores were 

.. placed by tbe DOS &. D durinl I 98 S - 86 as 
aaainst as. 2.491 cro~ durin. 1984 .. SS. 

(b) Does not arise in view of <a) above •. 

(c) and (d). Nearly 70' per QeDt of t~ 
purcha8cs are made tbroup tbo Rate Con-
tracts b)' th., "ariO\1S Dir~t· Domandws 
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0tl1cen. oa ,.utUally,....., delIY.1')' dates 
a04'.e"'ly 'Sllppliel ,are recoiftd in time. 
III tbe te$1&iniDg purchases (as. in commercial 
traoaactiODI iD looerat)~ supplies are some .. 
time dOlayed In individual caaes. Tho delays 
are. usually due to sbortaae of raw material 
or force lJlajure conditions like strikes lock-
outs, etc .. , at the suppliers' works. 

Stre--lIn"a 'of otllces of CCI" E 

2724. SHRI MURLIDHAIl MANE: 
Will the MiGister of COMMERCE be pleased 
to s~a1e : 

(a) Whether Government propose to 
streamline all the regional offices of the Chief 
Controller of Imports and Exports, to faci-
litate more exports and remove bottlenecks; 
and 

(b) if so, tbe details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) Yes, Sir. 

(b) Government is constantly reviewing 
and monitoring the working of these offices 
with a view to improve their operational 
efficiency. A consultant has been engaged to 
conduct a detailed systems analysjs of the 
orpnisation and suggest a programme for 
introducing computeri&ation/automation in 
the offices., A Mana&ement Study Team 
under the Chairmanship of Commerce Secre-
tary is, inter aHa, looking into tbe structure 
of the organisation and its procedures. Tbe 
Report of the Study Team is awaited. 

Aareements reached with 'VIsiting bead 
of States 

2725. DR. KRUPASINDHU BHOJ: 
Will the, Minister of EXTERNAL AFFAIRS 
be pleased to state : 

<a> the names of the Heads of States 
Wbo visited India since January. t 986; and 

(b). the nature of aareements/contracts 
BlaDed duri~B their visits ? 

THf! MINISTER OP' STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 

(SHR,I' BDUARDO FALBJRO) : <a> D~ti~.· 
tbe period from 1. t. 8 6 to 3 1.1 0.86, 'thO· 
fC)llowiaa ,H~ds of States Yisited "ladia : 

( 1) Her Majestry Boatrix, Queen of the 
Netberlands. 

(2) H. B. Mr. F. A. R.eno, Prosident 
of Seychelles. 

(3) His Holiness Pope John Paulll, 
The Vatican •. 

(4) H. E. Lt. Oen. H. M. &ahad, 
,.President of the People's Republic 
of BansIad'csb. 

(5) H. B. Mr. Daniel Ortega Saavedra, 
President of Nicaragua. . 

(6) H. M. King Hussaini of JORDAN. 

(b) It was only during the visit of Presi-
dent of Nicaragua that three agreements were 
signed, namely, Cultural Aareement; a 
Memorandum of Understanding coverinl 
Economic Cooperation; and a Credit Alree-
ment. 

Import of consumer goods 

2726. SHRI SAIFUDDIN CHOW-
DHARY : Will tbe Minister of COMMERCE 
be pleased to state the particulars and value 
of consumer goods imported during 1984-8,S. 
1985- 86 and during the first quarter of 
1986· 87 '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): Data relatins to value ,of 
imports of various C ODsumer Goods are 
'Published in tbe Publica tion entitled ·'Monthly 
Statistics of Foreign Trade of India Vol. 
ll-Imports", copies of wbich are available 
in the Parliament Library. Latest publisbed 
data is available upto 1983-84. 

BaokJDa Service Comlllf.sjoa 

2127. SaRI JAGANNATH PATTNAIK: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Government'S attention bas ' 
been drawn 'to' the news-item appeariQ& in 
cTbo Economic Times· dated September 
10, 198,' tbat Government are havio. socoDd 



tboqbts about tb. need ,for Bank.tIC Service 
Commission; and 

(b) jf ,So, the decision taken in the 
matter 1 

THE MINISTER OF STATB IN 
THB MINISTRY OF FINANCE (SHRI 
JAN~DHANA POOJAR Y) (a) Yes, 
Sir. 

(b) No decision baa been taken by the 
Government. 

Report of committee on reform of 
coinage system 

2728. DR. B. L~ SHAILESH : Will the 
Minister of FINANCE be pleased to state : 

<a) whether the Committee appointed by 
Government to reform the country's coinage 
system bas since submitted its repor.t; 

(b) if so, the main recommendations 
made by the committee; and 

(c) Government's reaction thereto '1 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir. 

(b) and (c). The major recommendations 
of tbe Committee and GovernmenCs decisions 
thereon are indicated below: 

1. The Committee bad pointed out 
that Five paise cojn has entered tbe 
demonetisation zone and as such 
minting of this coin could be 
stopped after 198 8- ~ 9. Having 
regard to the demand aspect. 
Government have decided to conti .. 
nue mintins of tbis coin and review 
tbe position in 1989. 

2. The Committee bad observed tbat 
baving regard to the velocity of 
circulation of rupee one and rupee 
two denomination Dotes and their 
short life, tbese may be completely 
coinised in 3 to 4 years. While 
Government have taken note of this 
recommendation, steps are beiDa 
taken, baving regard to tbe curreDt 
demand aspects, to atop up the 
production and availability of rupee 
on~ coins as well as Re •. l / .. ~Dd 
Ill. 2/ .. denominatioD notes. ' 

3.. The :COJJl.mittoe bad alto recommen-
ded ,the issue of Five I'Qpeo' coiB, 
side by sido with the DOtes of tu 
same denomination. Government 
had takeD ,note of this recommen-
dation. 

4. The Committee bad recommended 
that tbe coins or the donominations 
raoging from 1'0 pailo to SO paise 
should be made out of firritic stain-
less steel. Government bave decided 
that 10 pailo, 2S paise ,and SO 
paise coins should be made out of 
ferritlc stainless steel and necessary 
action in this regard bas also been 
initiated. 

Tax reveDue collection from States 
2729. SHRI ANANDA PATHAK: 

WiJJ the Minister of FINANCE be pleased 
to state: 

(a) total tax revenue collected by the 
Union Government from different States 
under each bead during the year '1984-85, 
1985-86, State-wise; and 

(b) total amount transferred by the 
Union Government to tbe States as divisible 
pool of taxes under each head during tbe 
above mentioned period, State·wise ? 

THE MINISTER OF S1ATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF- FINANCE (SHRI 
B. K. GADHVI) : (a) to (b). Tbe infor-
mation to the extent possible is beiDa collec-
ted and will be laid OD the Table of the 
House. 

Opening of Reglona) Rural 
Banka 

2730. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
FINANCE be plea-sed to state : 

(a) the names of districts in Himachal 
Predesh covered by the Regional Rural 
Bank as OD 30 September, 1986; 

(b) whether any programme to cover 
the rema,inins districts by the R~liona1 Rural 
Banks bas also been formulated; 

(c) jf so, the details thereof: and 
(d) if Dot. the reasons therefor 1 

THE MINISTER. OF STATE IN THB 
DBPARTMENT OF, EXPBNDITURB IN 
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THB. MINISTRY OP· FINANCB (SUIU 
B. K. GADHVI).: (8) The names of tho 
distriqts in Hh:nacbal Pradesh covered by 
the two Reaional RUT&\! Banks fUDctioniq 
in the State arc Mandl, KaDgra. Kulu; aDd 
Cbamba. 

(b) to (d) .. Tbe Steering Commfttee in 
the NABARD has recently observed that 
due to poor performance of Regional Rural 
Banks, a very cautious approach may be 
foHowed . in tbe matter of establisbiag new 
Regional Rural Banks. In case, target groups 
of an arca are already beina served by the 
existiog institutions, like co-operatives and 
commercial banks the need for establishment 
of Regional Rural Bank for tbat area would 
not arise. Therefore, the estabHsbment or. 
any new Regional Rural Bank in aoy part 
of the country will be decided keeping in 
view the 'coverage of area by commercial 
banks' branches; credit gap in meeting need 
of smaIJ /marginal farmers and other weaker 
sections: and tbe state of cooperative credit 
structure in the area. At present there is no 
proposal with the Government to open 
another Regional Rural Bank in Himachal 
Pradesh. 

Imported of items manufactured by 
Indian joint \lentureS abroad 

2731. SHRI R. M. BHOYE : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether the Union Government 
have decided to permit import of items . 
manufactured by Indian joint ventures 
abroad with a view to encourage them; 

(b) whether the performance of Jndian 

Calegory All India 

joint yentu .. _ ab,oad bas been reviewed; 
and 

(c) if so, the details thereof? 

THB MINISTER. OF COMMER.CE 
(SHkI P. SHIV SHANKER) : <a> No, Sir. 
No lucb seneral decision bas been taken. 

(b) Yes. Sir. 

(c) Altbougb tbe performance of Indian 
Joint Ventures bas been by aod Jarae satis-
factory, some deficiencies and problems 
have been noticed. Appropriate remedial 
action i.s being. taken. 
{ Translation] 

SC/ST employees 10 Syndicate Bank 

2732. SHRI BANWARI LAL BAIRWA; 
Will the Minister of FINANCE be pleased 
to state: 

.(8) the total number of employees in 
various brancbes of Syndicate Bank particu-
larly in Delhi, class-wjse, as on . 30 
September, 1986 and tbe number of Sche-
duled Caste and Scheduled Tribe ~mpJoyees 
among tbem; aod 

(b) the number of employees belonging 
to Scheduled Castes and Scheduled Tribes 
who have .been promoted as Special Assis-
tants from the post of Clerks during 1985-
86 and 1986-87 so far 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE· (SHRI 
JANARDHANA POOJAR Y): (a) The 
information, as on 30th September, 1986 
as reported by Syndicate Bank, is as 
under :-

In Unioo Territoty of Delhi --_. _ _......------ --------------
Total Scheduled Scbeduled Total Scheduled Scbeduled 

Castes Tribes Castes lribes 
------,-

Officers 9346 993 291 833 56 8 

Clerks 22149 ' 3053 7()8 2156 443 21 
Sub-6taft' 468t 1237 255 .sSI 172 16 

(b) Thc;number of Cletks appointed as 
Special Miiitants, in the Union Territory of 

Delhi. aod the number among them belon •• 
ioa to Scbeduled Castes' and Scbeduled 



nib .. 4\l~' the. Caleadar ,ean 1985 and 
1986 was .s under :-' 

Total 

Scbeduled Caste 

Scheduled Tribe 

1985 

Nil 

Nil 
Nil 

1986 

Nil 

Nil 

EeoaoIDic relations wltb Angola 

2733. SHRI SRIKANTA DATTA 

·' ff"rlMt • .,.,. 64 

(d) how many· POrSoDS bave .. been . oro .. 
leCuted and stepa taken . to improve; tbe' 
situation ? ' 

THE MINISTBROF STATE IN THB 
DEPARTMENT OF BXPBNDITUl\E IN 
THE t.IINISTRY OF FINAN·CB,.<_I B. 
K. GADHVI) : (a) and (b). RBI bas reported 
that as per informalion received frOm the 
public sector banks. the number .of bank 
fraud cases within tbe country and tbe 
amounts involved therein during 1983, 1 984 
and 1 98 Sare as given below : 

Year 'No. of fraud 
cases 

Amount involved 
(Rs. in crores) 

NARASIMHARAJA WADIYAR: Will the -.-----__________ _ 
Minister of COMMERCE be pleased to 
state: 

(a) wbethel' Government have taken 
steps to expand economic cooperation with 
AGlo)a; and 

(b) if not. the steps proposed to be taken 
to establish economic relation between India 
and Aocola? 

. THE MINISTER OF STATE IN THE 
MINISTR.Y OP COMMERCE (SHRI P. R. 
DAS MUNS)) : (a) Yes, Sir. A Trade 
Agreement was signed with Angola recently. 
~ectors like agriculture, energy. cQnstruction, 
Industry, manpower development transport 
aDd communications, health have been 
identified for future coopera~ion.· 

(b) ·Does not arise. 

Frauds In Banks 

2734. SHRI PRAKASH V. PATIL: 
SHRI MURLIDHAR MANE: 

Will the Minister of FINANCE be pleased 
~s~~: • 

<a> whother it is a fact that huge aifiounts 
of money are being misappropriated through 
foreaed cbeques and otber fraudulant way in 
banks; 

(b) if so, the total loss each year durins 
the last three y.ears; 

(c) the bank-wise break up of tbis 10'S5; 
and 

1983 2360 
1984 
1985 

2410 
2157 

29.75 
45.18 
S3.49 

(c) The amounts involved in the above-
mentioned banks fraud cases do Dot neces-
sarily represent the actual losses which the 
banks may ultimately suffer, since the banks 
generally have some securities, insurance 
cover, etc. and tbey also file civil and 
criminal compJaints for appropriate relief. 

(d) By and large, frauds have occured 
in banks not on account of lacunae in the 
systems and proe,edures, but owing to non-
observance of prescribed procedures and 
safeguards. In order to prevent frauds, banks 
have issued books of instructions to their 
employees indicating precautions/checks 
which they should observe. Banks are also 
tak ing steps to strengthen control macha-
nisms. includina internal' audit and inSpec-
tion machinery, and to make them e~ecti'Yc 
with a view to eliminating the scope for 
frauds and malpractices. Banks have also 
been taking a serious view of all irregulari-
ties committed by .their employees and have 
been initiating action againAt them to inflict 
punishment befitting' the seriousness of the 
irregu1.uities. Steps have also -beoD taken 
to tone up control and supervision. .trena-
then tbe ml\Dagement jnformati()D system 
"follo~-up and inspection/audit arranaemeat., 
as also for clearing of arrears in balancing 
of books and reconciliation of ioter-brancb 
aod ot~er accounts on a continuous basis. 
The vililanco machinery in the banks is also 
beio8 streoltbeftOd. . 
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In coonection with the bank fra.ud 08_. 
the . Dumber of employeos convicted durJna 
tbo last 3, years is' liven ~Jow : " 

Year 

1983 
1984 
1985 

No. of omployees 
CODvh}ted. 

50 
32 
31 

In addition, up to 30tb JUDO 1986 t a 
further 9 employees have been convicted 
and prosecution was peDding in Court 
aaainst 321 employees. 

[Trallslat/on] 

Sale or goods cOD1l8~ted by customs 
authorities 

2735. SHRIMATI PATEL RAMABEN 
RAMJlBHAl MAVANI : Will the Minister 
of FINANCE be pleased to state !. 

(&) the procedure foHowed for disposal 
of confiscated goeds; 

(b) the amount reali~ed from sale of 
confiscated loods in Oujarat and in other 
parts of the cO\1ntry during the past three 
years; 

(c) whether Government are aware that 
large scale irregularities are being committed 
in the sale of smuu1ed and confiscated 
goods; and 

0>" 

(d) if so. tbe measures taken or proposed' 
to be takeD to bring about improvement in 
the procedure followed fC'r tbe disposal of 
such roods? 

THB MINISTER OF STATE IN 'THB 
MINISTR. Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Confiscated 
Irade loods are sold throuab auction/tender. 
Confiscated ·consumer goods are sold to 
cooperative societies approved by the Central 

. and State Government aod duly 'rcaistered 
uoder tho .. CoopeTative Societies Act· inclu .. 
diq Natiol)al Cooperat,ive Consumers 
Federation and State C~pcrat.v~ F~Of~" 

tiona, miUtary· aDd pal'a-milltaty canteens 
etc. CcSnfiscated cold and silver are deposited 
in tbe mint and foreilD. eurre~es are 
credited to tbe Reserve Bank ot lodia. . to 
Heterogenous and miscellaneous goods seized 
in sma1:i lots are directly sold to public 
tbrouah custotns re~i1 shops. 

(b) The total value of confiscated good. 
disposed of by the customs authorities in 
Oujariu and throughout the country durin. 
the years t 983, 1984, and 1985 is liven 
below: . 

Year and value 
(Rs. in crores) 

1983 1984 t 985 

Gujarat 

All India 

11.78 

41.00 

10.12 

57.00 

10.63 

79.00 

(c) and (d). Government is not aware 
of large scale irregularities in the sale of 
confiscated goods. Seited/confiscated goods 
are stored. in tbe godo\V~s under the control 
of a prClper officer and are accounted for in 
tbe appropriate resisters maintained for the 
purpose. Periodical stock~ta.kjna is done to 
check and avoid any misuse. Sealed tenders 
are opened and auctions are conducttd 
directly under the supervision of a senior 
departmental officer. 

[En61lsh) 

Debentures issued by Joint Stock 
Private and Public Limited 

Companies 

2736. SHRT V. N. GADGIL : Will tbe 
Minister of -FINANCE be pleased to state: 

(a' the total number of debentures issutd 
by JOiDt Stock Private and Public Limited 
Companies durin.g 1981·82 to 1984· 85; 
and 

(b) bow many of them were bought by 
. public financial institutions ? 

THB MINISTER OF STATE IN TJiE 
DEPARTMENT OF EXPENDITURE IN 
THe MINISTRY OF FINJ\Nce (SUal 



. , NOVSMaaa .21, It'. , . 
B. K. GA'DHVI).: (a) Debentures amOUb-
tiel to B.s. 2671 erare. wore apPl'Ci)vecl to 
be ,issued by. 498 Joint Stock Private and 
Public Limited Compaoiea dutios 198t·82 
to 1!}84 .. 8S.. . 

(b) The information is beiDg collected 
and will be laid on the Table of tbe House. 

Export or olleakes 

2731. SHill K. RAMAMURTHY: 
Will the Minister or COMMEltCB be pleased 
to atate : 

(a> tbe quantity and value of oiJcakes 
exported yearly to various countri~1 from 
1982 .. 83 to 1985 .. 86; 

(b) the names of countries to which ex-
ported and the value thereof; 

(c) tbe plans for export of oilcakes 
during the current year; and 

(d) the names of countries to which ex ... 
ports are likely to be made 1 

THE MINISTER OF STATE IN THE 
'MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). Export of de-

.. oiled cakes including de-oiJed rice bran 
dorial 1982-13 to 1985-86 is estimated as 
under: -

Year 

1982-83 
1983-84 
1984-85 
1985 -86 

Quantity 
(Iakb tonnes) 

1 S.lO 
14.25 
12.78 
11.54 

------------------------

Value 
(Rs. crores) 

172.03 
180.33' 
] 58 .36 
J 59.20 

The bulk of exports is directed to Poland. 
USSR. Czechoslovakia, Romania, Bulgaria, 
Hungary. ODR. Algeria, Sinaapore,MaJa),sia 
and U.K. 

(c) and (d). Export of de-oiled cakes 
inclu(\inl de-oiled rice bran. as per provi .. 
sional data compiled. during April-September 
1986 is estimated at 6.8 J Jakh tonnet. 
valued at Rs. 101.56 crores. Exports during 
19tJ§-87 wUJ d~~n4 00 priCC$ and other-

condi~oQS "revalUn, ift the ",ternatiooal 
m&1ket. 

COD.tltutloa of a eom_I.1oa for 
looklDg lato I ..... trlal IlekD." 

2738. :DR.. G. VIJAYA KAMA RAO : 
SHRI MANIK REDDY: 

Will the Minister of FINANCB be 
pleased to state : 

(a) whether Government propose to set 
up a Commission to look into the causes of 
industrial sicknes. as reported in Tim.es of 
India dated 31 st October, 1986; and 

(b) if sO, what will be the fUDctions of 
the Commission ? 

TEE M1NtSTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : (8) and (b). The Govern-
ment of India bave decided to constitute a 
·Commission on Economic Efficiency. Pro-
ductivity and Exports9

'. The functions of tbe 
Comm'ission shan be the following :-

(i) Suggest measures for improving 
capacity utilisation. efficiency and 
productivity in industry both in tbe 
priva te and tbe public sectors . 

(U) Analyse the existing policies in the 
global perspoctive and lugest 
measures to be adopted for improv-
ing the performance of exports and 
the balance of payment positions; 

(iii) Examine any aHied issues in the" 
field 'of economic policy that ma)' 
be referred to it by tbe Govern· 
ment. 

2. As regrds problem of industrial lick .. 
ne1lS, a Board for Industrial and Finascial 
Reconstruction is to be set up under tbe pro" 
visions of Sick Industrial Companies 
(Special Provisions) Act, 1985 to take 
various measures pertaining to sick indus-
trial cornpani~s,l in the medium and larp 
sector. 

RB1'. 2-year action pin for public 
Mctor bauks . 

2739. SHal P. APPALANARA-
SIMHAM : Win the Mhljstor of FINANCe. 
~t' ~)e~6,d t9 It~te ; 



(8:) . whether tbe aeserve Bank of '. India 
bas prepared aay 2",.r action plan for tbe 
public sector Banks for Improving cpstomer 
service and leoeral efficiency of' the battldoa 
system; '-and ' 

(b) if so, tbe main guidelines thereof 
and wbetbor any periodical review of the 
imple~eotat,ion of this action plan has been 
undertaken so far? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SRRI 
B. K. OADHVI): (a) and (b). Reserve 
Bank of India bave Dot prepared any 2 .. Year 
Action Plan for the public sector banks. 
Howev.er. 00 tbe basis of Reserve Bank of 
India·s 'advice in October, 1985 banks have 
drawn up tbeir own Action Plans for bi-inaina 
about alround improvement in the quality of 
their services and operations during tbe 
period November, 1985 to December, 1987. 
Tbe plans cover important areas like orga-
nisation aod personnel, trainins, customer 
service, housekeeping, deposits, advances, 
profitability, computerisation an" mecbanisa-, 
tion etc. 

Banks were advised to submit progress 
reports for two months, November and 
December, 1985, and thereafter on a 
quarterly basis. 

Based on the progress reports received 
so far. Reserve Bank of India bave held dis-
cussions separately witb eacb of tbe banks on 
its overall performance vis-a-vis tbe Action 
Plan till June, 1986. 

Loans II1'eD by lOBI 

2740. DR. A. KALANIDHI : Will the 
Minister of FINA.NCE be pleased to state : 

(a) tbe State-wise break-up of tbe sanc-
tions aDd d isbursals of loans siven by the 
Industrial Development Bank of India (lOBI) 
during 1986 uptil June 30; and 

'0 
THE MINISTER OF STATE IN THE 

DBPAR1'MENT OF EXPENDITURB IN 
TllE )4JN,lSTR'Y OF PINANCS (SHBJ 
B. K.' GADHVI): Ca> and (b). Two sta .... 
ments I and lIon the basis or the iarorma .. 
tioD fund.b.~d by the IQdu'''iaJ Develop ... 
mcnt Bank or India (IDBI) are aiven below. 

SIQt~ .. wJ~ D88JllallU 'Qncllo,,~d and 
dI8bur$~d by IDBI dUrin, 198j.8'6 

.'. (Jul)'-June) 

(Its. erora> 

State 
J 985 ·86 (July.June) -----....... ----....... ....._. 
Sanctions Disburse-

ments 

Andhra Pradesh 245.1 214.1 
Assam 29.4 25.4 
Bibar 120.1 S3.1 
Oujarat 530.8 342.0 
Haryana 103.2 . 75.0 
Himachal Pradesh 58.4 45.2 
Jammu & Kashmir 33.1 24.4 
Karnataka 240.9 185.9 
Keral. 111.6 79.3 
Madhya Pradesh 210.4 190.8 
Maharasbtra 589.0 353.2 
Manipur 1.0 0.8 
McsbaJaya 8.9 5.9 
Nagaland 3.4 3.3 
Orissa 101.3 90.,5 
Punjab 144.6 64.3 
Rajastban 172.9 94.2 
Sikkim 4.5 2.8 
Tami1 Nadu 376.3 238.6 
Tripura 1.4 0.9 
Uttar Pradesh 523.3' 376.3 
W.t ~n.a) 327.1 121.6 
Uoion Territories 104.5 74.2 

(b) the dotails of sanctioDs and dis-
bUrsals made by IDBI in four Soutbern 
States individuaJJy of projects jn backward 
ar .. -·'No Industry Districts" and to tbe 
small scale sector duriDI 19,86 till JUDe .30. 
.1986 ? 

..... --.. -----~--.... --..... --
Total 4041.2 2661.8 



,. 'I 
S .. te .... t-D 

, ~ a.t."".c •• anct ",Md , __ dt8b.,~ by IDBI durIng 1985 .. 86 (Jufy-Ju".> to 
pr,ol.e" I" badeword (lr •• aad 8mall leok Unlt8 

(RI. In ororea) 

1985-86 
Backward Areas 

. 1985·86 
Small Scale Units 

State --....... -----_-------...... _ -----_--_----Sanctions Disbuacmentl Sanctions Disbursements 

Andbra Pradesh 

" KarDataka 
Keral. 

118.6 

91.~(S.0) 

47.6 

121.6 

67.1 
37.4 

86.6 

108 .. 9 
56.1 

54.6 
82.7 
48.0 

Tamil Nadu 101.8 77.2 112.9 88.0 

Piaarea in bracket indicate assistance to No Industry District. 

Conducted package tours for 
.aactuarles and national park 

2741. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will tbe Minister of 
TOURISM be pleased to state: 

(a) whether there is a proposal to con-
duct package tours to cover all our Sanctu-
aries and National Parks in order to pro-
mote an understanding of our natural wealth 
and environment; and 

(b) if so, details of the proposal? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYEO): (a) and (b). 
There is no pro posaJ, at this stage under the 
consideration of this Ministry, for conduct-
ing package tours to cover aU Sanctuaries 
and National Parks in the country. 

Import of rubber by ~TC to arrest 
price of rubber 

2742. SHRI P. A. ANTONY: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whetber tbe State Tradillg Corpora-
tion (STC) has eo ter~d the\market to pro-
cure Datural rubber in a bid to arrest falUns . 
prices in tbe domestic sector; 

(b) ,if so, the quantity procured; and 

(c) the impact of this market interveo-' 
tion OD the price of natural rubber ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) Yes, Sir. 

(b) Quantity of rubber procured by the 
STC from the domestic market is 1287 
tonnes as on 14.11.1986. 

(c) Entry of tbe STC in the market has 
helped to arrest the downward trend in 
prices and the Kottayam market price which 
declined to Rs. 15 70 per quintal for RMA-
4 grade on 20.10.1986 has improved to the 
level of Rs. 1590 -per quintal on 3.1 L 198 6. 

IrOB ore export Incentive scheme of 
. M.M.T.e. 

2743. SHRI NITYANANDA MISRA: 
Will the Minister of COMMERCE bo 
pleased to state: 

(a) whether MMTC has introduced an 
incentive scheme of margina] discounts in 
iron ore ·prices to induce major buyers to 
increase off-take from Paradeep Port to com-
peuatc them for relatively higber freight on 
account of shipments from this port iD small 
vessels; 

(b) if so, when this scheme was intro-
duced and to what extent it bas aucceedecl io 
acbievioa its objective; and 



,(c) the·yearly iDcrease io exports 'fro", 
Paradeep Port consequent, to tbe .introduc-
ti~D of incentive scheme 1, 

THB MINISTBR; OP 'STATE IN TaB 
MINlSTllY OF COMMBRCE (SHRI P. &. 
DAS MUNSI): <8> Yes, Sir: 

(b) and (c). Tho 'scbeme' was introduced 
from the ,year t 984 - 8 5 and it b~s succeded 
in achieving its objectives. The trend of ex-
pott of iron ore from Paradip port after tbe 
introduction of incentive scbeme bas been as 
under :-

1983-84 
1984-85 
1985-86 
1986-87 
(upto Oct. '86) 

(Million Tonnes) 

0.93 
1.61 
1.87 
i.o8 

Construction of low cost hotels in 
Maharashtra 

Z744. SHRI GURUDAS KAMAT:, 
Will the Minister of TOURl~M be pleased 
to state: 

(a) whether Union Government have 
asked the State Governments to provide low 
cost accommodation to the tourists; and 

(b) if so. the response of Government of 
Mabarasbtra thereto and whether some low 
cost hotels like Yatri NiwQS at Delhi arc 
proposed to be constructed in Mabarashtra 1 

THE MINISTER OF TOURISM 
<MUFTI MOHD.' SYED): (a) and (b). 
The Department of Tourism has a scheme 
for constructing Vatri Niwases to provide 
low cost accommodation to the tourists. A 
proposal to set up a Yatri Niwas at SbegaoD 
at an estimated cost of Rs. 29.40 lakhs has 
been received from the' Government of 
Maharashtra and· tbe same is under con .. 
aldoration. ,. 

Tbe Department bas also provided finan-
cial assistance to tbe Government of 
Mabarasbtra for the fol1ow~'n8 Ptoj~ts 1-

1-

2. 

Beach COUaae8 (t 

at Ganapatiphule. 

Development of 
Beach Resort at 
Valneshwar. 

(Rs. in lakhs) 

Amount 
sanctioned 

8.77 

34.10 

Amount 
advanced 

5.00 

10.00 

Supply of mulberry silk waste of public 
sector Spun Silk Mills 

2745. SHRI ZAINAL ABEDIN: Will 
the Minister or TEXTILES be pleased to 
state: 

(a) quantity of the mulberry silk waste, 
supplied to the spun silk mills in public 

. sector by tbe suppliers from West Bengal 
during 1982,1983 and 1984; 

(b) whether it is a fact that the said 
spun silk mills have n()W stopped purchasing 
the mulberry silk waste produced in West 
Bengal; 

(c) if so, the reasons therefor; and 

(d) the action Oovernnlent propose to 
take in the matter so that the suppliers in 
West Bengal are not put to any loss 1 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) The quantity of 
mulberry silkwaste SUpplied to Spun Silk in 
tbe public sector by suppliers from West 
Bengal during 1982" 1983 and 1984 is 
reported to be negl igibJe. 

(b) and (c). In view of the poor quality 
of mulberry sUkwaste of West Benaal origin 
which results in production of inferior quality 
yarn, public sector Spun Silk Mills are not 
consuming tbis variety of sHkwaste. Such 
silkwaste is u~ed by handspinners of West 
Bengal for production of coarse-cO,)lQt& 
yarn. 

Cd) Directorate of Seticulture, West 
.Bcnaal, 'are studying the fie1d problCQ18 witb 



re.Jard' 'to silt.ute produced ill the State, 
aud . '8I)Propriate action 'will be ta'ken on 
receipt. of . their report. 

NOlI -gtIH_tloa of •• tl .. pol·lotlon 
eqQl'1DeIIt.~ In NTC 

2746. SHR1 V. SllBENIVASA 
PR.ASAD: 

SHRI MUKUL WAs~iK: 

Win the Minister of TEXTILES hi 
pleased to refer to the reply ghren to Uostar-
red Question No. 3812 on 13 December, 
1985 rOllttdioS non· utilization of aoti-pollu .. 
tiOD equipments in NTC and state: 

(a) wbetber io spite of Government's 
directive at'the Review Meetinl of National 
Textile Corporation Limited in regard to 
anti-pollution schemes. no effective measures 
have been taken to implement the dire<:tive; 

(b) whether a lot of anti-pollution equip~ 
ments purchased from the National sman 
Industries Corporation Limited by the NTC 
(WBABO) Limited ere yet to be utilised; 

(c) if so. the -detail. thereof: 

(d) action being initiated to instal such 
anti-pollution equipments in units of other 
subsidiaries to effectively implement the anti .. 
pollution policy of Government; 

(e) whether any kind of defect in equip-
ment supplied by the NSIC Limited bas 
bcon noticed; 

(f) if 80, the nature thereof; and 

(a) action proposed to be taken in the 
matter? 

THB DEPUTY MINIStER IN THE 
MINISTRY OF TEXTILES (SHRl S. 
KRISHNA KUMAR). <a> to (d). Out of 
3600 units of aoti-pollution equipments 
purchased, 609 units bave been installed in 
offices. canteens, generatina set rooms etc. of 
the units under the National Textile Corpo-
ratioD (WBABO). Ltd. Remainina devices 
are not heiDI utilised. 

. As indicated in the review ttleetina. NTC 
<WBABb) has' approached the othol', NTC 

IDbsidiary eorpotattblll, for utltilattOft of the 
balat1ce unut'll •• "d unhs. 

(e) and (f). Air pollution control equip" 
ment. supplied by Nile -were :not found 
suitable: for >·tbe prodactioD departments. 

(,) NTC (WBABO) bas approached 
NSIC to take bade tbese units NTC 
fWBABO) has also approa(:bed,29 other 
public sector undertakinss in additiotl to 8 
NTC subsidiaries, who could find US~ for 
the unutUised units. 

(Tran"lalionJ 

News·ltem captioned "Croreoll k. cODtrol 
ka tapda RaJastlta.. .elD aahia 

palJuncha U. 

2747. SaRI VIRDHI CHANDER 
JAIN: Will the Minister of TEXT1LES be 

- pleased to state: 

(8) whether Government have setn the 
news· item appear;J'l! in the '«Rajasthan 
Patrika", dated 30th September, 1986 under 
tbe caption "Croreon ka control ka kapda 
Rajasthan mein nahin pahunchatt (control 
clothes worth erores of rupees did not reach 
Rajasthan); and 

(b) if so, the reaction of Government 
thereon and the action taken in tbis 
regard ? 

.THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KR1SHNA KUMAR) (a) Yes, Sir. 

(b) Distribution or controlled cloth is 
primarily the respoDsibility of State Govern-
ment concerned. Accordi ngly Government 
of Rajasthan have been requeSCed to streamlino 
the distributional arrangements for control-
led cloth with a view to avoiding diversion 
of sucb cloth. However. Central Govern-
ment are also pursuing the matter for inves-
tigation by Central Bureau of Invcstilation. 

{English1 

LoaDS for blo-au p.aat. 

2749. SaRI H. B. PATIL: Will the 
Minister of FJNANCB be> pJeaaod to Ita'. 
tbe procedure for settina loaos frOID tbQ 
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Industrial Development Bank of India for 
settiq up ,bfo;.. •• plaDts ? 

THE MlNISTSR.' OF STATB IN THE 
PBPARTMBNT OP BXPENDIT,UJ.\E IN 
THB MJNISTRY OF PINANCE (SHRI 
B. K. GADHVI): Tbe Indus~rial Develop-
meot Bank of India (lOBI) has reported 
that 'tbe bio-gas projects. whicb would be 
costina upto Rs. 3 croees, arc assisted by it 
under its R.efinance Schemo' tbrough State 
Pinapcial Institutions/Commercial Batiks/ 
Co"'operativ'e Banks/Regional Rural Banks. 
The prescribed application forms for gettinl 
assistance rnay be obtaioed from any of the 
offices .of the concerned institutions/banks. 
Und" .. tbe Refinance Scheme of tbe JOBI 
loans upto Rs. 7.50 Iaklls are covered under 
the automatic refinance scheme, where refi-
nance is sanctioned to the concerned iastitu-
tions/banks under a simplified procedure. 
For projects costing above Rs. .3 crores. 
applications may be submitted to anyone 
of the All-India Financial Institutions. viz., 
IDB[, ICICI and IFCI in the prescribed' 
fO¥mat which is available from any of the 
offices of these institutions. 

[Translation] 

Selection of HJodl teacbers for appoint-
ment abroad 

2750. DR CHANDRA SHEKHAR 
TRIPATHI : 

SHRI SHANTI DHARIW AL : 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Gover.nment's attention bas 
been drawn to the reported malpractices in 
the matter of selection or Hindi teachers for 
appointment in ,foreign countries, namely" 
Surinam, Trinidad and Tobago, BuJgari2, 
China, GDR, Mexico, Poland, Romania 
and GuyaoB; 

t 983-84 1984 .. 85 

(b) ,if so, tbe qeDCY for such selection; 
and 

(c). the remedial steps taken/proposed in 
tbis reaard ? 

THB MINISTER OF STATB IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) There 
bas been DO malpractices in the matter of 
selection of Hindi Teachers for appointment 
abroad. 

(b) The selection of Hindi Teachers for 
8 ppointment abroad is done by a Committee 
of tbe Indian Council for Cultural RolatioDs 
(JeeR). 

(c) Question does not arise. 

[Enellsh] 

Export of processed froit and 
veaetabJes. 

2751. SHRI N. V. N. SOMU: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) The current level of e~port of pro-
cessed fruits and vegetables from India and 
its position as compared to other exporting 
countries; 

(b) tbe countries to which these products 
are exported and foreign exchanse earning 
therefrom; and 

Cc) the steps being taken to exploit 
export potential for processed, fruits and 
vcsctables ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl): (a) The ex.ports ot proces-
sed fruits and vegetables including dehydra-
t~d V~letables and pickles aDd cbutneys 
during ~the last three years were a. under : 

1985-86 
Qty. Value Qty. Value Qty. Value ------_ --------

(Provisional) (Provisional) (Provisional) 

38351 3698 60767 56~O 65043 5828 

These exports constituted Jess tban 1" of world 'trado in processed fruits aDd veaetabltl. 



(b) The countries to which ·these pro," 
ducts are ,exported include the USSR .. th~ 
Middle Bast Countriost U. It. and other 
West European CountrIes, the _ U. S. A. The 
foreign excbanac earnings from the exports 
during 1985-86 wen of the ordct of Ra. 
5.8.28 crores. 

(c) Government have taken a number of 
steps to increase exports of processed fruits 
and vegetables. For technoloaical up-

. gradation. a number of items of machinery 
for food processina and packaging,' which 
include integrated aseptic packaging system, 
have been allowed for import under Open 
General Licence. Import duty has been 
reduced on some items of food processing 
and packaging machinery. The other steps 
taken to increase exports include the con-
tinuance of tbe scheme of Cash Compensa-
tory Support. import replenishment licences, 
facility of duty draw back, assistance fOr 
market development, periodic dialogue with 
State Agricultural Production Commissioners 
for increasing ptoduct'ion of agricultural 
products for exports. Institutional changes 
have also been brought about with the 
setting up of Agricultural and Processed 
Food ProduC'ts Export Development 
Authority at New Delhi. 

Financial assistance to shop keepers 
io retail business 

2752. PROF. K. V. THOMAS: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether there is any proposal to 
issue instructions to Nationalised Bank~ to 
give financial assistance to retail sbop dealers 
uDder public distribution system; and 

., (b) if so, tbe details thereof? 

THB MIN1STER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
Financi,n8 of retail traders (Fair Price Shops) 
as also Consumer Cooperative Stores dealing 
in essential commodities wbo form the part 
of the public distribution system outlets has 
already been included under priority sector. 
Under the guidelines for advances to priority 
sector iss\led b)' tbo Reserve BAnk of India 

10 

to all acbeduled commercial bat, '80 
coiliaas in credit limits have- been proaeribed 
with respect to rotail tra~era deaUoa tn essen-
tial commodities through Fair . Price Sbops 
and Consumer Cooperative Sto.res. Flence. 
no freah instructions to banks in this reprd 
are considered necessary. 

J8R 0 loan for de'elopment of tele .. 
communications ,),stem 

2753. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
FINANCE be pleased to state: 

(8) whether the International Bank for' 
Reconstruction and Development bas agreed 
to give a )08n for the development of tele ... 
communications system; 

(b) if so, the details thereof and the 
terms and conditions offered; and 

(c) the final outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JA'NARDHANA POOJARY): (a) to (c). 
We have posed the 9tb Telecommunications 
project to the World Bank. Details are under 
discussion with the World Bank. 

Smuggling of Iudian currency I .. to 
Pakistao 

2754. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that tbere bas 
been increase in the smuggling of Indian 
currencr into Pakistan; 

(b) if so, the comparative figures of 
Indian currency seized from tbe smll&glers 
on the Indo- Pak border during the last three 
years (year-wise): and 

(c) steps taken by Government to 
identify the Indian contacts of the Pakistani 
smugg\ers of Indian currency, statin. the 
results achieved and the action taken by 
GovoromeQt in tbo matter 1 



'1 
T.KB MINJ$TEIl OF STATE· IN 

THB . MINISTRY OF PINANCE (SHkl 
lANAW,HA'J!'iA P09IAI;tY)": (a) .• Od.(b). 
a.pDrta 'foceivod by the Gove~n~t a~d 
seizures made indicate that the Indian 
currenCY is ODe of the items sensitive to 
smuialios across the Indo-Pak border. 
However, there has been no increase in tbe 
IUlU18Una Indian curroncy into Pa.ki .• tan as 
is evident from the figures of seizures of 
Indian currency in the Indo-Pat border 
resion during the years .1984. 1 98~ and 
1 986 (upto September), liven below : 

Year 

1984 
198' 
1986 

(upto September) 

Amount of Indian 
currency seized 
(R&. I" lakhs) 

'.26 
3.87 
0.65 

(c) The anti~smuggliDg drive bas been 
intensified iQ the lndo-Pak. region. The 
preventive and intelligence machinery of the 
Customs department in the region remains 
vigilant against smuggling activities io 

. general, including smuggling of Indian 
currency. The trends in smuggling and 
seizures mad,e are kept under constant review 
for taking appropriate remedial measures in 
c]ose co-ordination \\ ith the concerned 
Central and State Government agencies 
deployed in the region. 

As a result of th~ intensification of 
anti·smuag~inB drive, launched in tbe region t 
there has been considerable increase in tbe 
value of contraband goods seized in the 
In,do· P,k bor.~er region as is evident from 
tb, figures of tot~l value of se'zur~s aiven 
~low : 

Year Value 0/ g()ods J6/zed 

(Rs. I" cro"~3) 

1984 5.60 

1985 t S.92* 

1986 22~81. 

(upto September) 

ali r.iaur~ are "rovjs~o~~. 

,2 
StrJQJCDt •. ctlon is tak4'D AI.loBt all 

persona' found .' involved in the smuullna 
. ,actiyjtiea ia . the reaion, inoluding SlIlugliDI 

of Indian currency, both departAlemaUy •• 
welt as tbrouah prosecution in tbe Courts. 
Apart from confiscation of ~ds involved. 
and j,mposition of pet~onaJ penaJtJel on the 
porsons concerned. in appr9priate ce.se~ 
preventiv~ detention unde~ the COFEPOSA 
Act is also resorted to. 

Bank robberies in De' •• 

2755. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of FINANCE 
be pleased to state : 

(a) tbe number of bank robberies com-
mitted in New Delhi durina the current 
year so far; 

(b) number out of them commrtted 
durioa day time; 

(c) the number of cases registered; 

(d) n.umber of cases charge-sheeted: 
and 

(c) number of cases ending in coDvjction 
or acquittal? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) to (c). During 1986, 
there was one casc of burslary at nisht in the 
State Bank of Mysorc Branch at C0008ught 
Place Bod ODe' case of aUempted robbery 
during day-time in the GeetanjaJi Enclave 
Branch of Punjab National Bank. In connec .. 
tion with tbe~e two incidents~ Police have 
registered two cases which are still under 
investiga&ion. 

(d) and (e). Does not arise. 

MedIcal Insura~e SeIIeBle 

2756. SHRI ANANTA PRASAD 
SBTHI : Will the Minister of FINANCB be 
pleased to state : 

(a) whetber it is a fact that Government 
b.ave recently introduced a revised Medical 
'~.~r~nc~ ~~~c in tbe couD1r1? 
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.(b) if so, the. <letails thereof; 8Dd 

(c) the steps taken to popularise. it 
amonpt the people ? 

f 

THE MINISTBR OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
A revised Medical Insurance Scheme called 
MEDICLAIM has been recc.ntty introduced 
by the O~Deral Insurance Corporation, with 
tbe approval of the Central Government. 
The Scheme covers hospitalhation and domi .. 
ciliary hospitalisation benefits. There are two 
Schemes-Scheme CiA' a nd Scheme' st. 
Scheme cA- covers hospitali' ation and domi-
ciliary ·bospitalisation benefits and also 
personal accident benefits, and Scheme 'B' 
covers hospitalisation a nd domiciliary 
hospitalisation benefits only. There are five 
categories of benefits under hospitalisation 
and domiciliary hospitalisation policy, rang-
ing from Rs. 94.000/- to Rs. I 7 ~6oo/- with 
a premium amount of Rs. 1300/- to 
Rs. 250/-. The first four categories under 
tbe Scheme also provide increased limits 
for major surgicaJ and tnajor diseases like 
Renal disease, open and cl05e heart surgeny, 
T .B., Kidney Transplantation etc. 

The Policy is avail a bJe to persons 
between ages 12 aod 70 years. A faltlily 
discount of 10 per cent of tre total premium 
is available for covering the insured and any 
one or more members of the family compris-
ing of spouse, two dependent children and 
dependent parents. A cumulative bonus of 
S per cent of the Table of Benefits under 
the policy would also be av:tilable for each 
claim free year of insurance up to overall 
.limit of 50 per cent of the limits stated in 
the Table of Benefits. 

(c) Steps are being taken to popularise 
tbe Scheme through intensive publicity in 
Press and T.V. The Agency force and field 
staff of the subsidiaries of General Insurance 
Corporation of India are also being actively 
involved in making tbe Schem~ popular. 

Payment of remuneratlvl" price 10 
cardamom growers through auction 

2757. DR. K. G. ADIYODI: Will tho 
Minister of COMMERCE be pleased to 
etate : 

(a) whether there is' any· scheme for 
ensuring remunerative price to cardamom 
farmers durinl production by conducting 
open auction in -cardamom arow1n& areas; 
and 

(b) the steps being taken to evolve a 
dynamic export strategy by Government to 
give competitive edge to Indian cardamom 
over tbe competing Guatemala ? . 

'THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) To ensure 
remunerative price to growers open auctions 
are conducted by auctioneers licensed by the 
Cardamom Board in all tbe important 
cardamom pro(.fucing regions. Besides J 

ea fda mom Board themselves conduct open 
auctions in two important centres in 
Karnataka. 

(c) Cash Compensatory Support is being 
provided @ 10 per cent on export of carda-
mom in consumer packs of 2 kg. and Jess. 
Sales tax is exempted on cardamom pu·rcbas-
ed for export. Publicity and promotion 
activities are being undertaken by the Board 
through its office in Bahrain. Besides the 
C.T.C.L. has entered this market. 

Export market for electr·onfc goods 

2758. SHRI SHANTARAM NAIK: 
Will the Minister of COMMERCE be pleas-· 
ed to state: . 

(a) whether Government have any plans 
to compete with Japan, Singapore, South 
Korea and Taiwan, in tbe world market 
of electronic goods; 

(b) whetheT a study with respect to 
India's capabilities in this regard has been 
made; and 

(c) if so, the result' of the study? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) and (b). 
The Seventh Five Year Plan envisages a 
target of Rs. 1000 crores for exports of 
electronic . goods and computer software. 
Some market surveys have been ·conducted 
by concerned organisations to identify tbe 
export potentia) for Indian electronic compo .... 
peats' in specific markets. 



(c) The surveys indicate that there b 
considerable potential for export of eloctronic 
goods and' components from India in tbe 
developing couo"tries and some of the deve-
lope,d countries. 

Delay fa distribution of loans to 
weaker sectloDS 

2760. SHRI P. PBNCHALLIAH: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that there is an 
inordinate delay in the distribution of Joans 
to the weaker sections by the nationalised 
banks; 

(b) if so, whether there is any proposal 
to simplify the rules in order to enable quick 
distribution of loans; 

(c) whether Government have issued 
any direction to the Bank in this regard to 
speed up the distribution of Joans; and 

(d) if so, the details thereof '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : (a) Complaints regarding 
delay in sanctioning of loans are occasionally 
received from various sections of the society. 
Specific comp1aints are brought to the notice 
of Reserve Bank of India (RBI)/concerned 
banks for necessary corrective action. 

(b) to (d). Guidelines have been issued 
by RBI t~ banks in the matter of grant of 
advances to weaker sections. Liberalised 
margin and security Dorms have been laid 
down for sucb advances. -Simplified applica-
tion forms in regional languages are to be 
made available, by banks to borrowers. 
Banks have been advised by RBI to ensure 
tbat credit proposals from weaker sections 
arc cleared promptly and majority of the 
application arc disposed of at - the branch 
level itself. All priority sector loan pro-
posals, complete in every respect for amounts 
upto Rs. 25,000/- are required to be dis-
poaod of within a fortniaht. 

I_ere ••• In Parallel banld ... 
traD.setlons 

,86 

2761. SHRI H. M. PATEL: Win tbe 
Minister of FINANCE be pleased to state : 

<a> whether it il a fact that in recent 
months 'Hawala' or 'Paraller banking 
transactions in the country have areatly 
increased; 

« (b) whether it is a fact that mostly nOD-
resident Indian workers employed in the 
Gulf countries are sending these money; 

(c) whether it is also a fact that non-
resident investment ventures also use this 
channel; 

(d) if so. the reaction of Governmetlt 
thereto; and 

(e) the act ion taken by Government in 
tbe matter? 

THE MINIS'IER OF STATE IN THE 
DEPARTMENT OF EXPENDITURB IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) Yes~ Sir. 

(b) and (c). Separate lists are not nlain .. 
tained for cases of unauthorised foreign 
exchange transactions involving ·NOD-
resident Indian' \,l\:orkers t"mp1oyed in the 
Gulf Countries and for cases of allesed 
'Non-resident Investment Ventures.' 

(d) and (e). The Enforcement Directorate 
(FERA) remains vigilant and takes appro-
priate action under the F. B.R. Act and 
where necessary under the COFEPOSA, 
agajn~t foreign exchange racketeers. The 

,drive against unauthorised foreian exchange 
transactions is a 'continuing process and is 
kept under constant review for adopting 
appropriate administrative/legislative measures 
to plug loopholes in the operation of 
tbe law. 

Fourth Pay Commission recommeudation 
(or printing employees 

2762. SHRI KAMAL NATH: Win 
the Minister of FINANCE be plC'ased to 
state; 



(a) .beflIer tile Fotartb ~y Commission 
'for Central Govonrmeat employees had 
recommended settina up of a Committee to 
.. ;mu, ttie Obbditiens or ,service of tbo 
efl1tJloYees eopaecs OIl PrintiDg wo,rk. ' 

(b) ,f so, .'bether Govornmoot have set 
vP imJ C<HntDUu. iD this res.rd; 

(c) if so. tbe details thereof aDd when 
tbe Comm'ittee is likely to au,broit ita report; 
aad 

(do) if DOt. the reasons therefor? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) Yes, Sir. 

(b) to (d). Action is being taken to 
constitute a ComtQittee. 

Assistance to Weal'erS of Bij.pur 
(Karnataka) 

2163. SHRIMATI BASAVARAJE-
SaWAkl: Will the Minister of TEXTILES 
be pleased to state : 

(a) tbe help rendered by the State Bank 
of India in co11aboration witb Karnataka 
Haodloom Development Corporation 
(KaDe) to the weavers community of Bija-
pur district in Karnataka; 

(b) if so, the details thereof; and 

(e) whether such help can be extended 
to weavers of other districts in the State ? 

THE DEPUTY MINISTER IN THE 
MINlsTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b). An 
amount of 60.04 lacs Was sanctioned by 
8.13 I. .. as working capital loan to weavers of 
Bijapur District. 

(c) Yes, Sir. The n8tionaJised banks 
have extended financial assistance to the 
weavers of KH DC-Karnataka Handloom 
Developrnen'l Corporatio.n-in other districts 
of tbe State to the tune ,of Rs. 255.07 
·lakhs •. 

(1hM.thrtlan] 

Tn" tallt. ~Jth Ofaa 
2764. Pa.OJf. CHANDRA BHANt) 

DEVI: 
PROF. RAM KRISHNA MORE: 

, Will the Minister ,of COMMEJlCB be 
pleased to sta te : 

(a) whether any talks are 8o'ina on to 
start trade with Ctima; and 

(b) if so, the progress made in this 
direCtion? 

THE MINISTER OF COMMEltCE 
(SHRI P. SHIV SHANKER): (a) Ttade is. 
already going on with China .. 

(b) Does not arise. 

(English] 

FraudsjdacoJtJes '0 banks 

2765. SHRI AMARSINH RATHAWk: 
WiJl the Minister of FINANCE be pleased 
to state: 

(a) the details of cases of frauds, mis-
appropriation of funds as also lossess suffered 
due to 'incidents of thefts, dacoities, robberies 
'etc. in the nationalised banks in the country 
during tbe year 1985-86; and 

(b) tbe nomber of cases in whicb tbe 
culprits have been caught and the actual 
amount recovered in, eacb case '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) RBI bas reported 
that, according to information received from 
the public sector banks, do'ring 198.5, there 
were 21.5 7 cases of bank frauds in tbe 
country involving an amount of Rs. 5 3 .. 49 
crores. During 1986 (upto 30th June 1986), 
the number· of bank fraud, reported by the 
public sector banks stood at 764 lovolviDg 
an amount of R.a. 20 .. 9 S crores. The 
amounts inVOlved in tbe bank fraud cales 
do not necessarily represem the actual losses. 
which the banks may ukima·telY suffer, siace 
,be banks aeneral1y have some securiC'ios, 



ia$tll'aaee cOVer, etC. They also file civil and 
crimin.l compte'lots for appropriate tetief. 

Relar~jna bank dacoities/r()bberies, 
durin. 19'85, public sector banks reported 76 
cases 'of ro'bberi.! involving B'n amount of 
:R.s. 1.65 crores approximately. During t 986, 
during the first nine months, 83 cases of 
bank dacoities/robberies. involving a total 
sum of B.s. 1.79 crores approximately bas 
been reported. 

(b) In connection with the bank fraud 
cases, during t 98 S and 1986, action was 
taken aaainst bank employees as indicated 
below:-

Item 1-985 1986 
(upto 

30.6.86) 
"--_ ......... _ .. _-_ ... ,. __ .. ,,- .. ~.~-~~-.-.-,-----~. ~"'~ ~- .._-~---'----. _.-

No. of employees con .. 
yicted On cbarge of 
frauds 

31 9 

No. of employees dis- 247 71 
missed I discha rged I 
removed 

No. of emptoyees given 290 51 
other major/minor 
penalties. 

A part from the above, prosecution 
was pending against 321 employees and 
departmental proceedings were pending 
against 833 employees at the end of June, 
1986. 

To the extent· information is available in 
connection with 16 bank robberies in 1 9-85" 
Police have arrested 45 persons and an 
amount of Rs. 25.1.5 lakhs has been recover-
ed. DuTlog the first 9 months of 1986, in 
connection with 13 cases, Police have arrested 
3S persons and an amount of. Rs. 6.84 
lakhs bas been recovered .. 

Cotton export policy 

2766. SHRI E. AYYAPU REDDY: 
SH'RJ DJOVlJAY SINH: 
SHRI AMARSINH RATHAWA~ 
SaRI .NA'ltA VAN CHOOBEY : 

-Sual PARA8RAM 
BHARDWA~ : 

SHRI INDRAJIT GUPTA: 
SHRI MULLAPPALLY 

RAMACHANDRAN : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether a new long term cotton 
export poliCY bas boen announced recently ; 

(b) if so, the details thereof; 

(c) whether export quotas have been 
fixed, State wise; 

(d) the agency through which cotton 
wi]) be exported; 

(e) whether the export price will be fixed 
in consultation with the cotton growing asso· 
ciations; and 

(f) to wha t extent it will help the cotton 
growers to get remunera tive prices for their 
produce? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) and (b). Govern-
ment announced a long term export policy 
on export of cotton, under which 5 00 lakh 
bales of long/extra long staple cotton and 
50,000 bales each of Djgvijay cotton and 
Bengal Desb i cotton will be exported per 
year on a continuous basis for three years 
beginning witb the cotton year 1986-87. 

(c) and (d). Government have so far 
released 2.00 lakh bales of long and extra 
long staple cotton during the current year. 
The 8gcncy.wise/State wise breakup of 
'releases is as under 

Agency 

1. CCI 
2. Mabarashtra Fedn. 
3. A. P. Fedn. 
4. T. N. Fedn_ 
S. Gujarat Fedn. 
6. Punjab Fedn. 
1. Pvt. Trade 

Quantiiy in bale$ 
of 170 kgs. each 

1.00 lakb bales 
20,000 bales 
1 0,000 bales 
10,,000 bales 
J 0.000 baJes 
10,000 bales 
40,000 bal. 



(e) Tbe minimum export prices are fixed 
by a Committee headed by Textile Commis. 
lioner. 

(£) The ,rowers are assured of minimum 
support prices fi'xed by the Government and 
there are considered remunerative for them. 

Income-tax raids in Karoataka 

2767. SHRI V. S. KRISHNA IYBR: 
Will the Minister of FINANCE be pleased 
to atate : 

(a) the total number \)f income-tax raids 
conducted in Karnataka involving Central 
and State Government officers from 1 st 
.January, 1986; 

(b) the total revenue recovered from 
such raids; and 

(c) number of offi.:ers against whom. 
action has been taken 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The 
Income Tax Authorities have not conducted 
any search in Karnataka involving Central 
and State Government officers since 1st 
January .. 1986. 

tb) and (c). In view of the reply given 
at (a) above. the question does not arise. 

Seizure of polyester fibre at 
Bombay Dock 

2768. SHRI S. M. GURADDI: Will 
the Minister of FINANCE be pleased to 
state : 

<a) whether it is a fact that the Depart-
ment of Revenue Intelligence seized Rs. 65 
lakh worth of polyester fibre at Bombay 
Dock on 17 June, 1986; 

(b) if so, tbe details thereof; and 

Ie) whether any action has been taken 
against two mills which were involved in the 
import of these goods 1 

THE MINISTER OF STATE IN THB 
MlNISTRY OF FINANCE (SHRl 

JANARDHANA POOJARY): (a) a.od (b) .. 
In pursuance of an informatioD, on 17th 
JUDe, 1986, 6 containers which arrived at 
Bombay declared to contain acrylic fibre" 
consigned to MIs Amba Woollen Mills, 
Panipat were detajned by the Customs 
authori ties at the instance of Directorate of 
Revenue IntelUaence on suspicion that they 
contained goods other than those declared 
in tbe documents. The Danle of tbe consig-
nee was subse.quently changed to MIs 
Cambridlo Woollen Mills, Ludhiana and 
Mis. Kanwal Woo'llen Mills, Amritsar •. 

When all tbe 6 containers were opened 
and examined it was found to be mixed con-
signment of polyester fibre and acrylic fibre . 
As the goods imported bave been found to 
be mis .. declared with regard to contents, 
weight and value. these have been seized 
under the Customs Act. The total market 
value of the goods seized comes to Rs. 67 
l~khs and the attempted duty evasion in 
respect of 6 contaiDers comes to Rs. 28.31 
lakhs. 

(c) The matter is under departmental 
adjudication and show cause notices have 
been issu~d to the party. 

Banks machinery to watcb end 
use of credit 

2769. SHRI VIJAY KUMAR MISHRA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the nationalised banks have 
any machinery to investigate and find out 
tbe end use of credit by the borrowers; and 

(b) if not, steps taken to locate and take 
action against borrowers for misuse of 

advances made by the nationalised banks 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCB (SHRI B. 
K. GADHVI) : (8') and (b). Tbe banks ensuro 
end-use of funds by 0) periodical inspection 
of borrowal units and/or hypothecated items! 
goods! vehicles; (ii) verifying tbe periodical 
stock statements required to be submitted by 
the borrowers; (iii) watching tbe movement 
of stocks and turnover in the accounts as . 
reftectcxt in the statements; (iv) studyiDI and 
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analysiQl the fuods Bow statements. Further. 
in the ease of priority ,ector lendiop, the 
banks/branches have field s.taft' who are 
required .to pay personal visits to the 
borrowers' premises/work places to co sure 
that assets bave been acquired out of the 
funds lent. Banks have a right to recall the 
advances in cases of violation of the terms of 
the sanction of the loans by tbe borrowers. 

Issue, of actual Users import licences 
to aerated water manufacturer. 

2-770. SHRI SOMNATH CHATTERJEE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Actual Users Import Licen~ 
ces for raw materjals are not given to aerated 
water manufactllrers~ 

(b) whether Government plopose to issue 
such licence for raw materials to Pepsi Cola 
for making beverage concentrate; 

(c:) if so, the reasons thereof; and 

(d) whether Government jnt~Dd to im-
pose an export obligation on Pepsi Cola to 
export Pepsi concentrate and if so, to what 
extent? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) Supple-
mentary Licences to actual users for im.,Jort 
of raw materia1s are not being given to 
manufacturers of aerated waters. 

(b) to (d). An application has been 
submitted by MIs. Punjab Agro Industries 
CorponHion for tbe manufacture of various 
items of processed foods in financjal partici-
pation with one of the Tata Companies and 
MIs. Pepsico Incorporated of USA. No 
decision has yet been taken on tbe project 
and hence it is not possible to give any infor-
mation. The actual import, bowe\'er~ will be 
in accordance with the policy in force from 
time to time. 

CouaterfeJt coins of 5 t 10. SO, paise 
and one rupee d~DomiDatfoD 

2771. SHRI RAM DHAN:' Will the 
Minister of F),NANCE ~e pleased to state: 

(a) whether It is a fact tbat counterfeit 
coins of denomination of S. 10, SO' ·paise 
and one rupee are jn circulation; 

(b) if 80, action taken against the cuI .. 
prits; 

(c) whether any assessment has been 
made reaardinl the Joss of revenue; and 

(d) if so, the details thereof. 

THE MINISTER OF STAtE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) There 
h~ve been reports of circulation of counterfeit 
coins in tbe country. 

(b) Adequate legal' .provisions for action 
against counterfeiters are already avaiJ!lble 
in the Indian Penal Code and action is taken 
whenever necessary, in the light of these 
provisions. 

(c) and Cd). No Sir. however as the 
value of such coins is not significant, tbe losst 
if any, on this account would not be large. 

[TrQn~ fat ion] 

Cancellation of opium growers' 
licences 

2772. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will tbe Minister of 
FINANCE be pleased to state: 

(a) whether Government have recently 
issued instructions without having any reurd 
to tbe worst drought situation, that the 
licence of only those opium growers wiJl be 
renewed who bave produced 32 kg. opium 
per hectare as against the earlier minimum 
qualifying average of 30 kg. per hectare; 

(b) whether the licences of thousands of 
opium growers - in Rajastllan and Madbya 
Pradesh have consequently been cancelled; 
and 

(c) if so, the action Government propose 
to take to heJp tbese poor opium growers? 

THE MINISTER OF STATB IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
The licence for opium poppy cultivation is 
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J;s~ in accordance with tbe lieeasing princi" 
pies framed by tbe Government. every year. 
While the minimum qua,try.ins yield for the 
crop year 1986~87 bas been increased from 
30 to 32 KI. por bectare.. the principles 
inter-alia provide for suitable relief to tho-so 
cultivators whose crop had suffered damale. 
Tile damage reported by the culitvator is 
veriJied by the Narcotics Staff and depending 
upon the extent of damage. the villages, are 
declared to have suffered from 'partial 
damage' .. or 'wide spread damage'. While in 
the first category, a poppy cultivator is 
required to have given not less than 1 5 kgs. 
of opium' per hectare, in the latter category, 
the poppy cultivator nlay be granted licence 
irrespective of the yield tendered by him. 
Accordingly, out of over 28,000 cultivators 
who were not otherwise eligible because of 
poor yield due to crop damage in the villages 
where the damage was reported and verified, 
26,986 cultivators have been granted licence 
under the aforesaid clauses providing for 
relief. 

[English] 

Additional income from Increase in 
service charges by banks 

2173. SHRI DIGVIJAY SINH: Will 
the Mtnister of FINANCE be pleased to 
state: 

(a) how much enhancement in the revenue 
of the scheduled banks has taken place since 
the increase in the service charges of clearing 
up country drafts and cheques from 6 n. p. 
to .. 20 D. p.; 

(b) what was the projected enhancement 
of revenue; and 

(c) the extent of loss incurred by banks 
before the enhancement of service charges ? 

THE MINISTER OF ST A TB IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHV 1) : (a) and (b). The revised 
schedule or service cbarges has been adopted 
by the public sector banks only rectntly and 
it is atin in the process of stabilisation. It is 
y~t premature to make any projectiotl or 
asse,8sment about the likely increase in the 
rovenuc Qf banks on this account .. 

(c) The workiol resuhs or banks depend 
uPon vat'iou, factors and the eJltont of los. 
tbat the banks bad been sutrerina dUe to 
inadequate service charges cannot be eatl .. 
mated separately. 

Import of rubber by STe 

2774. SHRI GEORGE JOSEPH MUN· 
DACKAL: WilJ the Minister of COM .. 
MERCE be pleased to state: 

(8) whether the State Tradina Corpora-
tion bas imported a large quantity of rubber 
without consulting the Rubber Board; 

(b) if so, the reaSODS therefor; 

(c) whether the Vth grade and lot rubber 
is produced by the majority of small farmers 
and at present there is no market for tbis. 
rubber; 

(d) whether Government are considering 
any proposal for fixing support price for 
rubber for protecting the farmers; 

(e) if so. the details thereof; and 

(f) whether any plantation subsidy is 
proposed to be given to the farmers owning 
upto 10 hectares of land? 

THE MINISTER OF STATE IN THE 
M1NJSTRY OF COivlMERCE (SHRI P. R. 
DAS MUNS}): (a) No, Sir. 

(b) Does not arise. 

. (c) Tbere is derpand for RMA-V grade 
of rubber. This alongwith RMA-IV srade 
of rubber are mainly produced by small 
holders. There is no grade like ·lot rubber· 
which is in fact a mi:t(.ure mainly of RMA-
JV. RMA-V and low quality off-srade 
rubbers. 

(d) and (e). STC is currently procuring 
RMA~4 grade rubber at Rs. 16000 per 
tonne and RMA-S grade rubber at ]\5., lSSOO 
per tonne, 
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(I) All.fanoon io, non-traditional areas' 
and farmers oWl1i~llaDd uDder rubber upto 
S hectares' in . traditional areas are presentty 
eli,i,ble for subsidy fo," takins up rubber' 
cultivation.. ' 

to reduce t~e rate of interest Oil loans siven 
for export purposes; . 

(b) if 80 .. when; and 

Decline la marta,e export. 

2775 .. SHRI R. S. MANE: WilJ the 
Minister of COMMERCE be pleased ,to 
state: 

(a) whether there bas been a decline in 
the export of marine products during tbe 
current year as against the corresponding 
period last year; 

(b) the steps beine taken to conserve and 
purposefully utilize this source of foreian ex-
change earning; and 

(c) the target of marine products export 
during 1986-87 and tbe likelihood of its 
achievement ?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl) : (8) No', Sir. As per tbe 
available data export of marine products 
during April to September of the current 
year is 40413 tonnes, valued at Rs. 213.90 
crores as against 372 1 3 tonces valued at 
Rs. 177.70 crores exported duriD8 tbe 
corresponding period last year. (Source: 
MPEDA, Cocbin). 

(b) The level of optimum utilisation of 
marine resources is yet to be reached. 

(c) The target of marine products export 
fixed for 1986 .. 87 as Rs. 428 crores is , 
likely to be achieved.. accot:ding to the trends 
so far. 

(Translation] 

RedUction In rate of fnterest for 
export purposes 

2776. SHRI SARPARAZ AHMAD: 
,SHRI VILAS MUTTEMWAR: 

Will the Minister of' FINANCE be 
pleased to s~ate : 

(a) whether the nationalised banks in. 
cludio, COPlm~rci,,1 b"nks h. V~ been directed 

.... f I 

(c:) the names of banks which have 
implemented it and of those which have not 
done 80, and the reasons for Dot 'implement .. 
ing it f 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITUR.B IN 
THE MINISTRY OF FINANCB (SHRI 
B. K. OADHVI) : (a) to (t:). The Reserve 

'Bank of India has issued directions on 30th 
July, 1986 under which iotelest ralel on 
preshipment/post shipment export credits 
up to certain durations have been lowered by 
:2.5 per cent p. a. with effect from 1st August, 
1986. All scheduled commercial banks are 
to comply with these directions. 

(English] 

Export target fixed for 100 per eent 
EOVs 

2777. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of COMMERCE 
be pleased to state : 

. (a) the target fixed for export of goods 
by the 100 per cent export oriented units 
(SOUl) uptil the end of September, 1986. 
Industry-wise; 

(b) tbe achievement made ~~ far; 

(c) the action being initiated by Govern-
ment against those units that have not fal-
filled their commitments; and 

(d) if not, tbe reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) ilnd (b). 
No export target bas been fixed for these 
units; most of which are in the private sector. 
AI per reports received from tbe units. export 
(urDover upto Sept. 1986 is siven below: 

, I I '-
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Yea,. 

1981-82 
1982-83 
1983-84 
1984-85 
1985-86 
1986-87 

(upto Sept. 
-86) 

Estimated expo,.t. 

( Jl'mutt In Ra. 
crorel) 

10.41 
37.87 
59.14 

104.23 
131.27 
40.31 

(c) and (d). Under the Scbeme of 100 
per cent Bxport Ori~nted Units" tbe export 
commitment is based on percentages. Units 
are required to export too per cent of the 
production less the permissibJe rejects. Sale 
in the domestic tariff area upto 2 5 per cent 
is permitted subject to the fulfilment of tbe 
above condition and in ac(.ordance with the 
Import Policy. The actual quantum of exports 
by these units and the value depend Upon 
various factors including the gestation period, 
capacity utilisati,oD, demand, pricing, etc. 

Lol. suffered by cardamom growers 
of KeraJa 

2778. SHRI K. MOHANDAS: Will 
tbe Minister of COMMERCE be pleased to 
state: 

<a> tho present price of cardamom jn 
tbe International market; 

(b) the domestic price; 

(c) tbe lOIS suffered by cardamom 
srowers in Kerala due to decline in the price 
of cardamom; 

(d) the decline in the export earnings due 
to ran in tbe price of cardamom; 

(e) whether any effort has been made 
to explore DOD- traditional markets in the 
world; and 

(f) if so, the result thereof 1 

THE MINfSTER OF COMMERCE 
(SHRI P. SHIV SHANK.ER): (a) to (d). 
lQ4ian prices quoted fQf 'be ~st qlJ4Jity 

cardamom in the core" international market 
viz. Middle Bast in tbe beainnina of Octl>ber 
was US DoJlar 15 to 17 per lea· wbich 
bave now come down to the level of US 
Dollar 12.5 to 14 per ka. Domestic price 
for the same ,rade is Rs. 160-170 per' 
kg. Bxport bas not yet been started in full 
swing. Therefore, it is too early to make 
an assessment of a8 In or 10s9 by cardamom 
growers· in KaraJa or of increase of decrease 
in the export earninas due to pre'Sent price 
situation in cardamom. 

(e) to (f). Individual cardamom expor-
ters bave made efforts to develop non-tradi-
tional markets and over the last three-four 
years exports are increasing to Japan, Sinaa-
pore, Sritaoka, USSR. etc. 

Sooth African monopoly In rough 
diamond trade 

2779. SHRI BHATTAM SRIRAMA 
MURTY : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether· India proposes to approach 
USSR in putting an end to the South African . 
monopoly in the rough diamond trade; 

(b) whether any Indian firm violatin8 
the mandatory prohibition on dealing with 
South Africa has been prosecuted; and 

(c) if so. the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) Jndja 
does. not import diamonds from South 
Africa. Concerted efforts are beiD8 made to 
import diamonds from primary sources in 
addition to buying them from established 
markets. 

(b) No" Sir. 

(c) Does not arise. 

Suspension and dismissal of Income' 
Tax OOlctall 

2780 .. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be pleased 
to state the number of Income- tax Officers/ 
AssistaDt Commissioneis/Commissioners in 
the Income-Tax Department, suspended! 
dismfssod/voluotaril)' retired durio. 'he yeara 



I.bt ioi 

1985 and 1986 (up to September. 1986) DEPARTMENT OF BXPBNDITURE IN 
for oealect of duty. bad .antecodents and THE MINISTay OF FINANCB (SHRI 
disproportlonato apets? B. K •. GADHVI) : A statement il livea 

below .. 
THB MINISTER. OF STATB IN THE 

st. ..... t 

Income-tax Officers Assistant Commissioners Commissioners -----....... -- ---:....------ -----
1985 1986 1985 1986 1985 1986 

Suspended 

Dismissed 

Voluntarily 
retired 

(Translat Ion 1 

15 
2 

11 

3 
2 

12 

PerSODS trained in Handloom Technology 
Training Institutes 

3 

• 
3 

2781. SHRI MAHENDRA SINGH 
Will the Minister of TEXTILES be. pleased 
to state the names of places in different States 
where Indian Institutes of Handloom are 
situated and the number of persons trained 
there every year ? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): The names of 
places in different States where Indian 
Institutes of Handloom Technology (IIHTs) 
aro situated alons with the number of persons 
trained respectively are as under : 

---.. ............---.~----~ ..... -"--..-----

Stato Place 

I. Uttar Pradesh Varanasi 

2. Tamil Nadu Salem 
3. Assam Guwabati 

No. of Seats 

43 

60 
28 

CottOD purcal. by C. C. I. 

2182. SHRI K.. N. PRADHAN: Will 
the Minister of TBXTILBS be pleased to 
Itate .ft • 

1 ... ... 
3 13 1 

(a) tbe quantity of cotton p.urcbased by 
Cotton Corporation of India last year on 
support price; 

. (b) the stock of cotton with the Corpora-
tion as on 30th September, 1986; and 

(c) the quantity of cotton imported 
during this year '1 

THB DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) The Support 
price purchases of Cotton Corporation of 
India during 1985-86 were 12.23 lakh 
bales. 

(b) CCI had unsold stocks of 84,043 
bales of cotton on 30th September, 1986. 

(c) No cotton bas been imported durinl 
the current cotton year .. 

(English] 

FaU In prices of rubber 

2783. PROF. P. J .. KURIEN : 
SHRI SO DE RAMAIAH : 
SHRIMATIOBETA 

MUKHERJBE: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the prices of natural rubber 
. have como do'N~ latelYi 



(I) "if gO, the extetlt theteof; 

(c) whether the release of imported 
rubber bas caused the decline in prices; 
and 

.. (d) , if 10, the steps beina taken"to mop 
up the rubber in the domestic market and 
st&biliea the prices ? 

. 'THB MltiUSTER OF COMMERCB 
(SHill P. SHIV SHANKER): (a) and (b). 
R.ubber prices of RMA-IV grade, came 
down from Rs.· t 6000 per . tonne on 
16.9.1986 to Rs. IS,700 per tonne on 
20.10.1986 and moved upto Rs. lS,900 
per tonne on 3.11.1986 and stabilized. 

(c) and (d). With tbe on set of peak 
production of rubber in October, 1986 
prices showed a downward trend. STC have 
undertaken price support operations as 
envisaged in the Buffer Stocking Scbeme and 
has been procuring RMA·4 and RMA·5 
Irades of rubber from the domestic market. 

{T,an,latlon1 

Interest on Application Money to 
Companies 

2784. SHRJ SHANTI DHARIWAL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government's attention bas 
been drawn .to the news-item appearing in 
the 'Indian Express· dated the 13th September, 
11986 under the caption "No more Bank 
Interest on Application Money to Com-
panies" in case of new issues of shares and 
debentures; 

(b) if so, who is entitled to get payment 
of tbe interest due on the amount of sucb 
deposits in ·banks; and 

(b) and (c). SectiOD 73(3"A) {)f ,tlae 
Companies Act, 19' 6 OQjoiQS.on CQ~iCl 
to use application moneys either for allotment 

,ior refund.· 1.0 . terms of tbo provisions con-
tained in Section 73(3) of tbo Companies 
Act, J 956, all moneys received on 8.CCX)uot 
of share allotment are to be kept in a 
separate Bank Account to be maintalDed' 
by tbe Company with a Scheduled Bank 
until tbe permission has been aranted for 
the sbares to be dealt with in a Stock 
Exchanae. or where an appeal bas been 
filed against the refusal to grant such 
permission until the disposal of the appeal. 
The moneys, therefore, are kept in special 
current accounts which do not' earn any 
iI'lterest. On 30.10.86, the R.. B. I. bas 
clarified to all scheduled banks tb"t tbey 
should not agree to their clients' requests 
for transfer of share application moneys 
received by them and kept' in separate 
account to sbort term deposits and/or cash 
credit accounts. 

Organisation of trade fairs by 
TFAI 

2785. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the places in India where trade fairs 
were organised by the Trade Fair Authority 
of India during the Jast three years and 
the dates on which fairs were organised; 
and 

(b) the amount spent thereon together 
with the details of the income received by 
Government from Trade Fair Authority of 
India? 

THE MINISTER OF COMMBRCE 
(SHRI P. SH~V SHANKER): (a) A 5tato-
ment is given below. 

(b) The amount spent on these fairs was 
as under :-

Year Expenditure 
(Rs. in lakbs) 

(c) the,. reasons. for .debarring both 
appJicants and companies from this interest "1 

-----------------------.-------------

THB MINISTER OF STATE IN THE 
DBPARTMENT OF EXPBNDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. OADHVI) : (a) Yes, Sir. 

J983~84 

1984 .. 85 
1985"86 

t 36.13 
9S.53 

129.31 

In addition, the expenditure on main-
tenance of Praeati Maidan and capitaJ 
workeds wa s as UDder :-



'£06 

Year Expenditure 
(Ra. in lakhs) 

No income was received by Government 
from Trade Fair Authority of India. 

1983-84 
1984-85 
1985 .. 86 

139.58 
·126.' 1 

68.55 

Statement 

Details of fairs or6anlsed by T,tuk Folr Authority of India In India during ,h, 
la" three year8. 

s. No. Name of the fair Place Dates 
.---.-----------..... , .... .,.,.----.-""~ ... _. -~.-------- .. -- ~""--""" .. ", 

(1) (2) (3) (4) 

1983-84 
1. Good Living Exhibition New Delhi 16.5.83 to 15.6.83 

New Delhi 1.7.83 to 31.7.83 
New Delhi 1 6 . 6.83 to 1 5.9.8 3 

2. India Interna tional Trade 
Fair '83 New Delhi 1 4. 1 1. 8 3 to 21.11.8 3 

3. Handloom Wooll~n Textile 
and Knitwear Fair New Delhi 23.1.84 to 3.2.84 

4. Sports Qoods. Games Toys 
and ,Gift Fair New Delhi 23.3.84 to 2.4.84 

5. Handicrafts and Ceramic 
Fair New Delhi 23.3.84 to 2.4.84 

1984 .. 85 

1. Good Living Exhibition New Delhi 18.5.84 to 10.6.84 

New DelhI 22.6.84 to 15.7.84 
2. India International Trade 

Fair New Delhi 14.1 1.84 to 27.11.84 
3. Handloom Khadi &. Woollen 

Texti les/Knitwear Fair New Delhi 21. 12.84 to 13.1.85 
4. AHARA '85 New Delhi 25.1.85 to 3.2.85 

198$ .. 86 

1. Good Living & Consumer 
Goods Ex.hibitioD Now DoIbi t 7.S.8S to 9.6.85 
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(1) (2) (3) (4) 
4. __ ~"~·'" _ • _,. _ ... ___ .,,_.~_, ............. ,y-__ -~.-- .•• ,- --• ..., ... ,---.-~----~~---- .. "'-----

2. Handloom. ~hadi,l Woollen 
Kintwear and Textile Pair 

3. India Internationa) Trade 
Pair 

4. AHARA '86 

5. Indian International Leather 
Fair '86 

6. International Carpet Fair 

7. Heodloom, Kbadi & Woollen 
Knitwear and Textiles Fair 

[Engllsh1 

Recruitment of trainee for subsidiary 
ofNTC 

2786. SHRI NARAYAN CHOUSBY: 
Will the Minister of TEXTILES be pleased 
to nate : 

(a) wbetber it is a fact tbat tbe subsi-
diary Corporations have been seeking per .. 
miniuo froQ) NTC for recruitment of trainee 
workers and operational staff; 

(b) if so. the Government's reaction 
thereto; and 

(c) whether the retrenched workers were 
paid tbeir due benefits, if 80. tbe details? 

THB DEPUTY MINISTER IN THE 
MINISTR. Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) and (b). The 
subsidiaries are presently empowered to fill· 
up operational posts subject to certain coo-
ditidb. and to take trainees/apprentices as 
required undor tbe law. 

(c) Worker. leaviDI employment under 
the labour rationalisation scheme have been 
paid statutory dues and duos admissible 
ul:l®r tho scheme. 

New Delhi 14.8.85 to 8.9.85 

New Delhi 14.11.85 to 27.11.85 -
New Delhi 25.1.86 to 3.2.86 

Madras 31.1.86 to 6.2.86 

New Delhi 14.3.86 JO 30.3.86 

New Delhi 14.3.86 to 30.3.86 

Visit or 'odlaDs to forelgo ~OODtries 
for pilgrimage 

2787. SHRI MOOL CHAND DAGA: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the number of Indians who went on 
pilgrimage to forejgn countries during the 
last thTee~ years, year .. wise and country-wise; . 

(b) the countrie~ and pi1grimages visited 
to them; 

(c) the amount of foreign excbange 
sanctioned for these visits; 

(d) Government expenditure incurred 
and subsidies given if. any. in tbis reaard; 
and 

(e) the expenditure Incurred by Indian 
Milsions in tbose couDtries. if any ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
(SHRI EDUARDO FALEIRO): (a) to (e). 
Informa t ion is being collected and will be 
placed on tbe Table of the HOUle as soon as 
it is availablo. 

[Tran.latlonl 
Loan. to tribal fermen 

2188. SHRIMATI SUMATI ORAOH : 
Will the Minister of FINANCe be please4 
to atale : 
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Ca) the number of these tribal farmers of 
Cbotanqpar and SaDthal Parganu ttl 
Bibar who bave been liven loaDs by the 
BaDks io rural areas and the amount of 
loans liven to them;' 

(b) whether Government are aware tbat 
tbe tribal farmers face various difficulties in 
geltina the said loans sanctioned; and 

(c) if so, the steps being taken by 
Government in this regard. 7 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINIS'-R. Y OF FINANCE (SHR) 
D. Ie. GA'DHVI): (a) to (c). The Reserve 
Dank of India (RBI) have reported that tbe 
present data reporting systetn from banks 
dUes not yield information separately for 
tribal farmers of Chotanagpur and Santha) 
Parganas in Bibar. The detaHs of credit 
extended by Public sector banks to Sche-
duled Castes/ScheduJed Tribes beneficiarje~ 
under priority sector in Bihar are furnished 
below: 

December. 1983 
December, 1984 
June, 1985 

No. 0/ A/eS 
«(n /akh'> 

2.43 
3.58 
3.72 

Balance out-
standing 

(Rs. In Crores) 

36.45 
56.91 
98.75 

RBI has reported that no general com-
plaint regarding difficulties faced by the 
tri.bal farmers of Chotanagpur and San thaI 
Paraanas in gettina the loans sanctioned have 
been received. Wherever specific instances 
of denial of credit to the weaker sections or 
other difficuJties faced by them are brought 
to the notice of Government/RBI, tbe matt~r 
is taken up with the concerned banks for 
appropriate remedial action. 

(English] 

Surp)u ltafl' In banks 

2789. SHRI HARIHAR SOREN : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether there are surplus staff in 
map), public sector banka, 

(b) if 80. which are those banks; and 

(c) how tbe, surplus staff is beil$8 uti· 
lised ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF BXPBNDITtJRB IN 
THB MINISTR.Y OF FINANCB (SHRI 
B. K. GADliVI): (a) to (c). Resorve Ban .. 
of India bas advised that some of tbe public 
sector banks have identified certain pockets 
of surp')us staff. These banks are redeploying 
the surplus staff in deficit areas to tbe extent 
possible. 

Decision . for DOD- reimbursement or 
losse. of Eastern sub8ldlary of NTC 

2790. SHRI INDRAJ1T GUPTA: WUI 
the Minister of TEX-r ILES be p)oased to 
:fitate : 

(a) whether it is a fact that Goverl\-
m~nt have decided for non-reimbursement of 
losses of tbe Eastern subsidiary of tho 
National Textile Corporation (NTC); 

(b) if so, 
therefor; 

tbe details and reasons 

(c) whether it is a fact that nearly 
15,000 workers will be facing dismissal 
foUowinl this decision; 

(d) whether it is a fact tbat tbe atreDltb 
of officers, staff and sub-staff of tbe 14 mills 
in Welt Benlal bave increased at a large rate 
after the nationaHsation when the strength 
of workers has gone down; and 

(e) if so, the detaiJs thereof '? 

THE DEPUTY MINISTER IN THB 
MINISTRY' OF TEXTILES (SaRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) aDd (c). Do not arise. 

(d) aod (e). The strengtb of tbe officer •• 
supervisor. and staff in the 14 textile mUla 
under NTC (WBABO), Calcutta. bas 
increased to some extent after DstioDalisation 
due to filliog up of posts in tho disciplines of 
Administration, TechnIcal and operational 
areas to s.tR'ngtben the management in thele 
mills for its operations. The dedails iD tlli, 
reprd ato .. S \ln4~f ;-
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AS DII A.o" 
1.4.1,974 30.6.1986 

OfJioers/Supervison 1420 IS01 
Staff ISub-staft" 
Worken 16657 14381 

lacre.s., In !('"'ee ebarges 

2791. SHRI A. CHARLES: 
SHRIGURUDASKAMAT: 

Win the Minister of FINANCB be 
pleas~ to state : 

(a) whether it is a fact that there has 
been an exhorbita nt increase in the service 
charges of the banks recently; 

(b) if so, tbe details of the revised 
8~rvice charges in respect of various items; 

(c) the date from which the increase in, 
tbe service charges was given effect to; and 

(d) the percentage of in~rease in respect of 
cheques collection exchange of remittance by 
demand draft and documentary bills collec-
tion, separately ? 

11#, 

THE M.NIS;reR OJ! S~ATB IN THB 
DBPARTMENT, OF BXrsNDITV~ IN, 
.TH~ MINrSTl\V Of PINANCE (SHRI 
B. K •. GADHVI) :, <a) to (d). Baled uPOl\. 
studies conduoted by' tho IDdian Banks-
AssoCiation (IDA) about tbe COl" incurred 
,by tbe banks in renderio8 various ~rvices. 
the State Bank of India revised its service 
charges in June 1985. Thereafter, all the 
pubJic sector banks have from different dates 
adopted schedules of service charges on the 
lines adopted by the .State Bank of India. 

The revision in tbe service cbarges was 
considered necessary' by banks to enable 
them to recover to some extent the cost of 
rendering tbe~e services to customers. 'The 
revised scb eduJe bas been based on tbe 
findings of tbe studies undertaken by lBA. 
The' revised service charges are related to cost 
inputs of the banks in relation to specific 
services. The increase in service charges is 
reasonable. 

Old and new service charges of State 
Bank of India in respect of some commonly 
used ser~ices are given in the statement given 
below. 

Statement 

SI. ' Item of Service 
No. 

--------- ---.-- - - -. 

1 2 

I. BiUs 
Collection 

2. Cbeques for 
Collection 

Old and new ,service charles of public sector banks 

Value of the 
TransBction 

3 

Rs. 1000 
Above RI. 1000 
upto Ra. 5000 
Above Rs. SOOp 

upto Rs. 10,000 
Above Rs. 10,000 
Maximum 

Rs. 1000 
Above Rs. 1000 
upto Rs. SOOO 
Above RI. SOOO 
upto Ils. 10,OCO 

01d cbarges (Rs.) 

4 

S.OO 
S .30 to 1 S.OO 

15.30 to 30.00 ' 

30,00 
500.00 

, 2.00 
2.20 to 10.00 

10.20 to 20.00 

New charges (Rs.) 

5 

s.oo 
1 S.OO 

30.00 

40.00 
1000.00 

3.00 
10.00 

20.00 
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1 2 3 4 

Above RI. 10000 20.10 to 200.00 25.00 to 250.00 
upto to R.I. I lakh 
Above Rs. 1 lakb 100.00 to 500.00 250.00 to 1000.00 

3. Remittances Upto Rs. 200 2.00 2.00 
(Drafu/MTs/TTs) Above Rs. 200 2.00 5.00 

upto . Ri. 1000 
Above Rs. 1000 2.20 to 10.00 10.00 
upto Ra. 5000 
Above Rs. SOOO 10.20 to 20.00 20.00 
upto Rs. 10.000 
Above Rs. 10,000 Min. 20.00 to 100.00 20.00 to 200.00 

1000.00 upto Rs. t lath Max. 500.00 

4. Ledger Folio 
Charges 

Persons arrested for smuggling 
activities 

2792. SHRI K. D. SULTANPURI: 
Will tbe Minister of FINANCE be pleased to 
state : 

(8) the number of persons arrested for 
smuuUol activities in tbe country since 1 
April, J 986; and 

(b) the amount of ~goods seizod 4\U;08 
t.bis ,~riQ~ (roM smu4Iflers 7 . 

If balance usually 
under Rs. 500 
then at Managers· 
discretion Rs. 10 
per year with Rs. 
S per additional 
page of 1 edger 

Annual charges of 
Rs. 20 per folio 
except jf baJance 
Rs. 1500 -No 

folio is 
free 

Rs. 1500 ... - 3 folio 
5000 free 

Rs. 5000- -S folio 
10,000 free 

Rs. 10. 000- -10 folio 
25,000 free 

More than 
25.000 -No 

cbaraes 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) and (b). 
The total Dumber of persons arrested in 
concoction with smuBgling activities 'and the 
value of contraband goods seized through-
out the country under tbe Customs Act. 
1962 during the period fro.m 1st April, 
1986 to 30th September, 1986 is ,given 
below,:-

Number of per,onS 
o";'tlsl.d 

1344 

Value of gooth 
Btllzed (b. In CrOrtll) 

109.6 
(Fi.urcs are ~rovisional> 
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Export promotloa by STC 

2793. SRRI llAMASaRAY PRASAD 
SIN'OR : Will the Minister of COMMBRCB 
be pleased to state! 

(a) whether the State Trading Corpo-
ration (sTC) has taken steps to assist the 
exporteTa by living raw materials at inter-
national prices aDd also to offer help 
to act up production facilities to a large 
number of units to forn, a reliable supply 
base; and 

(b) if so. tho details thereof? 

THB 141NISTER OF COMMERCE 
(SHRl P. SHIV SHANKER) : (a) to (b). Yes, 
$jr, STC has evolved and announced several 
measures to assist exporter~ in tbe fields of 
leather aod leather·wear9 drugs aod pharma-
ceuticals, and sports goods. Some of these 
mealures are:-

(i) Providing imported tannings/shoe 
machinery to a-.;sociate exporters on 
hire-purchase basi!) or on sale on 
off the shelf basis. 

(Ii) Supply of machines on rent basis 
to aSs9Ciate exporters of shoe 
uppers. 

(iii) Supply of canalised drugs to export 
associates on High Sea Sales Basis 
under Raw Material Assistance 
Scheme. 

(iv) Supply of Methanol. a major inter-
mediate raw material for Chemical/ 
Pharmaceutical industry at inter-
national "rices rlus handling and 
service charges, for export pro-
duction. 

(v) Working out a scheme to provide 
some, testing (adlities and other' 
assistance in terms of infrastruc ... 
tural facilities like sheds in ttie 
custom bonded area for J1toduction 
of sports gO\lds at SIC's Design-
cum-Development ~eQ~~ in 
!41.Ddb~~~ 

. 
II'rtt,.,. .......... ,11,6 

. laade4_te export •• rlie'thls ......... 

2794. SHIll T. BASHBER : . Will the 
l< )4ioiater of COMMl=!RCB be pleased to 
state : 

(a) whether the present' adaptations and 
innovations in export marketins .,rocesses and 
techniques are inadequate in Jndia to suit 
tbe cbansiJ'\8 international trading environ .. 
ment; and 

(b) if so. the steps beinl taken in the 
context of large scale demand for Indian 
tech-nology ,in African 'and ASEAN 
countries? 

THE MINISTER OF COMMERCE 
(SHRI p. SHIV SHANKER) : (a) and (b). 
Product Development, Market Research and 
Market Development is tbe responsibility of 
several bodies like Export Promotion Coun-
cils, Commodify Boards and other Export 
Organisations. To enable tbem to fulfill this 
role effectively. Government provides Market 
Development Assistance for various export 
promotional activities such as for sponsoring 
business delegations, sales tearn~. market 
studies, export publicity, advertisements' 
abroad and for participation in trade fairs 
and exhibitions. 

In order to help increase export of 
Indian technology to various markets includ-
ing tbose in Africa and ASEAN countries 
Government provides assistance for consul ... 
tancy exports, Project exports and for 
establishment of offices, warehouses, (\fter 
sales service centres and Joint Ventures 
abroad. 

With a view to diversify exports of 
Indian Projects and Con$ultancy Services to 
otber emerging markets in Africa and South 
East Asia. our Missions have been requested 
to bring to tbe notice of the Government 
the development plans of varjous countries 
and the opportunities available for projects. 
Information about projects being funded by 
Multilateral Financing Agencies like tbe 
World Bank, Asian Development Bank, 
African Development Bank is reaularly 
disseminated by Engineering Expon Pro-
motion Council and Oversea, Construction 
Council of India throu&b their fortn.ightly 
publ i~atiop.$. 
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2795. SHRI DILBBP SINGH DBURIA : 
Will tbe Minister of FINANCE be pleased 
to .tato : 

(a) whether it is a fact that it is 
obligation for ,each nationalised bank 40 
invest 2 per cent of its total capital in 
the )oao schemes baving differential rate ()f 
interest; . 

(b) jf 10, whether all the nationalised, 
banks arc following this policy; 

(c) the names of tbe banks which are 
not implementins this policy in letter and 
spirit; 

(d) whether the, limit of Joans at 
differential rate of jnterest is Rs. 6000/-
only; and 

(e) whether the Government of India 
propose to raise this limit in view of the 
present rising prices '1 

'~f!f': 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) to (c). Under the 
Differential Rate of Interest (DRI) Scheme, 
the public sector banks are required to 
lend atleast 1 per cent of their aggregate 
advances as at the end of the previous year. 
All public sector banks are providing loag.s 
under DR! Scheme and most of them have 
already attained the stipulated target. 

(d) and (e). The scheme makes available 
to borrower a loan at R. concessional ra te of 
interest at 4 per cent per annum an amount 
of Rs. lSC)O/- for working capital and 
R.s.. 5000/- as term loan. In exceptional 
calel·and in case of indiaent -students of 
merits hisber amounts could be considered. 
A composite loan of Rs. 6,500/- could be 
sa.Dctiooed to small scale industrialists and 
villajc artisans in tbe de¢entndised sector. 

There ia no, proposal at present under 
co"'tdwatioD of the Government for .-aisiPS 
\be abOVe 'JJ)CDtioned loan limits. 

[&,Iuh) 

AItoIItIOl1 of All lad" H.ad.erafti 
Board 

ii'· 

2796. DR. PHVLRENU OUHA : wiil 
tbe Miaister 01' TEXTJLES be pleased to 
state : 

(a) wbether it is a ract that AD Illdia 
Handicraft Board wbich formuJate4 maDY 
pJans for the development of Handfctafts 
has been abolished; and 

(b) if so~ the reasons thereof? 

THE DEfUTY M1NlSTER IN THE 
MJNISTR Y OF TEXTJLES (SHR) S. 
KR1SHNA KUMAR): (a) and (b). A joint 
Board. AU India HandJ(l()ml and Handicrafts 
Board bas been constituted on 1st July, 
198 t in pJace of two Separate BOJU'ds viz. 
All India Hanclo()ms Board snd All India 
Handicrafts Board. 

Export Promotion to Europe by EEPC 

2797. SHRI SATYENDRA NARAYAN 
SINHA: Will tbe Minister of COMMERCB 
be pleased to state: 

(a) ·whether Engineering Export ProlnO" 
tion Council (EEPC) has plans to promote 
exports to Europe; 

(b) if so, whether these plans include 
opening of more warebouses in some of tbe 
European countries; and 

(c) whether EEPC bas also studied tbe 
posibility of exportins certain Jabour-
intensive Indian technologies to Europe, in 
conjunction witb organisations like the 
Netherlands Centre for' promotion of imports 
from developing co.untries ? 

THE MINISTER OF STATE 'IN THB 
MINISTRY OF COMMERCE (SHRI P. R.. 
DAS ·M UNSI) : (8) Yes. Sir. 

(b) Yes, Sir. The Government has given 
approval to EEPC to set up a Warehouse 
in Rotterdam. 

(c) Yes. Sir. Some labour intensive 
tecbnolo,ies in selected sector. have t'eeD 



, i If ' 

identified for possible transfor to ' the 
Netborl4lnds .. 

Rtle I. eurreat ""eDUeI and expeDdtture 

279&. SHRIMATI KISHORI SINHA: 
Will the Minister of FINANCB be pleased 
to state: . 

(a) wbether current revenues have been 
risina this year due to better tax collection; 

(b) if so, the extent thereof; 

(c) whether current expenditure is also 
risins; 

(d) whether tbe surplus from currcnt 
revenuos bas tbus dwindled despite tbe rise 
in revenues: and 

'(e) if so, remedial steps takcn in this 
regard ? 

THE MINISTER OF STATE IN THE 
DEPARTl\1ENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCB (SHRI 
B. K. GADHVI): (a) and (b)., Yes. Sir. 
The receipts from principal taxes upto end 
of October 1986 are Rs. 2516 crores or 
17.8 per cent higher tban the revenue 
realised in the corresponding period last 
year. 

(c) to (e). There have been certain post 
budget commitments like implementation of 
the decisions OD Pay Commission's recom-
mendations. larger requirements of Defence 
etc. whicb have increased current expendi-
ture. To cbeck the erS)&ion of current 
revenues Ministries have been instructed to 
review their Budget's to effect economies in 
non developmental and nOD essential items 
of expenditure. 

(T,an.rlatlon] 

Distribution of loaDS to unemployed 
periODS In DeIhl 

2799. SHRI RAJ KUMAR RAt: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) the amount or loans distributed by 
tbe various Banks in Delbi durin, the year 

1985-86 to the unemployed 1*'100' and 
to otber person. eeparately: 

(b) the Dames of the banks which have 
SiveD loans;, 

(c)' if 80, the details 'iu reaard to 
catelories of persons to wbom loaDs caD be 
granted by banks; 

(d) whether it is beiDa ensured tbat the 
loans are beinl distributed properly; 

(e) if 10, the details in regard, thereto; 
and 

(f) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) to (f). The informa-
tion asked for is beiDI collected and will be 
laid on the Table of the House to the extent 
possible. 

(Engillh] 

Steps to promote beach tourism sn_ 
sports 

2800. SHaI JANAK RAJ GUPTA: 
Will tbe Minister of TOURISM be 'pleased 
to state: 

(a) tbe steps being taken to promote 
beach tourism. water and snow sports, 
adventures like skiing, mountafneerina and 
rock climbing; and 

(b) whether any special training instituto 
has been established for the same "1 

THB MINISTBR OF TOURISM 
(MUFTI MOHD. SYED): <a> The Central 
Ministry of Tourism extends Infrastructural. 
publicity and promotional support to pro-
posals received from State/Union Territories 
for the promotion of such activities. 

(b) The Government of India bas lOt 
up a special Trainina Institute caned tbe 
Ja'Yahar Lal Nehru Iostiiute of Skiin. and 
Moulltainecrins at Oulmal'8 to impart 
training in mountaip~rin.t sJdiD8 and otbor 
winter sporta. 
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Boatas te Ceattal Gov._.t employees 

,2801. SHRl RADHAKANTA DIGAL : 
Win tbe. Minister of ,FINANCE be pleased 
to. state ,: 

(a) the number of Central Government 
employees entitled to get ad hoc bonus 
aD1lounccd for the accounting year 1985- 86; 
and 

(b) the financial implication thereof? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) About 17 lakhs! 

(b) Rs. 140 crares approximately. 

Espeadltare Incurred Oft pa •• port 
ofBees 

2802. SaRI V. SOBHANADRBE-
SWARA RAO: Will the Minister of 
EXTBRNAL AFFAIRS be pleased to· 
state : 

(8) the total number of passport appli-
cations received by passport offices in the 
country and passport issued by each of tbese 
officers durin. the' last three years endioa 
31st March, t 986; and 

(b) tbe expenditure incurred by Govern-
ment on each of these offices for tbe year 
1985-86 ? 

THE'MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) and (b). 
Details are liven in tb e statement below. 
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Iad"-, s.pport to Nleara_ move '8 UN ,See .. IlJ· COIIIlCIl for 
eompelling USA to comply 
. ICJ Judgement 

2803. SHltl ANAND SINOH: Will 
tbe Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether India supported at tbe UN 
Security Council's meetins in October~ 1986 
the Nicaraguan move to compel USA to 
comply with the Judgement of International 
Court of Justice (JCJ) askiDg the US 
Government to atop all acts of hostility ..... 
aaainst NiCaragua and interference in the 
internal affairs of that country; and 

(b) if so, the UN Council's response 
thereto? 

THE MINISTER OF STATE IN THE 
MINIS1'RY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) Yes. 
Sir. 

(b) A draft resolution sponsored by 
nonaligned members of the Security Council, 
caJling for full and immediate compliance 
with the judgement of the International 
Court of Justice of 27 June, 1986 in the 
case of ·'Mllitary and Para-Military Activities 
in and against Nicaragua" in conformity 
with the relevant provisions of the Charter, 
wa~ vetoed by the United State!. 

Improvement of Patblni Tea Estate 

2804. SHRI SUDARSAN DAS: WiU 
the Minister of COMMERCE be pleased to 
state: 

(a) the number of representations 
received this year regarding the condition of 
Patbini Tea Estate of Karimganj district of 
Assam a unit of Tea Tradiog Corporation of 
India; and 

(b) the steps taken to improve the con-
dition of the Patbini Tea Estate "1 

THE MINISTER OF ST A TB IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). In the current 
year representations havo been received from 
a Honourable Member of Parlia.ment resard-

ina tbe condition of tbe PatbiDi Tea Estate, . 
owned by the Tea Tradio. CorpontioD or 
India Ltd ... Steps taton for overall ,improve-
ment" of the tea estato include appointment 
of new experienced Manaaer of the tea 
estate as also an experienced tea garden 
factory enBiDeer, development of a largc 
Clonal nursery for future extension planting 
and rejuvenation wOlk, due attention to 
maintenance of roads and bridges, regular 
visits by senior officers for better supervision 
and monitoring. 

Institute of transportation teclmolOIY 
by SAARC couatrles 

2805. SHRIMATI USHA CHOUDHARI: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) ""bether the SAARC member nations 
propose to open an Institute of Transporta-
tion Technology; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : <a) A pro-
posal for the establishment of an Institute of 
Transport Planning and Management for 
SAARC member countries is under COD-
sideration by the SAARC Technical Commi-
ttee on Transport. 

(b) India has prepared an inception 
report for such an Institute. The report has 
been circulated for comments to other mem-
ber Countries. Their comments arc still 
awaited. 

Advisory Board. for Industrial 
Development Bank of ladle 

2806. SHRt C. SAMBU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposa' to set 
up an Advisory Board to the Industrial 
Development Bank of Jndia; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPBNDITURB IN 
THE MINISTRY OF FINANCB (SHRI 
B. K. OAOHVI) : (4) aQd (b). The In4Q8" 



trial 'DtvvelopilteDt Bank of Iadia (IDBI) has 
reported tbat it bas recently set up an Ad-
visory Board ror its Small Industries Deve-
loptnept PUod. The Board is to ad~ise JDBI 
OD policy' matters relatiDa to promotion, 
develoPlllent "ad ftnaocins of small scale 
industrial units in the country. The Board 
consists of 19 members wbo represent 
Government. institutions, Small Scale Indus-
tries Association and a few individuals asso-
ciated with small scale industry. 

In.'IUoK on perloDal a-ran tee of 
Dimtor. of companies for 

borrowing loan. from bank. 

2807. SUR) VIJAY N. PATIL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether attention of Government bas 
been drawn to tbe directives issued by the 
Reserve Bank of India to commercial banks 
that they can insist on personal guarantee of 
tbe Directors of the Companies for the loans 
tbey borrow from the banks; 

(b) if so, tbe reasons for issuing direc. 
tives; 

(c) whether any shortcoming were found 
in the old system of sanctioniog loans for 
working capitals against stocks of raw-
material and finished goods: and 

Cd) if so, the details tbereof? 

130 

BraDthe. of SBI lu ICera •• 

2808. SHRI V.'S. VJJAYARAOHAVAN: 
Will ~he Minister of PINANCE be pleased 
~~a~: . 

(a> tbe Dumber of branches of the State 
Bank of India operating in Kera]a; 

(b) whether tbe activities of tho SBI in 
Kcrala have increased with the amaJpma-
don of tbe Cocbin Bank; 

(0) whether any demand bas been made' 
for the expansion of SBJ network in the 
StatC1;' and 

(d) if so, tbe act!OD taken thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) to (d). 
Reserve Bank of India (RBI) has reported 
that State Bank of India (SBI) had 8S on 
30.6. t 986, 193 branches in Kerala. Out of 
108 branches of Bank of Cocbin merged 
with SB1, 91 branches are located in Keral. 
and the activities of SBI in KeraJa would 
have increased to the extent of the activities 
of tb~se 9 t branches. Representations are 
received by RBI from time to time regardina 
opening of branches of SBI in various centres 
in Kerala. The contents of representations 
are examined for appropriate action accord-
ing to tbe norms lajd down in tbe current 
branch licensing policy for 198.5 .. 90. 

Coadoostion of legitimate delays la 
depositing Income tas 

2809. DR. CHINTA MOHAN: Will 
the Minister of FINANCE be plea~ed to 
state: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FJNANCE (SHRI 
B. K. GADHVJ): '(a) to (d). Reserve 
Bank of India bas issued guidelines Co the 
banks that with a view to bringing about 
better financial discipline among"t promoters 
of industries, banks may obtain personal 
guarantee of Directors (other than Nominee 
Directors) al an addilional measure dtpend. 
ing on merits of each individual casco This 
has b~en done to instil greater accountability 
and responsibility on tbe part of Directors 
with a view to ensuring healthy running of 
units and fOT protecting the interests of. 
banks and lendina financial institutions at 
the ~h:lle or cbango of nl.oaelement. 

(8) whether Punjab, Haryana and Delhi 
Chamber of Commerce and Industry has 
urged for condonation of Jegitimate delays in 
filing Income Tax retorns as reported in 
Economic Times of t 3 October, 1986; and 

(b) whether Government propose to give 
powers in this regard to lacome Tax Officers 
in lenuine cases? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 
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(b) The matter is'till uDder considera-
tion. Final decision in this retard will be 
reftected in the comprehensive Taxation Law •. 
Amendment BiU wbich ~ under preparation. 

Assistance under self-employment for 
, edueate4 ."nemployed scheme 

2810. SHRIMATI MADHUREE 
SINOH: Will the M.inister of FINANCE 
be pleased to state : 

<a> Statewise number of beneficiari('s 
sanctioned loaDS under tbe scheme for pro-
vidina "Solf·crnploymcnt for educated un ... 

employd" d,url.,.'the last 3 years. year';',wlse; 
and 

(b) the amounts sanctioned. State-wise , 

THE,MINISTER OF STATB IN THB 
DEPAR.TMBNT OF EXPENDITUft,S IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
OADHVl) : (a) and (b). 'The State~wjse 
number of ~Deficiaries and amount sanc-
tioned under tbe Scheme for providing self-
employment to the educated unemployed 
youth for -the last three year. 1. e. 1 983 - 8 4. 
1984-85 and 1985 .. 86 is liven in tbe 
statement liven below. 
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PrOposat to let up • SpltlDlog mill at 
Balla,.., ' Orl •• 

2811. S8RJMATI JAVANTI 
PATNAIK : Will the Minister of TEXTILES 
be pleased to ,state : 

(8) whether Government have a proposal 
to set up a spinning mill at Baliapal in 
Baluore district, Orissa; 

(b) if so, the cost of the project; 

(c) whether any letter of intent has been 
issued to the concerned party to set up a 
spinning mill at the above place; and 

(d) if Dot, tbe steps taken thereon 7 

THE DBPUTY MINISTER IN THE 
M1NJSTRY OF TEXTILES (SHRI S. 

.KRISHNA KUMAR) : (a) No, Sir. 

(b) to (d)" Do not arise, in view of (a) 
above. 

Sales Trainees in N. T. C. 
(Eastern Zone) 

2812. SHRI HANNAN MOLLAH 
Will the Minister of TEXTILES be pleased 
to state : 

(8) number of persons stjU engaged in 
N. T. C. (Eastern Zone) in the name .of Sales 
Trainee without any assignment to tbem; 

(b) the total amount being paid to them 
as stipend or wage last year ~d upto date; 

(c) for how many years they are being 
paid; and 

(d) tbe reasons wby their services are 
not beina tetmina ted eve n after tbe expiry of 
tbeir probation period of two/tt.r<e years? 

THE DEPU'tY MJNlS1ER IN' 'IHE 
MINISTRY OF TEXTILES (SHRJ S. 
KIUSHNA KUMAR): (a) NTC (WBABO) 
bave reported that there are 28 such sales 
trainees. 

(b) Durin. the period frc;m January, 
1985 to December, 1985 and fronfJanuary, 
1986 to October, ],986. an amount of Ra, 
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1,33,320/- and Rs. 1, t 1,103/- reSI)eCtively 
was 'paid to them as stipend. 

(c) Those sales trainees are beml paid 
stipend siBee 1984. 

Cd) These 28 persons \\'ere taken back 
in service in pursuance of a Board deci.ioD 
in September: 1985. 

Import-export poliCy regardful silk 

28 J 3. SHRI MOHANBHAI PATEL 
Win the Minister of TEXTILES be pleased 
to state: 

(a) Goyemment·s policy in regard to 
import of raw silk and export of silk 

. clothes; 

(b) the quantity and value of raw snk 
imported durjn~ the last three years alld 
the ~alue of silk goods exported during that 
period; 

(c) the nam e§ {jf the countries Crom 
whom the import of raw silk is beina made; 
and 

(d) whether it is a fact that the raw silk 
growers have objected fo the inlport of raw 
,silk and if so, the de"i:~ion taken on their 
objection? 

THE DEPU1Y MINlS1"ER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Under tbe 
current Import .. E2\Port Policy. the import 
of silk by exporters is allowed only for or 
against exports undel' the AIS Qnd REP 
Schemes, as ao incentive to boost silk 
exports. For indigenous consumption, 
import of raw silk is allowed as a canaJised 
item through the Central Silk Board. 

(b) and (c). A total Quantity of 1573 
M. tODnes \I'rov.) or raw silk valued at 
Rs. 30.46 crores Yras imported during 
1983·84 from countries like Cbina, Brazil, 
Korea, Hong Kong etc. 1l:e data retardiDg 
the total/country. wise import of silk during 
the subsequent years is yet to be compiled by 
nGC) & S. Calcutta. 1 he total value of 
silk goods exported during the last 3 years is 
as under: 

1983-84 
1984-85 
1985-86 

111.67 (Rs. in crores) 
129.05 
IS9.80 
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(4) Yes. Sir. However, lince the impon 
of sUk under tbe AlS and REP scbemes is 
meant for boosting exports and is allowed 
only for or Blaiost exports, it is not consi· 
dered feasible to ban tbe import of silk under 
those achemes. 

SettleJDeat of ea.toms aD' excise 
duties 

2814. SHRt MOHANBHAI PATBL: 
W:ill tho Minister of FINANCE be pJeased 
to ltate : 

(a) whether some large industrial gfOUpS 
bav~ approached the Govt. for settlement 
in reaard to customs and excise duties under 
tbe scheme for compounding of offences and 
lettJement of court cases relating to customs 
and excise duties announced on 1st August, 
1986; and 

(b) if so, the arrears claimed in tbese 
caICI and the amount already collected .., 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI B. 
K. OADHVI) (a) and (b). The information to 
tbo extent possible is being collected and 
will be laid on the table of the House. 

Payment of D.A. to Central Govera-
ment Employees 

2815. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased 
to atate : 

(a) the total amount paid as D. A. to 
Government employees by the Contral 
Government during the last, 'three financial 

, yoars, year-wise ; and 

(b) the estimated outlay on this account 
duriol tbe curront year '1 

THB MINISTBR OF STATE IN THB 
DBPARTMBNT OF EXPBNDITURE IN 
THB MINISTRY OF FINANCe (SHRI 

. B. K. OADHVI) : (a) Tbe total amouo. of 
D.A. paid to the Ccottal Government emplo-
yccs during the last three financial years is 
flS folloWi : 

i~6 

, (kl. io ,Cfores) 

Years CiviUan 
BmpJoyees 

Employees 
of Armed 
Forces 
Pcnonncl 

aDd Union 
Territories 

Total 

1983 .. 84 1833.46 733.38* 2566.84. 

1984 .. 85 2244.02 897.61* 3141.63* 

1985 .. 86 2420.14· 968.06* 3388.20. 

*Estimated. 

(b) In the Budget. provision ill made 
under the bead 'Salary' {Of the pay of 
employees as well as allowances payable to 
them. No separate provision is made for 
dearness allowance instalments sanctiollcd' 
earlier. However, a lumb-sum provision of 
Rs. 300 crores bas been made' for dearness 
allowance sanctioned duril'g the current 
year. 

International Cooperation in .J~te 
Production and Marketing 

, 2816. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the major results achieved by the 
internatioDal jute Council and tbe Interna .. 
tional Jute Organisation since their 
inception? 

(b) wbether the jute prodUCing countries 
have reached an aareement production of 
raw jute; 

(c) whether tbe jute exporting countries 
bave agreed to rClulato their exports in 
accordance with agreement; 

(d) wbether the jute producing countries 
have reached an agreement teBardins joiot 
rosearch projeCts for finding alternative uscs 
of jute, products; and 

(e) whotber the jute exportina countries 
have rcached an a.roomeot reaardinl joint 
promotional compaigD in traditio",.l 
markets? 
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THB DEPUTY M1NISTER. IN T'HB 
MINISTRY OF' TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Since the setti118 
up or tbe International Jute Oreanisation in 
1984, it bas so far taken up for implementa-
tion a total of 5) projects wbich include' 
market promotion, 3 asricultural and one 
indu$trial project. 2 sub· projects have also 
been approved. It is too early to make any 
assessment of the results achjeved by these 
projects as these are under various stages of 
implementation. 

(b) NOt Sir. 

(c) No, Sir. 

(d) and (e). There is no agreement exclu-
sively between only producing or exportin& 
couDtries. However, there is an agreement 
which envisages formulation and implementa-
tion of projects in the fields of research and 
development. market promotion and cost 
reduction. Tbe objective is that tbe projects 
under no should have the potential 
of benefiting more tban one exporting 
member and be of benefit to the jute 
economy as a whole. All members of IJO. 
are party to this agreement. 

RepresentatioD aaainst raids '00 
Bombay Stock brokers 

2817. SHRI O. M. BANATWALLA: 
Will the Minister of FINANCE be pJeased 
to state : 

(a) whether the Bombay Stock Exchange 
ro,ade any representation to Government 
reaarding Income tax raids aDd seizure 
operations on Bombay Stock brokers and 
total dislocation of the fUDctioning of the 
stock brokers; 

(b) if so. details of complaints made and 
demand. put forth; and 

(c) Government's reaction thereon '1 

THB MINISTER OF STATE IN THE. 
DBPARTMENT OF EXPENDITURB IN 
THB MINISTR Y OF PINANcB (SHRI 
B . .K,. OA,DI:lVl) : (a) Yes, Sir, 
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. (b) Some of the abare brokers tbrousb 
Bombay Stock ExcbaDle requested for tho 
return or a part of tbe sbares seized durin. 
tbe course of search for 'tbe purposes of 
settlement. Tbere were DO complaints as 
such from the atock exchange. 

(c) The representatives were informed of 
the existing procedure under the Income-tax 
Act regarding release/retention of seized 

, assets. 

Ualformlfy in salel tax 

2818. SHRI G. M. BANATWALLA 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether the Government of Kcrala 
have made any suggestions to the Union 
Government for evolving uniform sales tax 
policy at least for the Southern State; 

(b) if so, the details of the suaestion 
made; and 

(c) steps, if any, taken by Oovernm,cnt 
to help evolve uniformity in sales tax "l 

THE MINISTER OF STATE ]N THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVl) : (a) and (b). A reference 
from the Government of Kerala bas been 
received but no specific suggestion lor 
evolving uniform sales tax policy bas been 
suggested. The State Government, no doubt, 
pointed out the disparity in saJes tax rates on 
certain itetns like foreign liquor, motor cars 
and motor chasis, etc. in Pondicherry vis-a-
vis Kerala and suggested uniform sales ,tax 
policy on sucb items. 

(c) L~vy of tax on sales or purchases of 
goods takin g place within a State is a State 
subject of taxa lion under Entry 54 of List II 
of Seventh Scbedule of the Constitution. 
The States and most of the Union Territories 
have their OWIl sales tax Jaws and they are, 
therefore; competent to increase . or decrease 
tbe rates of sales tax under their own sales 
tax. laws. The problem relating to lack of 
uniformity in the rates ot sale. tax on an 
All India basis bas been discussed at lenatb 
at the Conferen~ of Cbief MiQister,' an4 iQ 



the' Regional CouDcils meetings and also in 
tbe meetinp of Finance/Revenue Secretaries 
and Commiesioners in-charge cf sales-tax in 
all States/Union Territories. A committee 
consisting of a few Commissioners of Sales .. 
tax was also set up to consider this issue. 
This Committee while observing tbat abso-
lute uniformity in rates of f;ales·tax across 
tbe States in neither desirable nor feasible 
bad identified 29 items on which it recom-
mended maintaining minimum floor level 
rates below which no State or Union Terri· 
tory should Teduce rates though they would 
be free to fix bigher rates. The report 
submitted by the Committee was circulated 
amona all State Governments/Union Te rri· 
tories and also discussed at the 'Regional 
Council meetings but no 'consensus could be 
reached. Sales-tax being a State subject, 
uniformity in the Jevy of salcs~tax amongst 
the States can be achieved only with the 
cooperation of all States/Union Territories. 

PrQposal to set up a regiona I office 
for SerlcuUure reseurch in A ndbra 

Pradesb 

2819. SHRI S. PALAKONDRAYUDU: 
Will the Minister of TEXTILES be pleased 
to state : 

<a> whether there is aoy proposal to set 
up a reponal office for Senculture research 
at Raptadu in Anantapur district of 
Andhra Pradesh by Central Silk. Board; 
and 

(b) if so, the details of tbe proposal 
and the amount sanctioned '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
I<!RIS'HNA KUMAR) : (a) and (b). Central 
Silk Board have already established a 
Reaional Sericultural Station. at R aptadu in 
Anantapur district of Andhra Prades-h for 
tackUns the problems of the sericulture 
industry in the region by providing the 

. reequired Re.i~arch and T>eyen~t'meC1t sup-
port. During 1985-86, besides raising of 
mulberry pl.ibtatiun and sinking of irrigation 
wolls, COllstru~tion of operatiolla\ hul1dings 
were sanctioned and an expenditure of Rs. 
19.50 lakbs -blls been incurred. 

New hotels In ADdu. Pradelh 

2820. SHRI S. PALAKONDJlA-
YUDU : Will tbe Miois$er ot TOURISM 
be pleased to state : 

(a) whether the India Tourism DeveJop· 
ment Curporation has plans to construct 
any new hoters in Andhra Pradesh dUJ ing 
the Seventh Five Yt'ar Plan period; 

(b) if so, the details thereof; and 

(c) if not t tbe reasons therefor? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) No, Sir. 

(b) Does not arise. 

(c) The State Government has not con-
veyed tbe r acceptance so far to collaborate 
with ITDC for taking up botel project under 
tht~ joint venture concept. 

Building of export infrastructure by 
MMTC 

282 t. DR. B. L. SHAILESH: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether the Minerals and Metals 
Trading Corporatiun (MMTC) is planning 
to formalise backward linkages with tbe 
various mining organisations in the country 
in a bid to build up a proper infrastructure 
for exports; 

(b) if so, the profitable use which the 
MMTC expects of these backward linkages; 

(c) the investment tie·ups for the deve-
lOp;llent of mineral exports and mineral .. 
b3sed products which the MMTC bas in 
view; and 

Cd) the fio:l.ocial assistance the MMTC 
plans to give to export~orjented un{ts deal-
ing io mineral products? 

THB MINISTER Of' COMMBRCE 
(SARI P.·: SHIV SHANKBR\: (a.) Yes. 
Sit. 
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(b) MMTC expects to avail 6f unInter-
rupted suppJy bas. for bar)'tos aad other 
minerals for export ,market and expects to 
contribute fot the development of mines and 
,mining infrnstructure. 

(c) MMTC is contemplating investment 
in the eq_uity of Andhra Pradesh Mining 
Corporation, Orissa Mineral Development 
Corporation and the Orissa Mining Corpo-
ration for the purpose of backward integra-
tion in barytes. iron ore, c.:brome ore, etc. 

·(d) MMTC does not have any scheme 
for grant of financial assistance to export-
oriented units dealing in mineral products. 

Jute smuggling from Bangladesb 

2822. SHRI SANAT KUMAR 
MANDAL : Wilt the Minister of FINANCE 
be pleased to state: 

(a) whether jute smuggling from Bangla-
desh has assumed alarming proportions and 
the contraband jute is being routed through 
Bihar; 

(b) whether the Bangladeshis are' dump-
ing jute in huge quantities in India every day 
at rock hottom prices thus forcing the Indian 
growers in those areas to resort to distress 
seJling; and 

(c) the steps Government propose to take 
to prevent this increasing smuggling of jute 
from Bangladesh ? 

THE MINISTER OF STATE IN 
THE M1NISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) There is no information about dunlp-
ing of jute from Bangladesh into India at 
roc~ bottom prices. However, 8111all quanti-
ties of jute are rt'ported to be smuggled into 
India from Bangladesh. . 

(c) The anti-smullsling drive in aeneral 
bag been intensified throughout the country 
with particular emphasis in the higbly vulner-
able areas of our land border regions. The 
trends in sm~8glinl and seizures made are 
kept under constant review for taking appro-
priate r~ll1~dial m~.sures iQ. closC! co-~rdi.o~· 

tion witb the concerned Central and State 
Government authorities. 

Scheme to faeilitate closely beld 
eompaoles to go public 

2823. SHRl SANAT KUMAR 
MANDAL: ''Yill tbe Minister of FINANCE 
be pleased to state: 

(a) whether Government are considering 
a scheme to fa~iJitate the closely held com-
panies to go public; 

(b) if so. the rationale behind this and 
the names of these closely held companies; 
and 

(c) steps Government propose to take to 
regulate the affairs of leasing and investment 
companies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) ~ (a) In ordeT to encourage 
closely held cotnpanies to get listed on Stock 
Exchallges. the listing guidelines and bonus 
issue guidelines have already been amended. 

(b) The amendments referred to at (8) 
a bove are intended to further develop, the 
capital market and to have mOle listed com-
panies. There are more than 1 lakh com· 
panies in India, and the names etc. of these 
companies are publisbed in the Directory of 
Joint Stock Companies in India. 

(c) The companies e,ngaged in investment 
and/or leasing are like any other company 
registered under the companies Act, 1956 
and arc required to comply with relevant 
provisions thereof. Government is a Iso formu-
lating guidelines governing c~rlain aspects of 
tbeir functionipg such 8S the raising of capita) 
from the market. 

Broad-banding of Don-convertible 
debentures 

2824. SHRI SANAT KUMAR 
MANDAL: Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government are considering 
any proposal for broadbanding of non-
cf?Dv~rtible debentures issued by companies; 
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(b) if so, details thereof; 

(c) number of companies who bave been 
sranted permission 'for broad bandinJ; and 

(d) tbe number of applications pending 
In this reprds 1 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) to 
(d). Govetnment are consideriog several pro-
posals too improve the &\cC'~ptability of non-
convertible debentures, Tbe~e include sugges-
tions for broad-banding witb reference to 
interest rates related to credit rating an'd 
explorina linked isslJes on a rights basis 
announced at the initial st<'lge of clearance 
of non convertible debentures itself. The 
suagestions are' still being examined. No 
application has been recei~'cd nor bas any 
company been given permission, in this 
regard. 

Coaltructlon of a building for STC 

2825, SHRI SANAT KUMAR 
MANDAL: Win tbe Minister of COM-
MERCE be pleased to state: 

(a) whether construction of the STe's 
new building at Janpatb, New Delhi which 
Itarted S years ago,. is yet to be completed; 

(b) how rar the delayed construction has 
resulted in cost escalation,. indicaling the 
orisinal estimated cost and the present esti-
mated cost; 

Cc) how long it will take to complete the 
construction; and 

(d) the annual rent paid by STC for 
buildings rented by it for housing its offices 
Head Office and other attached and Branch 
Offices '1 

THE MINISTER OF COMMERCE 
(SMRl P. SHIV SHANKER) : (8) Yes, 
Sir. 

(b) Tbe original estimates. as approved 
by the Government in March 1977, amoun-
ted to Rs. 476.10 lakhs. However. there 
has been cost escalation due to change of 
specifications. additional items of work and 
Jim~ ~ver-run. The revise~ es~ima~ed cost, 

excluding the arbitration claim. of the ,co.· 
tractor, is Its. 2590 lakhs. 

(c) It is expected that tbe buildina would 
be completed by September, 1987. 

(d) Annual reot beina paid by STC for 
its Head Oflce and Branch Offices at Delhi 
(exc)udiolt subsidiaries and branches outs,ik 
Delbl) in RI. 165·87 lakbs. 

OpmlDg of branch by New India 
Assurance Company In H. P. 

2826. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
F JNANCE be pleased to state : 

(a) whether tbe New India Assurance 
Company bas taken- any decision to open a 
new branch in Himachal Pradesh, as per the 
demand of the people; 

(b) if so, the likely date and the place 
where the office would be opened; and 

(c) if not, when a decision in this regard 
would be taken '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) The new Branch is likely to be 
opened in early 1987 at Solan. 

(c) Does not arise. 

Proposal to open Yatr. Niwas In 
Himachal Pradesh 

2827. PROF. NARA1N CHAND 
PARASHAR: Will the Minister of 
TOURISM be pleased to state: 

<a) whether India Tourism Development 
Corporation proposes to open .. Yatri Niw.s 
in H imacbal Pradesh during the current 
financial year; 

(0) if so, tbe details about the project 
including tbe likely date of the commenoe .. 
ment of the work and the name of tbe site. 
at the estimated c;ostj and 
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(c) if not. .wbether I.uch a proposal wQUld 
be considered and·a decision taken at tbe 
earliest? 

THE MINISTER. OF TOUR.ISM. 
(MUPT.I MOHO. SYED): (a) to (c). India 
Tourism Development Corporation docs not 
bave any proposal for the construc.tion of a 
Yatri Niwas io Himachal Pradesh. This 
Ministry. bowever. bas received a proposal 
from the Government of Himachal Pradesh 
for the construction of a Valri Niwas at 
Shimla which is uDder consideration. 

[Translation] 

Casinos for foreign tourists 

2828. SHRI PARASRAM 
BHARDWAJ 

SHRIR.M.BHOYE: 

WiJl the Minister of TOURISM be 
pleased to state: 

(a) whether Government are consider .. 
ing a proposal to open casinos to attract 
forcian tourists; 

(b) if so, the details thereof; and 

(c) the estimated tourist potential includ-
iog foreign excbange earning from this 
proposal? 

THE MINISTER OF TOURISM (MUFTI 
MOHO. SYED) : (a) No concrete proposal 
bas yet been received by Government. 

(b) and (c). Do not arise. 

Smuggllog of coal from Nepal 
'y 

2829. DR. CHANDRA SHEKHAR 
T&lPATHI : Will tbe Minister of FIN ANCE 
be pleased to, state: 

(a) whether there has been increase in 
tho smuIgJina of coal from NepaJ by coal 
traders of Basti Bebraich, Gonda and 
Gorakhpur districts situated' near Indo-Nepal 
border; and 

(b) if eo, the details thereof 1 
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THB MINISTER. OF STATE IN 
THE MINlSTR.Y OF FINANCE '(SakI 
JANARDHANA POOJAlly): <a) No, SIr. 

(b) Doan 9t arise. 

(En,1i8h] 

Ufteartlaiaa of couaterfelt cot.. of 
Rs. 100/· DeaomiaatlOll 

2830. SHRI SUBHASH YADAV : Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether counterfeit coins of RI. 100/-
denomination have been unearthed in tbe 
Capital; 

(b) if so, whether any arrests have been 
made; and 

(c) action taken aaafnst the persons 
responsible? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SUR.t 
JANARDHANA POOJARY) : (8) Yes. 
Sir. 

(b) Yes, Sir. 

(c) Tbe case is still under investig8 lion. 
Suitable action will be taken on completion 
of investigation. 

Sale of sDluggled goods 10 
Madras 

2831. SURI MOHO. MAHFOOZ ALl 
KHAN: WiJl the Minister of FINANCE 
be ,leased to state: 

(a) whether attention of Government 
bas been drawn to the news item appearing 
in the Financial Express of 26 September, 
1 986 regarding emeraence of smuaa1ers 
operating oli mafia modeJ in Madras and 
openly vending the smuggled goods in· Burma 
Bazar with impunity; 

(b) jf so, the reaction of Government 
thoreto; and 

(c) the steps taken/~ropos('d to be taken 
by Government in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF F(!'tANCE (SHlU 
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lANARDHANA POOJAR Y): (a) Govern-
men1.+s attention bas been drawn to the 
news:'lteme referred to in tbe question whicb 
appeared . in the ·'Financial Expross" dated 
26tb September. 1986, under the caption 
"The Mafia Metropole". 

(b) and (c). The drive against open 
display and sale of smuggled goods in the 
metropoliten cities of tbo country bas been 
illtensified. R.aids/searcbes are conducted 
by the Customs authorities on the shops, 
veDdors. and hawkers indulaing ill open 
display and sale of contraband goods in 
the principal markets of metropolitan 
cities. 

As part of the Action Plan launched 
against open display and sale of smuggled 
goods in metropolitan cities, several shops 
of Burma Bazar in Madras dealing in such 
goods were searched during the period from 
22.9.86 to 28.9.86, by the Customs 
authorities with the help of CRPF and local 
police. As a result, contraband goods worth 
Rs. 19.23 lakhs were seized fronl the shops. 
On 22nd September. 19~6, 12 premises of 
ring leaders of Burma Bazar shopping 
complex were also searched by the Customs 
authorities which resulted in the seizvre of 
miscellaneous contraband goods, Indian and 
foreign currency collectively valued at Hos. 
2.29 Jakhs. One of the kingpin! from whose 
residence accounts books showing illicit 
transactions amounting to Rupees one crore 
were recovered, was arrested. 

Apart from confiscation of the goods 
involved and imposition of fines/penalties 
as warranted, appropriate action under the 
law, including prosecution/detention under 
the COFEPOSA Act, will be taken against 
the persons involved in tbe cases detected 
durioa tbe above operation. 

Suspension 01 Haj ship passenger 
service 

28l~. PROF. K. V. THOMAS: Win 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

. (a) whether Government are reconsi-
der'?1 its decision to drop ship passenger 
service frorn Bombay for Haj from next year 
onwards; and " 

(b) if so. by when a decision will be 
taken in tbis regard ? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) and (b). 
Government of India bas yet to take a final 
decision about running a ship service from 
Bombay to Jeddab for travel of Haj Pilgrims. 
Tbe matter is under active consideration. 

Protection of Kovalam and other 
beaclaes in Keral. 

2833. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
TOURISM be pleased to state: 

(a) to what extent Kovalam and neigh-
bouring beaches in the State of Kerala have 
been affected by this year's monsoon; 
and 

(b) tbe measures being taken to protect 
and to fUftht'f beautify these beaches? 

TI1E MINISTER OF TOURISM 
(l\1UFTI MOHD. SYED): (a) and (b). No 
report regardjng effects of monsoon on 
Kovalam aDd neighbouring beaches has been 
received from the State Government. 
Specific proposals for beautification of these 
beaches. when received. can be considered 
subject to availability of funds and inter- so 
priorities. 

Protest lodged by U. K. on P. M.'s 
remark about visa 

2834. SHRI RANJIT SINGH 
GAEKWAD : Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state : 

(a) wbether tbe British Government has 
lodged a protest with tho Indian High 
Commission about the Prime Minister·s 
remarks made in Australia on British 
Government's decision to introduce visa for 
the entry of Indians and people from some 
other Afro-Asian countries to Britain; 
and 

(b) if so, the precise remarks of the 
Prime Minister objected to by British 
Government and Indian Hiah 'Commission', 
repl,)' tbOff:IQ 1 
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THB MINISTER OF STATE IN THB 
MINISTR.Y OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINOH): <a) Yes, 
Sir. Tho Minister of State io the British. 
Foreign and Commonwealth Office conveyed 
to the Indian High Commissioner tbe British 
Government's areat regret· at the Prime 
Minister's remarks made in Australia. 

(b) In response to a question on tbe 
subject at a Press Conference during PM's 
visit to A ustraJia, PM bad stated that the 
steps that have been taken are an extension 
of their racial policies vis-a-vis South Africa, 
that they are clearly racial. On his part, the 
Indian Higb Commissioner conveyed 
Government's view that while restrictions 
were placed on Indians and citizens of four 
other Asian and Afr ican .countries, 
South Africans were freely allowed 
to visit U. K. This, at a time~ when the 
Coolmonwealth and the International Com-
munity as a whole is engaged in dismanrling 
tbe racial structure in South Africa and the 
abnoxious practice of apartheid. It was, 
therefore, difficult to avoid the conclusion 
that the U. K. 01easure was discriminatory 
and racist in character. 

System for c(!mputlog price indices 

2835. SHRI K. KUNJArvlBU: ,Vlll 
tbe Minister of FINANCE be pJeased to 
state : 

(a) whether Government propose to 
introduce a scientific system for computing 
the price indices; and . 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DBPAR TMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) and (b). Various 
official price indices, presently in use, are 
brought out by technical organisations under 
the Government. The methodology for tbe 
construction of these indices is determined 
on tbe advice of egpert groups and formally 
approved by the Technical Advisory Com-
mittee of the Central Statistical 
Organisation. A Working Group bas been 
set up to r~vise the Wholesale Price Index. 
Tbe Consumer Price Index for Industrial 

Workers is also being revised with a new 
base. 

Availability vis-a-vis requirement of 
flote' rooms 

2836. SHRI MUKUL WASNJK :' Will 
the Minister of TOURISM be plcaged to 
state : 

(a) the present availability of total 
number of rooms in S-Star, 4 .. Star and 
3· Star Hotels in the country vis-a-vis 
their present requirement; and 

(b) the particulars of new botels of 
different categories with tbeir capacities whicb 
are being put up in the public as well as 
private sector? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYl:.D) : (a) At prcscnt, 
1 here are 10,21 9 f(.~DmS in tbe 5 -Star 
Deluxe and 5 ·Star Categorits of hotels, 
2589 rooms iq the 4-Star category, aDd 
5,524 in the 3-Star cakgory in the country 
totalling 18322 rooms. A category-wise 
as~es~ment of hotel rooms requirement is 
not available. However, the total requirement 
of hotel rooms of the approved category 
including 1 and 2 Star hotels. bas been 
projected as 59.U(.O rooms by 1990 to cater 
to the targetted 2.5 million foreign tourist 
arrivals by the-no 

(b) The Department of Tourism has 
approved at the planning stage, 2 16 hotel 
projects in the private sector from the point 
of view of their suitability for foreign tourists. 
These projects are at various stages of cons-
truction and in soree cases, the construction 
work is yet to start. \Vhen conlpleted, these 
will add about 15,000 rooms. 

In tbe public sector, the India Tourism 
Development Corporation is constructing a 
30-room botel at Oulmar. and is a]so 
converting its existing Travellers· Lodge at 
Bodhgaya into a hotel with a total capacity 
of 30 rooms and 25 cottages. Besides, it i. 
constructing 6 hotels with 202 rooms..as 
joint. venture projects with the State 
Governments/Corporations. 

The stat categories of these botels will 
be determined after tbeir actual inspect.OIl 
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_ fuoetiollinl eatabli&baleatl by the H,otel 
aDd Restaurant Approval and Classification 
Committee. 

Decline In salt export 

2837. PROP. RAMKRlSHNA MORE: 
Will the Minister of COMMERCE be pleased 
to state: 

<a> \\fbetber tbe salt ind,ustry is faciog 
ttireat of closure on account of ste~p decline 
in exports; 

(b) if so, the total production, export 
percenta&e and tbe reasons for decline in 
exports; 

(c) to what extent the State Trading 
COrporatiOb has s.ucceeded in canalisina salt 
export; and 

(4) tbe steps beina contemplated by 
OovernllleDt in regard tbereto ? 

THB MINISTER OF COMMERCE 
(SHR.I P. SHIV SHANKER) : (a) No, Sir. 
Exports constitute only a small percentage 
of tbe total production of salt and variations 
i~ ex\tOtts do oot pose any threa t to salt 
industry. 

(b) Production and exports of salt in 
t 984, 198'5 and 1986 (upto September) 
ate as below :-

Yt'ar Porduction Export$ 

(in lakh tonnes) 

1984 76.52 2.S I 

1985 98.7S 4.47 

1986 91.13 3.46 

(upto September) 

Exports in 1 98 S were more tlla n those 
in 1984. Exports in :i 986 (upto September) 
ate also more thaD the corresponding period 
in 1985. 

(c) Exports of salt by STC increased to 
B.s. 8.16 croret in 1985-86 frt)m Rs. 3.34 
",rorci in 1984-8S. For tbe year 1986·87 

(~P,to October), ~ports amounted to Its. 
4.29 crores. 

(ct) Tbe problem of huge stockS of salt 
on account of increated production in 1985' 
and 1986 was recently discussed by tbe 
CeotriU Advisory Board for Salt. It was 
suggested tbat an E'tport Committee siloukt 
go into the possibility of increasing exports 
of salt in futurc. 

Rise In Infta tJon aDd deelioe in value 
of rupee 

2838. PROF. RAMKRISHNA MORE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the rate of inflation in the country 
at tbe end of July, 1986 and tbe percentage 
of decline in the purchasing power of rupee 
in the major Indian cities; 

(b) how does it compare with the corres-
ponding period in 1984 and 1985; and 

(c) measures taken by Government to 
contain the rate of in'1ation and decline in 
tbe purchasing power' of rupee? 

'THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MJNISTR Y OF FINANCE (SURI 
B K. OADHVl): (a) and (b). The pur-
chasing power of the rupee is measured by 
tbe reciprocal of the Consumer Price Index 
of Industrial Workers (Base 1960= 100). 
Changes in the purchasing power in major 
cities and All-India inft.ation rates are aiven 
in the statement below. 

(c) The thrust of the Government's anti-
intlationary policy continues to be on effec-
tive demand and supply" management. 

, including strengthening of public distribution 
system for essential commodities. regulated 
releases of sugar and edible oils, cnforcement 
of fiscal discipline and mopping up of excess 
liquidity in the system. The Central Govern-
ment bas advised the State Governments to 
take strict action against traders indulaUlI 
in profiteerio& boardin. and black marko .. 
tina-
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Statemeat 

Stlll.meni a/lowl", PllN:h_t,. Pow., 01 ,upelt In mojo,. cltle. du,lng la,' 
,hrH year6. 

July 1984 July 1985 July 1986 
(in paise) (in paise) (in paise) 

Hyderabad 17.21 16.29 J 4.S6 

Ahmedabad 17.48 16.86 15.53 ' 

Baogalole 1 S .,60 14.88 13.79 

Bombay 16.37 15.36 14.03 
Nagpur 16.7S 16.00 14.79 

Jaipur 16.69 lS.48 14.86 
Madras 17.57 16.23 14.88 

Calcutta 17.04 t 6.S3 14.88 

Delbi 16.72 J 5.63 14.14 

(ii) AI/India 

Inflation rates (in terms 
of C. P. I. for industrial 
workers 1960=100) 8 J 5.1 8.6 

-------,_, .... , -_....._,__--- -----~ ... ------... ----.. 

[Trans/at Ion] 

Outstanding foreign debt 

2839. SHRI JJTENDRA PRASADA: 
SHRI DILEEP SINGH 

BHURIA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the total amount of external debt 
from various foreign countrie~, international 
financial banking organisations outstanding 
against India; " 

(b) tbe amount of interest being paid 
thereon annually~ aDd 

(c) the time by which the loan is likely 
to be repaid and steps being taken. if any, 
to desist from taking any morc Joan unless 
it 'is unavoidable for some specific projects 
Ilpd purpos~s ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> The 
estimated ex,ernal indebtedness of tbe country 
to foreign Oovernments and international 
financial institutions as on 31.3. 1986 works 
out to Rs. 32753.91 croces (includiDI 
repurchase obligations of Rs. S 284 crores 
on drawinas made under the facilities of tbe 
IMF). 

(b) The amount of interest paid on this 
debt during ]98S~86 was Rs. 1007.99 
crores. 

(c) Accordinl to tbe tenns and condi-
tions of loans contracted upto 31.3.1986, 
these will be liquidated by tbe year 2036. 
A number of steps are beinl taken by tbe 
Government to ensure tbat the dependence 

·00 external financing is progressively reduced. 
These include measures to accelerate import 
substitutions in commodities sucb al 
petroleum products. edible oils, fertilizer etc. 
and to speed up .growth of expolts. Govern-
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meat will ensure that external debt is held 
within prudent limits. 

Setting up of 'Head Office' of banks/ 
financial iastltutioDs 10 U. p. 

2840. SHRI HARISH RAWAT: Will 
the Mioister of FINANCE he pleased to 
state: 

(8) the names of national financial institu-
tions. insurance companies and nationalised 
banks and the location of their head offices 
io various States; 

(b) whetjJer head office of any of such 
institutions is located in Uttar Pradesh; 

(c) jf not, whether there is any proposal 
to set up head offices of any financial institu-
tions or bank in this State; 

(d> if so, when; and 

(e) if Dot, tho reasons therefor? 

THE MINISTER OF STArn IN THB 
DEPARTMENT' OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : <8> The ni,lmes of All 
India Financial Institution~, Public StctoT 
Banks and the National Insurance Cum-
panies and the Centres of their head offices 
are given in the statement below. 

(b) No, Sir. 

(c) No. Sir. 

(d) Does not arise. 

(e) novernment are of the view that the 
absence of bead offices of public se:tor banks 
or financial institutions in the State of Uttar 
Pradesh has not adversely affected the avaiJa-
bility of banking services or availability of 
credit in that State .. 

Statement 

Nam6s.of the national financial institutions. !l1su,.ance Companies/Public Sector 
Da ks and their l/ead Offices. 

Name of tbe Institution/Bank/Company etc. 

1 

A. All India Financial Institution! 

1. Industrial Finance Corporation of India 

2. Industrial Development Bank of 
India 

3. Industrial Credit and Investment 
Corporation of Ind ia 

4. Industrial Reconstruction Bank of 

India 

s. Export Import Bank of India 

• Location of Head Office 

State Cent.re 

2 3 

Union Territory 
of Delhi 

Maharashtra 

tv1 a h a ra s h t ra 

West Bengal 

Maharasbtra 

New Delhi 

Bombay 

Bombay 

Calcutta 

Bombay 
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1 

B. Il18urance Compa"'tt8 

t. Life Insurance Corporation of India 

2. General Insurance Corporation of 
India 

2 

Mabarasbtra 

Mabarashtra 

Subsidiaries 0/ General Insurance Corporallon of India 

(i) Orienta) Insurance Company Ltd. 

(ii) National Insurance Company Ltd. 

(iii) United India Insurance Company 
Ltd. 

(iv) New India Assurance Company Ltd. 

c. Public ~"ecto, Banks 

1. Andhra Bank 

2. State Bank, of JIyderabad 

3. State Bank of Saurashtra 

4. Canara Bank 

S. Corporation Bank 

6.. State Bank of Mysore 

7. Vijaya Bank 

8. Syndicate Bank 

9. State Bank of Travancore 

to. Bank of Baroda 

11. Bank of India 

12. Central Bank of India 

1 3. Dena Bank 

t 4. State Bank of India 

15. Union Bank of India 

16. Bank of M anarasbtra 
17. State Bank. of Indore 

18. Punjab N"tiODal Ban" 

Union Territory 
of Delhi 

West Benlal 

TamiJnadu 

Maharashtra 

Andbra Pradesh 

And hra Pradesh 

Gujarat 

Karnataka 

Karnataka 

Karnataka 

Karnataka 

Karnataka 

Kerala 

Maharashtra 

Maharashtra 

Mabarasbtra 

Mabarashtra 

Maharashtra 

Mabarashtra 

Maharashtra 
Madbya Pradesb 

Uoioo Territory 
'9f' :pelb, 

Bombay 

New Delhi 

Calcutta 

Madras 

Bombay 

Hyderabad 

Hyderabad 
Bhavnagar 

Bangalore 

Mangaiore 

Banaalore 

Bangalore 

ManipaJ 

Trivandrum 

Bombay 

Bombay 

Bombay 

Bombay 

Bombay 

Bombay 

Pune 

Indore 

New De1lli 
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19. New Bank of India 

20. Oriental Bank of Commerce 

21. Punjab and Sind Bank 

22. State Bank of Patiala 
23. State Bank of Bikaner and Jalpur 
24. Indian Bank 
25. Indian Overseas Bank 

26. Alla_bad Bank 
27. United Bank of India 

28. UCO Bank 

Co.straction of 3-star hotels and 
tourism villages 

2841. SHR) HARISH RAWAT: Will 
tbe Minister of TOURISM be pleased to 
state : 

(a) whether a scheme is being considered 
for constructing 3-star hotels and tourist 
villaaes at Srinagar, Ranikhet and Kusani 
with the Bsslstance of Tourism Development 
Corporat~" and Kumaon and Garbwal 
Division Development Corporation which 
are respOOsibJe· for providing tourism facili ... 
ties in hilJ areas of Uttar Pradesh; and 

(b) if so, the time by which thjs scheme 
it IikeJy to be finalised ? 

THB MlNISTER OF TO\JRISM 
(MUFTI MOHD. SYED): (a) and (b). No 
such scheme is under consideration Bt 
present. 

Handloom Production In U. P. 

2842. SHRI HARISH RAWAT: Will 
the Minister· of TEXTILES be· pleased to 
state: 

(a) whetber it is a fact that prod~ctioo 
of goods in bandloom sector in Uttar 
Pradesh bas been decreasing continuously 
for the Jast two ),oars: 

2 3 

Union Territory of New I;)e,lhl 
Delhi 

- do--- Now Delhi 

--<10- New Delhi 

Punjab Patiala 
Rajasthan Jaipur 
Tamilnadu Madras 

Tamilnadu Madras 

Weat Bengal Calcutta" 

West Bensal Calcutta 

West Bengal Calcutta 

(b) jf so, the value of such goods manu-
factured in this State during the last two 
years, year-wise; 

(c) the value of goods eXf)orted during 
each of these years; and 

(d) the s~eps proposed to be taken for 
increasing the production and export of 
handloom goods in the State? 

THE DEPUTY MINISTER IN THE 
. MINISTR Y OF TEXTILES (SMRI S. 
KRISHNA KUMAR)·: (a) No, Sir. 

(b) Does not arise. 

(c) State-wise figures of bandloom sood, 
are not available. 

(d) The increase in production io expec-
ted to be achieved tbrouah various handloom 
development prosrammes, including moderni .. 
sation of looms, share capital contribution 
to primary Societies, Apex Co· operative 
Societies Bnd State Handloom Development 
Corporation, etc. 

DevelopmeD~ of tourism, In bill art:as 
or Uttar Pradesh 

2843. SHRI HARISH RAWAT: Will 
the MiQister of TOURISM be pleased to 
$tat" : 



(1\) '\vbotft* it i. • fact thllt, a "am 
frOm bit MIUistry bas teCliiltly "ttlted . 'thC 
hin 4Wtdbts of Uttar Pr.lfesh and 'dlscUBaed 
wIth State Oovernment in 'rqatd" ,to ,.11 
roubd development' of tourism in this area; 
and 

(b) if 80, tbe full details of the discus. 
sion aod stud, made in this ' reaard aod the 
steps beiol takon for development of tourism 
in this area as a result, thereof? 

THB MINISTER OF 'TOURISM 
(MUFTI MOHD. SYED): (8.) and (b). For 
tbe developm.ent of hill districts of Uttar 
Pradesh a meetina of Officers from the 
Mit1i~try of Tourism and the State Govern .. 
r:nent _as convened OD fO.IO. t 986 in 
Luckbow. An Action Plan bas since been 
drawn up and the implementation of the 
satne is under consideration itt a pba$ed 
manner depending on tbe avaiJabmty of 
resources. 

Foreign bases in Pak and India 

2844. SHR1 G. S. BASAVARAJU : 
SHRI H. N. NANJB GOWDA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government of India bas 
reminded Pakistan Governmtnt of its earlier 
suggestion that tbe two countries sbould 
agree not to give bases or military facilities 
to the third countries for the sake of dura-
ble peace and harmonious bilateral reIatioDi 
betweeo the two countries. 

(b) whetber discussion on this point 
between the two countries have been started; 
and 

(c) if so, Pakistanis response thereto? 

THB MINISTER OF STATB IN 
THE MINISTRY OF EXTBR.NAL 
AFFAIRS (SHR.I K. NA TW AR. SINGH): 
(a) to (0). Pakistall ba. bccn objeclfna to 
the clause relatiol to tbe non-grant of bases 
in the draft Compteh~nsivo Treaty of Peace, 
Friendsbip ao.d CoopOratiOb, dlscu$sions on 
wJaiQla arc 'to, be continued. 

T-'~. froiD Barope ~ Amerka 

2845. SHRI G .. S .. ,BASAV ARAlU : 
BRRI H. N .. NANJB OOWDA : 

,Wal tbe Minister of' TOURISM be 
pJeased to state: ! 

(8) whether India is e.xpectio8 substaadal 
increase in tbe number of tourists from 
·Europe and America this year; 

(b) if $0.. the .teps taken' by tbe UDIoG 
Government to attract tourists from tho .. 
Continents; 

(c) whetber sufficient improvements with 
regard to liberalisation in visa forma have 
been made for the tourists; 

(d) if so, details the~of: and 

(e) the 
therein 1 

total expenditure involved 

THE MINISTER. OF TOUR.ISM 
(MUFTI MOHD. SYED): (a) Yes, Sir. 

(b) The steps taken by tbe Government 
to attract tourists from Europe and .America 
include vigorous publicity campaians inc::lud .. 
ing consumer ad vertisillg through vadous 
media~ participation in international fairs 
and eXhibitions, orlsnisation of promotional 
seminars, steppiog up of public r..,latiooa 
with tour operators aDd travel alents and 
permitting tourist charters. In additioD.. a 
special scheme of U Affordable India'· was 
launcbed tn Europe for. attractin8 more 
tourists durin, off·season. 

(c) and (d). The MinIstry of External 
Affairs bas simplified the visa application 
forms in July, 1986 especially to facilitate 
the foreign tourists. Indian MiiiSions bave 
been instructed to introduce the Dew forms 
with immediate effect and also to ensure 
the availability of 'them to the tourists 
easily. 

(e) The cost involved is limited to the 
procurement of these forms from lndia or 
"rintilll them locaIJy.~ The Ministry oC 
Exterrud Affairs is not in a position tQ 
iDd~cato tbe Cka~t amount. 
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IrIerea .. ID t_ eEport .. rid ... froaa 
teEtlles 

2846. SRRI 0 .. S. BASAVARAJU : 
SHRI H. N. NANJB GOWDA: 
sHat SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 

Will tbe Minister of TEXTILBS bo 
pleased to state : 

<a) whether export earnings from textiles 
have increased during the first four months 
(April-July) of the current financial year; 

(b) if so, the export earnings during 
> tbe same period last year and main factors 

for its improvement; 

(c) tbe steps being considered to further 
improve earninas from textile exports by the 
end of the current financial year; and 

(d) the details of the garments of which 
tbe export carninas have increased 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : ta) Yer, Sir. 

(b) and (c). The exports of garments 
and cotton textiles during April-July, 1986 
amounted to Rs. 600 crore as against 
Rs. S 2 3 crores during the same period last 
year. A statemeot listing steps to further 
improve earning from textile exports is given 
below. 

(d) Many items of garments have shown 
an increase, the important items being ladies 
blouses, scnt shorts, T-Sbirts. skirt~, sl:\ort8, 
trousers, etc. 

Statement 

Exporters of Textiles and Clothing are 
at present offered the followina incentives by 
tbe Government. 

(1) Sophisticated garment manufacturing 
machincs not manufactured indigenously aTe 
allowed to be imported on 00 L. As many 
a. 1 14 machines for garment manufacture 
have been placed under ~OL. 97 of tbem 
enjoyins conccssional import dut)'. 

(2) For the purpose of removlDI 
obsolosoence- alld for ·modomisiDI tho 
textile industry. the Government policy oJ' 
indipnous production of textile macbinery 
has been liberalised and in selected arou 
high technology machinery is allowed to ~ 
impOrted with export obligation. 

(3) A textile' modernisatioD food of 
Rs. 7$0 cror. bas been created for facilita-
tion of modernisation of Toxtile Industry. 

(4) R.evised .rates of CCS have been 
announced effective from 1st July, 1986. 
These rates have been announced for a 
period of 3· years and are generally bigher 
tban before_ Slow moving items of ,arments 
on which CCS was Dot admissible when 
exported to quota countries ba vo been made 
eliaibJe for CCS. CCS on export of yarn 
of all counts has been allowed @ 8 per cent. 

(5) Cotton garments and textiles have 
been brought under tbe Scheme of Contract 
Registration with a view to providing an 
elenlent of certainty to exporters in the 
matter of CCS. 

(6) It has been decided to set up a 
Fashion Technology Institute in Delhi for 
education. research and training in the areas 
of fasbion design for garment manufacture. 

(7) The duty drawback rates for 
cotton garments have been increased to 
10 per cent. 

(8) The number of days of pre-shipment 
credit bas been jncreased from 90 days to 
180 days_ The rate of iAterest bas also 
been reduced by 2.S per cent. 

(9) Many items of raw material/fabrics 
are permitted to be imported under the 
Advance Licencing Scheme., Duty Free R~P 
Scheme and the Import-Export Pass Bodk 
Scheme introduced recently. 

(10) Under 100 per cent Export 
Oriented Units and Free Trade Zones 
Schemes, facilities for Iiboral import of 
capjtal 800ds and raw materials al008 with 
man.y other concessions are liven. 

(11) Govornment has been livins liberal 
~~i~t~oce for SpOD.orioS and fundin, pr~" 



motional. activities such aa market .tadies., 
Buyor-Seller Meets" participation in inter-
natioSlal fairs and exhibitions, etc. 

Brltlsb GovernmeDt's respoDle to 
ladla'. reaction on Visa restriction 

2847. SHR.I 0, S. BASAVARAlU : 
SHRl KAMAL NATH: 
SURf·E. EYYAPU REDDY: 
SHRI S. M. OURADDI : 
SHRI MULLAPPALLAY 

RAMACHANDRAN : 
SHRI H. N. N/l.NJE GOWDA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to sta tc·: 

(a) whetber British Government bas 
responded to the adverse reaction in India 
in regard to the introduction of visa system 
for entry of Indians into Britain; and 

(b) if so. whether there is any possibility 
of status quo ante being restored ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b). 
The UK Government has denied tbat the 
UK visa regime 'is discriminatory and racist 
in nature. It bas not given any indication 
that the status quo ante would be restored. 
However, it bas conveyed to us that visas 
to Indian nationals in a large majority of 
cases would be issued smoothly and 
expeditiously and that in most cases visa 
applicants would not be called for a personal 
appearance. 

Development of Wynad as tourist 
resort 

2848. DR. K. G. ADIYODI: Will the 
Minister of TOURISM be pleased to state: 

(a) whether Government propose to 
develop Wynad bill station in Malabar as 
ODe of the tourist resorts; 

(b) whether there is any proposal to 
establish a bird saoctuary and construct 
a \,8tri Niwas in Wynad as part of tbe 
tourist attraction; and 
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(c) if so, details thereof? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) Tbe Central 
Ministry of Tourism bas sanctioned 
Rs. 10.2.8 Jakhs in 1985-86 for construc-
tion of way-side amenities with accODlmoda..; 
tion at Wynad. Rupees 4.00 lakhs havo 
already been released. 

(b) There is no such proposal under 
co'nsideration at present. 

(c:) Does not arise. 

Streamlining of fUDctionlug of Export 
Inspection. Agencies 

2849. SHRI SOMNATH RATH: Will 
the Minister of COM MEReB be pleased to 
state: 

(a) whether it is a fact that undue 
delay occurs in inspection and approval of 
Products by Export Inspection Agencies; 
and 

(b) jf so, the steps taken or proposed to 
be taken for streamlining the functioning of 
these Agencies '1 

THE MINISTER OF STATB IN THE 
MINISTRY OF COMMERCE (SHRI P. R .. 
DAS MUNSI): (a) and (b). Except in an 
insignificant number of cases entai]jng 
inspection formalities for quality controJ, 
there is generally no delay as such. 

Financing of projects in Illdia by· 
ComlDonwealth Development 

Corporation 

2850. SHRI SOMNATH RATH : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Commonwealth Develop-
ment Corporation is contemplating to finao,"o 
1 0 to 1 5 projects in In,dia involvioS an 
invcstment of Rs. 184 crores; and 

(b) jf so, tbe details thereof? 

THE MINISTER OF STATB IN THB 
DBPARTMBNT OF EXPENDITURE J~ 
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THE MINISTRY OF FINANCE (SHRI 
B. K. GADHV)~: (a) and (b). 'Tbe Com-
monwoalth Development Corporation is 
preselltly explorill8 possibilities for fin .• ncina 
a few ,developmental projects in .India, but 
DO epecific projects for funding by the 
Corporation has )let. been decided upon. 

lado .. Kuwait ,discussions 

28S1. SHRI SOMNATH RATH: Will 
tbe' Minister of FIN ANCB be pleased to 
atate: 

(a) whether it is a fact that Indo-Kuwait 
discussions were held in the last week of 
October. 1 t8 6 for joint venture in the 
.elected fields; and 

(b) if so, the salient features of the 
talks' held and the outcome thereof? 

THE MINISTER OF STATE IN THB 
DEPARTME.NT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) and (b). A four 
Member Kuwaiti Delegation visited India 
from 19th to 26th October, 1986. The 
main objective of the visit was to understand 
Government of India's policies and proce-
dures, to look at investment possibilities and 
to have discussions with enterpreneurs baving 
specific projects requiring finance. The 
Members of the Delegation met senior 
Government ..officials as well as representa-
tives of the Industrial Development Bank 
of India, Federation of Indian Chambers 
of Commerce and Industry, Federation of 
Indian Export Organisations etc. The 
Members were apprised of tbe Government's 
policies relatios to investment from Oil 
,Exporting Developing Countries and the 
investment climate in India. They were also 
informed of the scope for investment in 
large projects in India. 

Indian Tourists to USSR 

28S2. SHRI SOMNATfl RATll : 
SHRI NITYANANDA 

MISRA ~ 

WiU the Minister of TOURISM be 
ploascd to .fa tc : 

(a,) whether it is a filet that tbe Soviet 
GowrtJmet1t 'have recently 'urpd· tb'at more 
Indian tourilts visit USSR; 

(b) if 10, the -Dumber of Indian tourists 
who visited URSR. durin. tbe last 3 years, 
yearwlse and 'the reciproCal 'inflow of Soviet 
tourists to India; and 

(c) the comparative figure.s of lodian 
tourists'to USA, France, U. K., Japan and 
tbe respedtive inflow 0·( foreign tourists from 
these countries to India durin, the last three 
year~ ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) Yes, Sir. 

(b) and (c). Statistics of Indian nationals 
going a broad are not compiled country- wise 
and purpose-wise,. at present. The tourist 
traffic to India from USSR, USA, France, 
UK and Japan during the last three years is 
as given below : ~ 

1983 1984 1985 

U. S. S. R. 16,,463 14,829 14.202 

U. S. A. 95.847 95,651 9S,920 

France 50.158 47,148 44,091 

U. K. 136,823 124,205 119,544 

Japan 26,662 29,566 30,573 

'Opening of Bank Branches In Orissa 
during Seventh Plan 

2853. SHRIMATI JAYANTI PAT .. 
NAIK : Will the Minister of FINANCE 
be pleased to state : 

(a) the number of branches of _ Commer-
cial banks proposed to be opened in Orissa 
during the Seventh Five Year Plan period; 

(b) bow many of theso will be in rural 
branches; 

(e) the population served pet' branch at 
pteseDt in Orissa and at the ~dl l'ndia Jevol 
and to what extent the population per branch 
figures will improve at the end of tbe Seventb 
Plan; and 

.(d) how many nationalised banks do Dot 
bave their tealonal' oflioe in tbe State and 



'bIB MlMl5tBR oP S!f ATE 1)1 THE 
OBPAJlTMBNT OF BXPliNbl~UaB IN 
TaE MI,NISTaY OF FINANCB (SHRI 
B. K. GADHVI) : (a) and (b). Under the 
eutrebt Branch Li~D'inti Policy. lor 1ge5-9b 
twttrminua w,itb, the ,Seventh, Five Year Plan 
t)~tit)d. no tariet as such in respect of num-
ber of branches to be opened bas been set. 
It would not therefore be possible to indicate 
the number of bank branches tbat may ~ 
opened in Or·issa dUribg the plan pctlod. 
l\~rve Bank of tndia (RBI) has advised 
tht State Oovetnmetlts/tead Banks to iden-
tify centres for openiol new bank branches 
on tbe basis of norms laid down in the 
Policy and to forward tbe same to RBI. 
Tbe main objective of the cutrent branch 
licensing policy is to achieve one branch 
office for a population of 17,000 in the 
rUfaI and semi-urban areas of each Develop", 
ment Block and to eliminate large spatial 
gaps so as to ensure that the distance of a 
bank office from any viJ)agc does not ordj. 
narily exceed 10 Kms. The State Govern-
ment of Orissa has identified 232 centres for 
opening branches in J 3 districts in the State. 
Out of tbese identified centres 179 are rural 
centres and the remaining 53 are sem;.;urban 
centros. RBI bas so far allotted 14 centres 
to Kalahandi Anchalik Gramya Bank and t 
centre to State Bank of India. 

(c) The average population per bank 
office (APPBO) as at tbe end of Jone 1986 
for ruta' aod'semi-urban areas in tbe State 
as a whole is t 6~S 00 and IS. J 00 respecti. 
vely in Orissa against the corresponding 
Baures of 1 S,OOO and 13~OOO for tbe country 
as a who1e. 

(d) RBI has reported that eight of tbe 
20 nationalised banks do not have ftny 
RegionatfControIHna,. .. Office in Orissa. How-
ever, absence of Regional/Conttolling Offices 
would Dot, per se, adverseJy affect tbe prio-
rity sector Dnancin,' by branches of the 
concetncd battks: The establishment of 
Reaional/Controlling Offices in any State! 
• tea would depend on the' number of 'bran-
ches of tbe bank in the St,ate/area. volume' of 
bUljpc:s., seoJfaphical cover~e, cost benefit 

17. 

ra tie>. need for eft'~Qtive supervision and 
administrative CQPv~nlf~' "*9, 

ttbabeta I .noeat.OIls tor d •• elopment 
of Buddhist pllgtlnuage In Bihar 

2854. DR .. o. 8, ttAJHANS': Will 
tbe Minister of TOURISM be pieased to 
state ~ 

(a) allocatioDS made by the Government 
for the development of pJaces of Buddhist 
pngritnaae in Bihar during tbe current plan 
period; and 

(b) to what extent the action plan drawl'1 
for the purpose will promote inflow of 
tourists 1 

THE M1NISTER OF TOURJSM 
(MUFTI MOHO. SYED): (a) and (b). A 
Master Plan for tbe development of various 
centres of "Buddhist pilgrimaae is under pre-
paration in consultation witb the Archaeo-
logical Survey of India and tbe Governments 
of U. P. and Bihar. Details have not yet 
been worked out. 

Development of Sbershab Mausoleum 
Toorist spot in Bihar 

285 S. DR. O. S. RAJHANS : Will tbe 
Minister of TOURISM be pleased to atate : 

(a) whether the Chief Minister of Bihar 
has urged tbe Union Government to allocate 
funds for the developmcnt of the dilapidated 
condition of the Sbersbah mausoleum tourist 
spot at Sasaram in Bihar State; 

, (b) if so, the reaction of the' Union 
Government thereto in tbis r. gard; and 

(c) the allocation Jikely to be made for 
thc said task during tbe current plan 
period? 

THB MINISTER. OF TOUR.~SM 
(MUFTI MOHD. SYED): (a) The Minis-
try of Tourism bas not received any propoaal 
for the deveJop.ment of Sbarsbab Mausoleum 
at Sasaram . 

(b) and (c). Does not Iria\,. 
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Projeetl for Bihar .pellCllag "ith 
Ceatral Silk Board 

2856. DR.. O. S. RAlHANS : Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether it is a fact that a number 
of projects for Bibar ore pending for clear-
ance in the office of the Central SHk Board; 

(b) if so. since when these ptojects are 
peDdin,; and 

(c) by when these projects are likely to 
be cleared ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTJLES (SHRI S. 
KRISHNA KUMAR) : (a) No, Sir. 

(b) and (c). Do not ·arise. 

IDterest of money borrowed 
form bank. 

2857. SHRI H. M. PATEL: Will the 
Minister of FINANCE be pJeased to refer 
to reply given to the Unstarred' Question 
No. 3362 on 8 August, 1986 regarding 
Don'-charging of interest at appropriate rales 
and state: 

(a) wbether the information sought has 
since been co11ected; 

(b) if so, the details thereof; and 

(c) if Dot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE lSHRI 
B. K. GADHVl) : (a) Yes, Sir. 

(b) and (c). Public Sector Banks have 
reported that tbey have come across a few 
cases where interest bas not been charged at 
the prescribed rates. These ,are generally 
occasioned due to wrong calculation of the 
interest products. ineorrect interpretation of 
the prescribed rates of interest or in some 
Casel due to malafidc intentions. These are 
detected at the time of the inspection of the 
tlranches or at the time of internal audit of 

the banks by the banks' own staff or by tbe 
external auditors or' at the time of atatutory 
audit of the branches by tbo brallCib ,tatutocy 
auditors. . 

Wherever instances of short collection of 
interest are dete~ted appropriate actioD is 
taken by the bank concerned to recover the' 
revenue loss from tbe constituent concerned. 
Wherever staff lapse is involved appropriate 
action is initiated against the staff concerned. 

Since tbe detection of loss of income and 
its reaHsation is a continuing process, and 
are at various stages, it is not possible to 
ind ica te pre-cisely the extent of loss suffered 
by banks during the years 1984 and 1985. 

Excise duty on cigarettes 

2858 SHRI MOHD. MAHPOOZ ALl 
KHAN: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have made aoy 
exercise to know the extent to which tbe 
duty structure on indigenously produced 
cigarettes, making a large price difference 
between the duty paid Indian cigarettes and 
duty free foreign cigarettes has resulted in 
the smuggling of cigarettes into the country 
and its impact on the indigenuos manufac-
turers; and 

(b) if so, the details thereof stating 
whether Government propose to rationalise 
the excise duty on the Indian cigarettes to 
minimise the smuggling of foreign cigarettes '1 

THE MINISTER OF STATE I~ THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y>: (a) In view of 
the wid e difference between the branda, 
sizes and quality of Indian and foreign 
cigarettes, it is not possible to ascertain the 
extent to which the excise duty structure on 
indigenous cigarettes bas re$ulted in smugg-
ling of foreign cigarettes. Reports received 
do [lot indicate smuggliD8 of ·foreian cigarettes 
into tbe country on any significant scale. 

(b) Tn view .of (a) above, d~ Qot 
Ilrise~ 
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OIIb ....... tax ela.... alll·last· 
IaduItrlal ..... e. 

2859. SHRI K. R.AMAMURTHY : Will t_ Mi.ni$ter of FINANCB be pleased to 
seato· : 

<a> total outstandina tax claims .aainst 
eacb of the· top twenty industrial houses 
and tbelr break-up under the headins, 
income-tax, excise duty, cUlloms duty aod 
penalties, if any apinst each; 

(b) the latest position of realisation of 
th e arrears; and 

(c) the steps Government propose to 
take to realise the arrears? 

THE MINISTER OP ~TATE IN THE 
DBPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SaRI 
B. K. GAOHVI): (a) to (c). The information 
to the extent possible is being collected and 
will be laid on the Table of tbe House. 

Declioe 10 quality of Indian Cotfee 

2860. SHRIMATI BASAVARAJB· 
SW ARI : WiIJ tbe Minister of COM MERCE 
be pleased to state : 

(a) whether it is a fact that the quality 
of Indian Coffee in the international market 
has sone down considerably; 

(b) whether it is also a fact that tbere is 
threat to Indian Coffee losing its global 
market; and 

(c) if so, tbe stt'ps OovernmenJ propose 
to take. to improve tbe quality of coffee and 
to boost its export 7 

THE MINISTER OF COMMERCE 
(SHltI P. SHIV SHANKER) : (a) No. Sir. 

(b) No, Sir. 

(c) Docs not arise. 

RPO Ban80101'. 

2861. SHRIMATI BASAVARAJE-
SW·ARI : Will tbe Ministcr··of EXTERNAL 
AFFAIRS be pleas~d to st&t.te : 

(8) tbe date of est.bUsblDCDt of p •• port 
office in Ban,alore; 

(b) how many passports have been issued 
by tbis office duriq tbe last tbree years, 
)'Oar-wise; and 

(c) tbe averase period taken 'to juue 
passports? 

f~ 
THB MINISTER. OF STATE' IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.. NA TW AR. SINO H): <a> 
12 6.1978 

(b) 1983-84 

1984-85 

1985-R6 

70,313 

60,648 

88.606 

(c) Durin, past one year tbe avera lie 
. time of disposal is 6 weeks. where pasf'port 

appJications are complete and clear police 
reports have been received. 

Assistance for establlsbmeat of 
bospltals In Karpataka by lOBI 

286'2. SHRIMATI BASAVARAJB .. 
SWARt: Will the Minister of FINANCE be 
pleast'd to state : 

(a) whetber the Industrial Development 
Bank of India would be extendinl direct 
assistance for establishment of bosJ)itals in 
Karnataka; aDd 

(b) if \0. the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI 
B. K. GADHVJ): (a) and (b)' The Industrial 
DeveloJ)tncnt Bank of Jndia under a recent 
amendment in tbe IDBl Act 1964 can 
entertain applications for direct financial 
assistance for the establishment of hospitals 
in all States including Kaqaataka. Sucb 
assistance to hospitals would be on tbe same 
terms and conditions as applicable to other 
industries under its Project Finance Scheme 
,ubjeC1 to the project bein, viable, 
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COQ\'ersloa of balldiq of 1ac11." 

Institute of Advaace Stady la 
Shlada iato a Hote:l 

2863. PROF. NARA1N CHAND 
PARASHAR : Will the Minister of 
TOURISM be pleased to state: 

(a wbether tbe India Tourism Develop .. 
ment Corporation pxose to take over the 
existiol building ho' I the IDdian Institute 
of Advabce Study at Shimla and convert it 
into a 4.Star/3"Star Hotel; 

(b) if· so, the likely date by which the 
buildina would be taken over and all tbe 
members of Class III and Class IV staff of 
the Institute absorbed; and 

(c) if not, tbe arrangem~nts under coo-
templation for rehabilitating the existing staff 
in the event of delay in take.over ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) to (c). The 
proposal regarding tbe take-over of the 
building of Indian Inslitute of Advance 
Studies at ShimJa by IT DC is still under 
cODsidera tiOD. 

Llber.Jfsatfon of credit policy 
by NADARD 

2R64. SHRI H. B. PATIL: Win the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the NatiC'nal 
Bank for Agriculture and Rural Develop. 
ment has decided to liberalise the terms of 
fending in order to stimulate the credit flow 
to the rural non- farm sector; and 

(b) jf so, the details regarding the 
quantum of refinance assistance given to 
commercial banks, cooperative banks and 
Regional Rural Banks under tbe new JendinS 
policy? ' 

THE MINISTER OF STATE IN" THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
.9. K. GADHVl): (a) and (b). National B.lnk 
'~r ABficulture ~nct l\urt). Developmen t 
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(NABARD)bas recently liberalieed the terms 
of its reftnanc:e asllstabCle ... lost lendings 
to the rural noo-farm sector. The liberalisa-
tion fnchidc8 measures snch as enbaDcm, tbe 

·level 0' refinance frOm 90 percent to 100. per 
cent i.Q reepect of certain activities. increasi1ll 
tho assistance limit for tiny industries from 
Rs. 2 lakbs to RI. S lakhs, extending 
the coverale of soft loan auistance for 
"margin money. etc. The details of refinance' 
assistance under the new 1ending 1)olicy which 
bas been introduced recently have not yet 
become available. 

[Transla/ionl 

Opening of bank branches In Bihar 

2865. PROF. CHANDRA BHANU 
OEVI : Will the Minister of FINANCE be 
pleased to state: 

(a) the Dumber of branches of nationalis-
ed banks proposed to be opened in Bihar 
during the year 1986·87; 

(b) whether any survey has been con-
ducted in this regard; and 

(c) if so, the outcome tbereof , 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRl 
B. K. G ADHVI): (a) to (c). Under the 
current branch licensing policy for 1 985 - 90, 
Reserve Bank of India (RBI) bas advhed 
tbe State Government/Lead Banks to identify 
centres for opening new bank branches on 
the basis of norms Jaid down in the policy 
and to forward tbe same to RBI. Reserve 
Bank of India bas reported that the list of 
identified centres has not so far been received 
from tbe Government of Bihar and it is only 
after tbe same is received, it would be in a 
position to indicate tbe number of licences 
likely to be issued to ban ks for opeuiog new 
branches in tbe State of Bibar. 

[E"glish) 

Development of Thlnaaoe MarrlmaDDa 
tree In A.P •• 1 tourist spot 

2866; - SHR1 K.· RAMACHANDRA 
REDDY: Win the Minister of TOURJSM' 
be pleased to stat~ ; 



i.i 

(8) whether Union Government are 
aware about ,the mateo" of, a biS baoioQ 
tree called "Tbinnaona M,rrimanlJlI~,! located 
in, ICadin taluk of AOlU)tapur district ip 
Andhra Pradesb; 

(b) whether it is the biuest baDioD tree 
in Asia; and 

(c) whether Union Government contemp-
late to develop the site as a tourist spot? 

THE MINISTER. OF TOURISM 
(MUFTI MOHD. SYED): (a> and (b). 
Accordiol to tbe Anantapur District Gazeteer, 

'the baoyan tree located in Kadin taluk of 
Anantapur District is onc of the biSlest of it. 
kind in South India. 

(c) There is no such proposal under 
consideration at present. 

Incentives to sUk saree weavers 
of A. P. 

2867. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether Government are aware of the 
exquisite qualities of silk serees woven in 
Dharmavaram of Anantapur dislrict and Ma-
dhavaram in Guddapal district of Andhra 
Pradesh; 

(b) whether it js a fact that if proper 
encouragement and advertisement is given, 
export of these sarce, is likely to gct a Jot 
of foreian excbange; and 

(c) if 80, the steps proposed to be taken 
for tbe export promotion of these larees ? 

THE DEPUTY MINISTER IN THB 
MINISTR.Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) to (c). The 
information is beiDa collected and "'ill be 
laid on the Table of the House. 

Tourists from USSR, Europe. ChiD. 
.ad Japan 

2868. SHRt E. AYYAPU REDDY 
Will the Minister of TOURISM bo pleased 
to I,ate 

(a) tho cstimat«i nUmber of tourists wbo 
visited India from U.S.S~R.t Europe. Cbina 
and Japan to India in tbe year J 985; aDd 

(b) the steps taken. to attract more 
touriata from Europe. U .S.S.a., Cbina aDd 
Japan? 

THB MINISTER OF TOURISM 
(MUFTJ MOHD. SYED) : (a) The number 
of tourists who visited India from the 
U 8.S.R.t Europe.. ChiDa and Japan duriD. 
tbe year 1985 is liven below:-

U.S.S.R. 
Europe 
China 
Japan 

14,202 
319.980· 

~,247 

30,S13 

*Excludes arrivals from U.S.S.R. 

(b) The steps taken by tbe Government 
to attract more tourists particularly from 
tbese countries include launching of the 
scheme I, Affordable-India·· in Europe, a 

• special product advertisina in Japan and 
participation in a travel seminar conducted 
at Tasb\(.ent for promotion of to'urism bet-
ween India and U.S.S.R. 

Adverse impact of Import of self-
adhesive tapes 

2869. SHRI E. AYYAPU REDDY: 
Will the Minister of COMMERCE be pleased 
to state : 

<a) whether import of seJr .. adhcsive tapes 
is belDg allowed to tbe deteriment of Indian 
manufacturers; and 

(b) if so, the reasons for allowiol its 
import '1 

... ' 
THE MINISTER OF SrATE IN THE 

MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI)": <a) and (b). Import of .clf-
adbesive tapes is not Dormally allowed except 
for electronics industry. which requires 
material.of biab quality. Limited quantitios 
are also permitted for import for auameotina 
exports of cortain products. 



Proposal f .. o_ ~a"ru1atra r. Co-
operative ,piDbiDl .l1ls 

-28·'70. SaRI, BANWAlll LAL 
PUR.OHIT: Will tbe Minister of TEXTILES 
be "lea"'" to state : 

<a) tbe number of applicatioDs for set-
tina up spinnin, mills pcndina with tho 
Ministry for .rant of liccmce; 

(b) ,number of proposals' from Maha-
raahtra Govcrament 'submitted 'to Uoion 
Government for 'Settinl up cooperative spin-
nina mills; and 

(c) by wben these are likely to be 
clea~d ? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : <a> According to 
available information, only two 'applications 
for setting up new cotton spinning mills are 
pending at preseot witb the Ministry for 
Iraot of licence. 

(b) No luch proposal is pending at 
prelent. 

(c) Docs not arise in view of (b) above. 

Export of sea food aDd development 
of pra "D culture 

2871. PROF. K. V. THOMAS : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Marine products Exports 
Development Authority (MPEDA) is giving 
subsidy for prawn culturinl; and 

(b) the steps being taken by M.P.B.D.A. 
to jncrea~e the e,(port of sea food ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (8) Yes. Sir. 

(b) Steps taken by the' MPEDA to 
increase the export of sea food include pro-
motion of prawn farming for augmenti.ng 
production of cultured prawns, encourase-
ment of pToduction of value M added HenlS 
like IQF and sellin. up of prawJl batchcriel. 

Pllferqe of Imported on 
2872. SHRI HAREN SHUMIJ: Will 

the Minister of COMMEIlCB be pleated to . 
r1ifer to the reply aiyeD to Umtarred Ques-
tion No. 3271 on 8tb Au.uat, 1986 ,_rd-
ina pilferaae of imported oil from STC 
ptdowa8 and .ta,te : 

(a) the quantity of loss of imported oils 
on account of pilferage in the storaac tanks 
of each vanaAJpati factory which were bired 
and latcr de-hired by the State TradiDI 
Corporation duriDI 1984,,85, 1985-86 and 
durin. 198 6· 8 7 so far; and 

(b) tbe names of oil mill. in whose 
storage tanks the loss of Imported aU due to 
pilferage was reported durina 19S4-85. 
1985-86 and 1986·87 upto October, 
1986 ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHlV SHANKER.): <a> and (b). 
There were no recorded losses on account 
of pilferage during the years in quest.ion. 
There were operational bandJina. losses. 
which are normal in oil-handline operations 
throughout the world. Recognizing the 
immense scale of operations and tbe techno-
logy available for tbe storage and handling 
of oil. STC9 s contracts make appropriate 
provisions for such legitimate operating 
losses in the Indian- context. 

Recovery of uaaccoDDted assets 10 
Rauchl 

2873. DR. V. VENKATESH : Will the 
Minister of FINANCE be pleased to state : 

<a> wbether income tax offici .:ils have 
unearthed an organised racket in edible and 
other oil and recovered u~accounted assets of 
rupees ten crore in Ranebi following simul .. 
taneous raids conducted in different parts of 
the country as reported in tbe • Indian 
Express· of 28th August, 1986; 

(b) if so, the details thereof; and 

(c) Steps taken to cbe<=k s1lch market. ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OP EXPENOITURB 
IN THe tdl~ISTl\Y OF PI~A~CB 
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(SBRI B. K. 'OADHVI) : (a) to (c). No_ 
Sir.. Tbe Newspaper article report is 
actually inaccurate. Only one group of oil 
dealers was searcbed by the Jncome Tax 
Autborities in which a seizure of Rs. 1.00 
lakb only was made besides a lot of incri-
minating material. Tbe Income T~x Depart-
ment is tatina all possible measures to curb 
tbe seoeration of black money legislative, 
administrative and institutional, whenever 
information regarding any Of san is cd racket 
is received. 

ladlens seeklDI citizenship of 
Singapore 

2874. SHRI V. S. KRISHNA IYER: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(8) the number of Indians who applied 
for citizenship of Singapore since January, 
1986; and 

(b) tbe number of persons out of tbem 
wbo have been given citizenship during the 
above period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (0) This 
information can be obtained only from the 
Government of Singapore. The Government 
of Singapore have expressed their inability to 
furnish this information. 

(b) According to records maintained by 
our Hiah Commission in Singapore, 207 
Indian nationals bave obtained Singapore 
Citizenship since January 1986. 

Non-clearance of baglage by customs 
authorities at New Mangalore Port 

287S. SHRI V. S. KRISHNA IYER.: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it bas come to tbe notice of 
Government that the customs authorities at 
New Manaalore port are not clearing the 
balgases on tbe transfer of residence even 
after bills- arc produced by tbe passengers 
returnjD8 from Oulf countries; 

(b) whether it bas also come to the 
notice of Government tbat tbe CUltOIDl 
officiaJs dOD t

, adduce any reasons for reject-
ins the transfer of residence facilities; and 

(c) if so~ the steps Government propose 
to take 'in the matter? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHR.I 
B. K. OADHVl) : (8) and (b). Claims for 
concessions under the Transfer of ResidenCe 
Rules by passengers returning from Gulf 
coun tries are examined by the Customs 
autborities and concessions under the Rules 
granted in all cases where tbe passeDaen 
fulfil tbe conditions stipulated in these 
Rules. 

Wherein t;uch concessions are denied tb. 
Proper Officer passes a speaking order wbic:b 
is appealable to higber authorities under tb. 
law. 

(c) In view of (a) and (b) above. does 
not arise. 

Proposal to extend MODVAT to more 
itenlS 

2876. SHRI V. S. KRISHNA IYEa: 
Will the Minister of FINANCE be pleased 
to state: 

(a) wbether Government are considering 
any proposal to extend MODV AT to more 
items in the light of experience aaiDed so 
far; 

(b) if so.. wbicb are the items; and 

(c) when win these items be included ? 

THE MINISTER OF STATE IN THB 
MINISTR.Y OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (8) to (c). Extension 
of MODV AT to more commodities would 
depend on experience of tbe working of the 
MODVA T Scbeme and other relevant 
considerations. Industry Associations have 
also been asked to give detailed information 
resardinl commodities for which they would 
like MODVAT to be extended. It is not, 
however i possible to indica te at this stal4 
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tbe items and the time by wbich tbey may be 
covered under MODVAT. 

CCS for silk exporter. 

2877. SHRI V. S. KRtSHNA IYER: 
Will the Minister of TBXTILES be pleased 
to lute: 

(a) wbether Government propose to 
lucreasc tbe cash comp~nsatory support 
(CCS) for sUk exporte,,; witb a view to boost 
tbe export of silk; and 

(b) if so, whether Government would 
consider discontinuina Rep licensing Scbtme? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR.): (a) Government of 
India have already announced new Cash 
Compensatory Support (CCS) rates for silk 
exporters w.e f. 1.7.1986. Increase in CCS 
rates could be considered only jf it is justified 
by supporting cost data. 

(b) There is no proposal to discontinue 
the REP Scheme in the case of Silk exporters. 

Retrenehmeuts or workers of N.T.C. 

2818. SHRJ O. M. BANATWALLA: 
SURI NARAIN CHOUBEY : 
StiRI INORAJIT GUPT A : 
SHRI YASHWANTRAO 

OADAKH PATJL : 
SHRIMA TI KISHORI SINHA: 

Will the Minister of TEXTILES be 
pleased to state : 

(8) whether the National Textile Corpo .. 
ration bas recently retrenched a large number 
of workers; 

(b) if so, the number of these retrenched, 
mill-wise; 

(0) the reasons for the said retrenchment; 

(d) wbetber there bad been any identi-
fication of any exces~ labour force in the 
nationalised mills of the N.T.C. and if so, 
WbCD aDd dcta~l. thereof. 

i*' 
(e) whether any futtber retroncbmetlt is 

planned and if 80. detail •. thereof ipcludln. 
any welfare measures taken tor thOse 
retrenched or to be retrencbed; 

(f) whether -it is a fact tbat there is DO 
baD on appoiotmetlt 0( oIIiee staff in those 
N.T.C. mills; and 

(a) if so, reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S .. 
KRISHNA KUMAR): (a) to (c). National 
Textile Corporation bas Dot retrenched a 
large number of workers. Ho\\,ever, . NTC 
bas abolisbed some posts under tbe labour 
rationalisation scheme, which is not tanta-
mount to retrenchment. 

(d) In tbe year 1982, a detailed study 
on excess labour complement. in each 
textile uni t under NTC, was entrusted to the 
South India Textile Research Association 
(SITRA). Tbe SITRA in its Report, had 
worked out that excess labour complement 
would vary from 12,664 to 29,859 under 
four different conditions. 

(e) As indicated in parts (a) to (c) above, 
NTC has not retrenched workers. Howev~r~ 
workers leaving employment under the labour 
rationalisation scheme have been paid/are 
being paid statutory dues and dues admissible 
under tbe scheme. 

(f) No. Sir. NTC subsidiari~s cannot 
undertake appointment of office staff in NTC 
mills. 

(8) Does not arise. 

Introduction of .peclal tralus for domeltic 
aDd international tourists 

2879. SHRt P. M. SAYEED : Will the 
Minister of TOURISM be pleased to state : 

<a> whether Government are cODsiderina 
a plan to introduce a special train for both 
domestic and international tourists; aDd 

(b) if so, details tbereoC ? 

THB MINISTER OF TOURISM 
(MUprl MOHD. SYBD) : <a) No. Sir~ 
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(b) Does not arite. 

ReQu' •• t to declare to.I.1II as ". 
export lDc!ultry 

2880. SHRI P. M. SAYE-ED: Will the 
Minister of TOURISM be' pleasod to state : 

(a) whether any representation has been 
received by Oovernment requestios to declare 
tourism as an export industry and if so, the 
reaction of Oovernment thereto; and 

(b) whether all such concessjons would 
be txtended to tourism as are beiDa given 
now to tbe export industr)' ? 

THE MINISTER OF TOURISM 
(M UFTI MOHD. SYED) : (a) and (b). Tbe 
Approach Paper for the Seventh Five Year 
Plan approved by the National Development 
Council (NDC) recommended that Tourism 
should be 8('corded 1he status of an Industry. 
SuggestioDS are also received from time to 
time from tbe travel trade for grant of tax 
and other concessions to tourism sector. 
These are considered by the MinistlY of 
Finance within the overa) policy framework. 

Government bas already granted several 
c:cmcessions!incentives for activities connected 
with ,ourism, which include exemption of 
botels ftom the MRTP Act, income·tax 
holiday to new botels, higher depreciation, 
Central subsidy for hotels in specified back· 
ward areas, interest subsidy OD hotel Joans 
advanced by IFCf and otber Central Finan-
cial Institutions, foreign exchange incenti ve 
quota~ concessiona] customs duty on a 
number of item imported by hotels for actunl 
use. priority in allotment of telephone/telex 
connections and LPG. grant of loaDS at 
concessionaJ rates to tourist car operators 
for purchase of tourist cars and manufacture 
of tourist coacbes, ioceotive quota to travel 
agcnts and tour operators for undertaking 
promotional tours abroad, import of vehicles 
(upto two in a ycar) and office equipment 
etc. Several other proposals are under 
consideration. 

Computerlsadon in baoks 

2881. SHRI P. M. SAYEED : WjJJ the 
Minister of PINANC)3 be pJ~ased tQ &,,,to ; 

(a) whetber Government bavc deci4ed to 
allow computerisatfoo and ~baDia.doD in 
select areas or bank operations; 

(b) jf so, the detail, pertainiol to the 
Bank Institutions and _be select alleas 
mentioned above; and 

(c) tbe estimated time by whicb tbe new 
system 'is likely to be introduced ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDIT(}RB IN 
THE MINISTRY OF FINANCE (SH1\1 
B. K. GADHVI) : (a) to (c). The 28 public; 
sector banks bave programmed to iDtroduQCF 
machines and ,computers in a phased manner 
in tbeir brancbes. regional/zonal offices and 
Head OOke.. Tbe maia obje:tive of intro-
ducing machines and computers is to improve 
customer service, tone UP house keepiD~ and 
to have a more effective management Infor-
mation system. Under lbe programme, at 
the branch level mechanisation would be for 
the purpose of servicing Current A/Cs, Savina 
Bank A/Cs, other Deposit Ales, general 
ledger AICs, cash credit and loan accounts. 
salary and pay-roll accounts, etc. At tbo 
zona) /regional office level,' the comput~rs 
would take up activities such as cleantt8 
operations. reconciliation of inter .. brancb 
accouots, transfer of (unds. foreign exchanae. 
transactions, management information syst~[I'l, 
personal inventory, branch merchant banking. 
etc. At tho Head Office the computers would 
be used for building up of management in-
formation system, monitoring of advances .. 
personal inventory, merchant bankins. foreign 
exchange transactions and other important 
aspects of banks functioning. According to 
the programme designed, electronic ledger 
posting machines would be instaUed in the 
branches, minj"computers at tbe Resional/ 
Zonal offices and the main-frame computers 
at the Head Office. 

Revamping of rural branches of com-
mercia I banks and 1m parting of 

training to tbeir Mauger. 

2882. SHRI BALASAHEB VIKHE 
PATIL: Will tbe Minister of FINANCE be 
p1eased to state: 

(al whether it is a fact that the deposits 
of rural branches of commercial banks aro 
on the Jow .. aide; 
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(b) if 10, tbe reaSODS for the same; 

(c) the r~u1t of the train ina proaramme 
initiated by· 'Government to train the rural 
bank staff to solve the problems of rural 
community;· and 

(d) otber measures beiDa taken to stream-
line tbe fUDctioning of rural branches? 

THB MINISTER OF STATE IN THE 
DBPAR.TMENT OF EXPENDITURE IN 
THB MIN ISTR V OF FJNANCE (SHRI 
B. K. OADHVI) : (a) and (b). Deposits of 
rural branches of all Scheduled Commercial 
Banks stood at Rs. 8801. Rs. 9694 and 
Rs. 11866 crores respectively as at the end 
of 1983, t 984 and 1985. Rural Deposits 
have been increasing in absolute terms 
alt·boulb as a percentage of total deposits 
remained at around 14 per cent over these 
tbree years. The deposits of rural branches 
arc OD the low side essentially becau~e of Jow 
savings potential, practice to bold savings in 
the form of assets, and lower level of 
monetisation of rural economy .. 

(c) aDd (d). Banks draw annual training 
programme to ensure optimum lise of the 
training facilities available in their training 
institutions. There are also special trainina 
institutions li~e Bankers9 Training College, 
ColJqe of Agriculture Banking and National 
Institute of Bank Management at ied ustrial 
level for training of bank staff. 

Reserve Bank of India advised all banks 
to take steps to improve the field orientation 
of Manasers of rural branches. Banks bave 
been advised to declare one day in a week 
as oon-public business working day in all 
their rural branches and branch managers 
have to utilise the non-business working day 
for visitiol vil1ase~ in the command areas for 
contactioa existing and potential customers 
mobilisation of deposits and monitoring tb~ 
use of credit extende-d and arranging for 
recovery . 

C .. toms duty 011 man-made tlbre 

2883. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FJNANCE be 
pleased to state: 

(a) wbether Government are thinkiua of 
shiftiD8 tbe Qustoms duty leviable on mao 
made fibre aDd yam from ad valorem to 
specific rates to curb malpractices; 

(b) whether Government have come 
across cases where importen have deliberate-
ly under-invoiced their ioods; and 

(c) if so, the names of such firms and 
action taken against them ? 

THE MINISTER OF STA.TE IN THE 
DEPARTMENT OF EXPENDITURB IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : (a) to (c). No case of 
deliberate under-invoicina in tbe case of 
imports of man·made fibre and yam bas 
been noticed. 

Customs duties on man-made fibres and 
yarns are mostly ad va)orem·cum-specific, 
the specific component having predominance 
in mo~t of the cases. There is no proposal 
to convert the ad valorem component iDto 
specific rates. 

Export promotion of processed food 
products 

2884. SHRI BALASAHEB VIKHE 
PJ\TIL: Will tbe Minister of COMMERCE 
be pleased to state : 

(a) whether Government have any pro-
posal to give incentives to improve the com .. 
IXtitiveness and quality of the processed food 
products for export markets; 

(b) wb~ther the export of processed food 
items has shown any increase, if so, to what 
extent; 

(c) whether tbe target for exports of 
these items for the current 'Year would be 
ach:eved; and 

(d) if not, tbe reasons therefor 1 

THE MINtSTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) Government have taken 
a n umber or steps to improve the competitive-
Iless and quality of prOOC8SOd food products. 
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Those measures include Cash Compensatory 
support, Import Replenishment Lic.cnces, 
facility of Duty Drawback, Import of inputs 
like packaging materials under duty free 
imports. For technolosical upgradatioD and 
improvement in quality of products, a select 
list of ,items of machinery which includes 
integrated aseptic packaging system, have 
been allowed for import under OGL and 
import duty has been reduced on a number 
of items of food processing and packaging 
machinery. 

(b) The export of processed food pro-
ductS group has been showing increasing 
trend as may be seen from the following 
data: 

Provisional 

1983-84 
1984-85 
1985-86 

Rs. 203.26 crores 
Rs. 283.35 crores 
Rs. 286.20 crores 

(c) and (d). The provi ~ional figures of 
exports between ApriI-SeDtember~ 1986 were 
of Rs. 140.17 crores as against Rs. 147.13 
crores of the corre!-ponding period ill the 
previous year, thus reflecting a marginal 
decline in exports. The processed food group 
products cover a very wide spectrum of pro .. 
ducts based on fruits and vegetables, cereals, 
meat, cocoa products etc. Therefore, it is too 
early to decide whether the export perfor-
mance would fall short of the targetted 
1evels. 

100 per cent E()Us tln:.1Dccd by Central 
financing institutions 

2885. SHRI BALASAHEB VIl{HE-
PATIL: Will the· Minister of COMMERCE 
be pleased to state: 

(a) the number of 100 per cent Export-
oriented Units financed by the Central 
financing institutions alongwith the names of 
industries; 

(b) the number of projects completed 
upto October 1 5.1986; and 

(c) the exportable production of such 
units in terms of rupees '1 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a) 100 per 

cent Export Oriented -Units, like other indu.-
trial unit. may be financed by State Financ .. 
ing Institutions, Central Financing Institu-
tions and Banks under appropriate schemes 
of financing or refinancing with reference to 
the relevant norms of viability. No details 
are maintained by the Government in regard 
to the Specific Sources of financing of these 
units. 

(b) In accordance with reports received 
from the approved units, 99 unit' had 
commenced production by 30 September. 
1986. 

(c) The total exports made by all the 
units since the inception of the Scbeme and 
upto 30th September, 1986. is estimated to 
be about Rs. 3 83 crores. 

Proposal to develop Koduogallur In 
Kera)a as tourist-cum-pilgrlm 

centre 

2886. SARlI(. MOHANOAS: -,\\'ilt 
the Minister of TOURISM be pleased to 
state : 

(a) whether there is a proposal to deve-
lop Kodungallur in Kerala as major tourist-
cum-pilgrim centre under the Central plan; 
and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM 
(MUFTI' MOHD. SYED): (a) There is 
00 such proposal under considera,lion at 
present. 

(b) Does not arise. 

Export of cotton 

2887. SHRI AMARSINH RATHAWA: 
Will the Minister of TEXTILES ~ pleased 
to state: 

(a) the value and quantity of cotton 
exported during the year 1983-84, 1984 ... 85 
and 1985 -8 6 from each cotton growing 
State; and 

(b) whether .India bas been able to 
maintain stability in the foreign market with 
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ffPtd to supply of cotton durin. thil 
period 'I 

THB DEPUTY MINISTBR IN THB 
MINISTllY OF TEXTILES (SHIt.l S. 
KRISHNA KUMAR): (a) The quantity 
and value of export ,of cotton dut inB tb,c last 
3 years is as follow8 : 

Year 

1983-84 
1984-8S 
1985-86 

Quantity in 
lath bales 
of 170 kas. 

each 

3.54 
1. 78 

4.82 

Value in 
Rs. crores 

,98.36 
63.79 
82.58 

Since exports are made through various 
agencies viz. Cotton Ccrroration of India. 
State Federations and Private Trade, Separate 
statewise figures of value and quantity of 
export are Dot available. 

(b \ On account of the fluctuating trend 
in exports in tbe pa~t, Government bave 
announced a lona term export policy for 
cotton for a period of 3 years beginning with 
the cotton year 1986-87. 

Small scale General Exemption limit 

2889. SHRI SOMJ:RHAI DAMOR: 
Will the Minister of FINANCE be pleased 
to state: 

(8) whether Government have announced 
small scale General Exemption limit of Rs. 
t S lakb; 

(b) if 509 the rea~ons ror not givinS 
exemption to body building industry; and 

(c) the items which are classified under 
heading Nos. 87.02 to ~7.05 aDd under 
beadiog No. 87.07 of the Central Excise 
Tariff ? 

THB MINISTER OF STATE IN 
THE MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a> and (b). 
In the General Small Scale E:rcemption 
SQbemc, full C'xemptiop frosn exoise dut1 upto 

.',. 
first clearaDcc of Its. 15 laths fa ·any lDao .. 
(:iat year i. _vaUable in respect of .apecI6ed 
lOods. Body .. buUdina industry. I. e.. .wbere· 
bodies are built OD tbe ·cballis, bal bMD 
excluded from this schome, as otherwi .. ·,tbe 
putpose of levying duty on body buildioa 
would be defeated. 

(c) Headlos Nos. 87.02 to 87.0S apply 
to various types of motor vehicles on wbicb 
bodies have been built or 1hted on cbasaia. 
Headina No. 87.07 applies to bodies without 
chassis. 

Market for Incllan Textiles In UaHed 
States 

2890. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the United States cODstitutes 
a good market for Indian Textiles; and 

(b) jf so, the details thereof? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Yes, Sir. 

. (b) The textile trade between India and 
U. s. A. is loverned by a bilateral textile: 
agreement between the two countries under 
tbe Multi Fibre Arrangement. Under the 
agreement, the exports of certain textile and 
clothing products from India are subject to 
restraint. The provisional value of exports 
to U. S. during 1985 is RI. 476 crores. 

Exemption under Section )0 (23. C) or 
Ioc:ome Tax Act 

2891. SHRI SYED SHAHABUDDIN : 
Will the Minister of FINANCE be pleased to 
state: 

(a) number or tru~ts or institutions for-
mally exempted uDder Section 10 (23·C) of 
the Income Tax Act. 1961 during 198~ for 
the period of ODe year or more, retrospec~ 

tively or prospectively; 

(b) break-up of these trusts or inetitu .. 
tions. State·w;se; 

Cc) break-up purpMO·wi .... tCliaiou ... cdu ... 
cational, cultural etc.; and 



(dj~ 'eldma.~' lOA of iDCODie tax arililll 
from ,th8M"'_mptioDs ? 

THB~ MINISTBIl OF STATE IN 
THE MJNlSTB. Y OF FINANCB (SHill 
JANAllDIIANA POOJARY): (8) 104 
tndta/iDltitutions ~ero exempted ,under 
Section· 10(23-C) or 'tho Income Tax Act. 
1961 duriDa 1985 for tbo period or one year or more, retrospectively or ptOlpee-
tively. 

(b) State-wile break .. up of these trusts/ 
institutions is as uDdor : 

M .. baraabtra 24 

Delhi 20 

Tamil Nadu 17 

West Bensal 9 

iter_I a 7 

Uttar Pradesh S 

Rajasthan S 

Gujarat S 

Andhra Pradesh 3 
Karnataka 3 

Punjab 2 

Madhya Pradesh t 

Blbar 1 

HaryaDa 1 

Himaeba t Pradesh 1 

Total: 104 

(c) Tbe exemption was sranted to ,43 
trusta/inltltutioDS bavina public relilious or 
pQbJic reUlious-cum-cbaritable objects and 
to 61 trusts/institutioDS bavina charitable 
objects iDcludiDI educational and cultural 
etc. 

(d) These trusts/institutions would be 
elialbJe for exemption in respect of most oC 
their incomes, even otherwise, by tak'ins 
recpurae'to Section 11 of tbe Income 'Tax 
Act before the assessina authorities. As such, 
eatltna,. of loss of in«>mo-tax adsiDI from 

198 

theM eaemptions could be made by the 
Ministry. 

[TTBlUtalion) 

Coo .... tl'e .plnalDK 'mfll tD Madia,. 
Prades" 

2892~ SHRI MAHENDRA SINGH: 
Will 'the Minister of TEXTILES be pleased 
to stato: 

<a> whether U aiOD Government are 
cODsideriDI any proposal for settiol up a 
cooperative spinning mill in Madbya Pradesb 
durinl tbe Seventh Five Year' Plan in order 
to solve tbe probl~m of Don· availability of 
yarn being faced by 40,000 handlooms of 
Madbya Pradesh, whose Dumber is proposed 
to be increased to 5 5000 durinl the Plan; 
and ' 

(b) iC so, the details tbereoC ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) No, Sir. 

(b) Does not arise. 

[English) 

Opening of more Roglona) rural Banks 

2SQ3. PROF. NARAIN CHAND 
PARASHAR.: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Long Term Policy 
regarding the opening of more Regional 
Rural Banks in the country has been for-
mulated in the light of tbe recommendations 
made recently by the Workins Group OD 
Regional Rural Banks; 

(b) jf so, the main feature of the new 
Policy, the period for its operation and the 
likely date by whicb the Policy would be 
implemented; and 

(c) if not, the likely date by which the, 
new Policy would be formulated alongwitb 
reaSODS for delay especially in v jew of'tbe 
special role of the RRBs. in implementation 
of tbe antipoverty measures under the Nc.w 
20·Poiot Proarammc ? 
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THB MINISTBR. OF STATB IN TaB 
MINISTRY OF FINANCB (SHRI 
JANAROHANA POOJARY): (a) to (c). 
The Workins Group on Regional Rural 
Banks made the following recommendation 
reaardiol the opening of new Relional Rural 
BaD~s in the coun~ry :-

·We recommend that more attention 
be paid to the consolidation of exis-
ting ResioDal Rural Banks. A t the 
same time keeping in view the impor-
tance of Regional Rural Banks as 8n 
effective institution for purveying 
credit to weaker sections, new RRBs 
tnay have to be opened wherever 
necessary. We a Iso recommend ~ba t 
priority may be given, while establi-
shing new RRBs, to areas witb pre-
ponderence of SC/ST population 

, taking into account the existing ban-
king facilities and credit gap both in 
qualitative and quactitative terms". 

After careful examination of the recom-
mendation made by tbe Working Group, the 
Government have decided that new Regional 
R.ural Banks should be establi!'hed only on a 
very selective basis. 

NRI Investmeat under portfolio Invest .. 
ment scheme 

2894. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANJ: Will the Minister 
of FINANCE be pleased to state: 

(a) the details of Non .. Resident IndIans 
investment under the portfolio investment 
scheme and other than portfolio investment 
scheme; and 

(b) the number of companies whicb have 
attracted Non-Resident Indians portfolio 
invc!ument upto a ceiling of 5 per cent of 
their total capital ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF l:"'JNANCE (SHRI 
B. K. GADHVJ) : (a) The investments 
made by Non-Resident 1ndians under the 
various schemes since the introduction of 
the scheme are as follows: 

(Rs. i,n, cr(Jrt!~) 
. 30.9'.1986 ' 

(i) Direct iuvestment 743.06 
(Approvals given) 

(ii) Portfolio Investment 57.35 

(iii) Company Deposits 9.65 

I 

(b) Information is being collected and 
will be laid on tbe Table of the House. 

RBI Guideline. to Baoks on grant of 
Loan against Securities 

2895. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANJ : Will the Minister 
of FiNANCE be pleased to state: 

(a) wha t is the practice of banking 
sector in relation to advances to investment 
companies against the security of shares and 
debentures; 

(b) whether violations of Reserve Bank 
of India guidelines have taken place in the 
past in relation to advances made to invest-
m\!nt companies against securities of shares 
and debentures; and 

(c) if so. the particulars of such viola-
tions and action taken in regard thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI): (a) The Reserve Bank of 
India has advised that while granting all 
advance to any borrower (including an inve-
stment company) against the security of 
shares and debentures or any other securities, 
banks should be mainly concerned with the 
purpose for which the advance is required. 
The legitimate credit needs of the investment 
companies to bridge the gap between their 
own investment in shares and receipt of long 
term funds should be recogrised, so long as 
there is no evidence of funds being used for 
speculation or acquiring control over an 
undertaking. 

(b) and (c). The Reserve Bank of India" 
has reported that violation" of this practice 
by certain banks had come to its notice. 
The banks did Dot strictly adber~ to tbc 
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gui4eli~s in determi'Q.iDg the purpose and 
the quantum, of loans resulting in a fairly 
larsci a~oun,t oC loans going to one group of 
comp$Ilies from the banking system. . 

The Reserve Bank of India issued con-
solidated guidelines in this regard on 24th 
October, 19S(). According to the revised,' 
guidelines the investment companies are 
expected to carryon their investment opera-
tions mainly on the basis of long term funds 
raised by them e. g., capital and reserves, 
debentures and deposits. Pending mobilisa-
tion of such long term funds, banks may 
consider granting advances of a briJging 
nature for a period not exceeding nine 
months to investment companies. Banks 
should satisfy themselves about the finan-
cial position and the working of the borrow-
ing companies as also about the arrange-
ments made by them for mobilising tong 
term funds. 

Applica'ions for passport pending at 
RPO, New Delhi 

2896. SRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI: Will the lVlinister 
of EXTERNAL AFFAIRS be pleased to 
state : 

(a) whether it is a fact tbat a number 
of applications for renewal and issue of 
passports are pending for more tban six 
months in the Regional Passport Office" New 
Delhi; 

(b) if so, their number; 

(c) the reasons for delay in clearing the 
applications; 

(d) whether some con1plaints in this 
regard have been received; and 

(e) if so, tbe details thereof and the 
action taken thereon 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) Yes. 
Sir. 

(b) and (c). 745 applications for new 
passports and 26 applications for Miscella-

neous services (i.e.' renewal etc.) were 
pending for over six months in the Regional 
Passport Office, Deihi on 1.1 J. t 986 as per 
foJlowing details : 

(i) due to incom'" 
plete applications 

(ii) due to 000- receipt 
of police reports 

(iii) for other reasons 

Fresh 
applica-

tions 

639 

95 

11 

Renewal 
etc. 

20 

6 
------.-----------------

Total 745 26 

(d) Yes, Sir. 

(e) During January-October. 1986 18 
complaints fron) public pertaining to above-
mentioned cases were received in the 
Reg~onal Passport Office, Delhi. Passport 
facilities have since been granted in 12 cases .. 
Action to settle other cases is also being 
taken. 

Import of CT scanners 

2897. PROF. P. J. KURIEN : 
SHRI Y ASHW ANTRAO 

GADAKH PATIL : 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have banned 
the import of Tomograpby Scanners; 

(b) if so, the reasons therefor; 

(c) whether it is a fact that there is 
short supply of these scanners in the country; 
and 

(d) jf so, the steps taken to meet their 
demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI).: (a) No, Sir. Import of 
SUCh sca~ners continue to be considered on 
merits .. 
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(b) Does DOt BrIM. 

(c) aa"· (d). Only two amts bave been 
licealed to manufacture CT ScatIDtn in tbe 
COUDtry out of wbich one unit baa lODe 
into production aDd tbe other is expected 
to 80 into productiOD shortly. Some further 
proposal. in this reprd are also under 
coulderation. 

[~llolll 

l...-ee of 500-rupee deaonalastloa 
DOte 

2898. SHR.I SHANTI DHARIWAL: 
Will the Minister of FINANCE be pleased 
to refer to tbe reply liven to Unstarred 

'Question No. 318 on 18tb July. 1986 
roaardinl issuance of SOO-rupee denomina-
tion Dote and state by what time Rs. SOO 
notes are likely .to be issued ? 

THB MINISTBR. OF STATE IN 
THE MINISTRY OF FINANCE (SaR.I 
lANA-RDHANA POOJARY): Rs. 500 
dcmomination Currency notes are expected 
to be introduced during 198 1. 

.. Tarset of ·parehase OD raw jute by 
J.e.l. 

2899. SHill HANNAN MOLLAfI: 
Will the Minister of TEXTILES be pleased 
to state : 

<a) the target of raw jute purchase by 
tbe Jute Corporation of India (Jel) from 
West Bensat durio8 the current year and 
its purchase capacity; 

(b) the quantity purchased so far; 

(c) the gaP. if any. between the target 
and achievement and the reasons tbereof; 
and 

(d) tbe steps to be takeD by Government 
to ensure tbat support price to tbe growers 
aod .. ve tbem from distress sale? 

THB DEPUTY MINISTER. IN THE 
N1NlSTB. Y OF TEXTILES (SIlRJ S. 

KR1SBNA· KUMA; .. ):· (a) UDder pfb.~. 

suPPOrt operatiorJ, tb .... I. DO IUd .t8raet,' 
either all India or 'State~._, tor ~N; 
of raw jute ud"jJute CorporatlbD of'JatU.· 
will purchase whatever quantity of raw jute 
is offered til it by jute"·, sroWm at' the 
minimum statutory "rice ftW'·· b, tbe 
GoVernment. 

(b) The Jute Corporation of India. 
al0tiawith Cooperatives actio. as ita' aPDt. 
have purchased about 13.38 Iatb" bal~·· 
upto 13.11.16 out 01 wbk:b weit am .... •• 
share is about 9.38 lakh bales. 

(c) A. no procurement target has been 
set, tbe questioo of lap between taraet and· 
achievement docs not ariso. 

(d) The followin8 steps have been takeD' 
in tbe interest of jute srowers : 

(i) Statutory minimum prices of raw 
. jute were annouDced in Marcb . . 

t 986 I.e. before tbe sawinl season 
for the first time; 

(ii) Jel and Cooperatives, actio8 as its 
alcnts, are operatiD, throuah a 
larae number of purcbase centres aa 
in tbe previous season. 

(iii) leI is liviD, wide publicity to its 
support operation 'and advisiol 
arowers Dot to make Bny diltress 
sale of raw jute to middlemen below 
statutory minimum price. 

(iv) A buffer atock ,scheme of raw jute 
is also in operation. so al to briD' 
stability in raw jute prices in tbe 
interest of srowers as well as user· 
industry. 

[T,ans /atlon] 

Expenditure on promotion of tourl .... 
abroad 

2900. SUR.I MOOL CHAND DAOA : 
Will tbe Minister of TOURISM be ple8~d 
to state: 

(a) aOlount spent by Government for 
promotion of tourism abroad durin, tbe years 
1983-84. 1984"85 aad 1985 .. 86 ~ napec-
tivel,; aDd 



,:(b) the a:'eadi1Dr.e : lDcun:e4 a" Govern .. 
ment separately UDder different heads Uke 
(oreflft tours ... by Government Oftioera, 
adverdsomeat. publicity ,of Uterature, video-
documentary films, films slides, etc. durinl 
eacb of the last three years and the achieve-
ments made as a result thereof? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) The amouots 
spent by Government for promotion of 
tourism abroad for the past 3 years are 
siven below: 

1983 .. 84 
1984"85 
1985- 86 

(Rs. lit /aklu) 

211.'6 
241.12 
4'8.41 

(b) The expenditure annually incurred 
by the Government for foreigD tours under-
taken by officers of tbe Department of 
Tourism is given as per b-reak-up below: 

1983-84 
1984·85 
1985-86 

(RI. I" lakh~) 

107.08 
143 11 
139.13 

Expenditure on adverti8ing, production 
of literature. video films and slides are 
funded by the respective overseas offices 
within tbe overall budgetary allocation 
allotted to them, as giv~n at (a). 

[Engll.fh] 

I_laD deposits In foreign banks 

2901. SHRI CHINTAMANI lENA: 
SHRI MOHANBHAI PATEL: 
DR. B. L. SHAILESH : 

Will tbe Minister of FINANCE be pleas-
~d to state: 

Year 

1983-84 
1984-85 

(Provisiona]) 
1985-86 

(Provisional) 

Imports from 
USSR. to India 

1645.63 
t 803.38 

1657.03 

<a) whetber Govemmentts attention has 
been drawn to tbe news item appearina in 
tbo Hindman Times dated .26.1'0.86. 
captioned 4Judiaas hold S 1. 7 billioll in 
fondaD . banks' accordinl to which aD 
American D~~spaper bas estimated that 
Indian citizens bold:' .1.7 billion in foreip 
banks with or without tbe OoveJ'D.lDC8t~. 
permission and of tbis amount S tOO millioo 
are invested in the United States; 

(b) if 80. whether Government have 
made aD), eDquiry in this respect: and 

(c) the findings thereof? 

THB MINISTBR. OF STATE IN THB 
DEPARTMENT OF EXPENDITUR.B IN 
THE MINISTR.Y OF FINANCB (SHlU 
B. K. GADHVi): (a) Yes, Sir.' 

(b) and Ccl. No such proposal is uader 
consideration of the Government. However t 
the Government have, in order to curb the 
economic officers, launcbed a major drive 
against economic offenders. Recently Econo-
mic Intelligence Bureau' bas been set up 
for, inter alia, intelli8ence ptberina OD 
international basis and the Enforcement 
Directorate bas also stepped up raids and 
prosecutions of persons and companies 
violating FERA. 

Import froID USSR 

2902. SHaI CHINTAMANI lENA: 
Will the Minister of COMMERCE be pl .. s .. 
ed to state the value of import-export trade 
between India and USSR durinl tbe Jalt 
tbrec years, Year-wise ? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF COMMERCE (SHRJ P. B.. 
DAS MUNSI): As per latest data available. 
tbe Baurcs of the trade between India and 
the USSR during the last three yeara are 
given below : 

(Rs. in crores) 
Exports to USSR Total trade 

from India turnover 

12Z9.18 2874.8.1 
1654.59 345,7.97 

1937.44 3594.47 
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'Export promotioa of t. 

290]. SHR.I CHINTAMANI lBNA : 
'SHRIMATI JAYANTI 

PATNAIK: 

Will the Minister of, COMMERCE be 
pleased to state : 

(8) the names of the ageacy through 
which tea is exported; 

(b) wh~ther it is a fact that India has 
virtually lost its tea market in Poland to 
China; 

(c) the Dumher of countries to which 
export of Indian tea has declined; 

(d) tbe reasons therefor; and 

(e) ,tbe ~tcps being taken 10 capture 
the lost mgrkcts 'aod also to explore new 
markets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' COMMERCE (SHRI P. R. 
DAS MUNSl): (,:<) Exports of tea arc: Dot 
canaJised through any agency. Exporters 
are, however, required to obtnin export 
licence from Tea Board. 

(b) to (d). Tea imports by P0land from 
India have fluctuated sharply) varying from 
approximately '5 million kgs. in 1979 to 
16 million kg~. in 1981. Apparent receLlt 
reduction in impol'S of tea by Poland frum 
India. may be on account of ltvailaoiJity 
of cheaper teas elsewbere and reported 
constraints tc-gardjng balance of trade faced 
by Poland. Total Exports during the perjod 
Aptil-September. 1986 are provisional1y 
placed at 79 79 million kgs. and compared 
favourably With exports during the corresM 
ponding period of last' year despite lower 
off take by some of the traditional impnrters 
of Indian t.ea. 

(e) Measures taken to increase exports 
include bilateral negotiations and tong term 
trade pro&,rammes, b igber casb compensatory 
support 00 value added teas, excise rebate 
of ,0 p.lise per kg. on exports of bulk teas. 
complete excise roba te on exports of packet 
teal ctc. 

SaIDbaJpar .. HaDdIOOPI facl8a. let beek 

2904. SHRI SRIBALLAV PANJORAflJ': 
Will'tbe Minister or TBXTILES ~ pleaSfd 
to state: 

(a) whether it has come to the notice of 
Government that tbe famous Sambalpur 
HandJoom business is facina a serious .set 
baok due to increasing imitation menace: and 

(b) if so. the steps being taken to over-
C~'lme the problem ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b). The 
information is being collected and will be 
laid on tbe Table of the House. 

l\tloderuisation or Handlooms 

2905. StIR] SRIBALLAV PANIGRAHI: 
WW the ~1inister of TEXTILES be pleased 
to state : 

(3) wheth('f it is a fact tbat Union 
Government have declared 1986·~7 as year 
of modernisation of Handlooms to sustain 
the tnlde to small sector and bring it on par 
with ofher areas of the textiles industry; and 

(b) if so. the details thereof" 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b). Yes, 
Sir. In order to increase the productivity 
(,f looms and quality 'of fabrics and with a 
vi~\~ to ultimately increase the earnings of 
the weavers. Central Government has been 
irnptementing a scheme: since 1980, 81 for 
ptll ~hase/modernisation!renovatjoD of looms 
and accessories for baodJooms in the coope-
rative fold 00 50:50 matching basis between 
the Centre and the States in the form of 2/3 
k1an and 1/3 grant. As the current year 
] 986·87 is being observed as the year of 
Modernisation of Handlooms, greater em-
phasis has been placed on modernisation of 
Jooms and provision of technological and 
other inputs. FollowioS steps have been 
taken in this direction:-

(i) The quantum of assistance has been 
increased to Rs. 2,000/" per 100m 
for ordinary loom and Rs. 4 .. 000/ .. 
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per . 100m .. tor SelJlt~a~tomatlel 
Jacquard loom, Irom 1\s. lOOO and 
Rs. 2.500/ .. resp6CtivcJy .. 

(ii) A sub·Committee on Modcl-ttfsatioD 
of Jooms has-. ,been constituted to 
assess t be suitability of tbe exiatin. 
modernisation scbeme and make 
recommendations for improving tbe 
package of modernisation pf hand· 
looms and its delivery system. 

(iii) State·wise targets have been assigned 
for modernisation of looms for the 
current year. 

(Iv) Various traininl programmes OD 
polyester weaving etc. have been 
undertaken and it is proposed to 
organise seminars and pubHcise the 
concept of modernisation through 
the theme pavilion in Handloom 
Fairs/Expos, etc. 

US Naval, farms exercise in tbe Sea 
uf Japan 

2906. SHRI Al'lAND SINGH: Wi1l 
the Minister of EXTERNAL AFFAIRS be 
pleased to sta te : 

(a) whether GovernmenCs attention bas 
been drawn to be show of U. S. Navy Force 
at the Soviet doorsteps by way of exercises 
undertaken by the US Navy Armada in the 
Sea of Japan beginning September 5, 1986; 
and 

(b) if so, Government's reaction tb~reto 1 

THE MINISTER OF STATE J'N THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) Govern-
ment are aware of naval exercises undertaken 
by the United Sta tes in the Sea of Japan 
betwoen mid-August and mId-September, 
1986. 

Porelp ,I •• ts by Mlnlsten .... 
ofIIelal. 

2901. SHRI RAMASHRAY pRASAD 
SINGH : Will the Mini.ster of FINANCE 
be please.<! to state·: . 

(a) tbe number of Union Ministers and 
accompaoyioa officials who went on Coreian 
visits duriDB tbe year 1985 and till October. 
J 98 (; and the a,pproximate expenditure 
Invol ved tbe~eOD; 

(b) wh~ther Government are considering 
any proposal to restrict foreign vJsits by 
Union Ministers and other senior officials; 
and 

(c) if so. tbe decision taken in tbis 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHYI) : (a) The information is not 
avaHable and will bave to be collected from 
all tbe Ministries/Departments of the 
Governrn~nt of India. Collection of tbis 
information will involve considerable time 
and labour and the result to be aChieved will 
not be commensurate with tbe time and labour 
involved in collecting tbe information. 

(b) and (c). Government of India have 
issued instructions from time to time all its 
Ministries/Departments for careful security 
of their proposals for deputation abroad so 
tbat the number and the size of delegations 
could be kept to the barest minimum consis-
tent with the national needs. They have been 
advised to rccomended only such cases of 
deputation abroad 8S are inescapable and 
absolutely essential in public interest. No 
specific proposal to restrict foreign visits by 
Union Ministers and other senior officials 
is presentJy under the consideration of tbe 
Government of India. 

Import of nutmeg 
2.908. SaRI T. BASHEER: Will the 

(b) Government are of the view that the Minister of COMMeRCE' be pleased to 
United States and the Sov.iet Union should - state : 
engage -tn a Serious dialoaue to build mutual"': 
confidence and tru!\t and to' reduce tension 
in different tf;sions of the woTld as a . means' 
o~ assurina peace and international seourity. 

(a) the quantity of nutmeg imported 
during t~ last three years. year-wise, witb 
foreign excbanse involved; 
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(b) whether there i!CI any proposal to 
import outmes this year also; and 

(c) If some the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE \SHRI P. R. 
DAS MUNS!): (a) As, per data published 
hy DO, CI & S, Calcutta. a quantity of 
S58 tonnes of Nutmegs valued at Rs. 90.30 
lakhs, was imported during 1983-84 (upto 
March). Statistical da~a beyond March, 
1984 is Dot availab1e. 

However. import of Nutmeg as reported 
by NAFED, tbe canalising aeeney during 
1984-8.5 and 198 S - 86 is as follows: 

1984-85 
1985"86 

Qty. (Mt.) 

60.00 
63.00 

Value (C & F) 
R3./lakh8 

11.18 
16 34 

(b) and (c). During tI1e current financial 
year, NAFED bas contrdcted for 23 MTs. 
or Nutmegs valued at Rs. 18.94 lakhs 
(C & F). 

Yatrl Niwas at Qullon and Trlvand~um 

2909. SHRI T. BA.SHEER : 
PROP. P. J. KtJRIEN : 
PROF. K. V. THOMAS: 

Will the Minister of TOURISM be 
plea~ed to state : 

(a) whether there is any proposal to 
construct Yatri Niwas at Quilon and 
ririvendrum; 

(b) if so. tbe decision taken by Govern-
ment in this regard along with the time limit 
for completion of the projects; and 

(c) which other cities in KeraJa are 
likely to be seJected for c(l[lstruction of Yatri 
Niwas? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) Yes. Sir. 

(b) Construction Clf a Yatri Niwas at 
Quiton at an estimated cost 'of Rs. 3 S. 3 S 
lakhs bas been approved by this Ministry. 

The pJ'oject is likely to be completed witbin 
two years. 

A proposal bas also been received in tbe 
Ministry for financial assistance for cons .. 
truction of a Yatri Niwas at Trivandrum. 
The State Government has been requested 
to modify the blue-prints to conform to the 
guidelines on the subject. The revised blue-
prints are awaited from the State Govern .. 
ment. 

(c) At present there is no proposal for 
construction of Yatri Niwas in aoy other 
city in Kerala. 

Training of IFS officers 

2 9 ~ O. SHRI VIRDHI CHANDER JAIN: 
Will 'the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) What efforts are made to train up 
the recruits to the Indian Foreign Service 
(lFS) to improve their knowledge, under-
standing and depth about Indian's foreign 
policy in a highly complex world; 

fb) whether any special truining is 
imported to IPS officers to improve their 
range an~ depth regarding foreign policy 
interacting with world political situej lion; and 

(c) if so, ddails in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) to (c). 
After their foundational training at the Lal 
Bahadur National Academy of Adminis-
tration in Mussorie. the recruits to the Indian 
Foreign Service (JFS) are required to under-
go a "Professional course in Diplomacy and 
International Relations" organhed by the 
Foreign Service Trnnjng Institute of this 
Mjnistry located in New Delhi. .The course 
curriculum covers interalia the following 
subjects: India·s Foreign policy and External 
relations: National security; Foreign Trade; 
International Law; Diplomntic practice; 
handling (If administrative, commercial, 
conc;ular. cultural and publicity work. 

Raids on diamond and jewellery 
mercbants ill Ja.pur 

2911. SHRI VJRDBI CHANDER 
JA1N : ,\-Vill the Minister of FINANCE 
be pte.sed t9 state: 



21' W,ltten AINw.,.,,' 
(a) the number of raids cODducted OD 

diamond and jewellery merchants in Jaipur 
durilll 1984·85, 1985-86 and current year 
till now; 

(b) whether any prosecution bas been 
launched against any of these merchants; and 

(c) if s.o, the results tbereof ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRl 
B. K. GADHVI) : (a) The Income Tax 
Authorities at Jaipur have conducted searcbes 
on diamond and jewellery merchants as 
under :-

1984-85 

J 985-86 

Current year up to 
15.11. 1986 

2 

3 

6 

(b) and (c). No prosecution has yet been 
launched in tbis case. 

Earnings from tourist arrivals 

2912. SHRIMATI JAYANTI 
PATNAIK : 

SHRI V. S. VIJAYA-
RAGHAVAN 

SHRI P. NAMGYAL: 

Will the Minister of TOURISM be 
pleased to state: 

(a) tbe target set for the tourist arrival 
during 1986-87; 

(b) tbe amount of foreign exchange 
expected to be earned from tourism during 
the current financial year; and 

(c) the steps taken to promote domestic 
tourism and the results achieved? 

THE MINISTER. OF TOURISM 
(MUFTI MOHO. SYED): (a) Foreign 
tourist arrivals expected to be achieved 
during the year 1986·87 is about a million. 

(b) The amount of forcian exchange 
expected to be earned ·from tourism durios 

W'tllen ...... '. 2J4. 

1986 .. 87 i. R8. 1800 crores at current 
prices. 

(c) The steps taken by the Central 
Government to promote domestic tourism in 
the country include construction of low 
budget ac:::comodation in the form of Yatri 
Niwases and Yatrikas, creation of wayside 
facilities and public cODveniences, improve-
ment in transport facilities and promotion 
of packages specially for the youths, publi-
city compaigns undertaken in the media to 
create special awareness among people about 
domestic tourism. These efforts bave resulted 
in increased awareness about the tourism 
facilities in tbe country. 

Raids under FERA 

2913. SHRI YASHWANTRAO 
GADAKH p.~ TI L: Will the Minister of 
FINANCE be pleased to state: 

(n) the number of searches and raids 
made under FOf;!ign Exchange Regulation 
Act during the last six months; 

(b) seizures }nade as a result thereof; 

(c) penalties imposed on parties raided; 
and 

(d) number of cases in which prosecu-
tions have been launched and cOllvklions 
obtained? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MlNISTRY OF FINANCE (SHRI 
B. K. GAOHVI): (a) and (b). The Direc-
torate of Ell forcerneot (FERA) conducted 
'3320 ::.c.:rches during 1986 (upto Septenl-
ber) a& a result of which Indian currency of 
Rs. 382.24 lakhs and foreign exchange worth 
Rs. 25 1.45 lakhs, besides incriminating 
documents, were seized. . 

(c) During 19"86 (upto September). 
total penalties aggregating to Rs.710.56 
lakhs have been imposed OD parties as a 
result of adjudication pro(:eediDSs. 

(d) During the year 1986 (upto Septc.-m-
ber). 277 persons have been convicted by 
courts out of 1 3 S 0 cases in which prolecu-
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tions have been launched so far by the 
Directorate of Bnforcement (FERA). 

(Translation) 

Study team to assess Development ~f 
Tourism ia Azamgarh, U. p. 

2914. SHRI RAJ KUMAR RAt: Will 
the Minister of TOURISM be pleased to 
state : 

<a) whether it is a fact that Azamgarh 
district in Uttar Pradesh does not attract 
tourists whereas severa) places in this district 
can be developed as tourist centres; 

(b) if so, whether Government propose 
to send any 'team to study the potential for 
developing some tourist centres in Azamgarb; 
and 

(c) if so, by what time and if not, the 
reasons therefor? 

THE MINISTER OF' TOURISM 
(MUFTI MOHD. SYEO): (a) to (c). 
Ministry of Tourism bas not received any 
proposal for the development of any tourist 
centres in Azamgarh District. from the State 
Government of Uttar Pradesh In the 
absence of such proposals no study team can 
be deputed to study the putential of tourist 
eentres in Azamgarh. 

Opening or bank branches in 
Uttar Pradesh 

2915. SHRI RAJ KUMAR RAJ = Will 
tbe Minister of FINANCE be pleased to 
state the number of branches of different 
banks proposed to be opened in Uttar 
Pradesh during 1986-87 and 1987-88 and 
details thereof districl-wise ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVl) : No State/District-wi'e or 
yearwise target has been fixed for opening 
bank oOlces under the Branch Licensing 
Poli.:y for 1985 .. 90. As such, it would not 
be possible to indicate tbe number of bank 
branches that may be opened in each district 
of Uttar Pradesh durin, 1986 .. 87 and 

1987-88. Under the Branch Licensinl 
Policy for 1985 -90. Reserve Bank of India 
(RBI) ba$ advised State Governments/Lead 
Banks to identify centres for opening Dew 
bank branches OD the basis of Dorms· Ift,id 
down in the Policy and to forward tbe same 
to RBI. RBJ would on receipt of the lists 
of identified centres from the State Govern-
ments. scrutinise the same for allotment of 

"the centres in accordance with the Policy. 

[English) 

Identl8cation of agricultural products 
for export 

2916. SHRI DHARAM PAL SINGH 
MALIK: 

SHRISUBHASH YADAV: 

Will the Minister of COMMERCE be 
pJeased to state: 

(a) whether items of agricultural pro-
ducts foc export have been identified; and 

(b) whether Government are considering 
a proposal for posting agricultural exports 
in Indian Embassies with a view to boost the 
export of agricultural products? 

T!iE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) Yes. Sir. 

(b) No. Sir. 

Export of agriculrural commodities 
and Agro-based products 

2917. SHRf DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA REDDY: 
SHRI SUBHASH YADAV : 

Will the Minister of COMMERCE be 
p]e:lsed to state : 

(a) the main agricultural commodities 
and Agro- based products exported durina 
1983-S4'and 1984 .. 85 witb their quantity 
and value in rupees; and 

(b) the measurea proposed to be taken 
for increasing the share of agricultural'com-
tnodities in tbe total exports by Government? 
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THB MINISTBR OF COMMERCB 
(SI:lRI P. SHIV SHANKEa) : (a) The main 
·agricultural commodities exported durins 
1983-84 and 1984 .. 85 were Tobacco and 
Tobateo products, Cashew. pro.ccssed Foods 
including Meat and Meat Productst Spices, 
animal feed stuff, Castor Oilt Basmati Rice 
and Sugar. The figures for exports are 
indicated in the statement given below. 

(b) A number of measur~s bas been 
takon to increase the export of agricultural 
items such as providinS cash compensatory 

support, liberaUsed import of processing and 
packsaing machinery and raw material 
inpu'rs and encou ra gem en t to exports in 
value added consumer packs. Assistance 
is also provided by way of publicity, and 
propaganda for our export items and through 
participatatioD in fairs and exhibitions 
abroad. The institutional fram .. work has 
also been strenathened by the setting up of 
the Agricultural Products Export Develop-
ment Authority (APEDA) and the proposal 
to set-up the Spices Board for which neces-
sary legislation has already been enacted. 

Statement 

Expor' of Major Agrlculturalltem.* 

Quantity: in &000' M.T. 
Value: in RJ. Crores. 

1983-84 1984-85 

Tobacco 

(incl. Products). 

Cashew 

Processed 
Food and 
Fresh Fruits 
and Vegeta bJes 

Spices 
Animal Feed 
Stuffs 

Castor on 
Basmati Rice 

Sugar 

( * Provisional ) 

Qty. 

107 

39.35 

85.83 

1425 

79 

141.66 

814 

RehabllitatloD or employees of 
Akbar Hotel 

Val. 

204.63 

149.49 

203.36 

111.66 

180.33 

10S.00 

96.12 

206.7S 

--_. ---------_----
Qty. 

88.38 

35.49 

89.15 

1278 

100 

241 

157 

Val. 

175.16 

180.00 

283.35 

209.02 

158.36 

125.00 

163.03 

35.00 

2918. SHRI PRAKASH V. PATIL: 
\Yill the Minister of TOURISM be pleased 
to state : 

(a) whether all the employees workiDI 
in the erstwhile Akbar Hotel have been 
rehabilitated; and 

(b) if Dot, the Dumber of those who 
are yet to be livcD a job ? 
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THB MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (8) and (b)., All 
tbe SS I employees of the erstwhile Akbar 
Hotel have been issued offers for fresh 
employment. However, S 24 employees 
have joined duties. In order to ensure that 
the remaining 27 persons also report for 
duty, a public notice was issued by ITDC 
OD 2.10.86 in the 'Hindustan Times' and 
'NllV Bbarat Times'. 

Pact with liongry to avoid double 
taxation 

2919. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH Y ADA V : 
SHRI M. RAGHUMA REDDY: 

Will the Minister of FINANCE be 
pleased to sta te : 

(a) whether India and Hungry have 
recently signed a pact to avoid double 
taxation; 

(b) if so, broad outlines of the pact; 
and 

(c) how far it will be beneficial to 
India 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Yes Sir. 
The Convention between India and Hungry 
for avoidance of double taxation with res-
pect to taxes on income bas been signed 
on 30.10.86. However, it will come 
into' effect only when ,tbe two countries 
notify each other about the completion of 
procedures required by their respective laws 
for bringinl this Convention into force. 

(b) Under this Convention, Business 
profits derived by an Indian enterprise or a 
Hungarian enterprise will be charged to tax 
only in the country of its residence 'unless 
the enterprise carries OD business in tbe 
other couotry through a • 'permanent esta .. 
blishment" situated therein. 

Apa rt from laying down rates of tax on 
royalty. fees for technical services. dividends 
and interests, the Convention determines the 
respective taxing rigbts of the two countries on 

iDcome from profession. pension, salaries 
etc. It also provides for escbaD,e of in-
formation not only for carrying. out the 
provisions of the Convention, but also for 
the prevention of tax frauds and detection 
and prevention of tax avoidance and 
evasion. 

(c) The Convention wi]) belp in the 
modernisation and afowth of Indian industry 
by encouraging, flow of capital and tecbno-
logy in essential areas. It is also expected 
to increase our export caDability and export 
markets. 

Proposal for formulation of pricing 
policy for share. 

2920. SHRI DHARAM PAL SINGH 
MALIK : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government are considering 
any proposal for formulatiDg a realistic 
pricing policy for shares; and 

(b) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MJNlSTRY OF FINANCE (SHRI 
B. K. GADHVI) : (8) and (b). Government 
are considering in consultation with Finan-
cial and Investment Institutions and others 
the formulation of certain revised guidelines 
for the valuation of shares. Details in tbis 
regard will be announced after the guidelines 
are finalised. 

Venue for NAM·s Next Summit 

2921. PROF .. K. V. THOMAS: Will 
tbe Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the venue for NAM 1989 
Summit has been finaHsed; and 

(b) jf not, when it will be finalised ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO PALEJRO).: (a) No. 
Sir. 
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(b) It was agreed" at the Harare . Summit 
Conference of Nonaligned Countries that a 
final deci.ioD on the date and venue of the 
Ninth Summit Conference of the Movement 
of Nonaligned Countries would be taken at 
a Minist,rial Conference to be held not later 
than 1988 in Cyprus. 

Opening of SOl branches during 
Seventb PltiD 

2922. SHRI HARIHAR SOREN : Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether the State Bank of India 
group proposes to open additional branches 
during the Seventh Plan; and 

(b) if so, the number of new branches 
alread\, <",ptned or fJroposed to be opened 
by SBJ in different States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MIN]STRY OF FJNANCE (SHRI 
B. K. GADHVI)! (a) and (b). Under the 
Branch Licensing Policy for 1985-90 Rer;erve 
Bank of India (R BI) has advised ·the Leld 
Banks/State Governments to identify 
potential centres for of'ening new bank 
branches in accordance with the norms laid 
down in the Policy and to forward the lists 
as fina lised by the State Governments to 
RBI. Allotments of centres out of the lists 
received from the Stale Governments is done 
by RBI. In districts covered by Regional 
Rural Banks preference in a1lotment of 
centres will be geDeralJ~ given to the 
Regional Rural Banks. It 's. therefore, not 
possible at thii stage to indicate the number 
of centres th~1 t may be allotted to State 
Bank of India and its Associates in different 
States during the' Sevt:nth Plan period and 
how many branches would he opened by 
these banks against the licences issued. 

InfoJmaticn relating to number of new 
branches opened so far by State Bank of 
India and its Associates durina the period 
1.4.198 S to 30 9.1986 in different States 
is being coltected and will be laid on the 
Table of the House to the extent possible. 

Streagth of staft" aDd labtlarer. of 
Pathlat T~a Estate 

2923. SHRI SUDARSAN DAS : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the number of staff and labourers 
in Pathini Tea Estate, a unit of tbe Tea 
Trading Corporation of India (TTCI) in 
Karimganj district of Assam in 1969; 

(b) the totdJ number of staff and 
labourers in 1986; 

(c) whether benefits as per provisions of 
the Tea Plantation Labour Act are provided 
to the employees and labourers of the Tea 
Estate; and 

(d) if so, the detailc; thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). Number of 
staff and labourers in Pathini Tea Estate 
during 1969 is not known. Number of 
workers and staff employed in the tea estate 
during 1986 is around 1700. 

(c) and (d). Benefits provided to the 
workers as per the provisions of Plantation 
Lobour Act include wages as per agreement, 
subsidhcd ration, medical benefits, free 
housing induding annual maintenance etc. 

Outstanding debt of Patbiai Tea Estate 

2924. SHRI SUDARSAN DAS: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the amount of outstanding debt .r 
Pathini Tea Estate, a Unit of the Tea 
Trading Corporation of Jndia Ltd. (T.T.C.I.) 
in Karimganj district of Assam durina the 
period from 19M 3·86; 

(b) on what account the debt is outstand-
ing; and 

(c) the reasons for indebtedness? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNS}) ~ (a) ClosinS balance 
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of outstandioa debt in respect of Patbini Tea 
Estate during 1983-84. 1984-85 and 
1985-8'6 bas been Rs. 83.99 lakbs, Rs. 
106.1 6 lakhs and RI. 109.56 (provisional) 
laths respectively. 

(b) and (c-). There has been capital 
deficit on account of drop in black tea 
prices, low."!r production due to drought/flood 
increase in cost of essential inputs including 
fertiliser, coal products and material used for 
labour housing etc. 

Seizure of Contraband Goods 

2925. SHRI T. BASHEER: Will the 
Minister of FINANCE be pleased to state: 

(a) tbe quantity of ,dnlJS seized during 
the last ono year in the country and its 
approximate value in international markets; 

(b) the quantity of other contraband 
goods like gold, electronics etc •• eized during 
the same period" item-wise and city-wise, in 
detail aloogwith tbe value; and 

(c) the total amount collected so far in 
such cases and the steps being taken to 
dispose of these seized items? 

THE MINISTER OF STATE IN 'tHE 
MINJSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The total 
quantity of drugs (drug-wise) seized 
throughout the country during the year 1985 
a~ g ;ven below : 

(Quantity in Kgs.) 

Heroin Opium Charas Ganja Morphine Mandrax tablets 

761 6839 66,313 125 745 
- ... ------ ... .,--~---------... ----, -------_._----

No precise international value of the dru~~ 
,eized can be furniscd a5 the illicit market 
price varies widely frot'n place to place and 
time to· time, depending upon the purity of 
tbe drug, local demand and supply position. 
place of origio! etc. 

(b) The statistics pertaining to the 
quantities of contraband goods seized. city-
wise are not main tained separately. However 
the total value of contraband goods seized, 
indicating tbe major commodities seized 
during the year 1985 is given below: 

(Value: Rs. in crores) 
-."'---,-_._--_ ....... - .... ------------_. __ .... _---

Gold Watches Synthe-
--.---~--- fabrics 
Quantity Value 

(in Kgs.) 

Indian! 
foreign 
currency 

Dangerous 
drugs 

Elect-
ronic 
goods 

Others Total 

---------_._- .. -~. ----_ ... _---_ .• ---_ ... _--_ .. ~------------
2525 51.89 8.79 27.40 

(c) As per the policy of the Government, 
confiscated consumer goods are sold to Co-
operative Societies approved by the Central 
and State Government and duly registered 
under the Co-operative Societies Act, inclu-
ding National Co-operative Consumers 
Federation and State Co-operative Federa-
tions, military and para-military canteens, 
etc. Confiscated gold and silver are depOSited 
in the miot and foreign currencies are credi-
ted to the Reserve Bank of India. Hetero-
aenous and miscellaneous goods seized in 
small lots are directly sold to public througb 
customs r~tail shops, 

7.62 23.22 14.15 61.96 195.63 
. -- .----"- ... ----.--- ... ~.-~----... ------.. -.---

During the year 1986 (upto September). 
confhcaled gouds valued at Rs. 62.92 crores 
(provisional) have already been disposed of. 

Pl rcbose of Jute by Jute Corporation 
in Bibar 

2926. SHRI SYED SHAHABODDIN : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the e~tima..ted production of jute in 
Bihar during 1986 and the estimated Quan-
tit)' to be purchased by the Jute Corporation 
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current erop; 

(b) .tbe actual quantity purchased upto 
30 September. 1986; 

(c) the locations of pur<:base centres or 
sub-centres establiabed In Bihar by lei or 
by its aaents for the current jute .seasons; 

(d) _ the jurisdiction of each centre or 
sub-centre in terms of blocks and the 
distance from the fartbest poiot in its 
jurisdiction; 

(e) the days in the week when each 
centre or sub-centre is operational; and 

(f) the dates of first purchase by each 
centre this year '1 
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THE DEPUTY MINISTER IN THE 
MINJSTRY OF TEXTILES (SHRI S .. 
KRISHNA KUMAR.): (a) The olthnated 
production of raw jute in Bihar durio. tbe 
current jute season 19ti6·87 is around 6 
lakb bales. There is no fixed purcbase 
target. leI and BISCOMAUN would 
procure whatever quantity of raw' jute is 
offered to them by jute growers at tbe 
minimum statutory price fixed by the 
Government. 

(b) The quantity of raw jute purchased 
in Bihar upto 30th September. 1986 was 
0.39 lakh bales. 

(c) to (f). A statement is Jiven below. 

Statement 

The required Informat/om and data Is as under: 

District Name of Centres Jurisdiction Distance Daysin Date of 
-------- (Block from the week first 
J.e.I. Cooperatives coverage) fortbest centres purchase 

point in are 
K.M. operational 

, 
1 2 3 4 S 6 7 

Purnea Gulab Bag Puroea. Bast 4S Sunday. 20.8.86 
Baisee, Amour Friday. 

Garbanali Kasba Purchase Monday- 27.8.86 
Centre Saturday. 

Bbawanipur Bbawanipur. '-do- -do- 8 9.86 
Rupali 

Kisbangunj KishaDluDj. 41 -<10- 4.8.86 
Babadurpnj. 
Kochadhaman. 
Dishat Bank. 

Araria Court Tehraaacb. 40 Friday- 27.8.86 

Palasi. Sit~i, Wednesday 
Kuraakaota/loki 

Ranisaoj Dhareana Purchase Monday- 1.9.86 
Ranigaoj Centre Saturda)'. 
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1 2 3 4 6. 7 

Forbcsaanj Forbespnj 15 Monday- 29.8.86 
Saturday. 

Gulab Bag Purnea East, Purchase -do- 29.8.86 
K. Nagar. Centre 

Kasba Kasba -do-· - -do- 6.9.86 

Jalalgarb Kasba -do- -do- 5.9.86 

Barha ra kotbi Dhamdaba -do-- -do- 12.9.86 

Barharakothi 

Banmanki Banmanki -do- --do- 11.9.86 

Kishanguoj Kishangunj -do- --do- 2.9.86 
Chattargach Potia -do- -do- 2.9.86 
Tbakurgunj Thakurgunj Purchase Monday- 6.9.86 

Centre Saturday. 

Bishenpur Kochadbaman -do- -do- 13.9.86 

ArariaCourt Araria -do- --do- 3.9.86 

Forbesbgunj Narpatganj -do- -do- 18.9.86 

Katihar Katihar Kohra (West 3S Sunday-
and East) Friday. 1.9.86 
Phalka, Barari. 
Manihari .. 
Ahmadabad. 
Katibar. 

Durgaganj Kadwa Purchase -do- 1.9.86 
Centre 

Salmari Kadwa -do- Monday- 1.9.86 
Azamnagar Saturday. 

Barsoi, Barsoi. -do- -do- 9.9.86 
Balorampur 

Sonaili Kadwa,Azamnagar ,-do- -do- 15.9.86 
Pranpur, Ka]ihar 

Karagola Korab, -do- -do- 15.9.86 

Barari 

Katihar Katihar -do- -do- Nil 

Saharsa Supaul Supau1 Sadar 2 '-do- 19.9.86 

Prataplunj Pratapsunj 2 -do- 15.9.86 
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1 

Madhe 

pura 

2 

Simrabi 

Trebcoigunj 

Jadia 

Cbhatapur 

Beharigunj 

Goalpara 

MurJigunj 
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-_. __ . __ ._---------_._._---_._ .. _--_._----
3 

Trebenigunj 

Ragbopur 

4 

Ragbopur 

Trebeoigunj 

Trebenigunj 

Cbhatapur 

Trebenigunj 

Raghopur 

Cbousa and 

Alomgonj 

Udakisbangunj 

Kumarkhan/ 
Murliguoj 

s 

2 

1 

12 

1 

1 

1 

20 

10 

2S 

6 

-do-

-do-
-do-

-do-

-do-
-do-

-do-

-do-
Monday-
Saturday. 
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7 

12.9.86 

17.9.86 
17.9.87 

17.9.86 

30.9.86 

12.9.86 

15.9.86 

11.9.S6 

Singhesharstan Madhepura! 
S. Sthan 

8 -do- 17 9.86 

Medhubani Jhanjharpur 

Mazaffer- Sahebgunj 
pur. 

East Cham~ Barachakia 
paran 

Harsidhi 

Madbuban 

WestCham- Bethia 

paran 

Beharigunj Beharigun_i -do-

Jhanjharpur 4 -do-

Not functioning due to 
operational constraints. 

Barachakia 2 Monday-
Saturday 

Sugauli 10 -do-

Barachakia 8 -do-

Bethia 2 -do-

--. _._ .. _- ---"---,---------------------" ... 

17.9.86 

24.9.86 

21.9.86 

29.9.86 

25.9.86 

17.9.86 

Note : Purchase could Dot commence at Chhatapur due to dislocation of wooden 
bridge connecting this Centre with growing area and tbis is known to District 
administration. Growers of Chbatapur Block have been tagged with Jadia 
purcbase centre as an alternative arrangement. 

(Translation] 

Closure or p. v. C. compounding 
units 

2927. SHRI KALI PRASAD PANDEY: 
Win the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that more than 
two thousand P. V. C. compound ina units in 
the country producing' PVC of more than 
t .28 specific gravity have been closed down 
due to excise policy of Government; aDd 

.(b) if so, steps Government propose tQ 
take to belp tbese unns '1 
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THB MINISTER OF STATB IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Oovernment bad received certain representa-
tions for fully exempting P.V.C. compounds 
of specific gravity of .1.28 and above. Ravinl 
reaard to tbese representations, with effect 
from 12tb .November. 1986. full exemption 
bas been given to such P. V .C. compounds, 
providod tbat no input dUlY credit is availed 
of in respect of inputs loing into suoh P. V.C. 
compounds. 

[English) 

Cban&es made after introduction of 
MODVAT scheme 

2928. SaRI E. AYYAPU REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) tbe cbanaes effected after the intro-
duction of MODVAT scheme and open bouse 
discussions; and 

(b) the estimated benefit to consumers, 
oroduccrs and Government by the introduc-
tion of the MOnV AT scheme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF F'INANCE {SHRJ 
JANARDI-lANA . POOJAR Y) : (a) Changes 
introduced in Mod vat Scbeme include full 
exemption for intermediate products, jigs. 
fixtures, moulding boxes and patterns etc. 
used captively; fulJ exemption for job wor-
kers;. allowing receipt of inputs directly by 
tbe job workers and supply of intermediate 
products made therefrom to the principal 
manufacturer; and allowing duty credit in 
respect of certain metals and metal products 
without ptoduction of duty"paying docu-
ments. 

Regarding other concession';;. these 
include removal of technical difficulties, 
correctins mistakes and omissions of minor 
nature, restoration of concessions availablo 
before intorduction of new tariff; and fresh 
concessions. 

(b) Introduction of Modvat will decrease 
the cascading effect of duty on components 
aDd raw materials. Governnlent has. hewever, 
QO mecbanism to IU41raotcc tbat' tiDal pro· 

d.ucts will - be available to cODsumers at 
reduced prices, .pec~alJy as the rates of 
duties on tbe final products bave been 
suita bl, adjusted to keep tbe Moclvat scheme 
broadly revenue-neutral. Thopah DO addi-
tional revenue directly OD account of Modvat 
was envisaged. it is expected tbe Modvat 
will belp to reduce tbat scope for evasion 
of duty. 

Special COUrts for economic offences 

2929. DR. V. VBNKATBSH: Will tbe 
Minister of FINANCE be pleased to state : 

(a) whether Government have set up 
special courts to try economic offences; 
aDd 

(b) if so, tbat names of tbe places wbere 
sucb courts have been let up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY Of' FINANCE (SHR} 
8. K. GADHVl) : (a) Yes, Sir. 

(b) The names of places wbere such 
courts have been set-up are as follows: 

Hyderabad, Muzaffarpur, Bangalore, 
Ernakulam, Bombay, Indore, Cuttack, Jaipur. 
Madras, Madurai, AJlahabad, Ahmedabad 
and Delhi. 

Expeuditure incurred on Embassies 

2930. DR. V. VENKATESH : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the strength of the employees in our 
Embassies in tbe various couDtries durin8 
tbe last two years; and 

(b) the expenditure incurred on their 
salaries and the total expenditure incurred on 
the embassies '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : <a> and (b). 
Information on the number gf employees in 
our Embassies and the expenditure i DCurl'ed 
on their salaries and tbe total exponditure il r 
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Mia. collected and would be placed 00 the 
Table of tbe Houle. 

Impact of Rl.i: Capital PouadatlOD 
Se:laeme 

2931. SHRI P. APPALANARA-
S~MHAM : WUl tbe Minister of FINANCE 
be pleased to state : 

<a> whether Government have under-
takeo aoy study to find out the impact of 
Risk Capital Foundation Scbeme on enlar-
linl the entrepreneurial base of the country 
particularly in the hjgh-tech areas; if 10, the 
findlnp thereof; and 

(b) the total assistance sanctioned so far 
under tbis scheme since tbe institution of 
Risk Ctlpital Foundation and the number of 
entrepreneures benetit~d ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHR} 
B.K. GADHVI): (a) and (b). The Indus-
trial Finance Corporation of India (JFCI) 
has reported that the risk capital assistance 
sanctioned under the Risk Capital Founda-
tion Scheme of "Risk Capital FoundationH 

(ReF) upto the 31st October, 1986 since 
its inception in 1975 was Rs. 1092.04 lakbs 
to 177 entrepreneurs for setting up of 104 
projects. The assistance disbursed by ReF 
upto tbe 31st October. 1986 was Rs. 
840.99 lakbs to 146 entrepreneurs for their 
86 projects. The impact of the Risk Capital 
Assistance Scheme can be judged from the 
ract that it has enabled many fire generation 
entrepreneurs to set up their projects in 
various industries in tbe medium scale 
sector; quite a few of them were set up with 
technology obtained from abroad. The 
success rate, excluding projects UDder imple-
mentation, is over 80 per cent. 

Loans advanced by public financial 
Institutions 

2932. SHRI V. N. GADOIL: Will the 
Minister of FINANCE be pleased to 
Itate: 

(a) the total amount of loans advanced 
by ptiblic financial institutions durio. the 
IaIt tbree ;yean, year-wiec; 

(b) tbe amOUDt advanced to j~iDt stock 
public and private limited companies; aDd 

(c) the averaae rate of interest cbaJ'led '1 

THE MINISTER. OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THB MINISTRY OP FINANCE (SHRI 
B.K. GADHVI) : (a) Industrjal Development 
Bank of India (lDBI) has reported that the 
total financial assistance disbursed by AU-
India Public Financial institutions i.e. IDBI. 
Industrial Finance Corporation of India. 
Industrial Credit and Investment Corporation 
of India, Life Insurance Corporation of India. 
Unit Trust of India. Genera] Insurance Cor-
poration and Industrial Reconstruction Bank 
of India amounted to Rs. 2728.65 crores. 
Rs. 3234.94 crofts and Rs. 4620.67 crores 
during 1983-84, J 984-85 and 1985 .. 86 
(AprH-Mercb)-respectiveJy. 

(b) Information is being collected and 
to the extent available with be laid on tbe 
Table of tbe House. 

(c) The norma] lending rate of IDBI 
and other financial institutions is 14 per cent 
p. a. and in respect of projects in backward 
areas, the rate of interest is lower at 12.5 
per cent p. a. Concessional rates of interest 
varying from 10 per cent to 12.' per cent 
p.a. are also available for leans for moder-
nisation and rehabilitation purposes. 

Proposal for a deslog ceatre for oeeaD 
gOing ships aDd floatiDg crafts 

2933. SHRIMATI MADHUREE 
SINGH: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(8) Whether a proposal for establisbins 
a design for the ocean- going ships and 
floatiDg crafts was considered durins tbe 
South Asian Association for R.egional Co .. 
operation Transport meeting beld at 
Kathmandu in October this year; and 

(b) if so, the details thereof? 

THE MINISTBR OF STATE IN THB 
~JNJSTRY OF BXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO\ : (a) and (b) 
The SAARC Technical Committee on 
Transport which met in Kathmandu in 
Ootober 1'86 CXJDsidorod. a proposal fo~ 
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establhabina a design centre for Boating craft 
and decided tbat an Experts 0 roup should 
examine its feasibility. 

Plan to out 1Ddian Doctors from 
USA 

1934. SHRI H. N. NANJE GOWDA: 
SHRI S. M. GURADDI : 

Will tb.e M.inister of BXTERNAL 
AFFAIRS be pleased to state: 

(a) Whether the US Government is 
contemplating legislation to put Indian 
Doctors out within three years; 

(b) Whether Government of Iudia have 
taken l;IP this matter with the US Govern-
ment; and 

(c) if so, the 
Government to the 
letter? 

reaction of the US 
Indian Government's 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO Fl~LEIRO): (a) No, 
Sir. 

(b) and (c). Does not arise. 

Promotion of Tourism 'in Oris~a 

2935. SHRI BRAJAMOHAN 
MOHANTY: Will tbe Minister of 
TOURISM be pleased to state: 

(a) whether programme for promotion 
of Tourism in Orissa dudoS Fifth plan had 
been completely implemented and if not, the 
reasons thereof; and 

(b) details of the projects for promotion 
of Tourism proposed to be .completed during 
Seventh Five Year Plan in Orissa? 

THE MlNISTER OF TOURISM 
(MUFTI MOHO. SYED); (a) Projects 
undertaken for Central financial assistance 
in· tourism dur·iog the Fifth Five Year Plan 
have been completed. 

(b) So far dudng the Seventh Five Year 
Plan. 5 project!, as detailed below have 
been sanctioned and are. under implementa ... 
tion :-

I . Mini· Bus and ~lephants for 
viewing Wild Life at Si.mlipal. 

2. Yatri Niwaa at Stapara. 
3. 34 seater launcb for Cbilka 

Lake. 

4. Wayside facilities at Taptapani, 
Sunabeda and ADgul. 

s. Wayside amenities at Rameswar. 

Participation of South African Whites 
In World Congress of Sociology 

2936. SHRI VIJAY KUMAR 
MISHRA : Will the Minister of EXTERNAL 
AFFAJRS be' pleased to state : 

(a) whether two South African Whites 
attended the World Congress of Sociology 
held in New Delhi recently; 

(b) whether they had valid visa to visit 
India; and 

(c) whether India participated in this 
conference? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEJRO) : (a) and (b). 
Two ~~()uth African Whites who are activists 
agaiIl~)t the South African Policy of apar-
theid were granted visas to attend XI World 
Congress of Sociology held in New Delhi 
from t 8th to 23rd August, 1986. 

(c) No Sir. 

Agreements made with New Zealand 

2937. SHRI RANJIT SINGH 
GAEK WAD: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) the number of agreements reached 
between New Zealand and India; 

(b) items' covered under these agre-
ements; 

(c) whether the recent visit of Prime 
Minist~r provided an opportunity to exchaOle 
views on bilateral matters, international" 
issues, ~ituation in the Soutb Specific re&ions 
etc.; and 
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(d) if so, whether Government prQPose 
to make a statement tbereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTENRAL AFFAIRS 
(S'HRI BDUARDO FALEIRO) = (a) New 
Zealand and India concluded a Trade 
Agreement and an Avoidance of Double 
Taxation Agreen'lent during Prime Minister's 
visit to New Zealand ip Octob< r 1986. 

(b) The Trade Asreement airns at increa ... 
sing bilateral trade. The tax agreement seeks 
to elim~nate dout,le taxation between the 
two countrjes and prevent fiscal evasion. 

(c) and (d). During tbe, recent visit of 
tbe Prime ~1inister to New Zealand bilateral 
and international issues \\Iere discussed. A 
statement on the vhit was made by Prime 
Minister in Parliament on Nov~nlber 1 3. 
1986. 

[Translalion] 

Outcomf! of Summit meet 

2938. SHRI DILEEP SINGH 
BHURIA : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government of India were 
apprised of the topics of the Summit Con-
ference held recently between the Soviet 
Union and the USA by these ccuntries at 
the diplomatic level; 

(b) whether Government were simiJarly 
apprised of the reasons of the failure of the 
Summit; and 

(c) if so, fhe su,.estlons offered by India 
at tbe~ meetiqs ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF" EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) and (b). 
Yes, Sir. 

(c) Government of India have welcomed 
the fact that bold propo~aJs for reduction of 
nuclear forces bad been tabled at Reykjavik 
and tbat these proposals are to be pursued. 
Government have expresstd the hope tbat 
negotiations between the Unjt~d States and 
the Soviet Union which are continuing would 
result at an early date in attaining the 
objective of eliminating nuclear weapons. 

(English] 

Export of wheat 

2<>39. SHRI MOOL CHAND DAGA: 
Will the Mjnister of COMMERCE be pleased 
to state: 

(a) the details of exports of wheat made 
during tbe last three years giving name of 
th~ country, quantity exported and rate 
charged and the international rate prevailing 
at that time, year-wise; and 

(b) details of the export contracts which 
broke-down during the above period and 
reasons for the same ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSJ): (a) The following table 
shows details of exporls of wheat made 
during the Jast three years :-

. --.--.--------'< , .... -..~- ... ,.- --~ . -.~- .......... - " .. - _ ...... ---;--- -~ .. ' .. - ..... ------'.~-------.-- --_ 
Year" Country Quantity Supplied 

(in '000 tonnes) 
Basis of 
Supply 

... ,,~ .. ~-_'__-.--..... , --~- ... ~--",----"....._..- .. ,...---- ... ,.--.......... --. ... --..--~_.,,~.,-- "'.-'-'-'-'-~-' - .. ,~,,~- --_.'_ ._-" .. , ..... _--" .. -"-.. - ----.--- .. ---.~---. 

1983-84 Nepal 24.35 Commodity 
Loan 

1984 .. 85 Sudan 22.41 Aid 
Somalia 10.00 Aid 

1985·86 Ethiopia S7.06 Aid 
Kenya 5 00 Aid 
Tanzania 5.47 Aid 
USSR 207.36 Commercial 
Vietnam 47.06 Commodity 

Loan 
Nepal 5.00 Commercial 
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BXpOrt to USSR. 'aad Nepal were .at tbe 
then 'prevaiJina internallona} prices. latorna-
tiona I prices of wheat are ruliD, low. 

(b) There have been some difficulties in 
shipment of full contracted quandty to 
USSR. due to stray incidence of Kamal Bunt 
in Indian Wheat. 

Guj_rat Formula for revival of sick 
Industries 

2940. SHRT SOMNATH CHATTERJEE:. 
. Will the Minister of FINANCE be pleased 
to state: 

<a) the provisions, terms and conditions 
of the Gujarat Pormula for the revival of 
sick industries; 

(b) the number of industries revived 
under the said formula; 

(c) whether the views of different State 
Governments have been taken with regard 
to the applicability of such formula; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. OADHVI): <a> to (d). The Govern .. 
ment of Jndia have been ]ayina down 
auidelines to provide for protection of dues 
of the bank./financial institutions in case 
of nationalisation of 12 textile mills of 
Gujarat by Government or Gujarat, certain 
formu1a for payment of the dues of the 
banks/financial institutions which were to 
be protected in the light of Oovernment 
policy bad been evolved. Under tbis 
formula, S S per cent of the dues of banks/ 
financial institutions were to be paid by the 
Government of Gujarat in two instalments 
in two financial years following the date of 
nationaliaation. The balance 45 per cent 
of the dues were to be paid over a period 
of 10 years witb an initial moratorium of 
3 years from the date of DationalisatioD of 
tbe mills witbout any interest thereon. So~e 
State Oovernments have expressed their 

, inclination to adopt the Oujarat formula 
in caae of nationalisati('tD of industrial units 
in their States. The Government of India 
b.v~ iQdioatcd tbeir approv," iQ principlo 

to, adoptioa 01 GuJ_rat formula lu such 
ca$Ol. 

[ 7711116111110") 

Handloom TeeluaolOU TralalDa lutltata 
io Mad..,.. ·P .... e.b 

2941. SHRI MAHENDRA SINOH: 
WiJl the Minister of TEXTILES be pleased 

. to state: 

<a) whetber Madbya Pradesh Govern-
ment have lent any proposal for .openiol 
of a Handloom Techooloay TrainiD, In.tituto 
in Madhya Pradesh; and 

(b) if so, the decision taken in the 
matter ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) Yes, Sir. 

(b) The proposal could not be approved 
under the Seventh Plan Budget. 

12.00 hrl. 

(Interruption!) 

[EngIl3h) 

MR. CHAIRMAN : One by one. 

(Interruptions) 

{Translation] 

SHRI SHAMIND13R SINGH {Faridkot> : 
Mr. Chairman, Sir. in the newspaper 'Vir 
Arjun' it bas been written about the Members 
of tbe Parliament that ... 

( lnlerruptlon8) 

(Englis/l] 

MR. CHAIRMAN: Tbis is Dot to bo 
raised in the HOUle. Not allowed. DOD't 
record anytbin·g. 

(Int.rr.pllo"8) *. 
------------_...,.---.---'-
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SHRI DINESH GOSWAMI (Oawabad) : 
I want to draw the attention or the lovera .. 
!Mitt tb.u for the default of this Government 
a serious situatioD is arising in Assam. 10 
ract, All Assam S'tudents Union is ~ow on 
an aaitational course. Tbey have lone for 
tlhtlr"a. today in the Boat Club. Their 
demand is that tbe Assam Accord sbould 
be implemented. particularly tbe amendin8 
Bill to the Illegal Migrants (Determination 
by Tribunal) Act should be introdu.c:ed. The 
lovemment assured us in tbe last session .•• 
( Int,,,uptlons) 

MR. CHAIRMAN: You give a proper 
notice and ra ise it. 

SHRI DINESH GOSWAMI : We have 
given notice that it should be introduced 
and passed. We do not get any response. 
Therefore, I wouJd like to know tbe 

, position. 

MR. CHAIRMAN: It bas already been 
referred for facts. A reference has' been 
made. You will know about it. 

SHRI DINESH GOSWA MI: I want 
to know from the Parliamentary Affairs 
Minister. She should teU us actuaIJy what is 
now the fate of this Bill ? 

MR. CHAIRMAN: You will come to 
know. 

SHRI DINESH GOSWAMI: How wiU 
we know? 

MR. CHAIRMAN: The Speaker will 
let you know. 

SHRI DINESH GOSWAMI: The 
Government assured that an amending Bill to 
the Illegal Migrants (Determination by Tribu-
nal)Act will be introduced. You kindly let us 
know when you are gOing to introduce it 1 

MR. CHAIRMAN: You please sit 
down. 

SHRI DINESH GOSWAMI: l'lease 
enquire about it aDd let us know. 

{Tra" •. /dtionj 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Btab) ; Tbe State Government employees 

or Uttar Pradesh. and Rajasthan are 011 
strike for the last nine days. The bus service. 
is paraly8ec! and we are facing inconvenience. 
Why do .you not do justice with them? 
When )'ou are increasing tbe salaries of the 
Ce,Qtral Government employees, wby are you 
Dot increasina their salaries also ? 

[English] 

MR. CHAIRMAN : It is a state issue .. 
(Intt!rruplion8) 

[Trans/at ion] 

SHRIMOHD. MAHFOOZALI KHAN: 
The employees of Water Supply Department 
are also going on strike. 

[English] 

. This is not a matter of State .•. (Inlerruptions) 

MR. CHAIRMAN: It is a state issue. 
Not allowed. 

(Interruptions)·· . 

(Tran.slation] 

MR. CHAlRMAN: It has been dis-
cussed during the question bour. 

(English) 
It is a State issue. During question bour, 
clarification was made by tbe Finance 
Minister already. 

(Int e rrup lions) 

[TranJ/ation] 

THE M JNISTER OF FINANCE (SHRI 
VISHWA'NATH PRATAP SINGH): I 
would like to infotm Shri Mah(ooz tbat 
out of Rs. J 00 collected by us, Rs. 5 I go 
to the States. The maximum part of our 
c.ollection goes to the States. 

saRI RAM PYARE PANIKA (Roberts-
lanj): I have given a Callios Attention 
regarding National Highway No. 7 which 
passe.. through my constituency. Three 
persoD. were killed there and the whole 

·Not recorded .. 
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traffic was blocked. 1 would like to say. 
tbrough YOU t tba l Ibc Central Oovcrnmcnt 
should immediately undertake the construc-
tion work of the bridge. -It is a very serious 
problem. The traffic from Delhi to Calcutta 
bas been completely obstructed tbere. 

(English] 

MR. CHAIRMAN: Please sit down 
now. It is enough. 

(/nt8rruptJons)· 

MR. CHAIRMAN : Not allowed. 

(lnterruplinns) • 

MR. CHAIRMAN: Not allowed. 
(Interruptions)· 

MR. CHAIRMAN: Reference to Chief 
Minister will not go on record. Nothing 
further will go on record. 

(IntehuplioflS) * 
(Translatlo,,1 

MR. CHAIRMAN: Mr. Mahfooz Ali 
Khan. ait down. 

[English} 

MR. CHAIRMAN: WHI you sit down 
DOW? 

(Interrupt ions) 

MR. CHAIRMAN: That is all right. 
I have heard you. 

(/nlerrupt ions) * 
MR. CHAIRMAN: Please sit down. 

Otherwise I will have to ask you to withdraw 
from the House. 

(Interruptions)· 

( ... t this stage, Shrl Mohd .. Mah/ooz 
Ali Khan l(lft the House) 

[Trans 10t101l) 

SHRI HARISH RAWAT (Almora): 
Sir. 1 have gtvon a CaUi.lg Attention notice 

to the effect tbat tho new management of 
Peerless Company is terminatioa the services 
or iu employees and is trying to misappro-
priate crore.. of rU.pees deposited by tbe 
investors. 

[En"Ush] 

MR. CHAIRMAN: Notice will ·be 
considered. If you have given notice, it will 
be considered. . 

DR. DATTA SAMANT: 1 have already 
given a notice. About ooe hundred sugar 
factories in Mabarasbtra are closed. Daily 
10.000 toones of sugar is lost because of 
the partial strike of sugarcane cutting and 
carrying workers. They get hardly five to 
six rupees. 

MR. CHAIRMAN; Today there is a 
submission allowed on that. 

DR. DATTA SAMANT: Minimum 
wage is not implemented. That is why two 
lakb workers are on strike. 

SHRI BASUDEB ACHARJA : Several 
officers are not attending office. Several 
offices have even declared Jock out. 

MR. CHAIRMAN: Have you given a 
notice? 

SHRI BASUDEB ACHARIA: Yes, I 
have given notice. Emp)oyees are not 
getting their payments. There should be a 
discussion. 

MR. CHAIRMAN: Th&t is all right. 
It will be considered. 

SHRI BASUDEB ACHARJA: You 
allow a discu<ision-Peerless Company. 

MR. CHAIRM AN: Speaker will consi-
der It. 

(7)-olls lat Ion] 

SHRI V. TULSJRAM (Nagarkurnool): 
Mr. Chairman, I had raised this matter 
yesterday al~o. It is Ii very serious matter. 
The situation in Punjab is deteriorating day 
by day. It was discussed here just two days 
before and the Police officers and constables 
.re bein, killed tbere. . 
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MR.. CHAIRMAN: Tbe matter bas 
already been discussed here. 

SHRI V. TULSIRAM: What is the 
. use of luch a discussion and what are the 
results of that discussion 7 

(Interrupt Ions) 

SHRI SHIV PRASAD SAHU (Ranchi) : 
I have raised a question about the security 
of the country. The uranium ore from Bibar 
is .being smuggled into Pak.istan and China 
on a large scale. These countries are 
trying to manufacture hydro.eD bomb with 
it. The Government should consider this 
matter of smuasUna of uranium ore very 
seriously. 

[English) 

MR. CHAIRMAN : Give proper notice. 

(Trans/alion] 

SHRl P. NAMGYAL (Ladakh): Mr. 
Chairman. I have given a notice under 
Rule 193 that tbere should be discussion 
on the Zojila tragedy which took place four 
days ago. 

[English] 

MR. CHAIRMAN: It bas been referred 
for furtber information. You will come to 
know. You will come to know. 

[Trans lat Ion) 

SHR! P. NAMOYAL: It is very impor-
tant. In addition to our own people many 
foreign tourists arc also stranocd tbere. 
Therefore, it is necessary to discuss it. 

[English} 

MR. CHAIR MAN: You have given 
notice. That is referred for furtber infor-
matioD. 

[Trans/at ion) 

SHRI VILAS MUTTEMWAR (Cbimur) : 
Mr. Cbairman, Sir, there is the issue of 

salaries and other facjJjlies to tho Ce.otraJ 
and State GovCrDIl'JCn't$ employe". The 
disparity has inc~eased considerably aod 
there must be uniformity in their pay scalel. 
Therefore, I request you to alloow half-aa-
bour dilCUl8ion aD this QlAtter in view or 
their .ricvance •• 

(E",llsh) 

MR. CHAIRMAN: You give notice. 
Tbe Speaker 'wilt consider it. 

(Translallon] 

. SHRI V. TULSIRAM: Sir. ptease 
listen to mc. "You should hold dialolue with 
them. 

MR. CHA1RMAN : It has already been 
discussed; what else you want now? 

SHRI V. TU LSIRAM: What is tbe 
use of sucb a discussion. You should 
have talks with them e.nd some decision 
should be taken olbej'wise it would be 
raised daily. 

MR. CHAIRMAN: It has already been 
discussed. 

(English) 

If tbere is any other 
device available, )'ou can 
device. 

(Tran&/alfonJ 

parliamentary 
resort to tbat 

SHRI SULTAN SALAHUDDIN 
ow Al~l (Hyderabad) : Sir, about 15 days 
back! bad gjven a caJJing attentIon 
nOljc~ regsrdibg Babri Masjid. but it has 
neither been admitted nor discussed 10 tbe 
House. 

[Engli~h] 

MR. CHAIRMAN: It js a State subject 
and sub JudIce. 

---
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12.12. ..... 

PA~ItS 'LAID ON THE TABLB 

(&,116") 

An_I Reports and Review. on the 
Workiaa of tile MaD Made Te:s:til .. 

Releareb A •• oclation, S .... t aed 
Silk aad Al't Silk MUll 
Research Association. Bomba,. 

for tbe ,ear 1985-86 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MJRDHA): I beg to lay on tbe 
Table: 

(1) (0 A copy of the ADDual Report 
{Hindi and EnSlish versions) 
of tbe Man Made Textiles 
Research Association. Surat, 
for the year 1985-86 aloDg 
with the Audited Accounts. 

(ii) A statement (Hindi and Eng-
lish versions) regardiDI Review 
by tbe Government on tbe 
working of tbe Mao Made 
Textile Research Association, 
'Surat, fortbe year 1985-86. 

[Placed in Library. See No. LT-32S3/86] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Silk and Art Silk Mills' 
Researcb Association, Bombay. 
for the year 1985-86. alo08 
with the Audited Accounts. 

(ii) A stalement (Hindi and Eng-
lish versions) regarding Review 
by the Government OD the 
working of the Silk and Art 
Silk Mills' Researcb Associa-
tion, Bombay. for the year 
1985 .. 86. 

{Placed in Library. See No. LT·325~/86) 

Papers ander Sectloo J9 of the 
Baoklng Companies (Acquisition 

and Transfer of Undertakings) 
Act, 1980, etc. 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTR.Y OF PIN.ANCE (SHRI 

B. K. GADRVI): On .behalf of Sbd 
JanardbaDa Poqial')'. I boa to Jay' 00 tbe 
Table :' 

(ll A copy each of the foJlowiaa papers 
(Hindi aDd Enllish Versions) under 
sub .. sectioD (4) or section 19 of the 
Banking Companies (Acquisition 
,and Transfer of U ndertakinas) Act, 
1980 : 

(a) (i) The ,: Oriental Bank of 
Commerce Officer Emp-
loyees' (Conduct) Beau-
lations, 1982. 

(ii) The Oriental Bank of 
Commerce Officer Emp-
loyees' (Discipline and 
Appeal) Regulations, 
1982. 

(iii) The Oriental Bank of 
Commerce Officer Emp-
loyees' (Acceptance of 
Jobs in Private Sector 
Concerns after Retirement) 
Regula tion, 1 98 3. 

(b) (i) The New Bank of India 
Officer Employees' (Con-
duct) Regulations, 1982. 

(il) The New Bank of India 
Officer Employees' (Disci-
pline and Appeal) Reau-
lations, 1982. 

(iii) The New Bank of India 
Officer Employees' (Accep-
tance of Jobs in Private 
Sector Concerns after 
Retirement) Regulations, 
1984. 

(c) (i) The Punjab and Sind 
Bank Officer Employees' 
(Conduct) Regulations, 
1981. 

(ii) The Punjab a~d Sind 
Baok Officer Employees' 
(DiScipline and Appeal) 
RelUJatioDS, 1981. 

(iii) Tbe Punjab and Sind 
Bank Officer Employees' 
(A~ptaDce of Jobs 1. 



249 K.AllTJK.A 30. 1,'08 (SAX/t.) 2S0 

Private Sector Concer1'ls 
atter 1tetiroment)' Rea.-
latioos, t 984. 

(d) (i) The ADdbra Bank. Officer 
Employees' (Conduct) 
ROlulatioDs, 1982. 

(it) The Andbra Bank Officer 
Employees' (Discipline 
and Appeal) Rqulations, 
1981. 

(iii) The Andbra Bank Officer 
Bmployees' (Acceptance 
of Jobs in Pri vate Sector 
Concerns after Retire-
ment) Regulations. 1984. 

(e) (0 The Corporation Bank 
Officer Employees' (Con-
duct) Regulations, 1 98:%. 

(ii) The Corporation Bank 
Officer Employees' 
(Discipline and Appeal) 
Regulations, 1982. 

(iii) The Corporation Bank 
Officer Employees" 
(Acceptance of Jobs in 
Private Sector Concerns 
after Retirement) Regu-
lations, 1 986. 

(f) (i) The Vijaya Bank Officer 
Employees· (Conduct) 
RepJations, 1981. 

(ii) The Vijaya Bank Officer 
Employees" (Discipline 
and Appeal) Regulations, 
1981. 

(iii) The Vijaya Bank omcer 
Employees' (Acceptance 
Jobs in Private Sector 
Concerns after Retire-
ment) Reaulations, 
19b4. 

(2) A copy of the State -Bank of Indi. 
Oeneral ReauJatioDs, 1955 (Revised 
upto 30th September, 1996 
(Hindi aDd Bngllsh versions) under 
sub·section (4) of section '0 of tbe 
State Bank of IDdia Act, 1955. 

(3) A copy of tbe SubsidiaG' Banks 
Goneral Reaulatioos. 1959 (Revised 
upto 30tb September, 1986) 
(H·jndi and En,Usb 'Versions) under 
sub-section (4) ~f section 63 of the 
State Bank of India (Subsidiary 
Banks) Act, 1959. 

(4) A statement (Hindi and EUllisb 
versions) indicatins the results of 
the market loans floated in Septem-
ber and October, 1986. 

[Placed in Library. S~e No. LT 3255/80] 

Notifications under Section 17 of the 
E.pott (Quality Control and 

Inspection) Act, 1963 

THB MINISTER OF COMMERCE· 
(SHRI P. SHIV SHANKER) : On behalf of 
Sbri P. R. Da~ MUDSi, I beg to Jay on the 
Table a copy each of the following Notifica-
tions (Hindi and English versions) under sub .. 
section (3) of Section 17 of the Export 
(Quality Control and Inspection) Act, 
1963 : 

(1) S. O. 3095 published in GaZette of 
India dated the 13th September, 
1986 containing Corrigendum to 
Enelish version of Notification No. 
s. O. 78 1 dated the 1 at March, 
1986. 

(2) The Export Inspection Council 
Contributory Provident Fund Rules, 
1986 publisbed in Notification No. 
s. O. 3329 in Gazette of India 
dated the 27th September, 1986 .. 

(3) The Export (Quality Control and 
Inspection) Amendment Rules, 1986 
published in Notification No. E. O. 
3330 in Gazette of India dated 
the 27th September. 1986 .. 

(4) The Export of Fish and Fishery Pro-
ducts (Quality Control and ,Inspec-
tion) Amendment Rules, 1986 
publisbed in Notification No. S. O. 
b99 (E) in Gazette of India dated 
the 1st October, t 986. 

(S) Tbe Bxport of Canned fish and 
Fishery Products (Quality Control 
aod IoSpectiOD) AmcDdq1eDt l\uJ.,_, 

r 
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·1986 published in Notification No. 
s. O. 700 (B) in Gazette of 
ladia dated the 1st October, t 98,6. 

(6) The Export of Frozen Frog Logs 
(Quality Control and Inspection) 
Rules, 1986 published in Notifica-
tion No. S. O. 701 (E) in Gazette 
Or India dated the 1st October, 
1986. 

(7) S. 0 .. 3660 (published in Gazette of 
India (Jated tbe 2 S tb October, 
1986 containin. corrigendum to 
Notification No. S.O. 783 dated 
tbe 1st March, 1986. 

(8) The Export of Coir Mattings 
(Inspection) Amendment Rules, 
1986 pubUshed in Notification No. 
S. o. 3661 in G,zette of India 
dated the 25th October, 1986. 

(9) The Export of Coir Yarn (Inspec-
tion) Amendment Rules. 1986 
publisbed in Notification No. S. O. 
3662 in Gazette of' India dated the 
25th October, t 986. 

(10) The Export of Non-baled Coir 
Yarn (Inspection) Amendment 
Rules, 1986 published in Notifica-
tion No. S. O. 3663 in Ga.zette of 
India dated the 25th October, 
1986. 

( 11) The Export of Coir Products (lns-
pection) Amendment Rules, 1 986 
published in Notification No. S. O. 
3664 in Gazette of India dated the 
25th October, 1986. 

[Placed in Library. See No. LT"32S6/86] 

Notificatioo under Section 18 of tbe 
Han looms (Reservation of Articles 

for Production) Act, 1985 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TBXTILES (SHRI S. 
KRISHNA KU MAR): I beg to lay on the 
Table a copy of Notification No. S. O. 
477 (E) (Hindi. and English versions) 
published io Gazette of lnella dated tbe 6th 
Auiust, 1986 rqardiDg exemption to articles 
or cla$s of articles sp:cified in the Schedule 
aanoud to tho DotificatioQ from tho opora .. 

tion of the Order No. S. O. 4S 9 .(EJ dated 
the S th AUlust, 1986 and permittin. sucb 

. articles or class of articles to be produced by 
any powerJoom solely for the purposes of 
e"por~ under sub-section (2) of section 18 
of the Handlooms (Reservation of Articles 
for Production) Act, t 985. 

(Placed in Library. St!e No. LT-32S7/86) 

---
12.14 brl. 

MESSAGE FROM RAJY A SABHA 

(Engll.sh) 

SECRETARY-GENERAL: Sir, I have 
to report tbe following message received from 
the Secretary General of Rajya Sabha : 

"In accordance with the provisions of 
rule 127 of the Rules, of Procedure 
and Conduct of Business in the Raj)'8 
Sabba, I am directed to inform the 
Lok Sabba that the Rajya Sabba, at 
its sitting held OD the 19th November. 
1986, agreed without any amendment 
to the Citizenship (Amendment) Bill, 
1986. which was passed by the Lok 
Sabha at its sitting held on the 11 th 
November, 1986." 

STATEMENT RE: PAYMENT OF D. A. 
TO GROUP B, C AND D OF CENTRAL 

GOVERNMENT EMPLOYEES 

[English] 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): 
Governlnent bave accepted the D.A. formula 
recommended by the Fourth 'Pay Commis-
sion, in respect of employees of Groups B, 
C and D. According to the revised formula 
D.A. has to be sanctioned on the basis of 
percentage increase in whole numbers of the 
t 2-monthly average of CPI on 30th June 
and 315t December over index average of 
608, the base ficure to which tbe revised pay 
scales arc peued. The 11-monthly a"erase 
CPI 00 JUDe 30, 1986 is 632.41, which 
works out to an increase of 4 per cent over 
608 on tbe above basis. Employees drawing 
basic pay upto Rs .• 3500/- are to be allowed 
100 por ceQt Doutralisation and, .ro. 
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therefore, entitled to tbe revised D. A. of 
4 per -ceot of basic pay with, effect from 
J .. ,·1986. 

2·. Government bave now decided to pay 
tbis instalment of Dt"arness Allowance to the 
Centra) Government Employees in cash. 
Orders in tbis b~balf ,will be issued by the 
Ministry of Finance soon. 

3. The annual cost of this amount of 
D. A. is estimated at Rs. 270 crores 
(appro.). The cost in the current financial 
year will be of the order of Rs. 1 80 crores. 

12.15 brl. 

CALLING ATTENflON TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Reported poor performanc.-c of India 
at export front tbereby widening 

the trade deftd t 

SHRI CHINTAMANI lENA (Balasore) 
I calI the attention of the Minister of Com-
merce to the following matter of urgent 
public importance aDd request that he may 
make a statement thereon : 

R~ported poor performance of J ndia 
at the export front then by widening 
the trade deficit and the steps taken by 
the Government in regard thereto. 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): Concern'has 
he-en eXJ:ressed on different occasions by the 
l·h,)n'ble Members about the reported poor 
performance of our exports and widening 
trade deficit. 

India's exports during the Sixth Five 
Year Plan period grew in rupee terms at an 
annual rate of 13.2 per cent. The provisional 
figures of India's exports during tbe financial 
year 1985-86 place thenl at Rs. J 1006 
crores as against the' comparative figures of 
Rs. 1 1477 crores in the previous year. At 
the same time, imports during tbe financial 
year 1985-86 were at a provisional total of 
Rs, 19622 crcres compared \\ith Rs. 16730 
crores during J 98 4~ 85. A, a result, India·s 
trade d.,ficit (Provisional figures) increased 
ftOQl as. 5254 crores during 1984·85 to 

Rs. 8616 crores in 1985·86. whicb was 
aboat 3.6 per ceat of GNP. 

An important factor contribution to tbe 
decline in overall exports was tbe virtual 
elimination of exports of crude oil which 
had amollnted to RI. J S 63 crorea durin. 
1984-85. The provisional data revealed tbat 
DOll-crude oil exports at Rs. t 08 7 J crores 
in 1985·86 regic;tered an increase of 9.7 per 
cent as compared to Rs, 9913 crores during 
the previous year. Tbis increase in non-crude 
oil exports shou1d be seen against the back-
drop of only 3 per cent growth in tbe world 
trade in J 985 as compared to 9 per cent 
growth in 1984 on account of the slo"rios 
down in the growth of some' of the major 
industrIal economies as well a'S intensifica-
tion of protectionism. It is also wortb 
nothing tbat during 1985 there was a conti-
nued fall in the prices of primary commodities 
--which fell by 9.5 per cent (in dollar 
terms). Tbe unit values reahsed for tea, an 
important item of our export. declined by 
12.5 per cent during 1985-86; that of jute 
manufacture-so by 8 3 per ceDt~ that of coffee 
and cotton yarn by more thaD 4 per cent. 

The economic recession in parts of the 
world in which we bad acquired a foothold 
in exports also meant a set back to our 
exports. Thus, exports to West Asia and 
Africa. for example. fell by more than S per 
cent during 1985·86. 

A series of initiatives have been taken to 
promote exports. These are desilDed to 
Generate surpluses for exports, to induce tbe 
production of goods contemporary in t.:cbno-
logy and competitive in prices and to make 
t he exports profitable. Severa) changes have 
been made Vvith these objectives in view in the 
areas of fiscal policy, industrial policy and 
import policy ba(.;1<ed by institutional support. 
A long term framework bas been evolved to 
generate stability and confidence. In addition 
to t1.ese several new measures have beeD 
initiated recently. It has been decided in 
principle to make avaiiabJe capital &oods 
and machinery which are not produced in 
the country. for export production or for 
improving the quality of products for exports 
for the thrust sectors at lower rates of duties 
on a case by case basis. The principle of 
supply of raw materials at international 
prices through scheme such as tbe one that 
has been in operation for steel, rubber and 
certain chemicals would be extended to otber 
important . areas and cover conlumable, 
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wbere' tbey form a siani6cant part of the 
cost. Pre,hipm~nt credit will be mad. avaU .. 
able for export productio.n at '9.5 ~r cent 
IDte,rest for 180 days. The Casb Campen-
satoty . Support Scbeme bas been reframed 
to cover indirect taxes OD inputs of the 
exported product. and in principle full remis .. 
'sion of excise and other duties on expo'rted 
:products will be allowed subject to certain 
coos;derations. A liberal aproach would be 
ad"pted in making available contemporary 
technology for thrust se3.ctor. wnere necessary 
linked to export obJiaation. The Ministry of 
Industry bas already is!med a notification 
exempting from the requirement of licensing 
any exemption ,of capacity exclusively for 
export production. Besides. it has been 
decided in principle to anow the use of 5 to 
10 per cent of the net foreign exchange 
earniogs by exporters for export/promotion. 
Action is also being taken to tackle the 
problfJm of shortage of power and for im-
pro'Yement in the performance of infrastruc-
ture such as the ports. 

Simultaneously steps are being taken to 
promote import substitution and increase the 
production of bulk commodities such as 
edib1e oils, sugar, fertilizers and crude oil. 

According to tbe provisional data availa .. 
ble for tbe first quarter of 1986-87 i.e. 
April-June, 1986, as compared to tbe correr;-
poodina period of the previous year, India's 
foreigo trade situation has shown a distinct 
improvement. In April-June, t 986 India's 
exports at a level of Rs. 2790 crores were 
24.6 per cent higher ai comparej to R'J. 
2239 crores in the corresponding period of 
the previous year. Due to incomplete report· 
ina of provisional data in 1985. however a 
correotion sball b~ve to be applied and after 
adjustment a growth of the order of t 5 per-
cent is indic:lted. Information fro~ export 
promotion councils also indicates a growth 
rate of 16 per cent and add for the first balf 
of this fiscal year. 

At the same timet during April*Junc, 
t 98.6' imports are plac:d at Rs. 4414 crores 
wbicb ·were not very significantly different 
from Rs. 4349 crores in tbe corresponding 
period or the previou<i year. Consequently, 
there bas bec'l a substantial decline ID trade 
deficit. { 

We have had intensive interaction with 
tbe industry and uadc at dU!ercDt levels. We 

intend to cootiaue the dialoaue with tbem. 
There are already lin,s tbat ill the current 
year tbe trade lap win decline. COI:tSidoriol 
tbe international envirODmeat, however, a 
constant watcb and adjustmont of policieS' Of" . 
various measures will be necessary. . 

SHRI CHINTAMANI JBNA (88J.-
sore) : Hon'ble Chairman, I am very Irateful 
to the HOD. Minister for Commorce for 
admitting our deficiency in export trades. 

From the statement you will kindly seo 
that the export in t 985- 86 afX:\ounted to 
Rs. 1100S.91 crotes alaiost the provisional 
figure of Rs. 1 1 297.38 crores in the pre-
vious year, But in the case of non .. oil export. 
it had shown a growth of over 11 per cent, 
I fully agree \\'itb the Hon. Minister in this 
regard. The commodities which showed a 
dec) ine in export arc tea, tobacco, ensineering 
products and crude oil. 

In the case of imports also you will see 
that in 1985-86, the imports amounted t~ 
Rs. 19622.21 crores as against the proVI-
sional figure of RI. 16,484.85 crores in the 
previous year. Thus it shows an increase of 
Rs. 3137.42 crores. We are expecting to 
have good result from export trade but our 
imports are increasing. On the other ba~d 
only the imports of fertilisers, edible oils, 
sug(lr, petroleum and petroleum products 
Dew~ prints and non-ferrous metals as a 
whole showed an increase of only Rs. 427 
crates. 

Import of crude oil and .petroleum pro-
ducts takeo together, were virtually tbe same 
a"t in the previous year eveD though RI. 1563 
cr.:)'r~s worth of oil was exported in t 984-8 S 
but the c=xp.Jrts in 1985-86 were only as.13S 
crorcs. Tho Hon. Minister may aaree to it. 

MaOLlfactured fertilisers and non-ferrous 
metals showed a rise of Rs. 131.50 crores 
and Rs. I 23. S 3 crores respectively. 

There was a shart> increase in imports of 
iron and steel which amounted to Rs. 
1214.63 crores in 1985-86 as compared to 
Rs 732 69 crores in the year t 984-85. 
Import (>f machinery also was higher by Rs. 
889.22 qores at Rs. 3469.49 crore •• 

Except' machine tools, all other ..categories 
like eleotrical macbinery. non •• l~'rical 
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lDachlDel')' J.ocludiDI electronics. transport 
equlplnonta larply required for 8ssembiiDI 
motor vebicles and two and three wheelers 
hal shown lubstantial increase .. 

Even though tbere was a siBoifican.t 
improvement in tbe balance of trade durin. 
the first quarter of the current financial year, 
yet it is noticed that imports during this 
period amoun ted to Rs. 44 1 4 . 1 6 crores 
qaiolt Rs. 4348.5.9 crores during Aprj)·June 
of last year, which bas reaistered a growth 
rate of t.S per Cent. 

Realising the a bnormal trade deficit and 
poor performances of the big business houses 
in the country. tbe Hon. Prime Minister 
about a montb back, which tbe Hon. Minis-
ter may kindly recall, had advi~ed the big 
business houses to redouble their efforts to 
capture markets in the developed nations by 
producing high quality products which would 
be competitive in the world market also. 
The Hon. Prime Minister had said that tbe 
Governm~nt had charted out plans to bring 
India in the front ranks of the advanced 
nations and in the world market also. In this 
context the Hon. Minister may kindJy tell 
the House in which way his Ministry and 
Industry Ministry has charted out a plan for 
it. The Hon. Minister also told a few days 
back, which he may kindly recall, that he 
prop(H~ed for the big business houses to 
mention in thc:ir balance sheets about the 
amount of foreign exchange they have spent 
and earned for the country because of tbeir 
poor export performances. He also urged on 
tbe engineering industrie.s not only to drive 
vigorously to boost exports, but also to 
create new markets for Indian goods. In tbis 
conn(ction the Hon. Minister may kindly 
enlighten us about the progress. 

In this context he also told to set up a 
con.lmittee to study the question of the 
decision at the General Agreement on Tariffs 
and Trade (GATT). May I k.now the pro-
aress in this regard '1 

In this connection the Government 
policy on international price reimbursement 
scheme was to be announced. The decision 
OD this issue would belp to boost the export 
markets. ]0 addition to it~ tbe Hon. Minis-
ter bas told that the individual companies 
8bOu.ld dr.w llP export plan us an intesral 

part of their corporate plans. These plans 
should Dot only identify products and 
markets, but must lay down production 
schedules, programmes for tec;:hnoJogieaJ 
uPlradation and moder.pisatioD as wen as 
detailed .. , marketing stratesY. suited to meet 
the Deeds of individual products in tbe inter .. ' 
national 'markets. I beain with. be bad 
auucsted that the compank. must export a 
certain percentage of . their production and 
meet their import requirement througb 
exports. 

MR. CHAIRMAN,: 10 minutes are 
over. 

SHRI CHINTAMANJ lENA: Sir, only 
two minutes .. 

Similarly. the Hon. Minister bad very 
correctly advised the companies to re~jn 5 
to 10 percent of their foreign exchanae earn .. 
jngs for specific market dc\eiopmeDt acti-
vities. The Hon. l\1inister may kindly 
enlighten us in this r~8ard the result of it, as 
our export market is facing a great challenge 
in the world competitive market. 

I am coming to the products which are 
facing a lot of cballenlles and competltion in 
the international market. In the blended 
fabrics, the Republic of Korea, Hong Kong, 
Taiwan. Singapore, Thailand and Indonesia 
also are producing this, and there is a lot of 
competition. We know why this is happening. 
Our energy cost is higher tban that of any 
other countries. Similarly" in the case of 
jute goods, our jute goods industry has 
become uncompetitive in the global market 
because of our outdated technology. Similar 
is the case with synthetic fibres etc .• in which 
we were pioneer a decade back. But now. 
we are facing challenge from these countries. 
Regarding cement also, a few years back, we 
were exporting cement. Now, we are import-
ins a large quantity of cement from Korea 
etc. Similar is tbe situation in sugar and 
paper industry. In 1974- 7S J we had 
exported a million tonnes ~f sugar. But now 
we are importing a large quantity of sugar 
from other countries. The paper industry is 
also in a shamble and we cannot compete in 
the international market. 

Tbe Mon. Finance Minister on 31st 
March announced in tbe House to establisb 
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a .peelat tuDd namc-d as Export Development 
FoRd in the Bxpor ( 'Bank of 1 ndia. The loans 

"~""or advances would be ava.ilable rol' linaneing 
liosea·reb. aurwy in connection. with the pro ... 
motioD and del'"lopment of international 
trade and for providina technical, adminis-
trative and· financial assistanoew for any kind 
of items which have got export potontiallty. 
May J know. wbat is the prolress mllde in 
tbis regard? The funds al~o to be utilised 
for promotion of our market facilities in tbe 
countries where we have no such markets. 

May J have tbe comments rrom tbe Han. 
Minister on aU these issues ? 

saat INDRAlIT GUPTA (Basirhat) : 
Mr. Chairman. Sir, tbe statement which bas 
been made by tbe Hon. Commerce Mini .. ter 
fuJly corroborates everything tbat has appear-
ed in the Press Our source is the Press and 
replies Biven to various interpretations in 
both the Houses of Parliament. I should 
say. be has made a very factual statement 
but very complacent. There is no air of 
urgency about it at a1\. We are facing a 
record trade deficit, which has increased in 
one year, between 1984- 85 and 198 ~·86, 
the trade deficit bas gone up by Rs. 3,362 
crores. I should say that this i4l an extremely 
serious and grim picture. It exposes a'so the 
failure and tbe bankruptcy of the present 
import-export policy of tbe Government. 
The whole emphasis in what the HOD. 
Mini.ter has said is On how we should try to 
increase exports by giving various concessions 
and incentives to the private sector. That is 
the lum and substance of their policy. or 
course, exports have to be stimulated but the 
main thrust of this policy, ae; we have seen 
during tbe last two years particularly, is to 
liberatisc imports. It is in the name of 
liberalisation tbat tbe gates have been opened 
for UDI'e&tricted imports of so many tbings. 
He does not tell us anything about tbe faot 
that the imports bave really created the real 
miscbief in tbo whole situ a tion. Our export 
trade is more or Jess, I think, not very 
elastic. It canDot be in the present inter-
national situation. unle!!i we find new markets 
in new couDtries because the countries to 
whom we are tryi'D8 to export, most of them 
the advanced capitalist countries of the We9t, 
arc countries who do Dot allow Our exports 
to cntcr their markets. If is they'who bave 
80t high prote.;tive and tariff barriers against 
tbe ex.port8 of the developiDI countries. 
~ .. . .. '" ~" , ~ .. 

Everybody kno'Ns t})at this is· a bi, s.t,rugl. 
which is. takina pl~ce j.Q tbe whole wqt~;d. 
tod.y ,between devtlopiog and devt lop~d 
countrie~. This is wbat you are talking .bout 
so much in a.1I the non-alignment conference!, 
at the Group of '/7. at tbe United Nations 
and so on. I 8sree that India. like' any other 
developing country. Is at a disadvantage 
because of tbe policies which ere beina 
PUfUSed by the USA. UK, West Germany 
and other countries. It is only in tbe mar.kets 
of the Socia1i!!.t countries where the Indian 
exports have been able to register a big 
increase but he does not tell us a single word 
about all that. The main thrust of the 
Government is how we can aive mote con .. 
~s'Sions an~~ incentives to tbe privafe sector 
industries to step up their exports. All those 
cOncessions have been recited beret The)' are 
well-known to everybody and One- tblna I 
should like to point out is that it has also 
been said that sectors which are enjoying 
high export potential, not hiah export f)er-
fOfmance, but the .sectors ~njoyinl hiah 
Ckport potential, witt be allowed to imJ)ort 

capital &oods either .duty free or at very low 
duty incidence. This is one major incentive 
tha t they are giving under the r.ew polley, 
that a wide ranle of capital goods and 
machinery, bf'\ve been put on tbe open 
leneral licence. without any consideration for 
what the impact is going to be on our 
indigenous capita) goods industries which we 
have created in this country at very beavy 
investment costs and mainly in the public 
sector. The Bharat Heavy Vehicles, the 
Bharat Heavy Engineering Corporation and 
all these giant plants which were set up in 
the pubHe sector involving investment of 
tbou~ands of crores. were precisely meant to 
make us to some extent at least self-reliant 
in the manufncture of capital goods. But 
from. what we see now, what is happening in . 
the last two years? It is the capital goods 
which are being allowed and machinery which 
is being allowed to come in at very high cost. 
from these countries abroad. They are putt-
ing up their prices' all the time while the 
'prices of OUr exports to those countries bave 
lone down and the impact on the capita) 
goods indu!'tries in our own country should 
be as<r(cc:;sed' and estimated and told to the 
Parliament by the Government .. We are toJd 
that in another "two or three years' time, r 
know from good authority, the order book 
of tbe Bharat Heavy Vehicles wil1 be blank. 
Tbe~ win bav~ no ord.~rs left in·. t~b: ordel: 
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bOoks. Tile same thing is bappenioa lD the 
case of Bhara' BJectro,oics i~ Ba088Iore. The 
Dharat Electronics l1as bad to close down 
production in two or three important pro'. 
jeots which they bad taken in that factory 
because of imports ':. which are now beiDg 
allowed. I c.nnot go ·into details in this 
time. But it is tbe question of impor·ts which 
should have attracted more attention from 
the Government. One of the major eon· 
cessions tbey have liven to exports is, for 
example" ready-made larmen.tll. We were' 
developing a bil trade in ready-made 
garments. Now, they are being given further 
incentive by beiDg allowed to use foreilD 
brand names also. They can use forcian 
brand names subject to certain cond itions-
tbat oa1y iodiaenous fabrics are used. 75 per 
cent is exported and so on. They can sell 
under foreign brand names-not even made 
in India~ My point is that we should know 
how this pattern of trade balance bas 
deteriorated so much in the course of one 
year. It is not a normal thing. How has it 
deteriorated so sbarply betwcen last year and 
this year. taking us to Rs. 8600 crores-
may be more by tbe cod of the year. I do 
not know. How is this burden going to be 
met. unless we are to follow tbe diclates 
of the World Bank, of the International 
Monetary Fund from whom we are borrow-
ing large sums of money and they have got 
conditions attached that we h1ve got to 
imp~rt from certain countries ao'd all our 
iDdigen~us production must be -what they 
call-export orientcd. How will it be export 
-oriented when they themselves are erecting 
tariff barriers and protectionist barriers about 
which tbe World Bank bas nothing to do 
with them. 

Now. a move is a foot-we read in the 
papers-by these advanced countries to bring 
about some new arrangement through the 
machinery of GATT whereby not only goods 
but services also they, ~ant to e1(port to . 
otber countries I do not know what is the 
Oover'Dment's stand ? If lbat comes about, in any sbape or form, this balance of trade 
deficit will go up many fold more. 

He bas not said anythiog about import 
of tecbnology. These ar~ figures aod prices 
8iven for import of goods. But what about ' 
impart of technoloiY wbich is iuvicibl, 

imported. whieb is takina place fa the name 
of modernisation? Tbat techooJOIY transfer, 
wbetber it is obsolete techrioJolY. or suitable 
for our COUDtry or are Dot suitable-oD that 
I am not aoina 'into. But tho traasfer of 
tecbnology wbich is takina place is not 
reflected in these fipres at all. Because of 
that tecbnology which is often obsolete 
technology. which is repetitive technolosy In 
tbe sense' that it is already ava ilable in tbis 
country, it bas been developed by our own 
scientjsts, our own technicians, our own 
engineers working in our own Researcb and 
Development Institutions, this repetitive, 
obsolete technology, technology with strinp 
attached. is also costing us thousands of 
crore, of rupees. But it is no·t reflected in 
those figures at all. So, I would just say tbat 
last year the price of oil in the international 
market did not rise. It even declined a little 
bit. We bad a big itenl in our import Bill 
and it was the price of oil. Last ye(1r, the 
price of oil was stabJe-even it declined a Htde 
bit. )0 spite of that this sharp deterioration 
has taken place. 

Then engineering exports, everybody 
.know, is lagging far behind. Now we arc 
told that because of the c.Jncessions that tbe 
Government is giving to the Private Sector 
engineering firms. the Unite-d States is 
threatening to impose certain countervailing 
duties. I do not know what tbe position is ? 
He should tell us. Because the Unittd States', 
countervailing duties are imJX)st;d on our 
engineering products, then the miserable 
export performance of the engineering 
industr), will become even l1lore miserable. 
That will be the result. instead of being 
stimulated. I would say that this Oovernment 
is (ollowing a policy whicb is quite disastrous 
as far as export and import is concerned. 
On the export side, simply by giving hosts 
of concessions and subsidies and incentives 
to the Private Sector, the export trade is not 
picking up and not like to pick uP. An 
eDg~neerin8 industry \\ ill never go in for 
exports .so long as they enjvy a good market 

'in the count. y. That is the real trouble. 
Tbey find· it more profitable to sell their 
goods here than to try to' e,~port in spite of 
all the cooctssions given to them, aU the 
facilities given to them. But the Government 
is persisting in the same line. He has said in 
his statement io one phrase at the end: 
"Simultaneously steps are being taken to 
promote import substitution ..... " Very lood. 
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But 'ooly this balf sentence is there about it. 
I would like to know what are tbe tectors, 
wbat are the products. what are tbe catc-
&ories of commodities in which they are 
IOriously ttyiOS to brin. about import subs .. 
titutioD. We are all very proud of the fact 
that our country bas ,produced so much food .. 
lrains and wo are supposed to be self-suffi-
cient in food nOw. But if I read out to you 
the fiaQl'Os. you ~UI be surprised bow much 
wheat we are j,mporting still, bow much rice 
we are Importiq still and how much sugar w. are importins still. Fantastic fi,ures are 
there. runniq.·',into thousands of crores of 
rupees. A OOlJntry whicb is self-sufficient in 
roodgr'ain prOCluction. I do not understand 
wby we . are bavinl to import such massive 
quantities of wheat, rice and sugar still. In 
edible oil, of cOurse, our production is 
iDS~mcieDt and we are spending huge sums 
on edible oil. What is the strategy of the 
GovCfnment 1 Is it simply to go on allowing 
imports to came in on a massive scale, much 
more than previously, at the same time 
trying to stimulate exports by giving some 
benefits to the private sector who do Qot 
respond at aU '/ Then where will we end up '/ 
So, I am afraid, tbis import· export policy 
brouabt hl·by the Prime Minister t Shri Rajiv 
Gandbi, 'primarily in the name of moderni-
sation and liberalisation is going to be the 
undoina of the economy of this country. if 
tbey persist in this way. OUf public sector 
industries will be ruined, tbe domestic 
industries will be ruined, the small scale 
industries" ': . 'cottage industries, handloom 
industries, and so on in our country will be 
ruined if tbis unrestricted flood of imports is 
permitted. Self-reliane.;, is' being given a go-
by. I. would request the Minister to assure 
tbis House • hat they will review this policy 
at every st~P. every six months, and if they 
find that negative effects are following, they 
must take corrective steps immediately. 
Otherwise, the control of this economy will 
80 completely out of their hands and we will 
be landed in a state of complete bankruptcy. 

SHRI AJAY MUSHRAN (JabaJpur): 
Mr~ Chairman, Sir, the statement given by 
the HOD. Minister on the reported poor 
perform.ance on the export front because of 
which. trade deficit is widening every year 
is partly convincioa in the sense t~,. be bas 
given some major reasons as to 'vita, this 
pp bas widened ,~D the Jast one te·.r.· But 

1 wish be had covered certain .spects like 
restrictinJ imports and what concrete stepS 
tbe Ministry is loinl to take UDder bis 
leadersbip in that relard and wbat expOrt 
promotion, what incentive to export. could 
be siven under tb~ gambit of tbe policy. As 
Sbri Indrajit 0 upta says, there is nothing 
wron, with the policy; it is basically a ques-
tion of execution of tbe policy and ways and 
means ba ve to be found for punishinl or 
restricting those people who are basically 
using the incentives liven under the export 
policy or under import licences for their 
own benefit and not for expo.rt promotion. 
The import policy liberblisatioD will be of 
no effect to the national economy unless it 
is correspondingly, in ter-rns of value, in terms 
of gaip, associated with expOlt endea\'our. 
Tbe statement is absolutely silent on it. Tbe 
Hon. Minister has only mentioned it by 
making a passing reference tbat tbey have 
'intensive interaction with industry and trade 
at different levels" What are tbe levels, what 
is the interaction, what are tbe other 
Jibera1isations being done under tbe policy, 
the statement is silent on these. The HOll. 
Minister. at Para-4 on Page-2 has men-
tioned : 

"It has been decided in principle to 
make available capital (toods and 
machinery which are not produced in 
the country .•. U 

and which can promote production of these 
items whieh can be exported. How this will 
be ensured tbat tbis is not mis-used as the 
mis-use has been done in the past '/ 

In the past whenever aoy liberalisation 
of import policy bas been done. wherever 
incentives have been given for the import of 
machinery, heavy macbinery or raw material 
under tbe pretext that they are going to ex-
port correspondingly, it bas landed us. into 
trouble as we are forcing a nd trying to can 
his attention. My submission is that tbe 
Government is capable of arresting tbe 
people who mis*use these incentives. Simply-
by saying that so and so has mis-used the 
incentive and you' bar everybody ,of the same 
tribe- I am talking of the private sector-
is not tbe end all of the situation. Wbat I 
expec;t from tbe Hon. Minister is that the 
Government machinery which is capable of 
mooitoriol tbe ·import \ii •.•• ~·'Vis export of 
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tho fiDiahed aoods. aDd the import of tbe raw-
material or the beavy industry or the pro-
duction macbinery. there should' be a cons-
tant moaitoriOJ with a complete aim to 
acbieve a set of profit. 

I have certain' suuestions to make. 
TodlaY we need a very appropriate institu· 
tional framework for our export marketing. 
I think. ODe of tbe main reaSODS why tbis 
gap is widenina between our exports and de .. 
ficit Is. because wo have not got any market-
in, infrastructure iD tbe other countries 
where we bave lot a market. Any other 
developing countty which bas achieved 
success in their promotion of exports bas 
got a very effective marketing infrastructure. 
We bave no marketing infrastructure. There 
was a time when we started with Trading 
Houses. Private Companies. private produ-
cers uscd to bave tbeir trading houses which 
have the facilities of show-rooms, foreign 
offices, after-sale service centres, godowns 
and even off the ahelf delivery. This is 
beina discouraged because in our fiscal policy 
we have laid down that those who will be 
managing their exports directly will get 
substantial tax benefits. 'Ibis means indirectJy 
you are discouraging the producers from 
baving their trade houses. Either there should 
be trade houses organised by the Ministry 
or the corresponding manufacturers and pro-
ducers of export items should be a)Jowed to 
have their trading houses. The HOD. Minister 
may like to throw some light OD this. 

MR. CHAIRMAN: Piease conclude. 

SHRI AJAY MUSHRAN: Sir. 1 have 
just started. One of us has not came, so I 
may be given five more minutes. 

My other suuestion is that currently the 
Government is exhortiIlg every ODe to export 
-whether it is medium, small or 1arse scale 
entrepreneur or it is public sector or private 
sector-everybody is being exhorted by the 
Government to produ<:e more and export. 
) sUlsest that certain amount of an element 
of selectivity should be brought, so that we 
know what is the marketing value of tbeir 
items. Our marketing efforts should only be 
senerated towards those items. For examplc. 
exportins of engineering prodllCts. which 
Ml. lndrajit Gupta bas also touched. Tbey 

are Dot supported by adequate facilities and 
after-sale service. Even those countries where 
we have supplied these' items in a very lal'8e 
number and of substantia I value, we have not 
been able to provide that much after .. sale 
service as is necessary to motivate more and 
more' people, for increasing our- market. At 
the moment OUr market is primarily in West 
Asia aDd Africa. Jf tbere IS a war SoiDI on, 
if tbere is a political turmoil soinl on. our 
sales decrease and if our saJes decrease, tben 
our gap will widen. The Hon. Minister may 
like to tbrow some light on this. Govern-
ment9 s policy of export assistance should be 
linked with tbe creation of oveneas markets. 
A person who bas market infrastructure must 
get some incentive. You may. not calJ them 
trading houses. You cun give it any other 
name but tbere should ~e some system after-
an for the GovernmenCs efforts to increase 
exports by ,way of giving incentives and 
spending money the retw n must come to the 
Government-whether that return comes 
from the public sector export endeavour or 
from the private sector. Both should be 
welcomed. I am of the:: view that the Hon. 
Minister is capable of h,.Judling this Ministry 
and also monitoring. \\'herever you find any 
industrialist> in the private sector is doing 
some 'hera pheri9 

)OU ~huld be able to catcb 
them and puni!lh but trying to do away with 
the system simply because somebody caD 
misuse it is not a good thing. Eitber you 
should say that you bave no got the moni· 
toring capability but if you have the monitor-
ing capability then this incentive must be 
given. 

Sir, it is time that we have anotber look 
at the Government polie)' of canalising of 
Government imports and exports. Tbe justi-
fication of this cana)jsation bas been tbat 
better terms of trade call be obtained through 
large buyioa and selling power. 1 would like 
to know from the Hon Minister bas tbis ob-
jective been achieved? It has also been pre-
sumed tbat the end users of these ite~s 

which are canaHsed wi)) get a better service 
through the canalising agency. Aas this 
happened? We will be glad to know tbat tb is 
system has proved a success. 

Sir. coming back to my orjsioal thome 
we have lot the orBanisation, we ha.ve aot 
the iDtegrity .botb in tbe officers of the 
Commerce Ministry and the private sector 
and this sense of Intearit)' should be exploited 



for the . ,promotion' Qf our e&porta. Bv'en in 
rospoct or tbese canalised items Government 
etiD appollu _ Directot on th., Board of 
D.irOctOrl of tbese firms who are deaUna with 
tbe." itelDS and every transaction' made by 
tho private sector who are ai'Yco canalised 
items" as an experimental measure, can be 
monitored as to see whetber they bave done 
any urider·invoicina or ovcr .. invoiciol or any 
'bera pheri9

• That can be monitored. But 
this experiment to bridae tbe widening gap 
betwoon imports and exports must also be 
liveD a trial. Tberefo.r.e, I su_cst tbat this 
exercise may be. carried out. I am sure as 
the Minister has ShOWD optimism in the 
statement the ..gap will be bridged; our ex-
ports will increase.. A certain amount of 
check must be maintained and a thrust must 
be made whether it is in the public sector or 
private sector. 

DR. G. S. RAJ HANS (Jhanjharpur) : Mr. 
Cbairmao~ Sir, after all that bas been said I 
fccl tbere is very little to say. 

(Interruptions) 

r7ran.rlatlon) . 
SHill NARAYAN CHOUBEY : It means 

you have nothing to speak about. 

(Elf6l1sh] 

DR. G. S. RAJHANS : Sir, 1 shall only 
put a few Questions. From the statement of 
the Hon. Minister it seems the picture is 
very ro,y. If it is that rosy why should the 
HOD. Minister tell -everywhere tbat tbe situa-
tion is very grim. I am prepared to quote 
from tbe speeches of tbe Hon. Minister 
which he bas made in Export Promotion 
CouDcil. Engineering Ex p,p rt Promotion 
Council aDd elsewhere. 

13.00 hrl. 

Wen, I should be excused, if J may say, tbat 
probably there is something more tba,n what 
meets tbe eye. You have given fiaures up to 
June only. n is not convincing that you do 
Dot have fisures upto October. Rumour is 
tbere in the market tbat tbe export promotion 
is not tbat satisfactory. 

I shan now refer to anoth.er point made 
by Hon .. Minister that the liberaliaation of 
Imports bas belped ~xports.) am sorry to 

lay that this is ~Gt tbe fact.· J tully endorse 
tbe dynamic e"port..,import poliey t • but at, aho 
same time. J would caution· tho Hoo. 
Mln'ister about tbe buyina spree wbicb is 

, gOin8 on abroad. Undt:r the OGL system. 
big businessmen 10 abroad and purcbase 
almost anything they can lay their bands aD. 
You know what ·happens to tbose commodities 
which are imported under OGL. SOmetime' 
back in. this House itself, t bad drawn the 
att~ntion of tbe Hon. Minister tbat the 
paper waste which is imported in tbis country 
by burnina precious Core ian excbaDle is beinl 
misused. 1 had given the example also. 
Likewise, there are several items and if we 
could possibly curb the unnecessary imports. 
the trpde deficit will further narrow down. 

The Hon. Minister has every interestingly 
said in tbe Engineering Promotion COUDCiJ 
meeting that he is thinking of askinl tbe big 
companies to mention in their balance sheets 
what amount they have spent on imports and 
what amount of foreign exchange they have 
earned. Ths pIca given at that time was tbat 
by doing so, tbey will stand exposed. I should 
be excused if I say that most of tbese p~ople 
are thick skinned. They just do not care 
what the pubiic thinks about it. If a raid is 
conducted in a businessman9 s house. his 
social rrestige goes up in his circle. This is a 
fact of Hfe. PeopJe are prepared to marry 
their children in that family. People feel 
that he bas plenty of money. Please try to 
understand the practical effect of it. We 
must accept what is .. happening around us. If 
you ask them to mention in their balance 
sbeet, bow much they have exported, tbey 
will nlention zero and you cannot do any-
thing. They ale not at all worried what you 
think about tbem. You will have to devise 
some ways through which they are forced to 
export. The Hon. Minister has himself 
admitted tbat companies producing engineer-
ing goods have exported only loods worth 
Rs. 50 crores. Why should they bother to 
export? When they' are getting a very good 
domestic market. why should tbey take the 
trouble of exporting tbe enaineeriDI 
.Ioods ? ·There was. a time when our engineer-
ing loods, were very much in demand. But 
today, tbey bave tbrown ~taDdardj.atioD aDd 
quality to ,winds. Nobody cares for luch 
tbil18s h"re. 00 the basis of advertisoments 

. on teleVision and radio. they can dump 
almost ar.ythin8 in the local market. 
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Hon. Minister bas said tbat it i·s a matter 
of pity. "tb.aJ those companies bavlo, .. 8· turn· 
over of .R.s. 4000 crores, do not· export even' 
one pe~ ce,Dt of their ,_,produce. So, please Jet, 
us know as to what YOU are goina to do. 
The whole gouse. in fact, tbe whole country 
is exercised over 1llis matter.. A time bas 
come wheo we must say that the~e companies 
will have to behave. Hon. Prime. Minister 
during his recent visit abroad, has said tllat 
we are proud of our small seale industries 
beeause they have been exporting a 19t. But I 

these big houses have not exported anything. 
It is a very good picture 8S fa.r as the big 
compamies are concerned hecause it suits 
them. The small scale industries bring in the 
foreign exchange and the big houses bum it. 
The time has come when a realistic view 
will have to be taken and a realistic export 
policy should be evolved. 

Lastly, at the end. I would juc;t like to 
mention one point. Every day, there i~ some 
announcement about export liberalisation 
People feel confused and they do not know 
where they stand. So, I beg the Minister 
that the policy should be anno(lnced during 
the Budget Session only and not later. 

SHRI P. SHIV SHANKER: Mr. 
Cbairman, Sir, I thank the Hon. Members 
for their significant observations made on the 
Calling Attention Motion. The· thrust of the 
question in the Calling Attention is on the 
widening of the trade gap; as to what the si-
tuation hI; and how we are trying to meet the 
same. One of the Hon Members has rais~d 
a very rerrinent question tbat the thrust in 
the statement should have be~n on how we 
are try jog, to curb the imports. 1 ",ill 
immediately ~ome to tbCl t part of it. 

But before I go further, I would Hke to 
bring to the notice of the House that the 
first quarter of the year bas been significant. 
From April to June~ the position had been, 
that wbiJe Jast year the trade deficit stood 
at Rs. 2109 crores, this year it bas come to 
Rs. 1623.86 crores. Accordins to the trends 
tbat are continuing, I am confident that the 
trade gap would be bridged by at least about 
Rs. 1 500 crores. This' is n'ly estimation on 
the ,basis of tile trends that are going on. 
One of the Ron. Members waS sayioa that' 
the figures for April- ~eptember Period, 

should have .0.0 available. Tho provisional 
I.urea· from the Dinotor. to General 0' 
Com,m~rciallntelJipDce and StatistJcs--whose 
figures are 'quite autbeotic-are Dot yet 
available for period after June, 19'86- B'!lt, 
I have certain fi.ures from tbe Export 
Promotion' Councils. Normally, the fiaures 
from the T>irectorate General of Commercial 
Intelligence and Statistics have batter cover ... 
as oompared to the figures of Bxport 
Promotion Councils. 

I bave said in my statement tbat for the 
first six months. tbe position is tbat there is 
a t 6 and odd per cent growth in the exports. 
The ngures indicate tbat in J 985, our 
exports stood at Rs. 463 1 crores. 

And in 1986, the position for'tbe six 
months as tJer what the Export Promotion 
Council says, is that. the exports are Rs. 
5409 crores with a difference of Rs .. 778 
crores. 

Sir, while I was trying [0 go into, as to 
whllt are the items, where the imports have 
increased in 1985 -86 as compared to 
1984-85, the position is that the imports 
bill bas increased with teference to two 
factors. Ooe is the bulk commodities and 
the other, I find, is the machinery-iron 
and steel. In the case of bulk commodities-'-I 
will nut go into the details of eacb and 

. everyone, but I will just give a few ftgures-
i.e. in respect of fertilizers, there bad been 
an appreciable increlse, but much worse was 
the situation with reference to sugar,. wbere 
Rs. 3 J 8.38 crorcs ditT~ren'ce was tbere. 
That means. the sugar th..lt was imported 
was of the value of Rs. 3] 8 . .: 8 crOTes, more, 
as comrared to tbe year 198 4~ 8S. 

Then, in the case of iron and steel, there 
had been a difference, an increase of Rs. 
437.30 crOTes as compared to tbe year 
J 984 .. 85,. and in the case of machinery it 
was Rs. 85 t. 9 1 crores. The other items, of 
course are slightly sma 11 here and there. 

Now the point is what exactly is sought 
to be done? On the question of the bulk com-
mod it ies, I would like to briog to the notice 
of the Hon. Members tbat certain steps bave 
been taken. Those steps are first the import 
substjtutioo efforts. The etnph_sis bas bcoD 
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sbifted now fl'om t'Jlore import substitution to 
~icnt and cost "'effecti ve import substitution. 
Certaib measures which we have taken in 
tbis regard aro. in order to reduce the 
import of edi.ble oil, a special programme 
for stepping up production of oilseeds is 
be ina implemented and simultaneously. 
Vanaspathi industry has also been permitted 
to use increased, qnantities of mustard oiJ, 
tbat is upto 3 S per cent against the 
maximum of 10 per cent, earlier, so tbat 
tbey can manage with less imported oil. 

Suaarcane prices have been increased in 
order to increase the . production of sugar. 
While potassic and phosphoric fertilizers 
bave to be mainly imported for want of any 
significant indigenous resources, tbe produc-
tion of indigenous fertilizers is being rapidly 
built up with six new plants P'8cb having a 
capacity of 4.5 million toones of urea, based 
on Bombay High gas approved for the 
Seventh Plan. The first two ThaI Vasisht 
and Hazira are already commissioned. 

Similarly, the production of saleable 
steel of SAIL Plants which was 5.3 million 
tonnes in'1984-85 and 6 million tonnes in 
1985 .. 86 is proposed to be increased furtber 
in 1986-87. Leaving aside this steel part, 
which I bad men·tione j, edible oils, fertilizer 
and suaar-tbe bulk commodities-normally 
are tbe reason for the increase in imports 
and they have been tackled. The measures 
that we have taken, I have specified. 

Comins to the machinery. I would like 
to make one submission here. That it is 
true tbat in the case or machinery there had 
been significant imports as compared to the 
year 1 98 4 - 85, bu t the policy tha t bas been 
pursued is that, if there are indigenous 
engineering goods that are produced, they 
are Dot allowed to be imported at all. They 
are being taken care of. 

Now, in the case of goods, .. 

SHRI INDRAJIT GUPTA: It is not 
correct Mr. Minister. 

SHRt P. SHIV SHANKER: I am 
sayioS it 00 the basis of being a Minister. 
(Interruptions) If you think I am wrong, I 
am oo)y sorry because this is what we are 
doing. It is possible in a stray case-I would 

not like to deny it-tbat what ,you sa, 
micht 'happen. But if we como to kDow. we 
are takln, care o.r it. 1 would like to tell 
you that there is a Permanont Review 
Committee which goes into all thes~ thinlS 
every time; and whatever adjustments have 
to be made, whether it bas to be taken out 
from OGL and put in the limited permissible 
Jist, whatever it is. action is beiDa taken OD 
that basis Whenever certain 'cases are 
coming to my notice, we sit and discuss: and 
if we find that it is in the interests of tbe 
nation that they should be restricted, we 
are restricting them. The position 1 am 
trying to submit is that it is true tbat in the 
case of iron and steel, and machinery, there 
bad been significant imports. But as I said, 
jf it is an indigenously-produced machi-
nery, we are putting all hedges. There is no 
difficulty about that part of it. 

Now about tbe question wbether we 
should stop imports of such machinery which 
we do not indigenously produce: I would 
like to submit that the economy bas got to 
grow. F or the purpose of the growth of the 
economy. we have necessarily to import the 
machinery t be it needed in tbe country or 
for the purpose of exports. The machinery 
necessary for the manufacture of goods either 
for the purposes of improving the quality-
whether for internal consumption or for 
goods to be manfactured for the purpose of 
exports - we cannot stop. tIt is because 
of the fact that the economy bas got to grow, 
tbat these imports become necessary. 

It is under this policy that we are allow-
ing the imports; and I see the point that 
even in tbe tirst quarter. it is not as though 
we hlve been able to restrict it. There is a 
slight increase, as compared to last year. I 
have given the figures also. I do not hide 
them from tbe House. I just gave tbe 
figures ..• 

SHRI INDRAJIT GUPTA: The same 
trend is going on: tbe imports are increa-
sing. 

SSRI P. SHIV SHANKER.: Let me 
just make the submission: Imports in tbe 
first quarter of 1985 stood at Rs. 4348.59 
crores. That bas increased by about less I 

than Rs. 100 crores. In J 986, in tho first 
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q~. tbO.,posidGD iodiea~8 .. ' It ... :4414 • .1 S 
crorea~".But. tilea., :,~ poitlt is: wowd;y.ou 
like to totaU" stop' wPQrtl? As ,I < aaid." ill . 
bulk cbmmodJt1eS" 'y~u cannot do it~ because 
tbey .re abs()luteJy' necessary for ,our OWD 
CODsumption., (llUerrllptlon6) Pot, _alple, 
as I said, susaf' etc-. about which' I just 
made a reference. Tbe one way of ,'ackliq 
tbis is to arow morc, suaarcane in tbis 
country, and see that we produce supr; 
this I 'have already lubmitted. When it comes 
to the question of Placbinery etc.. if tbe .' 
manufacturing lOods have to be increased. in 
tbe country, either for' the purpos. of 
intornal consumption or for the purpose of 
exports, would it be a proper approach to 

" either stop or hinder their import 1 There, 
yve thought that we sbould' allow tbese 
imports. Otherwise, tbe economy gets totally 
shattered~ The economy bas to improve; 
and it is for this reason that ~e are a1t~wing 
the imports; but nonetbele~s, as I submitted, 
there is a Review Committee beaded by the 
Chief Contro1ler. Wherever compJiots come, 
we 10 into this issue and try to set them 
riabt, wherever it is. necessary. This is the 
geocral submission that· I thought should 
make,before I deal with certain specific points 
that have been raised by Hon. Members. 

SHRI INDRAJIT GUPTA: May I 
just ask for ore clarification? This Review 
Committee must be quite a higb-power 
thiol. of c()urse I do Dot know its com-
position, but' I presume it is quite a high .. , 
power committee. When reviewing the 
difference between last year's performance 
aDd tbis year's performance-there has been ... 
a Irowth of Rs. 3300 crores . in the deficit. 
Has this Review Committee come to any kind 
of assessment as to whether such 8 big jump, 
r~rd jump, unprecedented jump is due to 
SOmet-hing wrong inherently in tbe policy 
ar it is just one item here, one item there, 
()Ile item tbere which needs to be revi('wed? 
How it happened 1 

SUR) P. SHIV SHANKER: I am sorry. 
I bave liven the fi,ures to the Hon. Mem~ 

tbO . Saure ,that io',· tbe case.' of ~acbm.,Q' .. 
thoro w~. a quantum jump of. R.... 8 $1.91 
Cl'Otes a. compar~d, to. 1984·8 5 ~ The poiat ,. 
·is. whetllor ·this matter bas been lone jato 
as to whicb is tbe macbinery who,re tb«e is 
more iO;tpor.t. I would Uk" to ~u1).mit that,' 
we ba,1,. lone int,o it and we have com.e to 
tb~ conclQsion. that all "tbls machinery is 
the maQbinery where it is a case of u.pdatina 
tbe tecbnology or where it is a case of' tbe 
machinery not being produced indigenously. 
where tbe machinery is absolutely neces.sary 
for the purpose of in=reating production 
eitber for tho internal consumption or for 
the export purposes. r t is because of these 
8~ounds tbat it is difficult to arrest the 
imports. If we arrest the imports, we arrest 
the growth, and if we arrest .the growth, 
then we' are nowhere. So, naturally a 
calculated approach has to be taken. It 
is true that the trade gap bas been Rs. 1,000 
crores and odd. I was trying to submit that 
this trade gap is likely to be reduced, accord-
iog to me, by about Rs. 1,500 crores 
because of the exports being increased. 

It is true that even very recently. tbe 
Committee of the Secretaries. because of my 
directions, bas gone into this question again. 
Apart from tbe Committee headed by the 
Chief CQntrolJer~ I wanted that the Secretary, 
Industry, Secretary, Commerce, ~Secretary, 

Aaricultute Secretary Finance etc. should 
sit down and come to tbe conclusion as to 
wbere we can arrest the impor~s. In fact, we 
have asked them to put \l'p a report to us so 
that we-I myself, the 1ndustry Minister and 
Finance Mini&ter- meet every fortnight and 
take stock of the situation so that we should 

. also discuss 8S to what best could be done. 
But then tbe pOint that 1 am assuring tbe 
House is that if the imtlorts ate of such a 
nature which - are not in the interest of the' 
nation ·in the sense that if the 'indigenous 
productioD is also there, if· it is not.,. case 
of an undated technology of the mecbinerYt 
or if we reel that it is not going to help at 
aU tbe growth of the economy, then there 
is no' question of allowing such types of' 
imports at all, Tbat is wby I gave the ber. so as to make the'position c.Jear .. 

" an'a1ySis at the very outset. 
AN BON. MEMBER: Less thaD 

hundred crores. The Hon.· Member who started the 
debate, apart from aivinl the fiautes or :tbe 

8ft Rt P. SH·{V SWANKBR: Not 1"'8. . exports . and imports. has given certain 
&han 1\s~ .JO~l c;:r9r¢S~ lo f,c1 J 'lJavc ,iv~q . $lSestioos. He did ,.refer to' my ,pe~b: at 



'the Bn,ln~erin. Export Prom()ti;oD. Council. '~o C~D IQna~e, i(, ,~u~ ,t~~~· t,h~ p?~~t ,I~ 
Mbreithank otic Htm, Momt)cr; bas ~id· that.' _be:re tbey ~Quld Dnd' ifautt, i. rea", Wietber 
1\1 th~' BO&h)~rib'l Export Promotion "CC.1tlllo. imports: are sueti '~en< ttie)' l ... -iOt ea:ira~a:~t~ 
~I". meetioG IllaV' 'said tblU th.' (J'O:v'omment . ,The 'pol~iy 'it ~roi1i as' a mult 'ot"'wbicti; ~Jl. 

'" is cOlltemtSlatina'lo MIUre it obliiatory on imports are'takina plate mOre.' If It 'Werc'1tf1 
all tbe' com-panies tbat ~bey' S'~ould' mention be'of conlumab,le 'goods, etc~~' ',tben;( of't£ouFse, 
in the Direaors' "keport as to wbat is the fault' Co'illd' be found.' ~ut it I is il\: the 
foreiln e1C;cba.'oae that tboy ha.ve ' us"" 'in' the ' circumstances' t~at 1 have rneDti~ned tbat, 
financial year and 'what is the' foreign tbe imports cannot be avoided.But then bow 

'~eJtchange that they have earned. 1"bis 'we d'oyou meet the situation? The only way 
.. waJited'so tbat tbe nation mould know b-nw to meet the ,situation is to improve 'the 
each 'and every big company is giving ifs e"ports~ not merely by curbiog tbe iOlPM'tS. 
performan~; This decision bag no~,' been Jf'tbey are of extravagant nature, thoy s'bould 
taken at the level, of we three Ministers that necessarily ce curbed. But if they are 
tlUs will be pushed tbroujb so that the ordors absoJ\1tely necessary,they have got to go for 
will' follow. Now, the position is tbat 30 the im,ports for the purpose of. building up 
large enlineeriog eompani:s-as one of the a strona economy, -be 'if be for the internal 
Hon. Members was saying. I am referring .cofnsumption or exports. 
to'tbe Prime M i_niiter's' sta temeot - are only 
exPorting Rs. 30 crores worth of goods 
a n~ in' the case of engi "cering , goods, 
it is ·the small engineering firms that are 
doin8 much better ~ 

Ooe of tbe Hon. Members was asking 
me as to why I was expressing my concern. 
I did express'my concern in tbe Engineering 
Export ' Ptomotioo Counci 1 because tbe 
engineerina industty is not doing at all welJ. 
Today. tbe position is, the target is Rs. 
1750 crores of exports. That we are 
ex Pecti,DI. Last year, practically neara bout 
tbat~ I think Rs. t 550 or Rs: 1600 was 
fixed and their performance was of Rs. 1000 
or 1050 croros_ Now they hJ.vc lot .tlcast 
to meet the taraet aDd especially so when we 
are livinl so many facilities. 

When I express my concern, t do 
expr~$I my co~cern. because a certain 
iD~LlstJ" is Dot doing well at aU. Wben it 
comes \0 tbe question of trade gap, etc., I 
have put 40wn in clear narration as to what 
tho ,~tu.tion is. I would I1ke to 'britt, to .the 
notice ~f the HoO. Member a,nd in raet I 
bav:e BOGe throup it that so for as tbe 
pCl'ccoU\8e in, the GNP is concerned, it is 
hard)), 3.6 pet ~Qt-tbe trade aap. This is 

. quit!' ~a.aeable. Monageahle is a different 
issue ,altOtretber. 

One 'of the Hoo. Member baa also 
referred -w,hat happened at Punta dele~te? 
Two members have been pleased to mention 
about it. 

One of the Han. Members was making· 
a reference that the developed .countrles are 
particular tbat 'Services' should be included 
in the regime of GATT. While I must 
coDgratulate my colleagues who had lone 
there for the purpose of trying to sort out 
this issue, I have made a mention at some 
other forum a,lso in the SA ARC twice at 
Is~~ma,had and later on at Dbaka where I 
bad gone. In the declaration we bad 
cateaoric~lly O1ade tbo ,position clear that 
'so'Nice-;' sbould Dot be induded in GATT; 
not only 'services' but we have gone to tbe 
extent of saying lQat the investments, 
intellectual property, these items will not 
be conducive to the regime of GATT, later' 
OD ev.e,D in the Non aligned Meet at Harare. 
In tbe Economic document the declaration 
was .matie absolutely clear. 'rhe policy was 
on the same Jines as what\tye bad enunciated 
at SAARC. But, unfortun,ateJy. at Punta 
de)este strinls seemed to have bee,Q pulled to 
stroDI that India and. Brazil and '6 few other 
co~ntJ Jes- 'were isolat~d. Belt all jQineA ,that 
they should ,so into th~ rcgime of GA 11 . 
Well, that is wh~e 1 said that 1 must 
compliment my eol1eagues- the .'inanee 

. Min.i,~cr. t~e St~l Minister ,and 'tnY coUes8ue 
I .e tbe point when Hon. Members Sbri Brahm Dutt who had g~ne tbere'at 

e:Jtpreoqs '(heiT' c.oncern about tho wide trade that time. They managed at least "0 see, 
gao: ';'But then it is not 8q tbouI" that. It 1s iospitF of pr:es!l':'~.es, that "~rvi<;~s' is <"ot 
nQt m .. na.~bte. Ef,¢onomy h,s th~ It:s.ilience.'· br~8ht wi,tbin the r~hne of a,AlT and .t 



S&~.,." ldi.cu.~([' t>utsia.f, the' ,_ime ~' 
(j~n.' '. i.,.~ratina ;l~ommit,teo 'bat ~o 
set~Q" 1..w::.6iq'lnto "tbe details., We ba"o 
appointed Steelina Committees too aDd", ,00 
our part tbe tnaUer is beioa discussed. now.' 
A OOodt· (:;ommittee, and alsO :fol- ,Services. a 
c~I'riitti;e'\' 'Ilb beeti ap'POinted. by the Trade 
NeaotildlUB Committee. Discussion. aro 

, 80111. OD~ 11 Ilia. ·to 'be seen "ow tbina' will 
develop and we -ill bave'to take a decision 
at 'a latel" stase on the basis of what emeries 
out ,Of it. 

MR. CHAIRM,AN : Please conclude. 

SHal p'. SHIV SHANKBR.: I· am 
sorrY. I will take a mit;,ute or two 00 this. I 
~ave to take the House into confidence. 
This is' a very sensitive fs.ue. 

SHRIMATI OBETA MUKHERJEE ,: 
There sbould be some discussion on that 
issue. 

SHRI P. SHJV SHANKER: Personally 
I am of the view-I cannot say wbat we 
tiDally decide, - but it is my view that if 

* services are included in GATT and we pt 
bo\lnd by it. beiDa a signatory. my own 
feeling is that the entire eco.Domy of this 
country would ·be dominated by the develop-
ed (:ountries because once if the banking 
services, tbe insurance. the transport, the 
shipping serv.jces etc. go ioto· tbeir bands, 
tbey are O1ore, 1 m\.lst say, efficient as 
compared to Qurs, tbey will outweigb our 
s~rvit;es ~Ild tben that 'W ill pave ." the way io 
the uitil1l,ate analysis, perbaps. I would not 
like to sly, but... . 

SHRI INDRAJIT GUPTA -: That, is 
w.bY, tbey are proposing. 

saRI P .. SHIV SHANKER: But may be 
that mtsbt lead to tbe' political domination 
as well.' ..l . nave p'ersonally 8 very lreat 

'apprcheosiQD and th.t is why, 'now it bas 
·Iot t,9.b9: taken b~~e,oo tbis iS$ue views 
a~'i differept. ,My oW';J,: riew· I have' put forth 
before the Hon. . Members .. (.,,~Ws Qlatter 
·will have to be 800e into a . little carefully 
and in' detait~ In fact. ,I bave had. vcry 
clear discussions with my colleagues' ai'i:"f 1 
aD} .lad. '0. say tbat tbe Pri~e ,f1,f',obter, ·bad 
,alr~d~ (4lf~ted that· we nU,lst .impro~ '.tbcso 

S6hrice.: __ a·.-e tlta,t .'by (tllft ·.titne;:.: "Iller 
the maiter II di"p0se4"C1f 'Outside 'diO·OAJa· 
by the ..Nelotiat_f:lS, qo~~!~tee. by tben if we 
bad made a proper headwa" tberi perhaps 
u·".J"tioh'·of'the:et1dre;8i~Ga~ : ..... lot 
to 'be ,~"Jum ,aDd if 'lMCea.ry~·', ,aAd .. ~f.·,.. 
think ,tlrM at, this .• tap we ha-we ,Dot d~v~;,: 
ed so much, .. ,8' ,fO, COInM~( '''lith: tbo~ 
~sibl" they wnl have to take a very ••• 

't' ., , ~ • 

SHill' 'SoMNATH CHATTERJEE: 
OpeD tbe door. ' , 

saRI P. SHIV'SHANKBR.: Close the 
door, not open the door. 'OpeD tbe door' 
wiU create mo~ problems. 

I woUld nke, to assure'tbe Ron. ~"mbors 
tbat I will fake the House iiito confidence 
aa "an.,4 ,wben the thi •. p~v~lop. so, that I 
fake tbe luidance flom' tbi. Rouse as to 
wbat we should do in the matter. 

Sir. :1 would like to nta:ke tbe'lubmtssioD . 
tbat the Hon. Members bave made tbe 
general. .points. I may only take· a little 
more time as I have got' to refer to them. 

On the canalization policy I would like 
to say that the canalization policy is always 
under review and in fact, it is the Abid 
Hu,sain Committee on Trade Policy which , 
had lone into the question of canaJizati-oD 
policy in depth and, came out with certain 
criteria. Tb()se commodities meetina' these ':"10 ., , 
criteria as a wbole are canalised been'use 
ob'Yio.tJ"'oJy it so b,appens tha't the purchase 
a.nd saJe of such cOlllmodides becomes a 
little, I must say, cost effective from the 
Daf.ioDaJ point of view. 

Sir" I would like to submit that it is in 
this broad perspective that the policies that 
are beiol 'pursued are tbe policies which 
are in tl1e 'arler jnterests of the Dation aDd 
J assure tbe Hoo Membets that notbing 
would be done to the contrary wbere the 
Jarg~[ interests of the nation are at stake. 

SaRr NAkAYAN CHOUB;EV : l.arger 
interest in the small section ·.o( the people., 

SHItt ,Po 'SHIV SHAN.KER: Sir. it 
.auld be difficult ·(or me to convince my 
1-1:,01;1 .. Jrien~t -but I must cloatty put forth 
my view ... , 



,.' S8R.I NARAYAN CHOUBBV,: ',Are 
10U ,ourself COftyioced ? 

,·'(/,,"'"ruP.t io."') 
I SHRI P. SHIV SHANKBR;, I: wowd 

like to SUbmit tbat the trade aap that hal 
Come' out i. not a, trade pp wbere ODe 
should feel 'unnecessarily apprehensive •. 

J3.34 hrl. 

The L~'" Sabha Ilwn .adjourned lor 
Lunch IIlI thirty minutes 'pasl 

FOllrtun of the Clock 

---
The Lok .sabhQ ' "eQ$$embl~d after ... ", LIMe" at .Thirty-five mlnuttu past 

,,"', ,', Fourieen 0/ the Clock 

. ,(S~'RI SQMNATH RATH in the Chair] 

{English) 

MR. CHAIRM~N: Tbe Minister of 
Parliamentary Affairs to make a statement 
regarding Government 8usiness for the week 
commencinl the 24th November, t 986. 

14.36 hr •. 

BUSINESS OF THE HOUSE 

(English) 

___pr(E MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
AFF~IRS (SHRIMATI SHEILA DIKSHIT): 
With your permission. Sir, I rise to aDnounce 
tbat Government Business in this House 
during the week commencing 24th Novem-
ber, t 986. will consist of : 

(I) Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

(2) Consideration and passiol of : 

(a) The Customs and Excise 
Revenues Appellate Tribunal 
Bill, 1986. 

(b) The Customs Tariff (Amend-
ment) Bill, 1986. 

(d) .~ J~~ecent .. ~~Uoca~ 
of. ,Womc::D (Pt'obibit~D) BiU, 
19~6.' as pasaed I b,. ~Y" 
Sabb.. ' 

(e) The I:Drant ,Milk, Food and 
Peedin, Bottle. (~lu)atioD of 

. ,·Production. SuppJy and Diatri .. 
bUUOD) Bill, t 986, .. pasaod 
by Rajya Sabha. 

(f) The Central Excise Taritf 
(Amendment) Bill, 1986. 

(3) DiscusSion under Rule 193 on : 

,'(a) Drought and Floods. 

(b) National Symbols need to 
. preserve their tlan~tity and 
dignity • 

(Trans/atlon] 

SHRI HARISH RAW~T (Almora): 
Mr. Chairman, Sir,. tbe followins two 
subjects may be included in the Business 
for the Dext week presented by the Minister 
of Parliamentary Affairs: 

(1) The poo~ performance of the Indian 
contingent in tbe Seoul Asiad Is a 
matter of concern to the entire 
country. 'The ataodard of games 
like bockey has declined consider .. 
ably. The Olympic Association of 
India bas recommended tbat India 
sbould Dot participate in the next 
Olympic games. It is a disappoint-
ing situation and it must be discU8-
sed in the House. 

(2) Half an hour extension 'in the 
wotkins hours of tbe Central 
Government employees will cause 
areat inconvenience to tbo 
employees . and the women 
employees would be particularly bit 
bard. Tbere is great resentment 
amona the employees apinst this. 

, -decision. Tbcrefore, a t discussion 
OD this $ubject in the House ia 
necessary ... , 

[Eng/ish) 
(c) The Buteau of Indian Stan .. 

dards DiU, 1 P8 6. SHRI DHAkAM~ PAL SINOH MALIK' 
(Sooepat) : It 018)' ,be .slated dlat ,tlJOro Itt' 



tb~d.: .. .,;, l"cClatiOD.S who havo' bee'o r.Iid~. 
in. 00 ei~ber' side or Yamuna 'River '.near 
Baabpat. Tboy ~re not able to have 'contac •• 
with .. cb"CUber for about . si~ mon~s ~D a 
year due.tAl beavy rains as it is very. d'iffic:u1t 
to cross YIMllWl. River. Many of them die 
wbile crollina tho river.· Tbo people have 
to 10, to 'U.P. 8lJd ,Maryana : via Delhi, or 
PaDipat resultios in areat inconvenience, 
and ~ast. of timo and money. 

I ,would r.equest tbe Central G~vernlllent 
to (a.ke immediate steps to earmark funds 
for the construction of bridae over Yamuna 
near Baahpat which will not only save 
the lives of people but also time and 
money. 

-DR. G. S. RAJHANS (Jhanjharpur): ' 
The people of Bibar are great1y disturbed 
on nQticing that the 77 Km long railway 
track doubling project on the K I UL-
Sabablanj loop section of Eastern ra ilway 
has been sbelved for unknown . reasons. 

The project was taken up in 1980·81 
and sO far, an amount of Rs. ,12 crore has 
beel'l spent out of approved estimate of 
Rs. J 6.80 crares. But the sudden sbelving 
is surprising because all the earthwork done 
so far will be wasted if the project is not 
completed wi thin two years. The Railway 
Ministry has suspended tbe project when 
only Rs. 6 crores were needed. 

Similarly, despite several promises -of the 
Ra~lway Ministry. tbe laying down of 
para lie 1 broad aauge between Samastipur 
and Darbbaoaa bas not, started as yet. Nor 
bas any progress been made rega.diD8 laying' 
down of track between Sakri and Hasanpur.· 
The IOQI-pendina demand of the public that 
Jhaojhanpur-NiJ1l)a]j line be extended up 1.0 
Loukhi ba. alio. not beeD met so far .. 

The Railway Ministry ,should look Jnto 
tbe above .rievances of IJte peopJe of Bihar 
immediately. 

.tn-.,sltll'lon) 

SSa.I,KAMMODILAL JAT>AV (Morena) : 
Mr. Chairmao) Sir. the toJlowlna. 'subJ~t: 
may kindly be included in th~' Business for 
Q,~X.t ,·week : 

T~e Cba~baJ Division. of . Mad.,)'. ~ta ... 
4_1t i$ ·quhe backward' at: Compared: to Otber 
rt8ioD's.. lJere either the ·Iarm~r. ba~ Jery 
sinall'land holdidss or are landless. Thero 
are '09 iqdustric:s'in the area. . That is wby it 
sorves as a breeding gr~und for the dacoit 
m4;na~e. -An this results in harassment to tbo 
people because on the one band there is fear 
of the dacohs and 0,0 the other hand police 
harasses tbe peopi'e. 

In tbe, S tehsils i. e. Keralas, Saba1aatb. 
VUaypur. Karhal and Sbeopur in district 
Morena 9f t.his, Division tbere are large 
deposits of stoDe from which cement can be 
manufactured. Scor~s of cement industries 
can be set up here. These industries will 
provide employment and dacoit problem will 
be solved. J, therefore, request the Govern-
ment tbat the industrialists should be 
approached to set up c'ement 'factories bere 
so that the poverty of the area could be 
abolisbed. 

(ElIgltsh) 

SHRI SYED SHA'HABUDDIN (Kishan-
ganj): I request the following may be inc1ur 
ded in the next week agenda : 

The figures of per capita income of 
va rious States and Union Territories show 
considerable variation. The disparity is also 
visible in tbe provision of basic services as 
well as from various economic indicators 
such as per capit~ outlay, agricultural or 
in~ustrial production. index etc. The inter-
regional disparity is further accentuated by 
intra-reaioual disparity. I wou1d, therefore, 
suuest tbat tbe House take up an in· depth 
dis'cu,ssion of 'Growir.g lnter-RegionaJ and 
Intra-Resiona) ECODOfllic Disparities and 
Remedial Measures tberefor' , durinl the, 
coroin. week. 

[Trana/ation] 

SHRI BHARAT SINGH (Outer Delbi) : 
Mr. Chairman~ ,Sir. tbere is acute short.Be 

. of drinking water for the increasin, popula-
tion of Delhi. In my. Constituency Najafaarb, 
Metita~i area, and in the newly construc;:tc4 
D D .. A. colonies Uke Reserve Bank ,colony. 
Sunder Vibar and Mianwali Nagar there is 
drink~DI water scarcity. More water sbould 
be tak~n from Haryana,for Haiderpur plaat 
80 t~'t' this. sbortqo cou~d be Glado Up, 



. ~ ":' ~~ .• " 1\ <') > " , .. l: '''1';''; .. , ,I" , .. ' ,'~ 

<?a.~~;t' pr tb~ '" HaiiterplJr , p~:aat" .o~ld ~ 
~Pl;l~ ~~~d ,tho , pl~t , s~l~" be ,ot 
cl~. . The qU~Dtum of .Ptnp " yiater 
suPplied, t9' SQutb Delhi '~'(hJt4 bO,'incteased. 
It is~ tb~rer~rCl., necessary t~at' 'the.. Uoion 
tr~ia.tio~ Minister shoqld bold. talks with 
tbe 'Irriaati~" Ministe, •. 9f Maryaoa- and 
. Uttar . Pradesh . fo,r more 'sQ1)ply of water ~O 
tbat· all the resettlement colonics, vill.". 
and all. tbe D. D. A. colonies ma'y get full 
supply of wa ter. 

, , DR..CHANDRA SHBKHAR TRIPA THI 
(l{h.l~la~d);,: Mr. Cba irman. Sir~ India is 
~, .. riGQltural country. 75 per cent popula-
tiQo of ,be, cou~try even now, is depeD,dant 
00 ~Jc:ult~re for its living. Notwithstandina 
aU achievcm:ent" ~n tbe agriculture sector. 
amOD& the commercial crops, the contribu-
tion ,of. the S\l8arcane crop is still tbe maxi .. 
mum ,insofar as the question of aUlmenting 
the income of the farmers is co~cerned. 10 a 
backward and poor State like Uttar Pradesh, 
tbe anDual budget of tbe majority of the 
people depends on the sugarcane yield. 
S.arcane., production in the State has been 
faat declininG for the last sev~ral )'ears. For 
example. in 1982-83 its production was 
81.387 thousand tonnes which was reduced 
to 78,244 thousand lonnes in 1983-84 and 
in 1984-85. it fell down to 70638 thousand 
tonne,_ This shows tbat the farmer is avoid-

.. ina suaarcane cultivation. 1 be reason is. that 
not ,only he is pot gettiDS fair pr~e for the 
sUlarcalle produced after putting in a lot of 
labour, but tbe payment for tbe produce also 
is not made for ,ye.rs. The poor farm,er 
pr.oduces su~rcanc after investing Qi$ 'en~irCl 
~pital but wh~n he is not paid for ye~[s the 
price ot bis I?roduce, one can easily imaainc 
tbe tinancial di15culties be bas to face. Tbere 
seems tp '?e' an, immediate need of Central 
Government·s intervention to check the trend 
of faUing production of sugarcane and also. to 
help the farmers in aOUin, remunerative 
prices for their produoe. 

I, ·tbereforc. lJCIuest tho Aariculture 
Mlnister'to ensure ," tOe support' price of Rs. 
3'S per quiot,rror tbe $upreane and iQltnedl-
ate payiDent to the rarmej.~ after tbe'sale of' 
SU&!irCane• ' 

StiRI MA,~k.URAM SQDt, <."'tar) : 
Mr., ~hairman. St.r., with ,y~~r permi_sfRn 1 
f\J'bmlt that tbe foltowiaa Qlaltcr may Ikil:aOl, 

.,e ( "idel~ded" 'i.', 'the Bul11l~ ,'tir. \ti'e tsbt, 
week'· : . ;. I'·, 

:1'he ntimber of un~loyed In the ' .... '1' 
District of Madhya Prad~h 'i.'ib~i"a ·d'ay· 
by day. 10 "t'he ab8Onc~' ,of " pol'ytetbDk'I. :'tbe 
educated youtbs are .' vyiJi8\ for ~Go't'etnn1*'t 
services. 1s' liaS bec6me difficult' tode, 'to 
provide service to evetyone.· Some' ,wsted 

. interests a~e crcatiPI an atmosphere'ill"South 
Bastar cODducivc to Naxalite activities which 
in future can pose . a serious .cbalteoao 
Dot only to Bastaf 'but also to the coti1'e 
co~ntry.' 

Therefore. the 'State Govemrne'lll should 
be instructed to C5sure that the diuatisfied 
youths of tbis sensti.\'e regioD arc not exploit-
ed by sucb ,elop1onts due to lack of eJpploy-
ment opPQr'Ullitics lbero .. For tbis. aclectioll 
procedure for recruit;ment sbould be djtfercnt 
for this district from the one ado.pted for 
the other parts of the State so tbat ~he 
educated Adivasi youths of tho .. di$trict are 
able to ~et (ull opportunity. The educated 
youths of the district have been, ,~onst.Dtly 
complaining that outsiders are recruited to 
the services in the district. The reason is that 
tbe s.tandard of education tbere is Jo\\er than 
the UTl-un aJca and as a r~sult t}.e youth of 
the dis1Jict lag rebind in the State selection 
comf't:jitior.s. Jt is, t~erdOTe, necessary that 
it sb{ uld "be con£idered ~riousfy and they 
should Qt: given equal opportunities. 

[E.ngllsh] 

DR. DATTA SAMANT (Bombay South 
Central): Sir, I request that the follo~ing 
may be included in the next week·s agellda : 

M ahaY8sbtra :i8 baving· about one 
bundred sugaT factories and bCcpuse or strike 
of ,two latb sUg&rca'oc cutter and carrier 
workers. many of tbese factories are closed 
or are working, partially for tbe last ODe 
month. The total, loss of production is:ten , 
thousand tODn~. per ~ay. 

As Maharashtra, provides the maxImum 
.uaar supply to tbe ':Country, this ,stria 'W'ilt 
very badl>, affect the suaar product jon of tbe 
cou\ttry ... States (If 'susar bave illCt'e1i&ed durro. 
the Jast·;wee-k. 

, Sti~~~aQe culte~ .and carrier 'wOfke~~ 
'baldI, pt Jl.a. 6 ,to'1 per day Wbleb" ,muob" 
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less titan the :mfakbum -wille paid co' ,8IriCQ). 
t""r ·'i ... ot~t"''-' 1 ~G\: tIM, · ... j8~~u.. ,"~',l$f:, 
~~~Gunl1tl .. ,~~ :.".' ;.,e a.~ t1)· ,,!Q ·12 ,~(': 
day. '," " , 

',PR· ~RABJIAT KUMAR. MISH,RA 
ClaroJsir):, M't. Cbairm"n.' Sir, witb ypur 
p~rm,ssion ;1 request, tbat tbe folll)wio,1 m.ttcr: 
m,ay kindl, be included in tbe Business for 
the next week ,: 

About one ,Iakh 81ricultunll ·tabourers 
of Madhya Pradesh have migrated to tbe 
cities. 

Presently. out' economic policy is sucb 
that tbe rural people aTe' getting mOTe and 
mo,re a.ttracted to the urban areas. The 
people or the vi11ages are migrating to the 
cities fbr petting educational, transport and 
medical facilities and also for economic and 
security leaSQns etc. 

This trend is creating two types of con. 
tradjetion~. First, there is a depletion of.-
agricultural labour ,in the rural areas \lIIhich 
will result in definite fan in foodgrain produc-
tion. The economic standard of the villagers' 
who are dependent on agricult ure is dC'cJining. 
They are leaving their traditional ocCupation. 
a8riculture and are migrating to cities. The 
problem ,of unenip,Joyment is increasing. 

Tn Cities, due t~ influx of rural popula-
tion. th~ housin~ problem is becoming acute. 
The number of jh'uggi-jbonpris is increasir1g. -. 
Rural people 'are ]es<;ling a ,miserable life in 
cities. They'do not get a bouse in tbe cities. 
They 8r~ influenced by the evils of the 
cities and they - become" involved with anti . 
loci~l elc~me~t$. ' 

Th" OQvernm,ent should take timely steps 
to see that people from cities migrate to the' 
vil\ges s.o th.,t we are a ble to 1ollow th~ 
Indr.,n tradition' of uJndia liv~s in the 
v illaaea." . ' 

r e,.,.lI.bl 

, . SKRlM~rJ 'SHEiLA 'DIKSHIT: Sir .. 

SHRraAM SINGH YADAV (Alwar): 
'I am ,OD .' polot of'· .or~~.,. $ir~ JXbe Cb ... ir 
, .. Mould' take the ceasensul of tbe HOUle 
reaardiDa t'he 8usines.· Advisory ComQ)i~s 
report~ 

'Mit. CHAJB.M'AN : Jt is Dbt tbe Report, 
it is lddl)' '.libm'issions. There is "Do· point or 
order 'because it is not the rep0t:t ,or the 
committee. She. has only announced the 
,Government's business for the next .week. 

J4.~ .. 'r8, 

SUPPLEMENTARY 'DEMANDS FOR 
. GRANTS (GENERAL), ] 986·87 

-Conld. 

[English 1 

MR.~HAIRMAN : The flouse wii1 now 
take up further discu!sion and voting on tbe 
Supplementary Demands for Grants in res-
pectoftheBudget (General) for 1986·87. 
Sm t. U sha T baJfkar to speak. 

(TratMlatl'onJ 

*SHR1MAT[ USHA THAKKAR 
(Kutch): 1\lr. Speaker, Sir, in a. vast country 
like .India different situations keep on arisina. 
Tbe way Oovernmen~of India is facing them 
and taking different st.eps for the progress 
and welfare of the peop.le deserves our 
tbanks. In these circumstances tbe firmness 
with whicb our Prir,nc, Minister and the 
Finance Minister are taking measures are 
making the people of India proud. I support 
the Supplementary Demands presented by tbe 
Finance Minister. J also request the Finance 
Minister to provide adequate assistance to' 
the S.tate of Oujarat as it bas been rc:oUQI 
und~ (iroUllU for the' second year in 
suecession. Gujar'at Government bas prePlred 
a Ma~ter Plan of Rs. 419 crore. to doal 
with the situation created by drought. The 
Government should provide sufficient fU,nds 
for tbat. 

. Hon. Member, Sbrlmat~ Pbulrenu Ouba 
had .taled yesterday . that the ,chooJ .10 •• 
cbildren abopld be liven balanced diot. The , I wp:~ld 1ik~ tp tb~Dk \he H9n. Mern~rs,for 

theif: .u"mi$~ion$;~ ,T.b(ir '''f\I,uablo suaps-
ti9DS ~ill r~fv, .4~ CQn~i~et&;tiOQt 

----------------
I. , ), ".. '~I ,;:.... • • " ' " -/II ,j. • a", 

~~ 

IttTbe speech was oriBinaUy ,del4~,in 
(hd~rati. 
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[Sbrimati' Usba Tbakkar) 

G~ra,t Government has alroady felt its 
necessity and that'i,s wby it. baa hnpleme·nted 
olle such scheme in the State. 10 Gujlrat. 
primacy scbool children are bene.tittin. from 
this scbeme. Th~ Centre 'sbould provide 
as&,istaoce to the Gujarat Oovernment in this 
lebeme, also. 

Qujarat is presently facina acute water 
scarcity problem. Due to shortaa.e of 
fodder, the livestock is beinJ sent out of 
Oujarat. As a result of drought. the people 
there are finding it difficult to find employ. 
ment and to make both ends me6t~ 

In my Constituency, Kutch 'the rains were 
scanty for two years but after, that there was 
acute drought for the 'past two yean. People 
are taking their cattle out of Gujarat to save 
tbem, we have repeatedly requested the 
Oujaral Government for making available 
fod..ier, drinking water and providing employ-
ment but tbe Gujarat Government too has 
been facing drought for tbe last two years. 
Therefore,' it will not be fair to expect. much 
from it. I request the Central Government 
to provide more assistance to the Gujarat 
Government for tbis work. 

Sir, coastal line oft" Kutch in Gujarat is 
quite long. The people there arc runniD8 
Imall salt manufacturing units but they do 
Dot have the facility of transport. Therefore, 
these units have become sick. I would, there-
fore, request tbe Govern~ent to take suita ble 
steps to solve the transport problem of 
tbese people. 

Sir. the Government should do some ... 
thing to instal a soda ash plant in Kutch. 
Bleven lakh people of Kutch will be benefited 
by it and they will get employment. In this 
way their. problem will be solved perma-
Dently. 

There is shortage of power in Gujarat. 
Keeping this in view, I would request tbe 
Finance Minister that be should consider tbe 
possibility of generatlna power by harncslios 
tidal waves. Presently. a survey to this effect is 
bcinl made at Randla. Necessary'instruction.s 
should be issued for early completion of tbe 
survey and for implementation of the projcct~ 
The construction of Benito based Power 

: ' ~ , of~' 

House fs .,oiDa" Oft in Paildbrec.. 'I wo~l~ 
request the Hon. ; Pi_rice 'MiniSter~. diat 
adequate Atlsistance may be lranted for 1t so' 
that the construction of this Power House 
may be expedited. 

Sir, at 'present tbe' airport' of Bbuj is' 
uDder the cont1"ol of the.army. The passengers 
are facing great ioconvenie!lce due' to tbe 

- security measures taken by the .rmy. I 
would, therefore, request the Hon. Finance 
Minister to earmark som~ funds for tbe 
construction of a separate civil airport. 

A development project is beiDI under-
'taken for the border areas l;>y the Central 
Social Welfate ,Board. This projeCt is beiDa 
run in Bana~kantba and Kutch areas. 
Some emple>yees such as Bal-Savikas, 
Pradbans, Bal· Sevikas. Clerks, Drivers etc. 
are employed in this project. Tbese employet'8 
should be' granted special allowanc~ for 
working in the border areas. At present tbey 
are not getting tbis allowance. Not only this. 
they are also not getting facilities like Uledi· 
cal allowance, bonas etc. whicb otbet 
empJoytes are getting. I would request tbe 
Hon. Finance Minister to concede the 
demands of these employees and to Dletc 
out justice to the women working in far 
flung villages of tbe border areas. 

Sir. Kandla is a major .port is Kutch. It 
was a dream of Sbri Nehru' and Sudar 
Patel to have a major port for the Nortbern 
Region. With this end in view. a plan with 
an investment of crores of rupees was formu .. 
lated for the development of Kandla. The 
late Prime Minister, Sbastriji and Indiraji 
treated Kandta as .an important port and 
provided there faciHties of free trade zone. 
But a drink ing water problem has d evc)oped 
in this area due to tbe continued droulht 
condition in Kutch. The Oujarat Govern-
ment ~bag proposed to provide water to 
K.ndla frdm Macbhu dam no. 2. It is 
necessary to 1~.y: pipeline for tbi I ,purPQ~. 
The Oujarat Government 1s facing 'sbotta,rIC 
of funds and as suc~ it cannot undertake 
work of laying pipeline. A sum of lb. 33 
crares sbould be provided for this Scbeme. 
I would request t'be Central GovcrnJ'ncot 

, to provide ade'quate allsislance to the Oujarat 
Government "for undertaking this work I 

be,cause this' is an important port for 'the ' 
deve~opment of Nortb Io.,dia. Tbe ,\tOrt-at of. 



water aboUld not pose a hurdle' ill ita 
d.~t •. 

• Ii' ~'if t-, 

. I 

The, Qq,,~~t. ,i •. ~a~i~ k;e~ interest 
I. the propaaation of edUcation .m~DI 
.~l.. TIM .rt.· are .ra.ted eMmp.tion in fee. 
f .0001d au.est that .ir)s sbould also pt 
IC)f;pe allowance for nutritioul meals. In tbis wt, more airls will be able .to pursue 
~1~.1 and en,lineetlni educa'.tioD. 

·to 

Sir. Kutcb coaalitutes one fourth of 
OqJarat. A medical co.lkae is, therefore, 
~Dtial for this' area. The headquarter of 
diffrict l'ut~Jl is situated in BhQj which i. 
4' 0 kml. awa, from Gandbinapr. tbe 
~·l of .tbe Stato. Tbe interior of Kutch 
i •. _Iso sil,uated 200 kms. away from Bhuj. 
In tb;s way it i. very necessary to bave a 
...,lcal collese bere for the develormcnt of 
• ,,_ 'Interior area and for providin8 mec'icaJ 
'.cjlities to the people of far-flung villalea. 
I WO • .dd r-auest tbe Hoo. Financo Minister 
tp look iDto this demand. 

10 tbe end. I would like to convoy my 
tbtPkl to you for aUowin. me to express my 
Yiewl. 

SHR.I RAJ KUMAR RAJ (Ghosi): Mr. 
e".irmao, Sir. I am Irateful to you for 
.;,-ina mo time to speak. I would like to say 
... ' when the· Government knew tbat DO 
•• i,eDcy . haa arisen, where was the necessity 
of "d.na fo~~ard supplementary DemaDds 
• freq~Dtly. Tbc supplementary Bud.,t i. 
"'fplllbt fotward only sO.me exiacncy ar11eS. 

Wbile supportinl the supplementary 
.... dlet, I would' 'like to live a su,aestiOD. 
The Government bas not for.mulated a 
.. tiona I wale policy. As a mult. workors ,re aailatin. and it is Cd uBin, difficulties fo·r 
the people. The employees or the Slate 

, Government are demandin8 pay scale parity 
wltb that of Central Government ·employees. 
They .. , tbat tho pay scales of the CentraJ 
Government employees are more tban theirs. 
This dispute i. loin, on and tbe Government 
bas Dot formulated a nationaJ w,..e policy. 
The Government sbould take measures to 
formulate it. 

SocoadlY, step. motberly t .... t·meRt bas 
,be-.'" IlItted "-t t, iJu .. r fr~~'7S~ ,i~' t~, 

mattet .o( deveJoalDOOt. A,ricultaral 8ciCllOO 
omtrea "ba_ bOt beeD. set up ·1)1ere •. TIM" i. 
no AaricuJtural Science Centre. micro .. wave 

. to\\!er, F.C.I. &OdOWD., T.V. towers. ;brpad 
pup line. air-service in the east 01 Lucknow 
i.e. Ametbi. Gonda aDd M\J08bcr. 10 the 
absence or tbese ,tb~nas 1be peoplo"of ..,toro 
Uttar . Pradesh. ,and Bihar are f~i~ ,areat 
ditBcuk,ies. Special prOyjsiQD tboulp be: ,bere 
ia.uao B .. dlOl for all these dtinas.. Only tboo 
eastero Uttar Pradesh and ll~rtb Bib'u' .call 
make pro.resj... .... nd without providinl tbelC 
facilities to thom we ca.oDot do ~nythini for 
tbeir welfare.' " . ' ' . ;:.,. 

1£",11.") 
Please allow me to con I.JD~ next day. 

15.08- ...... 

MR. CHAIRMAN : Speech ,concluded. 

[en,ll,h] 

The House will now take up Private 
Members' Business. 

15.01 ...... 

COMMITTEE ON PRIVATE M,EMBERS' 
BILLS AND RBSOLUTIONS 

Twenty-Sixth Report 

sa III HAFIZ MOHO. SID.DIQ 
(Morad_bad) : I bea to movo f 

-'That this House 40 alree witb the 
Twenty-sixth Report of tbe Committee 
on Private Members' Bills and. Reso-
lutions presented to the House. OD the 
19th November, t 986'. tt 

MR. CHAIRMAN : Toe qUMlJoD is : 
I • ' , ' ,If 

·-Tbat this Hou~e do a.ree with tbe 
Twenty-sixth Report or the Committee 
OD Private Members' Bills and' ~RCS\)~ 
lutioDS presented to tbe House on tbe 
19tb November, 1986." 

Tlttf motion wa. adopted. 
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'BlIl~ 1 ~,86'\' ,'\ U"I/omu SyllQbu,) Bill. 1986 

SCHOOl:.S (l'AKING ova AND 
UNIFOR'M SYLLAB'US) BILL, 198'-

'(~.~I.hJ 

SSg.1 'BALASAHBB VIKHB PATIL 
(KoparaaOD) : Mr. Cbairman, Sir, I beg to 
IDO\1e for loave to iotroduce a Bill to provide 
for takioa over of .n private scbools and to 
provide ror uniform syllabus in all school • 
. tbrouabout" tbe COUDtry. 

MR.. CHAIRMAN: The question is : 
11 

I'That leave be ,ranted to introdoce a 
Bill to provide for takina over of all 
private schools and to provide for 
uniform syllabus in all acbools 
throuabout tbe country." 

r. motloll was adopted. 

,15.01 ..... ' 

. " 

PRBVENTION OF ,INSULTS TO 
NATIONAL HONOUR. 

(AMENDMENT. BILL 1986· 
" . 

(A ........ ,.f Seetloa 2, ,etc.) 

(_II."] 

SHRJ H. N. NANJB GOWDA (Ha .. a): 
I beg to move for I~ave to introduce a Bill 
to amend the. PreventioD of IDlUlts to 
National Honour Act, 197'1. 

MR. CHAIRMAN : The question is : 

"That leave be IraDted to introduce a 
Bill to amend the Prevention of Insults 
to National Honour Act. t 97 t.''' 

Tlte moliDn WQ$ adopted. 

SHRI H. N. NANJE GOWDA I 
SHal BALASAHEB VIKHB PATIL: introduce tbe Bill. 

I introduce tbe Bill. 

MATERNITY BENEFIT (AMBNDMBNn 
BILL, 1986· 

(A ...... meat of Seet •• 5) 

SHltl IC. IlAMAMURTHY (Krisbna-
,irl) : I bel to move for leave to introduce 
a Bill furtber to amend tbe Maternity 
BeDellt Act. 1 961. 

MR.. CHAIRMAN : The question is : 

"That leave be granted to Introduce a 
. BUI furtber to amend tbe Maternity 
BeneBt Act. 1961." 

The molio1l wa.f a,dopled. 

SHRI,K. RAMAMURTHV : I introduce 
the Bill. 

-_-
·Published in the Gazette of India extra-
crdiD.'Y,I Part n~ SC'C. 2 (JIlted 21.1 1. 8(). 

. CONSTITUTION (AMENDMENT) 
BILL. 1986· 

(Om Is.loo of Article 370) 

(Engli,h] 

SHRI H. N. NANJE GOWDA (Hassan): 
J beg to move for leave to introd uce a Bill 
further to amend the Constitution of India. 

. 
MR. CHAIR MAN : The question is : 

··That leave be granted to introduce a 
Bill furtber to amend the Constitution 
of India." -

SHRt H. N. NANJS GOWDA 
introduce the Bill. 

... -- _.-.-.... _-_. ---_._- _,---- ,-------

1 

·PubUabed ,in the Oaze1te of Jndia 
extraordinary. . Part II SociiOD 2 •. 
d.led 21.11. 86. ' 
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15.83 .... 

COMPULSORY MILITAR.Y ,TRAINING 
, FOR. STUDENTS BILL, t9.6·~, 

(B",II_] 
, ' , 

" SlD.1 H. N. NANJB GOWDA (Hasean): 
I bel to move for leave to intrOduce a Bill 
to make militaI'Y Iraiolna compulaory for all 
abJo .. bodiod studentS. 

Mil. CflAIIlMA~ : The question is : 

"Tllat leave \Je araotecJ to introduce a 
Bill to make military trainiDI com-
pulsory for all abl'! .. bodie4 studoDJa." 

The mot"" Wtl8 a.p/~d. 

SMal H. N. NANJE GOWDA I 
introduce the Bill. 

CONSTRUCTION WORKERS (REGU· 
LA TION OF EMPLOYMBNT AND 

CONDITIONS OP SBR.VICE) 
BILL. 1986* 

(Engli,h] 

SHRI INDRAJIT OUPT A (Basirbat) : 
I bel to move for 1eave to introduce a Bill 
to provide for the regulation of employment 
of construction wOrke'rs, their conditions of 
service and for matters conoected therewith. 

MR. CHAIRMAN: The question il : 

"That leave be sranted to introduce a 
Bill to provide for the reauJiltion of 
employment of construction workers. 
their conditions of service aDd for 
matters conDCcted therewitb." 

Th_ motion waJ adopted. 

SHRI INDRAJIT GUPTA: I introduco 
tbe Bill. 

-----
*Publisbed in the Gazette ,of India. 
extraordinary' Pari lIt Sec:tipn 2. 
dated 21.11.86. ' 

15.04""'. ' 

CONSTITUTION (AMENt>MBNT) 
BILL. 19'86 •. 

(Amendmeat of Article '111) 

SHill K. RAMAMURIHY (Krilbna-
lid) : y"". Chairman. Sir, I bet to move for 
I_ve to introduc:e a Bill furtber to ameod 
the Conltitution ot' India. 

MR.. CHAIRMAN: Tbe question is : 
" f_ 

·-That leave be Iranted to introduce a 
BIU further 10 amend the Constitutioa 
of India." 

The motion wa •. t:UIopt~d. 

SHRI K. RAMAMURTHY : I introduce 
the Bill,~ 

TRA V ANCORE CHRISTIAN SUCCES-
SION VALIDATION BILL. 1986-

{English] 

PROF. P. J. KURJEN (ldukki): J bea 
to move for leave to introduce a Bill to 
valida to- tbe Travancore Cbristian Succession 
Act, 1916. 

MR.. CHAIRMAN : The question "Is : 

UTbat leave be ltaBted to introduce a 
Bill to validate the Travaocore 
Christian Succession Act, 1916." 

TIr_ motion was adopted. 

PROF. P. J. KURIEN : I introduce the 
Bill. 

*Published in the Gazette or India extra· 
ordinery. Pt.ll, Sec. 2. dated 21.11.86 



295 'Conltll~'ltm (Anldt.) 
, 11111. 198'5-'Coritd. 

NOVBMBEJt 21. 19116 ~lUtlt"t/~n (A-'t'~) 
Bin; 1985-Co,fl4. 

JS.OS Iar •. 

CONSTITUTION) AMBNDMENT) 
BILL~ 198 S -Contd. 

(Amend __ t of .rticle 311) 

[&wlls") 
., 

MR. CHAIRMAN: We will DOW take 
up further consideration of tho followiDI 
motion moved by Sbri C. Janla Reddy on 
the 7th November 1 986, namely : 

··Tbat the Bill further to amend tbo 
Constitution of India. be taken into 
consideration." 

The Hon. Minister, Shri P. Chidambaram 
bas already intervented. The mover of tbe 
Bill, Shri Janga Reddy, is not in the House. 
I will dispose of the item. 

Sbri Mool Chand Oaga had already 
moved an Amendment to the Motion for 
Consideration. He is tslso not present here. 
I will put his amendment to the vote of the 
House. 

Amendment No. I was put aod negatived 

MR. CHAIRMAN: Before I put the 
motion for consideration. this being a 
Constitution (Amendment) Bill, the votinS 
ba$ to be by Division. 

Let the Lobbies be cleared-

Now, the lobbies have been cleared. The 
question is : 

"That tbe Bill further to amend the 
Constitution of India be taken into 
consideration," 

The Lok Sabha divided. 

lS.IZ ht •• AYES (Dlvl.loa No. I) 

• 1. Shrimati Sbiela Diksbit 
• 2. Sbri Madan Pandey 

3. ,. 
4. •• 

Indrajit Gupta 
Basudeb Acbaria 

_~~ .... __ " _ . __ , ~.W'_" __ ' ... _ ... ' __ • ___________ _ 

·Wrona1y voted for AYES. 

S. Sbri Saifuddin Choudhary 
6. 111 ~ .. R. Saiki" 

NOES 

Bathel, Sbri Pratllpsinh 
Basbeer. Shri T. 
aIlarat SiDlb. Sbri 
Bbumij, Sbri Haren 
Birbal. Sbri 
Budania, Sbri Narendra 
Chaudhry. Sbri Kama) 
DilVijay Sinh, Sbri 
Enati. Sbri Biren Singh 
Gowda. Sbr~ H. N. Naoje 
Guba, Dr. Pbulrenu 
Jaogde, Sbri Kbelan Ram 
Jena, Shri CbiDtamani 
Jujbar SiD&h, Sbri 
Kamson, Prof. MeijioluDa 
Khan, Sbri Mobd. Ayub 
Konyak, Sbri Chiogwaol 
Kuricn, Prof. P. J. 
Lacbcbhi Ram, Sbri 
Lowang, Shri Wa'ogpba 
MaUick, Shri Laksbman 
Malviya, Shri Bapulal 
M ishra, Dr. Pra bba t Kumar 
Pandey, Shri Damodar 
Patel, Shri Ram Pujan 
Patil, Shri Balasabeb Vikhe 
Patil, Shri Vijay N. 
Peruman, Dr. P. Vallal 
Pradbaoi, Shri K. 
Pushpa Devi, Kumari 
Ramarnurthy, Shri K. 
Rana Vir Sioab, Shri 
Ranaa, Prof. N. O. 
Raut, Sbri BhoJa 
Rawst, Shri Harish 
Sabu, Shri Shiv Prasad 
SayC'ed, Sbri P. M. 
ShankarAnand, Shri B. 
Shastri, Sbri Had Krisbna 



Sb"vellar. '1kbadur SJuab , Shri 
Sia'diQ. Sbri 1l.;8z Mohd. 
SfaPavadivel, Sbri s. 
sinha, Shrimati "Kishori 
Sinha, Sbrim~ Rain Dulari 
Sblha, Sbri Satyendra Narayan 
Suman, Sbrl R .. P. 
Thakkar .. Sbrimati Usba 
Vairale. Shrl Madbusudan 
Vanakar,' Sbri Punam Chand Mitbabbai 
Veokatesao, Sbri P. R. S. 
Verrna~ Dr. C. S. 
Vyas, Sbri Oirdbari Lal 
,Yadav. Sbri Sbyam Lal 
Yazdani, Dr. Golam 

MR. CHAIRMAN: Subject to correction 
the result· of the Division is : 

AYES 006 

NOES 054 

The motion is not carried in accordance with 
tbe Rule 1 5 7 of the Rules of Procedure and 
in accordance with the provisions of Article 
368 of the Constitution of India. 

Thtl motion was "egatived 

-The following members also recorded 
their votes. 

AYES: Shri V. Sobbariadreeswara Rao, 
Sbri V. Tulsiram, Sbri Paraa 

Cbaliha. 

NOES : Sbri Keyur . Bhushan. Sbri Swami 
Prasad Singb. Shri SrJballav Pant .. 
Irabi. Sbri Mabavir Prasad Yadav, 
Sbri Ram Py~re Panika. Shri Deep 
Narayan Van, Shri Naresh Cbander 
Cbaturvodi, Dr.. o. S. Rajbanl, 
Shri S. tc.. Singb, Shr. M. R. Sodi, 
Sbrimati Sheila Diksbit and Sbri 
Madan ?andey .. 

15.14 ..... 
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FLOOD CONTROL AUTHORITY OF 
INDIA BIL~ 1986 

(Engil6h) 

MR .. CHAIRMAN : The House will now 
take up the Flood Control Authority of 
India Bill. Dr. Chandra Shekbar Verma. 

(Translallon] 

DR. C. S. VERMA (Kbagaria): Mr. 
Cbairman, Sir, I boa to move tbat ;-

"Tbe Bill to provide for tbe setting up 
of a Flood Control Authority of India 
to control floods and for matters 
cooneted therewith, be taken ioto con-
sideration" . 

Sir, while introducing the Flood Control 
Authority of Jndia Bill, I would like to ex-
press my views thereon. This Bill is very 
important from the national point of view 
because- ftoods have be~ome one of tbe main 
problems of the country_ Had attention been 
paid to solve this pro~lem after inde .. 
pendence, our economic condition would not 
bave been such as it is tQday. Otber 
countries bave taken steps in this direction 
after attaining independence. China accorded 
priority to measures to control the floods. 
They first took measures to control ,heir 
rivera because their economic and social 
condition could be improved only wben 
meaaures to control floods were taken. But 
unfortunately we accorded priority to other 
sectors whereas priority should have been 
accorded to flood control measures. But after 
sometime when tbe situation became serious 
due to the floods in the country, our Govern-
ment paid its attention towards flood control 
and work on the flood control measures 
started in 1954. Earlier, the problem of 

,flood control was very serious due to tbe 
varying natural and geClgrapbical topograpby 
of the country. Due to excessive rains and 
droulht, vast low lyinl areas used to be 
flooded resulting in the inundation of tbe 
villases and as a result a number of diseases 
used to break out there causina a Jot of 
bardship to the people. Previously people 
used to construct embankments along the 
rivers to protect their lands. When this failed 
to prcvcnt ftoods, the Government started. 
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coDstructioa bil dams across tho rivera. Tbe 
Goveroment sot up the Ceotral Control 
Board and tho State Flood Control Boards 
for this purpose. The secretariat of -tbe 
Central Flood Control Board is Central 
Water Commi~slon which coordinates tbe 
activities of the various States, Committees 
and departments of the Government. In tbi. 
connection, the State Governmenta bave -hoen 
-entrusted this onerous responsibility. The 
State Governments are solely responsible for 
formulatinl and execution of ftood control 
schemes. It is not proper to burden the State 
Governments with such an onerous problem. 
Tbe problems vary from State to State and 
the dYers pass throuah several States. Tho 
Governments of those States make schemes 
according to tbeir needs. In this way they fail 
to brina about co-ordination between each 
other. In view of tbe problem of tbe floods, 
tbe Government bad Constituted a bigb level 
commission and various otber committees in 
1 9S 4. As tbere was no co-ordination bet-
wecn those committees, the efforts to control 
tbe ftoods slackened and the dec;ired results 
could not be acbieved. 

{English} 

There are a number of committe''!s such 
as Higb Level Committee on Floods, Minis-
terial Committee on Flood Control, Minister's 
Committee on Flood and Flood ReHef, 
Committee on Scientific Problems, Flood 
Forecasting. Mitisation Committee, Study of 
Erosion, Problems of the Brahmaputra. 
Flood Control of Adhwara Group of R.ivers. 

[Translation] 

Despite such a number of Committees, 
tbe flood control measures did not make any 
headway. Instead of these Committees, had 
the Government given the charge of flood 
control to a single Authority, the problem 
would bave been solved smoothly. A 
National Commission For Flood Control 
was constituted in 1976. It submitted it. 
report in 1980. It took four yea,rs in pre-
paring the report. What to talk of reUef and 
protection from floods, no scheme could be 
formulated even after spending crores of 
rupees. Only a report was submitted. If it 

takes four years in the IUbmiSl~D of • re-
port, bow ,such, a cololsal problem can be 
solved. If you sec the r~view of the Sjxth 
Five Year Plan, yon will find that a sum of 
RI. 1200 crores was SpeDt for providiDa 
relief to the flood affected people while a 
sum of Rs. 780 crorea' was 'spent em tbe 
flood control measurcs. -From these fiaures 
it is evident that tbe amount spent 00 floOd 
control measures is less than tbe amount 
spent on flood-relief operations. Tbe loss 
of property and cattle wealth has not beeD 
included in it. The Government of India has 
not so rar paid the desired attention to the 
control of floods. 10 order to -democrate the 
flood zones, a master plan should be pre-
pared. Requisite work bas Dot been done 
even in this respect. However, the Damodar 
Valley Corporation Project bas made signi-
ficant progres~ and has generated bydro-
elect rici ty . If more of such projects are 
undertaken in our country, our country 
would make considerable progress. I want 
to give the example of China. China began 
its flood control operations after 1949 and 
was able to regulate the flow of water of all 
the rivers and had constructed small reserve 
points in order to generate hydro-electricity. 
In tbis way, they were able to improve their 
economic situation. If we also undertake 
projects to produce hydro-electricity in our 
country and if we had adopted Chin~se 
technology for it, then perhaps we miaht 
not have faced the situation that we are 
facing "oday. According- to the 1982-83 
statistics, only I 1 per cent of the total rivers, 
have been harnessed for &eneratins hydro-
electricity. There are many such rivers which 
can be harnessed for generating hydro-
electricity, but no work bas been undertaken 
in tbat directioD. If we can do it, tben not 
only the pollution problem will be solvod but 
we can also become self-reliant in the matter 
of our power requirements. 

In China, 4.9 per cent of its total power 
generated is contri~uted by bydro-electricity, 
and it leads tbe world in this respect. Com-
pared to China, we have more resources in 

. our country. We have abundant rainfall 
during tbe monsoon months, i.e. from June 
to August and we can utilise it for prodncina 
hydro-electricity. But tbe Oovernment is not 
paylng any attention to it. Almost all tbe 
rivcrs orainatc from northern and North-
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Eastern S~te. like Uttar Pradesb. Bihar t 
Beapl and Assam, and tho States have 
different problems, due to .'whicb tbe inter-
State .,river disputes are not being resolved. 
Therefore, 1 would request you to set up a 
Central River Cont.rol Authority J so that 
sucb problems do not arise. . 

Secondly, t would refer to the problem 
of resource constraints.. The funds made 
available by the Centre for this purpose are 
not adequate.' The State Governments are 
not able to complete the projecfs due to in-
adequate funds. If a certain project cannot 
be completed within a yeart then there is cost 
tscalation and adequate rescurces are not 
availabl.: to meet this cost escalation and the 
projects are left incomplete. Again fresh re· 
sources arc mObilised to complet~ the same 
projects, and consequently new projects 
cannot be started. I would request the HOD. 
Minister to accept the Flood Control 
Authority Bill, J 986 and implement the 
schemes under it, so that the socio·economic 
conditions of our country my improve. So 
far as the development of tbe Command 
Area is concerned, if these are developed and 
brought under the Integrated Scheme of the 
I.C.A.R., then there would te no shortage of 
foodgrain in these areas. OUf average ) ield 
or foodgrains per bectare at present, is J J 
tonnes whereas, the average yie1d.._per beC1are 
is 6 tonnes in the developed countries. The 
Hooded areas are vere ferrile and must te 
utilised properly. The North·Eastern zone in 
particular, is very back"ard from the socio· 
economic point of view. 1 t is due to the 
recurriug ftooC:s that literacy drive cannot be 
undertaken properly, industries cannot be set 
up, roads cannot be constructed and railway 
lines cannot laid.' These are the primy rea-

,song underlying the backwardness of this 
region. Although the area is vrry fertile. yet 
it has not been utilised prorerly and it is 
another reason for the backwardness of the 
reaion. The incidence of diseases is also quite 
biah and diseases with parasitic manifesta-
tions are very common there. If the Govern-
ment is able to control tbe floods then it will 
not have be to bear additional expenditure 
which it incurs now. Therefore, I would 
request the Hon. Minister to move this Bi1l 
in the House and sive due recoBDition to this 
Bill. 

[ElwIJ.rh] 

SHRI V. SOBHANADREBSW ARA RAO 
(Vijayawada) : Mr. Chairman, first of an. I 
congratulate the Hon. Member, Dr. Chandra .. 
sekbar Verma for introducing this Bill to 
enable a fulJ .. t1edsed discussion in tbis House. 

Sir. it is one of the very important issues 
which is causing serious concern to the whole 
country. I believe tbe Government will res-
pond positively aod the Hoo. Minister will 
take Into consideration several valuable 
8Uggestions that will be made by the Members 
and take all possible steps to prevent or at 
least minimise flood damage and come up 
with a comprehensive Bill re~ardjDI setting 
up of the Flood Control Authority of India. 

Mr. Chairman, the intensity of this pro .. 
blC'm is very very serious. In fact. year after 
year the total loss of crops is ir.creasiD8 and 
the damage to creps as well as public utility 
sen,ices in the last 30 years comes to more 
than Rs. 450 crores. In the year 1983 
alone. the loss was' .Rs. 2.292 crores. 
Hund reds of buman lives and thousands of 
heads of cattle are lost every year. 

In Andhra Prade~h due to the unprece-
dC'oted fIL'ods in August the flocd damsge 
reached astronomiea I figures, Ie ss of' crops 
was to the tune of Rs. 40 7 cr~res, and 
damaBe to public utility services was Rs. 
1.686 crores. During the monloon in 1986 
in the entire country, standing ClOPS in 36 
lakh teetares were damaged due to floods 
and also due to heavy rains. The damage 10 
crops alone is estimated to be Rs. 848 
crores. As many as 1 t) lakb houses were 
either funy or partly damaged. Bnd st. 426 
heads of cattle were lost and 1078 human 
lives were lost. The damage to public utility 
st-rvices amounted to Rs. 2,056 crores. So, 
this year, the total datl1age -has come to 
nearly Rs. 3000 elores which is the bighest 

. so far. Between 1953 and 1984 the total 
damage due to floods and cydones is more 
than Rs. 30~OOO crores. 

,And tbe estimates show, on an averqe, 
that every year in Uttar Pradesh nearly Ra. 
t 31 crores worth of crops are lost. In 
Andbra Prader,b it is nearly Rs. '3 crores, 
in Bihar it is Rs. SO crores, West B~n8al 
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Rs. 34 crores. Orissa and Gujarat Rs. 14 
crores, each and 10 on and fortb. 

The estimates also say that every year 
nearly 4Q.00,000 hectares are damaged and 
for crops alone the damage is Rs 31 6 crores 
per year. 

Due to these flood damages every year 
there arc serious repercussions on the rural 
economy. The small and marginal farmers 
in the flood prone areas are becoming bank-
rupt. Their financial position is ruining and 
the moneyed people are exploiting them .•. 

(Trans/at ion) 

SHRI C. JANGA REDDY (Hanam-
konda) : Sir. I bave a point of order. Sir. 
according to the notice that I bad received 
earlier, the time was mentioned as 3.30 p.m. 
But now you have advanced it to 3.00 p.m. 
How bas this change been made ? 

(English) 

MR. CHAIRMAN: There is no Point 
of order. The revised programme is from 
3 O·Clock. It was circulated to the Members. 

[T,.Qnslatlon] 

SHRI C. JANGA REDDY: Sir, the 
non-official business begins at 3.30 p.m. 
Therefore, I ought to ba ve been informed 
about tbe cbange in the timing. 

(E"gltlIt1 

MR. CHAIRMAN : It has been circula-
ted to Members. 

SHRI C. JANGA REDDY: It may.have 
been circulated to Members today. But I 
had been liven notice previously that it 
would start from 3.30 p.m. 

MR. CHAIRMAN: It is expected tbat 
evory M.ember must have received the Revised 
List of Business in the morning. There is 
no point of order. The matter is closed. 

[TrlllUlallo,,1 

SHRl C. JANOA REDDY: Sir, the 
Mover of the Bill must lOt a Dotice about rbe 
cbanae in the timinas. How can it happeD 
otherwise? I sbould bave been lpeci8caUy 
informed. 

(.&,Iish) 

MR. CHAIRMAN: No question of 
special notiCe. Rules do not cont~mpJato tbat 
there should be a special notice to a parti-
cular Member. The Business of \he Hou .. Is 
being circulated to all tbe Members. So the 
question of special notice does not arise. 

SHRI C. JANOA REDDY: Previously I 
was given notice tbat the Private Member. 
Business would start at 3.30 p. m. 

MR. CHAIRMAN: No further dil-
cussion on this. I have already Jiven my 
ruling. 

[Translation] 

SHRI C. JANGA REDDY: As per tbe 
earlier information, tbe Private Member. 
Business was to start at 3.30 p.m. And now 
a change has been made tberein aod I OUlbt 
to have been informed about it. 

[English] 

MR. CHAIRMAN: There should be no 
further discussion on tbe rulina. I have 
already liven my ruling. 

SHRI V. SOBHANADRBESWARA 
RAO;: Because of recurrence of 800dI, 
millions of small and marlina! farmers are 
not able to cross tbe povortr lino and they 
are being pushed further beJow tbe poverty 
line. 

Regardina prevention of Hood., I do Dot 
say that tbe Government is Dot doinl any-
thing. But I am sorry to say that it i, Dot 
doioS that much effort whicb sbould be 
dODe for preveotion of floods. 

J5.33 brl. 
(SHRI SaAR-AD DJ~tJB I" the Chair) 
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We are spendfol more money on flood relief 
and less money on flood control. Tbe relune .. 
tance in the past to spend adequate money 
on flood control is now compelling the 
Government to spend more on flood relief. 
Another reason in the delay of implementa" 
tion of flood control programme is tbe lack 
of cooperation among States. For example, 
Narmada river threatens Hoshangabad in 
Madbya Pradesh and Baroda in Oujarat. If 
Tawa and Bagri schemes 00 Narmada are 
completed the flood can be effictively con-
trolled. But the scheme is not making much 
progress due to unresolved inter-State dis-
pute. So, I suggel'it that necessary steps 
sbould be taken so that such disputes are 
settled without loss of much time and pave 
the way for completion of schemes. 

Out of the total surface area of all 
Indian rivers which is estimated at 1 700 
million acre feet, according to Ministry of 
Irrigation, till now we have been able to 
build reservoirs and store water with a total 
capacity of 120 million acre feet. That 
means only fifteen per cent of the total 
water. Construction of irrigation projects 
or reservoirs will, to 50me extent, reduce 
the intensity of the floods, but 1 am ~orry 
to state that th e present procedure tbat is 
adClpted by Central Water CommhsioD for 
issue of clearance, neecs some rethinking on 
the part of the Government. On this occa-
sion. I will tuke only two minutes to quote 
one example. The Yeleru Reservoir Project 
was started by the Government of Andhra 
Pradesh in 1 9t1 0 with the object to supply 
water to Visakhapatnam Steel Plant for 
which the then Prime Minister laid the 
foundation stone as far back as 1971. With 
the good intention of supp1ying water to 
that project, the Government, pending 
clearance from the Central Water Commis-
sion, has gone ahead with the construction 
of Yeleru Resen,oir Project- not the present 
Government but the previous Government-
and tilt now nearly Rs. 70 crores have been 
spent on that. But even DOW, in ~pite of 
the fact that our State Government bas 
replied to the several comments sent by tbe 
Central Water Commission, the Central 
Water Commission is asking for minute 
details of each and ~very small equipment 
or nlachinery tbat is used in tbis project. 
How unthinkable it is! Similarly, they are 
asking for tbe soil survey reports and some 
otp.~r ~biD!lS. At l~~st tQer~ ~bo"l1ci t;.e no 

objection to clearing the first pbase of it 
because by 1988 the Visakhapatnam Steel 
Plant is coming into being since sufficient 
funds are being provided by the Union 
Government. Unfortunately. it is not causing 
any alarm to tbe Central Wator Commission. 
I am very sorry to sta te tba t* So, I request 
the Hon. Minister to . ponder over this 
matter. Not only our project, I fear several 
projects from several States are being beld 
up because of this bureaucratic attitude of 
the Central Water Commission. 

Dr. Mitra Committee had submitted its 
Report in 1954. The Government has 
accepted the recommendations but has not 
implemented them except in regard to 
Damodar River. In our State of Andbra 
Pradesh, tbe State Government bas imple-
mented, to some extent, some of tbe recom-
mendations of the Mitra Committee. We 
have coU('cted nearly Rs. 30 erores from 
the farmers but al1 the good work tbat was 
done, was damaged due to the frequent 
cyclones and recent floods in Godavari and 
other rivers. The Godavari- Krishna delta 
bas completely gone out of gear and now 
again it needs the attention ar.d as~istance of 
the Centra) Government. 

Similarly, the Master PJan for Brahm-
putra was taktn up only in 1981. I need not 
go into details of the vast damages caused 
due to Brahmputra every year. The flood 
control plans cannot be implemented by the 
St(ite Governn1t'nts alone. The Central 
Government also must help. The damage to 
crops is not only a loss to the State but is a 
Joss to due entire country. Tin now the 
Government has spent only orA a few sche-
mes and that too in very few States. I 
suggest that the Flood Control Authority 

'should be set up and str(>ngthen~d with 
necessary experts 00 the lines of the Central 
Water Commission. It must be givtn statu-
tory powers. 1t should identify the flood-
prone areas. By 1984, embankments of a 
tot~l lenp.th of t 2, 90S kms. had been built 
and 2 S. 331 kms. of drainage channels had 
been constructed. Only one-third of protec .. 
table area has been covered under the Natio-
nal Flood Control Programme till now since 
the inception of this Programme. 

The Centre is recommending to the 
State Governm<,ot to have flood plain zonin~ 
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areas 80 tl),at tbe Good Impact can be mini .. 
mitod. It bal &UJpsted that Defence instal-
latioos, indultries, hospitals, railway stations. 
commercial complexeS and other public 
utility buildinas should be located above the 
level corresponding to a level of one in 100 
years frequency or the maximum observed 
flood level. It is a good tbing. Althouah 
this Deed is recognised by all. none of tbe 
States except Manipur has so far enactod 
tbe legislation. One of tbe reasons advanced 
by tho State Government for tbe non-imple-
mentatioD of these zoning measures was 
non-availability of survey maps OD suitably 
large-scale to enable proper demarcation of 
flood area.. So, I request the Centre to see 
that tbe Survey of India prepares survey of 
ftood prODe areas. 

The modern sophisticated measures like 
Electronic computers should be used to 
forecast and control the floods. 

I congratulate the flood control organi-
sation under Central Water Commission. It 
bas aiven a timely warning to our State 
Oovernmeut and the people r~garding impen-
dina dager of floods to Godavari. But for 
tbis timely warning the Joss of human lives 
would have been much more. I express 
tbanks to the organisation on my behalf 
and on behalf of our p~ople. 

There are scientific reasons to believe 
that deforestation does increase the possibi .. 
llty of floods. The Forest Conpoy does 
after all break the fan of rain. with the 
penetration of the ground being more gentle, 
there is less soil erosion and run off and the 
water table rises. The removal of tbis forest 
conpoy automatically means a faster flow of 
rain water. This also lowers water table . ' Increases chances of floods, soil erosion 
increases. So we have to take up afforesta-
tion programme in a very big way. I am 
happy that Government of lodia has taken 
tbe serious note of the fact that the forest 
area has decreased to 12 per cent though in 
records it is 23 per cent as against the mini-
mum repriment of 33 per cent. That is why 
our Government hal taken very lood pro-
gramme of affore~tiD8/reforestiD8 .. nearJy 5 
million bect8l'es per year. I fear this is not 
pos.ibl~ with the present ~r8ctice of produ-

cial plant seedlings or saplings unless Gove-
rnment asks every Agricultural UniversitY to 
produce seedlings and saplinas throuah 'tissue 
culture. 

The State Governments are also taking 
this subject as No.1 prugramme. Inspite of 
their best efforts the seedlings are not being 
made available to the people because tbe)" 
are in shortage. 

Watershed plans should be prepared and 
the rich experience gained in the world 
famous model of survival sukhro·majri and 
Bunga should be tried in 8S many number of 
places as po;;sible involving the local people. 
Check Dams sboukl be constructed wherever 
possi ble because it reduces the intensity of 
flood. The Flood Control Authority should 
be entrusted with the responsibility of iden-
tifying the flood prone area through Survey 
of India and prepare plans for prevention of 
floods in every State and take up tbe res-
ponsibility of implementing the plans. This 
stupendous task is easier said than done. 
The State Governments as well as the people 
of the flood prone areas are to be involved 
in this task. I suggest the Government 
should give at least Rs. 500 crores per year 
to the Flood Control Authority with a 
matching amount to be taken from the State 
Governments and al~o the matching amount 
fronl the people in the flood prone areas. 
Only then we can effectively tackle this 
flood prC'gramme. 

I appreciate the Minister some time back 
has clearly stated that no industry. public 
utility buildings should be constructed in 
flood prone areas taking the maximum flood 
level of one in hundred years. I bring it to 
his kind notice that recentJy floods to Goda-
vari have reached the maximum le"el in the 
living memory. They have surpassed the 
previous maximum flood level. In fact the 
present flood banks should be raised by 1. S 
metres on both sides if we have to prevent 
this rype of damage so that it may not 
happen in future. 

J request the Government of India to 
take this into consideration and make avai-
lable necessary financial assistance. Some 
time back the Agriculture Minister was 
tellin,-tbe Government bas relaxed the. 
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present provisions. When the Government 
wanted to help some drought affected States 
which were very very affected, some relaxa-
tion was taken. Similarly, in respect of our 
Andbra Pradesh' flood situation, the flood 
banks of Godavari be raised to tbe maxi-
mum. Tbe Goveroment should come to our 
rescuo. 

Lastly, Sir, though it does not directly 
pertain to this Bill, it is very much concern .. 
ed with this flood aspect. From 1985 
kbarif seaSOD the Union Government 
bas started tbe comprehensive crop insurance 
scheme and brought some crops under the 
purview of that scbeme. The experience in 
the last two seasons clearly brought out tbat 
SOIDe or the provisions or this scheme need 
radical change. In fact, with the present 
provisions, some of tbe farmers in the 
villages which are really affected, 100 per 
cent' affected, are not going to be beJped 
because tbe threshold yield in the defined 
area, that is, a taluka Or pancbayat samiti 
or a mandaI, is not going to be changed 
considerably and because of this fact, the 
General Insurance Corporation. though it 
has taken tbe premium from the farmers, is 
not coming to the rescue of the affccted 
farmers. The Government is not diIectly 
helping the farmers for the loss sustaincd 
due to tbe floods. This is the only mecha-
nism through which the farmer can be 
helped to some exten t. So. I request the 
Hon. Minister to use his good offices because 
he is very much in knowledge of how much 
extensive damage is being done to the far-
mers every year, to use his lood offices with 
the Minister for Agriculture to bring out a 
change so that in that defined area the pre-
sent taluka/mandal should be rep1aced by 
the revenue village. Wherever the farmer is 
affected due to ftoods or cyclones or drought, 
certainly he can be helped by this way. 

I request the Minister to come up with 
a comprehensive Bill to take care of this 
ftood problem and set up a Flood Control 
Authority of India which is the object of 
the Hon. Member's Private Member's Bill. 
with all the necessary provisions which 
empower the orgaaisation to take carc of 
this prevention of ftoodt.. 

SHRI VNAY N .. PATIL (Brandol) : Mr. 
Cba irma n • Sir. in the first instance 1 conara-

tulate Dr. Chal)dra Sokhar Verma for brinaiDI 
this important Bill. As my friend, Mr. R.ao 
has covered the flood problem in tbis 
country in a· comperbcnsive manner. the 
important fact remains that because of 
deforestation the flood damage and Hood 
situatiO-D in this country is aagravatiDI year 
after year. Thirty-three per ceot of the land 
should be under forest as per tbe Dorms laid 
dowD. But as the photoaraphs of satellite 
have shown, only 12 per cent of tbe foreSt 
area is left and the pcrcentase is SOinl dow~ 
every year t and because of this there 
is a lot of denudation and the water is Dot 
letained in the jungles and on tbe forms, it 
goes directly into tbe rivers. Not only tho 
water, but also tbe silt in lafse quantities 
goes into the rivers and the river .. bed and it 
changes its course every year when there are 
big floods and be CD use of that there is a lot 
of damage to crops and the damage aoes up 
to Rs. 2000 CIC'teS in some lears. as is 
pointed out by my friend, Mr. Rao. 

Mr. Chahmao, Sir, to control the floods 
different countries ha\le adopted different 
methods, but in our country althougb we 
have got all the ~cieDtific knowledge for tilat, 
thcIe alc fmandal constraints. But at the 
~anle time. bec8uf!e or our remote sensing 
~ale));te and wiIelc~s and eJu:tronic control, 
the, damage caused by floods which occurred 
last )Caf in Godavar it could be minimi,cd at 
least as far as h\jIDan life is concerned. 

Sir J when we think of flood relief in 
hundred crores of rupees every year, why 
can't we think of connecting the Ganaa with 
the Kaveri, a big canal that was being 
thought of. It is a)se a matter to be con-
sidered. When you can think of a pipeline 
from Bombay High to Jagdishpur by spend-
ing lhousaods of crores of rupees, wby can't 
we plan, in a perspective planning, jojnina of 
the Ganga and the Kaveri '1 That is also a 
matter to be considered so tbat the irrigation 
in this country can also increase and we can 
control the floods, 

The Britisbers had planoed 10 maoy 
dams. We bave also planned so many dams 
on important rivers. But the prolress ;s so 
slow that we do not know by the turn of the 
century, how many of them will be com..,leted., 
For example, Narroada-Sarovar in Gujarat 
on the border of Mabarashtra, Madb)'a 
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Pradesh and Gujarat was planned in 19 S 9. 
But tbe work could not be started even in 
1974 and till today only the foundation-
stones are laid. So, dams are one of the 
important· factors which will be able to 
control the flood and also increase irrigation. 
But here we are not able to provide finances. 
Even OD river TaDti, K bariaguty .. Navatha 
dams were planned so many years earlier 
and the foundation-stones were also laid by 
the Chief Ministers of M adbya Pradesh and 
Mabarasbtra during the Janata rule. But 
that was not started because of inter-State 
disputes and inter-State finances are involved. 
Because of tbat, such projects are not under-
taken. When we ta1k of construction of 
dams on important rivers passing through 
Madbya Pradesh. tbe Madhya Pradesh 
Government say that so many important 
rivers flow though their State and they are 
not in a position to contribute to so many 
dams which are to be constructed and used 
for irrigation in differenc States. Under such 
circumstances, we should have the Central 
authority for control of floods which occur 
every year. This flood Control Authority 
of India ca n serve a good purpose. 

With the advancement of science and 
technology, we can do many things. But we 
are not able to control the sequence of rains 
and their frequency. We have tried Omega 
experiments some years ago. But we do not 
know the outcome of it. We have seen that 
the rain has changed its course. In places 
where there were 20 inches rains or 40 inches 
rains, there ic; no rains now and drought has 
come in. We have been seeing, because of 
deforestation in Maharasbtra. clouds which 
gather at the Western Ghats go directly to 
Madhya Pradesh and then to U. P. and 
Bihar, then strike Hinlalayas and come back 
and briog a lot of rains in U. P. and Bihar 
and with the result floods occur and they 
take a dangerous course in these States. That 
is what we are experiencing for the last 4 or 
5 years. So, tbere should be afforestation in 
large scale in all the States. That is an 
important thing. We have to under-
take this. We think of flood control in large 
meao:;ures. We know that rivers are not big 
in the beginning, at their origin. 'They are 
very small in the beginning and so many 
rivulets joining become a river and that 
makes so biS. The Brilishers and our anccs-

tors constructed very small diversions and 
bandaras on these rivers and rivulets near 
every village or big villages. At present, tbey 
are also silted and water is not stored there. 
In our Maharashtra State, through Employ .. 
ment Guarantee Programme, when there is 
DO work to the farmers and labourers, we 
undertake construction of roads, metalling 
and other work. I have suggested why do 
we not take out sands from small banda,as 
so that water can be stored even in small 
places in small quantity and floods can be 
minimised. 

We are told by the States and by the 
Central Government also. that tak.ing out 
sand from this srnall bandara is not eco-
nomical. We are not to see the econornics. 
If we see the economics, what about the 
expenditure on flood relief which we are 
incurring in hundreds of crores of rupees 
every year? We should think of desiiting, 
taking out the sand, from tbese very small 
bandaras wbich are in thousands of numbers 
in every State If that is done, the intensity of 
floods can be reduced. The water availability 
can be increased in those areas. 

Excepting the State of Haryana, some 
parts of Blbar, UP and Punjab, in other 
States~ the water table is going down. OL tbe 
one haod~ we find there is a flood problem. 
On the other hand, the water table bas gone 
down many feet below. I come from an 
area where bananas grow in large quantities, 
Jclgaum and BusavaJ which also come here 
into the market. The water table there 20 
years ago was 30-50 feet. Now it has gone 
down to 80· 100 feet. On the one side, the 
water table is doing down. On the other 
side, the floods are causing increasing havoc 
every year. By the establishment of Flood 
Control Authority of India, we wiU be able 
to coordinate between different States. 

My friend Shri V. Sobhanadreeswara 
Rao has suggested that some fund should be 
allocated to this Authority and the matching 
contribution can be had from the different 
States Governments to control the floods. 

Haphazard manner will not help. You 
ba ve to take measures like the strengthening 
of river embankments. construction of dam 
on j t and other flood control measures on a 
war fOobns and you have to compe)cte thoBO 
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measures. Otherwise, if you do just balf 
way. floods come in the rivers, as in the 
river Godavari which made large cuts as was 
done 12 S years ago. Half-way measures on 
tbat river will not help. 

One rivet at a time can be taken up by 
the Central Government through Flood 
Control Authority of India and the flood 
control work can be. completed. 

China has experimented with mini- hydel 
plants. Here also we can have mini-hydel 
plants by establishing Inini-bydeJ plants at 
different places instead of thinking of big 
hydel plants at few places. 

In the end, I would like to say again 
tbat we must have think of joining river 
Ganga with river Kauveri in righ t earnest, 
with all sincerity, so that something will be 
done for increasing the irrigation potential 
of this country and in controJling the floods. 

[T,anslat;rJll] 

·SHRI R. ANNANAMBI (PolJachi): 
Mr. Cbairman~ Sir, on beha1f of the 
A. I. A. D. M. K., I welcome the Bill for 
establishment of Food Control Authority in 
the country, which has be~n brought forward 
in this House by Dr. Chandra Sekhar Verma. 
Sir, in this connection, J am sorry to raint 
out that the Centre has not taken any action 
for the establishment of an Authority for 
taking flood control measures, and almost 
all, the States in the countlY have been 
affected either due 10 floods or due to drought 
situation in several parts of the country. 
Flood has been playing a great havoc in the 
country at regu1ar intervals. Due to incessant 
Bnd beavy rains in several parts of the 
country, heavy floods are caused and because 
of this not only food production is retarded 
but the people living in the low lying areas 
and flood prone areas are put to a lot of 
difficul tics. 

In this context, I would like to draw the 
attention of the Govefllment that about four 
months back, in and around Tsnjore District, 
the granary of Tamil Nadu. there was a 
heavy damage to the paddy fields due to 
unprecedented beavy rains causina floods in -----_ .. _---_ .. _,_----------

*The speech was origina1Jy delivered in 
Tamil. 

these areas. The common people living in 
slum areas were greatly affected because of 
inundation. I have also brought to the notice 
of this august House in the last Session in 
August, tbat thousands of workers, farmers 
and the common people were put to IIreat 
sufferings on account of beavy rains and 
floods in Tamil Nadu. At that time, the 
Chief M'inister of Tamil Nadu, Dr. M. G. 
Ramachandran, took immediate steps in 
right earnest, to render relief and rehabilitate 
those affected due to floods. With his timely 
action in providings relief to the affected 
people, the suffering of the people could be 
mitigated to a great extent. 

1 am very much grateful to the Central 
Government, particularly to the Hon. Prime 
Minister, Sbri Rajiv Gandhi, for providing 
relief and giving other belp to the flood 
affected people in the country. At the same 
time, 1 would like to remind this House that 
the Central Government is not showing much 
interest in solving the water problem 
throughout tbe country. 

I would now come to my State, Tamil 
Nadu, where people are faciDg untold suffer-
ings due to n()n-relea~e of water in tbe 
K-averi river. The Chief Minister of 
Tamil Nadu Dr. M. G. Ramachandran, the 
Chief Minister fif Kalnataka. Shri Rama-
Krisbna Hegde and the Union Minister met 
many times to di~cuss about the release of 
water in sufficient quantity in Kaveri River 
which is flowing througb T~mi1 Nadu. But 
notbing concrete bad emerged from their 
meetings. Therefore, our Chief Minister. 
Dr. M. G. Ramachandran, has requested the 
Centre to appoint a Tribunal for this pur-
pose. Here I would like to remind the Centre 
that they should take immediate step to 
appoint a Tribunal so that the this long 
pending water problem could be solved. 

Sir. there bas been an increasing demand 
for a long time from the people of the 
country for linking tbe Garga and the Kaveri 
rivers. Shri C. Subramaniam, the then 
Finance Minister at the Centre.. had sugges-
ted about 20 years back that the Ganga 
and tbe Kaveri rivers should be linked. The 
estimated cost worked out at that time was 
about Rs. 25 crores. Now that tbere has 
been inordinate delay caused in takio8 up 
the project, tbe cost of this scheme bas 
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escalated to too many-folds. Evon DOW it is 
llot too late. I would tberefore request tbe 
Government to take immediate action in 
implemeoting this scheme. 

I come to the next point. Sir. the water 
resources of tbe country should be nationa-
lisod. If tbe maintenance and control of all 
tbe rivera in the country arc uDder tbe 
Centre, it would Dot only help the people 
but it would also be helpful for inland 
water transport system. COllsumer goods and 
materials could be moved within the country 
through water transport. This will be most 
economical and the cheapest m ode of trans-
port of cargo. Inland water transport system 
v. 'ould also greatly help the country's deve- _ 
lopment. This transport system would ease 
the pressure on the railways. trucks, Lorries 
and other vehicles in transportation of goods 
and materials and save the time and reduce 
the cost also. 

I would also request the Centre to allot 
more funds for the development of land and 
the protection of fertility in tbe soil so tbat 
agricultural production in the country is 
increased by leaps and bounds. 

Mr. Cbairman, Sir, before I conclude, 
I would like to point out that at some places 
in Tamil Nadu, because of failure of mon-
soon, agriculture was very much affected 
and this bas led to low production on the 
food front. But at some otber places. 
because of heavy rains leading to floods, 
poor people and weaker sections lost their 
bomes and property. To mitigate their 
sufferings. tbe Tamil Nadu Government took 
prompt and urgent relief measures. They had 
sanctioned crores of rupees for this purpose. 
Moreover tbe Tamil Nadu Government also 
requested the Centre for financial help to the 
tuoe of Rs. 310 crores for relief measures. 
Accordingly, the Centre had sent some team 
of officials on more than two occasions to 
make assesment on the SpeDt regarding the 
damage caused due to drought and floods. 
Those teams bad surveyed and submitted a 
report to the Centre. But the Centre had 
only sanctioned a meagre amount of Rs. 30 
crores for relief measures in Tamil Nadu. 
Though tbe Tamil Nadu Government reques-
ted for sanction of Rs. 310 crores, tbe 

Centre should bave atleaat come forward to 
sanction at least a sum of as. 1 S 0 crores. 
Unfort~Dately, they bad given only. plutry 
sum of Rs. 30 croles. Since this small 
amount was bardly sufficient for relief 
measures. the Tamil Nadu Government bad 
to undergo a lot of difficulties to find fundI 
for relief measures to the people affected due 
to floods and drought. Whatever the financial 
constraints at the Centre, tbey sbould not 
hesitate to sanction the fund asked fOI by 
tbe State. Whenever a particular State is 
affecttd due to natural calamities like floods. 
droughts, etc. the Centre should come for-
ward to sanction the amount u'ked for by 
the State Government for providina relief 
measures. This is my bumble request to tbe 
Central Government. 

[English] 

SHRI SOMNATH RATH (Aska): Mr. 
Chairman, Sir, Datural calamities like 
drought, floods and cyclone are common 
phenomena in our country. Due to floods. 
human lives are lost, cattle beads are Jest. 
we have loss of crops. dislocation of com-
plunications, miseries to many people, 
washing a\\ay of houses, sandcasting of lands. 
etc. Tte amounts earmarked during the 
whole Plan to meet tbe immediate measures 
bave bee.n spent within two years, as bas 
been said by the Hon. Prime Minister 
him~elf. From tbis. tbe magnitude of the 
problem can be well understood. We are 
always giving due importance for immediate 
measures. We should give a thrust for 
permanent measures also. 

In every State there are different rivers 
and different river basins. and all these river 
basins have to be surveyed, negotiated and 
connected. Unless the different river basins 
are connected, there may be floods in one 
part of tbe State and drought in other parts 
of the State. So. this sbould be looked 
into. 

Similarly, the d.ifferent rivers flowing in 
different States should be connected and the 
water that otberwise flows to the ocean 
should be utilised for irrigation. Hydro-
electricty is the cheapest. By constructing 
reservoirs we can have flood control and 
at the same time we can leocrate power. 
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It will certainly take a very loft8 time 
to connect the different river. in different 
patts of India. Tberefo·re, we can resort to 
what Is called ·water .. barvestioa .tructures't 
or water-sbeds. These 'water·barvesting 
structures- or water-sheds live us three 
benefits: one is they arrest soil erosion; 
the), help in the irrigation of dry-land 
'armine-if not to rab;, certainly to kbarif.-
and they also raise the ground water strata. 
This sbould be liven priority in all the 
States. 

In the southern part of India, in the 
former Madras Presidency" we had 
'inundation channels". That is, villagers raise 
cross bunds inside the river during drought 
aDd t81<e water through tbe inundation 
channels to their fields for irrigation. 
Specially in Orissa there are many inunda-
tion cbancels which are silted and tbe small 
irrigation projects have become d~JiJict, fer 
want of repairs. So, sufficient funds sholild 
be given by the Centre specifkslly fc:r 
repairs of inundation channels and smaJl 
irrigation project~ jn Orissa v.-hich is affected 
by drooght. flood as '" ell as by cyclCloe t\ eJ y 
year. At least Rs. 400 crores should be 
given for repairing of these minor irri~aticn 

projects and inundation channels 

Water management is now considered to 
be more importan t than the construction of 
irrigation projects because water is being 
wasted for want of scientific way of utilisa-
tion. We have got in our country water 
resource which the nature has giv(n us. 

A scientist from R us<a has said that 
if the sacred Ganga would have fallen at 
Cape Camorln the whole of India would have 
been made green. Now also the course of 
the river con be changed. ]n Russia they 
have joined one oc~an with anot)'ler and 
converted desert into a gret'.n field. 

In . China also the water has been best 
utilised. Mr. Chairfl'lan, both of us have 
gone there and seen how water resources best 
utilised for irrigation 8S well as for hydro 
electricity. So, why not we adopt the same 
methods in our country so that water 
resource of our country is best utilised for 
tbo benefit of tbe nation. 

We have got Flood Control Authorities 
and commissions. But I am sorry to say 
that these autllorides and commissions arc 
satisfied if some immediate measures are 
taken. Pardon me to repeat it.. permanent 
measures tha.t OUMbt to have been taken are 
never liven much importance. Sop I would 
tell the Hon. Minister tbrough you that it 
is not a problem of smalJ magnjtude, it is a 
problem concerning the whole country. In 
spirit I support tbe BiU. I hope the Hon. 
Minister will bring a comprehensive Bill. 
Let it take two or three decades, we don't 
mind. But see that permanent measures are 
taken and this menace is put an end to. 

PROF. N. G. RANGA : Mr. Chairman 
Sir, J would also like to speak on tbis 
Bi11. 

(Translal/on] 

SHRI HARJSH RAWAT (AlrooJa): 
Mr. (haiul"'an, Sir, I would like to congra .. 
tulate ShJi Verma thnH'gh you for makins 
a good sUBgesticn. lbis suggestion bas been 
r-i\ ell at a time when varjous parts of our 
counlry are expeTiencing fio(Jds. Normally, 
there are no fioC'ds in tl'ese days and it is 
our mh·fortune that in spite of maxirnum 
water resouJ(es y we- not OIlly become victim 
of tbe floods but a major part of our country 
also remains drought affected. In ~on·.e parts 
of the country, our farmers pille for water. 
, his situation is not cOl1fined to a particular 
State. Even within a State. the situation 
may vary in the different parts. The main 
reason thereof is tbat we could not formulate 
a long term policy of ""ater IT!anaaement 
under which evr-ry drop of water, whether 
Furface water or underground water, could 
be utilised properly. Every year. the 
Government sanctions CTOfes of rupees for 
flood relief work. But the relief serves no 
other purpose except relief. It we calculate 
tbe total amount which we spend on relief 
and spend one fourth thereof on tbe flood 
control work and utilis21ion of water. I 
think that will be a good beginning9 Resource.; 
constraint is tbe biggest problem before the 
State Governments in initiating such plans. 
Shri Muttemwar. M.P. to1d me tbat when-
ever he approached the State Government 
to construct any dam, the State Government 
expr~ssed its inability due to lack of funds. 
PJo(.)d control work, copstruction of small 
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dams, canals cte. are in the hands of State 
Governments but they do not complete them 
due to the shortage of funds. The Central 
Government should provide technical know-
bow or other assistance through C.P.W.D. 
for the completion of such works. Tbe need 
of the hour is to take tbe State chief 
Ministers and Irrigation Ministers into 
confidence, so that a plan to utilise the water 
resources can be formulated. I would like 
to say that we should prepare a sketch of 
our country with the help of remote sensing 
Centre to determine flood prone and drought 
prone areas in the country and more grants 
should be provided to these areas for their 
development. There are so many areas in 
Northern Bihar, Eastern Uttar Pradesh, 
Assam and Orissa which permanently remain 
either flood affected or drought affected. 

If there are no floods or drought during 
a year, the farmers consider themselves very 
lucky. We shou1d prepare a long term policy 
for the development of these areas. 

In this regard, you can make use of 
super computers, being acquired by us, for 
at least forecasting the floods aDd to provide 
technical knowhow to deal with drought. 
We cannot link tbe big 1 ivers because it 
requires billions of rupees which is not 
possible for a country like ours. We can 
make a beginning by liking one or two 
rivers. It we make a beginning by linking 
one or two rivers flowing in a State, it can 
be further extended to the other States also. 
I do not say that at this time, we should 
undertake the linking of Ganga and Cauvery. 
But we must express our determination to 
undertaken this work in order to create 
confidence and new hope amo'ng the people. 
It is aU right that in flood affected areas, we 
undertake flood control work, dam cons-

. truction etc, but primarily it is necessary to 
save our cities. The more important thing 
is that tbe we should plant trees along the 
banks of rivers which ravage thousands of 
acres of land every year. It will not only 
improve tbe environment but will also be 
very useful to control the flood.:;. Hundredes 
of acres of land can be saved which may be 
distributed among tho poor farmers. Here 
I would like to bring this fact to the notice 
of tbe Hon. Minister that we start flood 

of India Bill, 1986 
control work in the higbly flood prone areas 
whereas it should be started at the ofilin 
of the rivers. So long as we do Dot under-
take the soil-conservation measures and 
dam construction work on the rivers in 
Nepal, we cannot save Eastern Uttar 
Pradesh and Northern Bihar from flood fury. 
In this way you cannot save the dams and 
floods in Ganga aod silting of rivers unless 
you undertake soil conservation measures 
in the hill areas of Uttar Pradesh. The State 
Government also undertake thc:se works on a 
very small scale with their limited resources. 
The Central Government considering it as 
a national responsibility should give adequate 
grants to the State Governments to under-
take soil conservation work on large scale 
so that soil erosion and silting may be 
stopped. The dams which are completing 
their lives can be saved and in addition to 
it, the damage caused by the flood can also 
be avoided. 

Now I want to say someth'ing about the 
Projects which are lying incomplete due to 
Inter-State water disputes. It appears that 
your work and the work of your Ministry 
is merely to inform the Lok Sabha about 
the State of completion of a particular dam 
or project. Your responsibility ends merely 
by saying that this project is lying incomplete 
due to Inter State dispute. One of such cases 
is pending since 1940-44. Similarly, there 
are many other Projects which are lying 
incomplete. Every year the conferences of 
chief Ministers and Irrigation Ministers are 
held and there ought to be some outcome 
of such conferences. It is a sc:parat.: thing 
that a project may be completed due to the 
intervention of the Hon. Prime Minister. 
A few back days you had said in the High 
Power Committee meeting that it was 
necessary to formulate a national policy 
which should be honestly implemented by 
every State. It appears to me that every State 
is considering j t so far as it serves their own 
self interest. So long as we do not have any 
authority to force the States. no State wouJd 
come forward on its own. I once again 
support the Bill brought by Sbri Vermaji 
and want that there should be a body, as 
envisaged in th~ Bitt. But that should not be 
a formal body like many other Authorities, 
but it should be a high powered body with 
adequElte financial powers which may ensure 
completion of the projects as per tbe 
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scbedule and formulate policy in this regard. 
I think that our wise Minister understand. 
this subject more deeply and will definitely 
do somethiog in this resard. 

[English] 

PROF. N. G. RANOA (Guntur) : Mr. 
Chairman. Sir, I Wi43h to thank Dr. Cbandra 
Shekhar Verma for having given us this 
opportunity to discuss this matter in this 
House. I agree with aJ1 the points that have 
been made so far by the various speakers. 
It is clear that the House irrespective of 
party differences is unanimous on this matrer, 
in suggesting to the Government of India to 
take definite, constructive and time- bound 
steps in order to consult and obtain the 
consent of tbe State Governments and then 
establish an aU-India Authority to function 
under the Government of India with the 
cooperation of all the States concerned Dot 
only an all-India Authority for' flood 
control. but also for drought control, namely, 
an all-India Flood and Drought Control 
Authority. If they wj~h 10 have to separate 
Authorities, one for flood contre) and tbe 
other for protection from drought, well, that 
would be welcome, but nevertheless, both 
these seasonal co1amities that overtake 
different parts of the country at different 
times have to be tackled. In order to do 
that, you need huge sums of money, hundreds 
of crores of rupees every year. The 
Government would naturaJJy find it difficult 
to set all this money at one time. There-
fore. I would like to suggest that a special 
levey may be imposed on all the people, 
especially tbe salaried people, industrial 
magnates, industrial workers 8S well as 
farmers for this specific pur~ose. in the same 
way as they had done it in Europe soon 
after the last war, by way ('f what is known 
as 'reconstruction tax'. S<'",me such tax bas 
got to be tbought of. Credit goes to Shrj 
Brahmananda Reddy in Andhra for having 
hl.d the political courage to imp()~e what is 
known as 'drainege tax". When it was imposed 
it was very unpopular. So many of my own 
ftollowers were very much opposed to it. 
But we find now that it bas been a very 
good imposition and only recentlv the 
latest Ministry has even enhanced' tbat 
imposition. Some such thing has got to be 
don~ all over India. 

Now, would it be possible for the State 
Governments to muster necessary political 
courage in order to do it all by themselves 
or for each one of the States by itself? It 
will be easier for them to do so, if tbere 
were to be· an authority like tbis for the 
whole of India and on tbe urging of that 
authority. tbo State Governments take up 
this responsibility. It is true tbat this subject 
is in the Concurrent List. It is so, Sir? I 
speak subject to correction. Therefore" 
Government of India alono, by itself. would 
not be able to take up tbis work. It would 
not be able to consider the possibility of 
nationalising aU the waterways and rivers 00 
its owo. It bas got to get the cooperation of 
the State Governments also. Therefore, 
necessary political and semi-poJitical steps 
will have to be taken by the Government of 
lrdia through negotiations, 8S wen as 
through inter· State conferences in order 
to get the consent and cooperation of the 
State Governments in this regard. I have 
been pJeading on a world-scaJe for some 
such fund. 'which I call 6Insu ranee Fundi. 
At Jeast Jet us try and do it in our covntry 
and at the national Jave-); that itself is a big 
enough task. J hl!pe that the Gov('1JlIrent of 
India would try to take initial steps in order 
to make some pJogless in this direction. 
Already. we have lost 40 years. Tens of 
thousands of crores of rupees of Io&ses bave 
been sustained by ollr farmers. All credit to 
them that in spite of these Jos~es, still they 
are carrying their occupations. they are 
self-employed and they are making their 
contribution to the economic and social 
progress of our na tion. 

Sir. so many of the5e rivers rare inter-
State rivers and each river is fed by local 
tributaries, which are know as 'Bandas' jn 
Maharasbtra. On each one of tbem. small 
byedro-eJectric plants can be estab1ished as 
is being done in Japan. That way, doub1e 
purpose can be served. Tben t forestry has 
got to be deve10ped in every area A 01 i-
erosion measures will have to be taken up. 
All these schemes have got to be financed 
by the State Governments as well 8S by the 
Government of India. 

I am sure, the soul of Dr. K. L. Rao 
would certainly be bappy at the way in which 
we have been discl]<;sing this nlatter in this 
House this day. A reference bas been mado 
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to his bold conception. ratber a boleS 
sU.IIestions for an engineer to have made. 
that from Ganaa to Cauvery we should try 
to have not only irrilation projects, but also 
hydel projects and waterways. My Hon. 
friend frOm South India, from AIAr>MK 
referred to tl.is waterwaylt. For a long time, 
we have neglected them, because of our fancy 
for' tbe railways. Now, we find that the 
Railways are not enough to carryall the 
freights that are bejng made avaiJabJe by 
our proaress in industrial development. Now J 

tbe dOle has come when waterways also 
have got to be developed. Then, in addition 
to tbat, hydel projects have to be developed. 
It is an all-India problem. Every State is 
sufferina and at the same ti me, most of the 
States have not been able to develop tbat 
much of statesmenship as not to stand in 
the way and put their foot in tbe way of 
pfogres •. Take now Narmada for instance. 
For the past 40 years. I for one and so 
many Members also of this House bave been 
pleading for the development of the Narmada 
project so tbat, not only farmers would be 
protected aU along tbe way but also the 
cities like Surat and other places in 
Gujarat can be protected from floods. Yet, 
so little progress has been made. Thanks to 
Dr. Katju tbat ChambaJ has been harnessed 
to some extont, but it can be developed much 
further. Something can be said about 
Godavari. My HOD. f.riend Mr. Rao has 
given very maoy relevan t details in regard 
to tbis. Latest sufferings that were inflicted 
upon our farmers as well as agricultural 
workers. but a)so the long time sufferings 
that our people have had t9. go tbrough 
because of the neglect tbat we bave displa-
yed. Industrial developmen t is partly at the 
mercy of tbe proper use of these waterways. 
Visbakhapatnam Steel Plant cannot be deve-
loped unle., Yelurer Project is developed. 
Then, the Polavaram Project. Then Incha-
mpalli Project. Madras city cannot be fed 
with water unless, Goadavari water is allowed 
to 10 to Krishna river from Krishna to 
Teluau Oanga~ as they wou ld like to caJJ it, 
right upto Madras. In this way. today our 
economy is inter-dependent and yet it has 
not been inter-connected. Efi'l.'lrts have got 
to be made in tbat direction in order to do 
all these things that are being suggested. 
One needs as I said earlier, not hundred but 
mor~ than thoqsa~d cr9res ex~nditurC' 

, ,"'I ' ' 

ever), year on tbis alone. :How C,80 ~ r .. _ 
ali this money? How can we expect, pur 
own Government, here to make ava~labJe ,all 
t"~' mone)'? The State ,Oo'YcrnJ.))ent8 are 
more or less bankrupt' and they are dependeot 
upon subventions and grants in aid and so 
on from tbe Central Ooverpment. There-
fore, the time bas come for the people aa at 
whole to ag~ce to tbe impoSition of special 
tax fot d~v~lopment of ' this water power on 
one side~ as flood protection and also drought 
protection and anti-erosion and ecology 
development J on tbe other. It is a stupen-
dous task and it my Hon. friend would , 
lry to bend his energies in getting the State 
Governments also' to agree witb bim and 
then place forward before our people tbe 
proposal and I am sure the country would 
be willing to accept it. At least, now, three 
years before the election we have a powerful 
national Government. 1 am sure during these 
three years, it would be possible for them 
to think of a set of propo~als which would 
be placed befol e tbe country. 1 am 6ure 
it would be a challenge to all tbe political 
parties and their statesmenship and I hope 
a 11 the political pal ties would at the time of 
elections at least next time would be willing 
to lend their support to such a propo~al and 
raise it above party differences. 

[Tronslalion] 

SHRI C. JANGA REDDY (Hanam-
tonda) : Mr. Chair~an, Sir, I support the 
BUI introduced, by Sbri Verma and request 
the Hon. Minister that jf he is unable to 
accept it. he should bring another Bi11 on 
tbis subject. I once again congratulate Shri 
Verma and would like to say something on 
the subject. 

These days you may visit any part of 
the country and you will find that Rajasthan 
is atrect~d by drought, one rart of Bihar 
is affected by floods and the other is affected 
by drought. SimiJarly~ East Andhta Pradesh. 
is ree1ing UDder floods whereas in Weste rn 
side of Andhra Pradesh, peopJe are dying 
and cattle are perishing due to acute scarcity 
of water. 

There are two reasons for thjs state of 
affairs. One of the reasons is that we have 
Dot taken any concrete steps to implement 
th~ water policy formuJated so far . we. 
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know' that cattier Shri K. L. Rao bad also 
submitted a proposal to link tbe rivers 
Ganga and Cauvery. We know that we 
cannot link tbe rivers Ganaa and Cauvery 
and other rivers Krishna and Cauvery. We 
know that issues relatina to water disputes' 
bavt been raised in this House many a 
time. There' was a water dispute between 
Maharasbtra. Karnataka and Andhra 
Pradesh and Shri Shankaranand was involved 
in that controversy. He was criticised 
especially by our Telugu Desa'm friends and 
the Chief Minister of Andbra Pradesh and 
it was alleged tbat he was not giving 
clearance because he belongs to Karnataka. 
I would like to say to my friends tbat 
Shri Sbankaranand should consider water 
management policy at the national level. 

The waters of the rivers Ganga, 
Cauvery" Krishna and Narmada are national 
assets and are not the property of Andhra 
Pradesh, Karoataka, Mabarashtra or 
Madhya Pradesh. If one person suffers due 
to the construction of a dam. 8 other 
persons are benefited at the same thne. It 
will not be wise to stop the construction 
of the dam to save onc person. So tbere 
must be some national policy and the 
irrigation aDd flood control should not be 
a State subject. 

We can meet the shortage of electricity 
by constructing dams on the big rivers and 
by generating electricity. For example, 
N.T.P.C. is setting up a project at Rama-
gundam. The place is in Andhra Pradesh 
and the coal used also comes from Andhra 
but the el-ectricity aenerated is used by 
Mabarasbtra. Karnataka and Madhya 
Pradesh.· It is possible that this project 
might have rendered many persons homeless 
and landless but we never opposed it. The 
farmers have become jobless due to the 
SiDsrauli Coal mines and tbe N.T.P.C. 
project but we did not oppose it. 

If tbe Ichampalli project is not cleared 
by the Governments of Mabarasbtra and 
Madhya Pradesh it will be detrimental to 
the national interest: If the Ichampalli 
project is implemented then we can keep 
about 200 K.M.C. water in reserve. The 
people in Hyderabad are facing an acute 
water shorta.,. You should know tbat 

3 lath acres of land can be irripted tbrouab 
the Nizam Sagar proj,ect which would benefit 
tbe farmers. But the' fields there bave dried 
up and the farmers bave agitated .... b)si it, 
but without any result. They asked . Shri 
N.T.R. to release water for irriiation but 
tbe choice was between the human life and 
the barvest. The Government·s flrst duty 
is to save the human life.· Thor~fore,' in 
order to provide wa.ter to., Hyderabad, 
tbe standing paddy on 3 Jakb acres was 
sacrificed. Now the farmers arc very much 
agitated. We could have saved the cropS in 
3 lakh acres in Andhra Pradesh l by provid-
ing waters from the dam on the Majira river 
which falls in Karnataka aDd' Mah"rashtra 
but the Governments of these States did 
110t oblige. At present irrigation is the State 
sUbjec't that is why tbey refuse' to provide 
water to otbers. I want tbat it should be a 
union subject. 

The present losses which the farmers 
suffer due to the floods are not in natioDal 
interest. A J)\:rmancnt solution will have to 
be found to stClP its recurrence. Several 
inter State river water disputes are pending. 
The Madhya Pradesh Government wants to 
protect the interests of its farmers and so 
is the case with th e Governments of Andhra 
Pradesh and Maharashtra. We should not 
quarrel on such issues. Justice should be 
meted out to everyone. Shri Mirdha bas 
replied that a11 the three Chief Ministers 
have reached an agreement on the IcbarnpalH 
Project. I want to tell him for his informa-
tioD that tbe Cbief Minister of Maharashtra 
has opposed this agreement. What sort of 
attitude is this? The Central Government 
should not remain a silent speclator. It is 
not good that the Central Government 
should remain inactive while tbe three State 
GovernmcI.ts are making claims and counter 
claims on tbe water issue. This water is 
tbe property of the whole of the country. 
No one State can stake its claim and at the 
B8me time other States should not be depriv-
ed of their rightful claims. 

A few days ago we came to know that 
about seven thousand persons aaitated 
against the IcbampalJi Project. I met the 
agitators and ~quested them not to do 80 
and told them that let the waters of Madhya 
Pradesh and Mabarashtra not flow to 



327 FloDd Control Authority 
o/Indin Bill. 1986 

NOVEMBER 21, 1986 Flood Control Authority 328 
0/ India Bill. 1986 

(Sbri C. Janga Reddy] 

Andhra Pradesh but tbey should not quarrel 
amons themselves on such petty issues. I 
would request tbe Hon. Minister to take 
initiative in the matter and resolve tbis water 
dispute. 

Today. increasing investments are being 
made in the industries. As during a war 
where all the resources are diverted to war. 
tbe floods should also be treated on the 
same footing and rcHef works should be 
carried out on war footing. 

In case of drought. the people are always 
forewarned but in case cf floods, the people 
are 'taken unwares-the fields, houses and 
crops are submerged in water-and people 
face starvation. The flood control should, 
therefore, be a Union subject. 

Aodbra Pradesh has suffered losses to 
the tune of Rs. 1 700 CIores due to floods. 
You have granted a help of Rs. 132 crores 
only. The Chief Minister Shri N. T. Rama 
Rao considers this amont highly inadequate 
and so he is demand ing nl0re money. OUf 

farmers are in trouble due to all these 
problems. People are dying either due to 
water ~carcity or due to starvation. 
Starvation forced four persons to commit 
suicide by jumping from Char Minar in 
broad day]jght day before yesterday. Some 
persons have died of hunger in Mehboob 
Nagar. What are the reasons '1 Wherever 
water is available it should be properly 
managed. Water is a natjonal asset and as 
such it should be made a Union subject so 
that even the smaller States get water. 

You have advised sinking of wells and 
instaJJatioD of rigs. But for how many days 
can it work? You know that even jf it is 
installed at a depth of 20 ft. water will not 
be available tbe very next year. And, if it 
is tOft deep then it will not provide 
water even for one year. ] am pained to 
see the surface water going waste and rny 
fields remaining dry. 1 be water should be 
managed properly. The Government should 
not sit idle because of inter State water 
disputes. If Madras needs water and we do 
not supply water to it then our brothers in 
Tamil Nadu wm sutTer. Can we see tbem 
suffer? Wbile travelline in a train we share 

otbers water and nobody charges us for 
that The peopJe of this COllotry are dying 
somewhere due to tbe scarcity of water 
and somewhere due to its abundance. It 
should be prevented. "be Central Govern-
ment should take initiative to intervel1e 
80d link Ganga with Cauvery, and tbe river 
Krishna with Godavari. The Tunabhadra 
and the Godavari be linked eitber with tbe 
Trisalem, or TeIu8u Ganga or Pullicbiotara. 
Ichampalli ",ill have to be linked with 
PoJavaram, Godavari or KrisbDa otherwise 
we cannot prevent the floods. If the Govern .. 
ments of Mahara~htra and Madhya Pradesh 
are not ready to supply water to tbe 
)champa1ti Project for v. bich they had agreed 
some 10 or 20 years back and violate tbat 
agreenlent then the CerJtral GovelDnl(nt 
should intervene and persuade them to 
supply water to the project. If )Ou fail to 
do so, tben we shall raise our voice against 
it. We shaH ask the Madhya Pradesh 
Government to keep its water with itself 
and Jet our \\ater flow to us. 

Your view is that with this step forests 
wi)) be submerged end that is why it cannot 
be allowed, But we want water in ~pite of 
it t-ecallsc if water i~ supplied to the drought 
affected areas" forests cnn again be raised 
in the drought affected areas. For example, 
in Telcngana t Nalgonda, Mchtoobnagar, 
Meda k new forests can be grown with a 
little water. There you can increase the area 
under forest. We can grow forests equivalent 
to the area deforested. 

Once Environment Secretary bad told 
me that in the absence of trees and shrubs 
on the banks of rivers, ten lakb tonnes 
of soil is washed away into the sea every 
year. 

The Godavari river is changing its 
course. Wh) '1 Its breadth is increasing and 
depth is lessening. It is aetting silted. Pay 
attention to it. If the breadth is more and 
the depth less. it would result in floods. 
That is why more areas are inundated. The 
rivers are changing their coune with the 
result tbat tbe villages are getting submerged. 
To check this water should be controlled. 
Trees should be grown on the banks of 
rivers. In addition J maximum water should 
be made available to the villaaes for irrip .. 
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tion. Sbri Shankranand knows bow much 
agricultural labour we have. The Olore 
water we make available tbe more will the 
employment opportunities be generated. 
You can see that the number of these 
labourers is more than even industrial 
labourers. You caD calculate the Dumber 
of industrial labourers. ]0 villages 80 per 
cent people are agricultural labourers. Shri 
Datta Samant boasts of large number of 
textile workers of Bombay but the number 
of unemployed is more in villages than in 
Bombay. But in Bombay the workers are 
organised and they speak unitedly. That is 
why their voice is beard as far away as jn 
Delhi. The voice of agricultural labourers 
living in viUages does not reach here. They 
arc either victim of drought or of floods. 
That is why their voice does not reach 
Delhi. Agricultural labourers out Dumber 
the industrial labourers. Therefore, agri .. 
cultural labourers should be protected. 
80 per cent people living in the villages are 
dependent on agriculture for their livelihood. 
This Flood Control Bill is necessary to save 
tbem. Management of water is vel)' neces-
sary. Water is necessasy to protect tbt m 
from drought. Every field and evel y indul'itry 
needs water. Every human being neeos ~oter 
for drinking. He needs y.ater to sustain life. 
Without it we cannot survive. Without \1'·8Ier 

farming as well as industrial production 
will come to a grinding halt. In the absence 
of water, there has been steep fall in produc-
tion in Vishakbapatnam steel plant. Similarly, 
in Patnacbaru and Bhagyanagar due to 
shortage of water all industries have been 
closed. People are crying for water but you 
are not providina it. The country cannot 
make progress without water. Water is 
necessary to take the country forward. 

Therefore, I request the Hon. Minister 
to take some concrete steps in this direction. 
Only then you can make tbis country happy 
and prosperous and save it from drought. 
That is why I support this Bill and congra-
tulate Shri Verma for bringing it here. I 
congratulate Shri Shankaranand also for being 
retained for the last two years as Water 
Resources Minister in Shri Rajiv's Cabinet 
because the Minister's of other Departments 
have been frequently changed. I request 
him to take concrete steps during his tenure 
in the prescnt Ministry for formulating 
different Central irrigation projects and to 
implement tbem. 
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. ·DR. PHULRENU aUHA (CoDtai): 
Mr. Chairman. Sir, I whole heartedly thank 
the mover of thifl Bill for bringing forth 
such an important Bill before tbis House. 
This is a very important Bill and very essen-
tial for our country. Sir" we are all aware 
tbat in India every year some States are 
faced with severe floods. At the same time 
we also see tbat some State is afflicted by 
drought every year. This situation is pre-
vailing in the whole country. We have to 
deeply ponder over this problem and bave to 
take effective measures to combat them. The 
Hon. mover of this Bill has considered one 
aspect of this twin plobkm and has brought 
fortb this Bill and for tha t I tbank bim 
heartily. My previous speakers have said 
ronny things abotH this problem and I funy 
endorse everything that tlley have said. The 
Hon. Member "'ho spoke immediately 
before me said a very irnpoJtant thing that 
no State must claim 0\\ nership of the water 
of the river flo~if'g 1hrough that State. This 
we will have to kee-p in mind. Rivers flow 
from cne State into SO( ther State. Therefore 
jf one State insists that they 0\\ n that water, 
then OUf river water disputes will keep 
on incrca~ing anwng tI.e vari( us States. Just 
as we CbnDot b()ld tl-.e air in bondage, 
similarly we cannot bold the water in 
bondage. Water be10ngs to all. It is our 
national wealth and belongs to the whole 
natit}n. This must be lcmcn1bertd. 

16.53 brs. 

~HRIN.VENKATARATNAM 
in the Chair] 

Now, Sir. when floods take place in our 
country what do we see? Crores of rupees 
are spent most of which goes waste because 
only some of it is spent for temporary relief 
of the flood affected people. Some steps are 
taken for temporary relief but DO pelDlanent 
measures are taken for flood prevention. 
Floods bring untold misery for the people. 
Maoy lives are lost, not buman Hves laone. 
many cattle and birds also lose their lives. 
Hundreds of trees and crops are destroyed, 
many houses colJapse and many houses are 
damaged. Lakhs of people suffer financial 
loss and are reduced to destitution. Now 
the time has come wben we mU5t find a solu-
tion to these problems. We cannot deJay it 

*The speech was originally deliver~d in 
Beoaali. 
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aDY more. Most of tbe people UYiDI" in tbe 
vi .... :'are poor. Their Jives beconw UIlboe-
rabl.' duo to floo,"' or droulhts:· year, after 
year.; AU OUf' -rivers ultimatoly fall ioto tbe 
BOa aMi all tbis water goes waste. Therefore 
we have to think wbere we should construct 
dams' .0 tbat we ma, produce maximum' 
crolMS, aDd also ,be able to harness tbe rivers 
to pteVcot floods. Not only tbat, we should 
also ,try to lonerato tbe maximum power and 
0De11lY by harnessing tbese river waters so 
tba,t it will [)litigate to a great extent tbo' 
power,8hortage faced by the whole country. 
Hore I will say one more thiDa. There is 
much fertile land available in our country 
but notbiDI can be produced there for want 
of water. On some land only one crop is 
boina raised; for want of water where 2 or 3 
crops could be raised if adequate water 
could .be made a vaiJabJe. 

Sir,. floods occur due to rains also. It is 
Dot correct to say that only rivers cause 
floods. Recently in M idnapore district of 
West Bengal where I COOle from, and in my 
own constituency, Contai, there were devas-
tating fiood&. This was caused by incessant 
heavy rains for more tban 1 S days. There-
fore I will suggest the u~e of the word 
"floods". This may be caused either by 
rivers or by rains. In this context I will 
point out that it has been provided in our 
'crop insurance· provisions that"floods caused 
by river waters··. Therefore if "floods 
caused by rains" are also not included in 
tbe crop insurance provisions, then the poor 
people will face great bandship in the 
future. I draw your attention to this aspect 
also. 

Sir, I do Dot know wbether it is possible 
to have drougbt control and flood control 
toactber by tbe same board. If it is not 
possible, tben it is necessary to have two 
control boards at the same time to control 
drougbt and flood. I will urge upon tbe Hon. 
Minister to think abput including 'natural 
calamities' also alool with tbese. We bave 
often seen the misery of the people in tnatu-
ral ealamities'. Whea they become victims 
of natural oalamities, there are DO provi-
lions to help them and tbis often causes 
much misery and suffering. 1 do not like to 
~k.o tile ti~. of the Houae io ' narcatioa 

o/'Idtlt. Bill, It8d ' 

them! They ate' 'tOo wen kno.ll'. Sir'. I wiUI 
request the Hon~ Minister thtc)uab' you that' 
we must' adopt some permalleDt stepa for 
natural catamities also. 

Lastly Sir, I will request" the Hon.· 
Mitlister to ,bring forth a comprehensive BiJl 
very soon. Tbe Control Board to be set up 
under tbat Bill should consist of floods COD" 
trol experts if the Board concerns itself witb 
flood control alone. If it deals witb flood 
control and drought contIol botb, tbeu 
cxperts of botb flood control and drouabt 
control should be on that Board. If a board 
is set up with these two set of experts, DO 
aif' Sir, it is our demand that such a Board 
must be constituted without delay. All these 
sets of experts who will work tbrough that 
Board, small exclusively' think of floods, 
droughts and natural calamities respectively. 
When that is done, they will have an overall 
view of tbe whole country, as to where 
floods takes place, where droughts takes 
place, why do they occur at those places, 
how they can be prc\'ctltC':d. When they let 
overall view of the whole country in tbis 
respect, then they will be able to formulate 
new plans from their experience and exper-
tise to ccmbat these evils. When tbat is 
done, we will be able to stop the expendi-
ture of crOTes and crores of rupees which 
we are incurring of floods. We should make 
an esti ma te of how many crores of rupees we 
have spent on flood and drought during the 
40 years. Whatever figures we get, tbat is 
not the final thing. Bccause wc get figures 
about only those things which are visible to 
us. The inumet1lbte lives that are Jost .. tbe· 
innumerable families that are ruined, they' 
do not form a part of such estimates.' 
Therefore, I will request tbat this Board may 
be set up immediately. 

17.00 hrs. 

In the end, I would request'tbe Mhiister 
through you that be should consider a 
comprebensive Bill for flood control.' 1 would • 
request him that 'Dot only the flood control 
but the Drought Control Board should' be 
there and if possible both could be amataa-' 
mated or there can be two separate Boards~ 

Apart from tbat, 1 bave already said, I 
would' like to emphasise tbat there are natu" 
ral calamalics ever)' ,oar tbroQlhouc IDdia~ . . 
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So, be sbQUld conaider to bave a Committee than the one wbicb had occurred fo tbo 
or a·Board or whatever may be'tbe name; Ladakh region. To the victims of tbii sn'o'~l1r 
Jome art.D~ts should be made 'in so fall occurred in Ladakh we have paid relief 
far as Dat~al 'calamity i. cODc.rned. We only tbis year. that is, only after four years 
are apeodinl crores of rupees but at the 01 the occurrence ·of tbe snowfall. This is tbe 
same time we are Dot able to help the people, unfortunate thio, SoDle time hapI"lled in 
or do sood to ,tbe people. So, I would sOme part of our country. It so happened 
requc,t tbo Mi.nister ~brouah you that be tbat as a rule the margin money which tbo 
sbould brioa a Bill. if possible, in the nex.t Government of India places at the disposal 
Session-the Flood Control Bill, a Drought of tbe respective State Governments to meet 
Control Bill or Flood and 'Drought Control the urgent, ratber emergent, requirement of' 
Dm tOlether. I do not know the teohnicality. floods, 1 meaD, the damages caused as a 
I request tbat the M ir1i!->ter should consider result of floods and otber natural calamities 
and see the terrible difficulty of the peopJe is not accounted for immediately. But the 
is reduced to the minimum in the Dear State Governments are required to submit 
future. tbe utilisation certificate to the GovernQleDt 

SHRl p. NA MOYAL (Ladakh) : I rise 
to support the FJood Control AUlhorit)' of 
lodia BIll, 19136, moved by DL C. S. Verma. 
Fl('od and drought are the two n1ajor prob-
lems which c()untJ y faces every year ill one 
part or the other. Besides floods ar.d drocghts 
tbe country also ~enerally faces natura) 
calamities in the form of cyclone. C8usir.g 
flood in the coa~tal 8JeaS of our ccuntry. 
Frequent oc(.urrence of cloud btJfs[s causes 
irreparable loss to creps. hOl5cs, pJC'rcrty 
and causes damage to ft,rt sts. roads anu 
highways. The daroage cat'sed due to cJcud 
burst and other natural calanlilies are beirg 
tackled by the Jespectiv(" State Go\ernrnents 
in a "ery small way with the help of felief 
provided by the Government of Indja. 
Often it has been noticed, particuls rly J 
refer to the State of Jammu and Kashnlir, 
wben there was a flood or natural calamity 
like cloud burst in a very far flung area of 
the State, instead of providing immediate 
relief to tbe sutrer~r who were Jocked up in a 
far fluog area they utilised the relief money 
elsewhere, for tbose who arc more near to 
the seat of the Government. For instance in 
the year 1982· 8 3. in the CballgthaDg region 
of Ladakh, al:>out a Jakh of sheep, goat and 
otber domestic cattle perished as a result of 
heavy snow fall. The Government of India 
had sanctioned relief immediately. 8S soon as 
we approached tbe Government of India. 
But tbe s.tate' Government diverted that 
money to tbe Kashmir valley in Jammu 
region to meet the damages caused by hail 
storm to fruit plants and some minor floods 
in . Jammu region. Tbe natural calamities 10 
tbe Jammu and Kashmir region occurred I.afer 

of India as soon as tbe money is utilised 80 
that the Government of India could replenish 
the utilised money. Unfortunately the State 
Oavemments often do not submit the accounts 
in time with the result the victims of floods 
and other natural caJamities living in distant 
areas ha,,'e to SlitTer. Thereff'ff'. Sir, if 8 
Flood Control Authority is ~et up, it will 
be \\orkins in(lepcndentJy of the State. of 
course in dose coordination with the res-
pective State Gc)\ CJ oments and attend to 
the nc;edy victims without regional and 
p(\Ht ica) cC:(lsjder~ dons in the disbursement 
of relief n or:ey (('·r (.cnsIJU( tion and for 
provision of flc od protection measure. Abo9 

tbe Flood C< ntrd Al'thC'Jity can take up the 
protec tinn rr.et3 Sl res in a phssed manner 
giviflg priority to those rivt'r basins "'hich' 
are more prene to flood. At present the 
State Government are adopting some flood 
control measures in a very !-<mel1 way and 
they are not in a position to carty out any 
large-scale flood protection work due to 
financia 1 constraints. So. by constituting the 
Flood Control Authori1Y or a O"lore appro-
pria1e v.ording \\ould be. as 1 feel, "F1ood 
and Drousbt Control Corperation, the 
objective win be served. Besides tbe fuuds 
provided by the Goverl1ment of }Ildia, it 
would be in a position to raise its 'own funds 
or it caJ;l borrow even from the financial 
8~encies like the World Bank. SOt Sir, I 
support the view of Dr Chandra Sbe1bar 
Verma and request the Hon. Minister to., 
kindly consider bringing 'in a comprehensive 
Bill on the question of settina up of a Flood 
and Drought Pro't~ctjon Authority or Corpo-
ration. whatever you may call it, so that tbe 
Corpora tion or Authority could manage or 
rather raise its own funds to meet its require-
ments. Otherwise it would be very difficu1t 
to meet this project like the flood protection 
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work in the whole of the country witb tbo 
belp of Government of India funds alone. 

With this request, I tbank you, Mr. 
Cbairman, (or giving me the time. . 

(Translation] 

SHRI JUJHAR SINGH (Jhalawar) : Mr. 
Chairman, Sir» I support a very important 
Bill introduced by Dr. C. S. Verma in the 
House today and I want to congratulate him 
for it. 

Mr. Chairman, Sir t I belong to an area 
which is part of Rajasthan. Generally, 
Rajasthan is considered to be a desert State 
which faces constant scarcity of water but I 
hail from an area which abounds in rivers. 
There are at least a dozen big rivers and 
almost double this number are smaIJ rivulets 
in my region and tbey cause floods every 
year. Every year loss worth crOTes of rupees 
is caused but to date neither the Central 
Government nor the Rajasthan Government 
have taken steps to harness these rivers or to 
develop tbem in a systematic manner. 1 
want fo tell it for the information of the 
Hon. Minister that if tbe water resources of 
the Jhalawar Constituency are properly 
harnessed, 

[English1 

80% of tbe Constituency area could be 
irrigated. Against tbat, only 14% of the area 
is being irrigated today. Against the average 
of 22% of Rajasthan, which is a desert area, 
the position is like that. From this point of 
view, you can just imagine how the State 
Government has utilised the funds. 

(Tranl/atlon} 

The average irrigated area in Rajasthan. 
which is a desert area, is 22 per cent where-
as only 14 per cent of that part of Rajasthan 
is under irrigation whkh bas abundant water 
resources and suffers losses due to floods. 
That is why J want to say tbat the work 
done so far has not been done in a systematic 
way. 

There are some projects under the 
consideration of your Ministry whicb have 
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not been cleared so far. There. i·g a very bil 
scheme for Manobar Thana. Tbere are 
projects e.g. Kali Sindh on Parvan river, 
O.sarin and many other schemes whicb have 
not been cleared due to some intentate 
problems. But despite it the waters of these 
rivers can be utilized tbrpugh lift irrisation 
and minor irrigation schemes. The waters 
which sbould have benefited us and our 
area are instead causing us losses and every 
year we suffer losses due to this problem. 

Mr. Chairman, Sir, I want to tell you 
that there are many villages situated on the 
banks of rivers in our region and there is no 
vi11age which could remain at its original 
place. The villages have to shift due to floods 
and soil erosion and there is no certainty 
that in future tbey will remain at their 
preseot location. The erosion is so massive 
that many villages have changed their 
location two or three times. As per the 
erosion figures for the whole of India. 
erosion occurs in 998.76 lakh hectares and 
out. of it 1 72.65 lakh hectares area is in 
Rajasthan. This area is maximum as com· 
pared to other parts of India. Soil erosion is 
mostly caused by wind erosion and water 
erosion and water erosion is mostly confined 
to my Constituency. The area of Kota 
Division is not very large and it is just one 
tenth or one sixteenth of the total area of 
Rajasthan and 55 to 60 per cent of its area 
is affected due to water erosion. You can 
tberefore, imagine tbe severity of floods 
there. 

Mr. Cha;rman, Sir, through you I want 
to inform the Hon. Minister that the land 
use poli,y followed hitherto for tbis area is 
also wrong. Where rivers and rivulets are in 
abundance there the first precaution every 
Government should take is not to anot the 
margins 1 Jand near the bank!. for cultivation. 
If it is allotted to some landless person then 
it should be used for afforestation or free 
pJl1ntation so that tbe trees may hold the 
soil. The present policy is defective. Soil 
erosion has been increasing year after year 
and fertility of soil ha~ been decreasing. 1 
bad ra;sed this question in Rajasthan 
Assembly also some) 0 to 15 years back. I 
bad demanded a survey of the flood hit 
areas to find out the extent of ]o~s. The 
damage caused due to soil erosion is quite 
obvious in the form of ravines but the 
damesc caused to 'be cultivated area is in 



tho from of ~ ,of the top soil whicb . be....... lM productivity 'or 1411d. So' eff()J1I 
Ibould "Ialto 'be "made to check the soli 
erosioo. The atatittles colJected by the 
expercs' NVeal tbat In 'India about twelvo 
tbouand mlnJon tonoes of top soil i. eroded 
every ,tar. If it i. calculated in terms 01 
'mouey tben tbe extent of 10.. is between 
a.. 4500 CIOres -to R.:s, 7,600 crores every 
year. We are also affected duo to this 
eroston. Our atea .lso abounds in rivers. 
The Celltrat Governmet1t and 'tbe State' 
Governmeot have planning departmeots anel 
tboy bave various scbemes for soU conser-
vation. Porty years 880 there used to be 
princ:ely State. and then Plannina Depart-
menta were not ift existence. 1(ota was also 
a princely State at that time. There used to 
be a department for dams, which used to 
Jook after soil conservation and construction 
of baraaes on sman rivers and lift irrigation. 
It is a matter of regret that during the last 
forty years tbe desired progress has not been 
made in acbievins scientific development to 
check soil erosion. Even the old 4epartment 
has been wound up without any replacement. 
The special efforts required to control floods 
in our area have not been made. The ravines 
spread over an area of 70 Jakh acres. _ In our 
area also, ravines cover a large area and it is 
expanding rapidly which leads to certain 
social problem. Today DhoJpur, Swat 
Madhopur and Sbahbad, Kishanaanj. 
Chbabda of Kota. Chbiwabarot havo become 
dac::oit infested areas. The Central Govern-
ment bave certain scbemes to curb the 
activities of dacoits but no funds bave been 
provided to implement the same in our areaa 
Ravines are still expandina but no efforts are 
made under the anti-soil erosion, schemes. 
Had some efforts been wade to preyent 
expansion of ravines and had there been 
construction of roada for the purposes of 
communication, the same might have helped 
in reducing tbe losses lnc~rred as a result of 
floods. 1 request that some concrete steps 
sbould be taken in this, direction. The area 
tOf Kota division was once famous for its 
ttorcsts. Forests are scanty in Rajastban 'but 
'25 to 30 per cent ,area here used to be 
,covered by forests. GenerAlly. forests are 
scarce' in Rajasthan. Accordtns to the 
national norms. forests 'should cover 33.3 
per cent land 'but in Rajasthan the forests 
covered ,only 1 I per cent land before its 
formation. The latest aVflUable statistics reveaJ, 
tbat oRJ, J. 7~' por ~.D~\t" II) J\aJastblU 'is 

\ ' 

co~red' b) forests because of reckle .. "'UiDI 
, of trees. It is a' very serious problem. The 
Joss orfqrests b,a. jnereasod erosion and tbe 
ftcod. have caDSed areater 1011., 1 would like 
to drlw the attentiol) of tho MOUN to this 
iSSIlO and request the H~n. Minister tbat to 
deal wit.h this important subject raised before 
tbe House some law 'or authority. or body 
should be Constituted for the control of 
flood.. We,' tbe vitlalen understand tile 
losses caused by floods bettor -and we wapt 
you to ta .. e lomo positive action to deal with 
this problem. 

[E",II,,,] 

MR. eH AIRMAN: The time allotted 
for this Bill is already over. Some more 
members bave to spea k on this. Shall we ex-
tend some more time? 

SOME B'ON. MEMBERS: We can ex .. 
tend the time for this BiU by one more bour. 

SHRI PARAG CHALJHA (Jorbat) : Si'r, 
I come from Olle of the most ftood· prone 
areas of tbis country. I am very glad t~at a 
Member from tbe Treasury Benches bas in-
troduced a Bill to which I aive my qualified 
support because it has become evident from 
its introduction that tbe existing Rules, Pro-
cedures or Acts are Dot adequate to meet 
the menace caused by this very consta nt 
ravage whicb bas brought misery to millions 
of people of this country every year. It bas 
rightly b~n pointed out by my predecessor. 
tbat the amount so 100a spent in the name of 
flood relief would have totalled thousands of 
crores of Rupees by whicb many permanent 
flood protection measures could have alr,cady 
been completed, as was envisaged by our 
seers of tbe past. We have, to combat tbe 
menace of flood. The Brahms putra Board' 
was-as it has already been made known 
to tbe HOD. Minister- was established in tbe 
year 1981. The Board has taken five yea'rs 
to prepare two master plans J am very sorry 
to state that not even one of the projects. as 
enviuaed by this Board. has so' far been eV~b 
taken up for consideration. The more piti-
a ble' fact is that for tbe Brabmaputra Board. 
in the Seventh Plan, only Rs. 3S crores have 
been earmarked which is obviously a meaare 
amount. Most or the money will be needed 
only to meet the capital, expenditure.. cata-
blishaleot ex),ondi1ut'e of tbe Botrd. 
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Sir, in our couotry. particularly in my 
State-wbich I havo already stated.. -we 
bave to meet most of tbe ra\'qes of the 
Brabmaputra . every year resulting in an un-
precedented flood havoc. I just recount tbe 
damaaes caused by the recent floods. 23 
Jakhs of people were aflected; 3.25 lakbs of 
houses .ere damaged; 4.25 lakhs of hectares 
of land with standing crops were damaged. 
The State Government·s estimated loss is 
about Rs. 380 crores. We are happy that tbe 
Agriculture Minister paid a visit. We have 
all aloDg been urging tbe Prime Minister to 
make a visit and see the things for himself. 
At our instance, I am glad to state that the 
Prime Minister, on tbe floor of tbis House, 
had assured UN that he win make a visit. 
A'so. at our instance, the Central Team 
bastened its visit and now, perhaps, tbe team 
ia OD work. We urge the M ioister for Water 
Resources sho to make it convenient to visit 
tbo 80od-affected areas and see things for 
himself. 

Sir. in the course ()f a visit of one of 
tbe Delegations of our Party t we made 
known to the lIon. Minister that the 
Brahmaputra bas more tributaries in Assam 
tban all tbe tributaries of the other big rivers 
in the whole of India put together. Even 
then otbin. whatsoever bas been done to 
combat tbe floods caused by these innumer-
able tributaries of the B,ahroaputra in Assam. 
J will cite ODe instance. Due to our not 
takinl effective and timely measures, 'We have 
already lost a 300-year old Hindu Peetb 
known as CRamka Peotb·. That was by the 
side of a river. a tributary of the Brahma .. 
putra. Tbings have come to such a pass that 
tbat particular 'Ramka Peeth\ due to erosion 
over tho last the several years" instead of 
beinl the concern of the tributary. bas be .. 
come the concern of tbe Brahmaputra itself. 
As was made known to the Minister about 
a cou,ple of months back, the eotire Paeth 
was totally eroded. That means, only in 
1986 we lost a very sacred relic of the 
Hindus in Assam because of the dire negli. 
gence of tbe powers tbat be" particularly tbe 
Board Authority. 

Another strange thing is this. On ODe 
side of tbo river we have the Hindu shrine 
and on tb~ otb~r sid<, we have a Muslim 
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shdne known as CHazrat Azan Peer Dura.b'. 
We bave been impressina upon tbe authorities 
and tllore particularly our Water Resources 
Minister tbat, unless SOlne concrete measures 
are taken. that Muslim shrine known as 
'Hazrat Azan Peer Durgah' will also meet 
with the same fate as has already overtaken 
the Hindu Peetb. Only at our instance, tbe 
Planning Commission was good enough to 
give us ao assurance tbat, if specific schemes 
were brought to them. they would very 
favourably consider them so tbat the flood 
problem of Assam could be dealt with 
properly. 

This fr,ct is Dot aenerally known that 
most people affected by the ravages of the 
Brahmaputra are tribals like Misshings" 
Bodos, Deuris and others, ihis fact bas 
never come to the notice of the powers that 
be. The Minister was good enough to suggest 
that, if some specific schemes were brouaht 
to his notice, he would look into the matter 
and see that somethins definite was done. 

Only in mid·October I had bren to a 
village where I was amazed to see-I say 
tbis with full sense of responsibility to this 
august House-that several hutments of 
tribal villages were almost floating above 10 
to 1 2 feet of water caused not by floods but 
by rain water bunded on four sides of the 
hutments in a flood-prone area. The Assam 
Government has only recently sent some 
specific proposals for permanent flood control 
measures, particularly in tribal areas, 
amounting to about Rs. 117.50 crorcs. J, 
therefore, take this opportunity to impress 
upon the HOD. Minister of Water Resources 
to see that he takes up the matter of impte .. 
mentation of the Tribal Sub· Plan which in-
volves an amount of Rs. t t 7. SO crores. 
The Planning Commission has already 
assured that they would very sympatbetically 
consider this ••• 

MR. CHAIRMAN: If you have some-
tbiog more to say, you can continue on the 
next occasion ..• 

SHRI PARAG CHALIHA : I may not 
be here. I win conclude now in a minute. 

MR. CH A1RMAN: Please conclude in 
a minute. We have t.o tak~ up the Half-an .. 
Hour Discussion. 
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SHIll PAB.AG CHALIHA: The 
Authority· wbicb is contemplated in the Bill 
sbouJd be mare eft'ectiye. sbould have full 
flnangial powers to provide resources for 
flood control projects. 

My SuaestiODS are tbat: Assam's TSP 
demands of Rs. 117.50 crores be taken up. 
At least ODe of the permanent projects of 
Subbansiri. which will mean providing power 
to tbe extent of 20000 MW should also be 
taken up. 

With these words I support the Bill with 
tbe hope that something more concrete and 
effective would be done by be Minister by 
introducing a more comprehensive Bill. 

17.31 hrs. 

HALF-AN-HOUR DISCUSSION 

{English] 

Modernisation of Textile Mills 

MR. CHAIRMAN: The House will 
now take up half-an-bour discussion. Shri 
Sharad D jgbe to speak. 

SHRI SHARAD DIGHE (Bombay North 
Central) : Mr. Chairman Sir: After having 
discussed mainly on rural problems for the 
last two aDd a balf bours viz., rivers, floods, 
forests, etc, I would like to take this House 
to an urban problem of modernisation of 
textile mills. I bel to raise half-aD-hour dis-
cussion on the point arising out of the ans\\er 
given by tbe Hon. Minister of State in the 
Ministry of Textiles on 14.11.1986 to 
Starred Question No. 166 regarding 
modernisation of textile mills. 

The main answer was merely in the neg-
ative and no further information was avail-
able in the main answer. 

Part (a) of the question was a pointed 
question regarding the decision to identify 
100 textile mills for modernisation. Therefore. 
the answer was ,uNo Sir"'. Then, tbe further 
questions arc said· to be not arisen in view of 
tho answor to Part (a). So, we could Dot lot 
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from the main reply the information retard-
ina the criteria for seJectiua these mil). for 
modernisation. That was' Part (c) of the 
questioD. 10 view of' the DCJ8tive reply to 
Part (a) of tbe question, .tbe Hon. MiDister 
bas said tbat repnlin. (b) and (c) tbe ques-
tion did Dot arisc. 1.0 this balf-an-hour 
discussion my main tbrust will be oD tbe 
criteria for seJectiD8 tbese mill. for moderni-
sation. 

Sir, in the Textile Policy statement whicb 
was laid before this House in the mootb of 
June t 98 S, referenccs were made to these 
modernisations in ParaSfaph 19.. Sub·paras 
19.1, 19.3 to 19.6. I would quote from 
those paragraphs a few lines. 

19.1 ., ODe of tbe main reasons for 
the present difficulties of the 
Industry is inadequate moderni-
sation and renovation of old aDd 
obsolete plant and macbineJ')'. 
Despite encouragement and in-
centives by the Government, tbe 
Jndustry bas only modernised to 
a limited extent. Government 
policies would aim to accelerate 
the pace of modernisation in the 
Industry. 

1 9.2 There bas been very little 
modernjsation in the ginniDI 
area •.•. 

19.3 Modernisation in the spinning, 
weaving and processing sector. 
shall be undertaken on the basis 
of carefully identified needs of 
each unit as to installation of 
balancing equipment, renovation 
of existing machinery, replace ... 
men t and tecbnolosy upsrada.-
tion. 

19.4 For the purpose of modernisa .. 
tion, adeq uate funds would con-
tinue to be provided in adequate 
measure under the soft Joan 
scheme of the lOBI. In order 
to enable the Industry to acae-
rate internal resources for 
modernisation, a Textile Moderni· 
sation Fund sball be cr_tod". 
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N~w. S.f • .it. ia' clear, from .tbe reports 

appear~~ in, the. ~s •. tbat (rom l.t Auawst •. 
1916 • toxtilo, Dlodernisation fuo.d was eet-.,.p aad lD 'tbe bOaiDDir~. tbe . Industrial 
Deveto~~ . 'a,~~ Qf Iodia wb~h ia ~ 
operate ., the' fund bas already received 
_te.ka application. fot a total sum, of 
R.t. 1'04 eror... It is also reported that 
IDBI is expected to disburse about RI. 7S0 
CI'01'C8 ovor tbo next five years. Therefore, 
lb ... process of disbursing the funds for 
mOdeniisatioo "bas taken motion somewhere 
jn AUIUStt 1986 itself. We would like to 
know the criteria for selecting the mins for 
such 'disbursements. Already eiabteen appli-
~tiODa have been received as reported in 
the Press and it would be very much impor-
tant. frum tbe point of view of tbe textile 
policy as to what would be the criteria for 
.... ctma tbea mills. 

My .ubmission would be tbat it should 
DOt be tbat tbose mills wbicb are already 
doina very wen 'would be furtber modernised 
10 that we will add only to their profits. 
Tbe main Question is out of 777 mills-
composite and spinoing- in the oraanised 
sector about too are either weak or closed 
and do stand a fair chance to get off the 
.ick bed on prolnpt treatment. If this is 
tho position then such mills will have to be 
identified for modernisation which are weak 
and about to be closed so tbat if any treat-
ment is given by way of modernisation 
tbey can come out of it and may not fall in 
tbe category of sick mills because once they 
fall' in tbe catesory of sick mills, according 
to tbe pronounced policy of tbis Govern-
meDt. now we are not going to take over 
such sick mills whicb are not viable and 
then 80 maoy wort-ers would face tbe 
question of unemployment. 

Thereforo. we would like to know fr('lm 
tbe Government whether you have laid 
down any criteria for givinl tbis dose of 
modernisation to tbe tex.tile mills and. if 
not. tbem it would be very dangerous polky 
if it it 1.(t to lOBI without any luidelines. 
Tben ,pemaps advantaae will be' taken by 
the bia meanets and tbe good mills or those 
mills wbic:h are running in a better way 
would further become strong and this belp 
for modernisation ,'9 tbe needy mills would 
pot be .ivcn. . 

Therefore. from, tb;, "~blt )of 'fIeW'mY 
request to 'the, HOD. MiDiater, ,is to .•• " 
clear what auide1illes have 'beea ·fss1ll8loi,. aDd, ;, 
i.f tbey are bOt issued wblch autboritJ assO 
on what criteria the disbursement of· Ibis 
fund for modernisation is soiD, to take 
place., 

The next. point which I would ,like to 
know is wbetbc,r this modernisation ,fuDd., 
is also available to tbe NTC min.. NYC 
miUs have been spendinl around R.s. 40 
crores per annum over. the last five ycars-
Tbe Ministry of Textilo bas allocated 
Rs. 117 crores to NTC which will Just Dot· 
help. Furtber beJp for modemizatioQ, would. 
tberefore. be necessary because many of 
the employees are in the NTC mills and 
after baving taken ever, if we agaiD do not 
belp tbem to be run,. the employees would 
face the problem of unemployment . 

Lastly, I would like to know about 
adequate protection to' workers. In this 
statement on textile policy, paragraph 19.6 
says: 

Hit will be ensured tbat in tbe process 
of implementation of modernization 
programme, the interest of workers 
are adequately protected." 

In wbat manncr is the Government protect-
ing their interests and whether it bas got 
any connection with the modernization fuod 
which W~ have earmarked for moderniza-
tion of the mills, or whether tbe retrench-
ment compensation and other reliefs which 
seeks to protect the workers after retrench-
ment. arc merely left to the employers, their 
funds and, as the HOD. Minister 'had ,said 
tbat day. to the unions which make the 
agreemcnts. Many times, unfortunately tbe 
experience is tbat tbe unions make direct 
asreement for retrenchment without reference 
to the workers an<! tbey agree to somethin8 ; 
with the employers which many times is . 
not in their interest. While disbursins 
modernization funds to such textile mills 
is special care taken by any special machi-
nery of the OovernmeDt to really spcakiol 
protect adequately tbe iotercsl8 of tbe 
workers or not? It is DO use Merely sayina 
tbat we are protactin'. tbe interests of the 
workers. Unless asreement for retrenchment 
is arrived at between' tbo worken unioDI 



and. the employe.... we ahouJd' n~t perm,it 
tlaO I' mOdettaiatiOtl. Tbereforo. JD)t sub-
mint<Hl" i. that '.bile disburaln& .moderDWl'· 
tion' fundi, particular. care and 'special 
atteatior.t will have to' be liven to tbe 
intereat of' tb.e 'workors who would 
ultimately be' retrentched ai a result . of tbis 
modem'tzatioD .. 

THB DSPUTY MI'NISTER IN THE 
MINISTRY OF TEXTILES (SaRI S. 
KRISHNA' KUMAR): I would like to 
coaaatdiate Hon. Member Sbri Diahe on 
behalf of tbe MinistrY for higbligbtiol a 
very important issue in relation to the 
textile economy of tbe country, namely tbe 
moderDization of textile mills, especiaUy 
those wbich bave laased behind in moderni-
zation, in the past. We arc bappy that 
tbe Han. Member bas hiabligbted tbe Deed 
for modernization whicb is one of the 
important step necessary for tbe long-term 
health,; growth and development and suste-
nance of the textile industry. 

Consequent on tbe adoption of the new 
textile policy in June, 1 985 • Government 
have created a textile modernization fund 
with a corpus of Rs. 750 crares to be 
implemented throuab the JDBJ. Also. as 
specially laid down in the textile policy, 
Government have created not only a 
monitoring mechanism in' the office of the 
Textile Commissioner. but also a nodal 
ageDCY with tbe participation of the Textile 
Ministry aDd the lDBI to monitor sickness 
in the textile mills. to consider tbe viability 
or non-viability of tbe textile mills and to 
formulate suitable rehabilitation cum-
modernisation packaaes for each of the 
individual unit project reports for which 
come before tbe nodal 8aency. As tbe 
Member 'is aware, about Ils. 400 crares bad 
already been disbursed for' modernisation 
from 1 975 to ')984 tbrougb tbe already 
existinl soft loan scheme of the lOBI for 
the moder,nisation of the industry. But the 
fact" remains tbat snore than 80 per cent 
of the', .pindlaae. as well ,as the lQODlase in 
India .,b.leb has tbe biale8t textile industry 
in the world is more thaD' '1 S yeats old. 
and, amobf the maoy reasons which kept 
the textile· ·industry dow:Q and s{ck* lack" 
of (llOdemisatioo < i. tbe most important 
t'eaaoa. '" 
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Sir, the qUOltioa ~f. the aoo.. Metnber. 
pro--supposos :tbat the Government 01 ladia 
is aoiq to sit and select each 01 the :milla 
for modcrDlsatio,.. a. per speoific crheria 
laid dowD. This . ia not true. Tbe lickneas 
of tbe mUI. will be monitored by the 
mODitoriOS Committee and throop" abe 
Monitorin8 Committee or .uo motu from:' 
the mills or from the State <1ovemmeatS 
or co-operative in.UtutioDS proposalS' loti 
modemisatio'D wUI come before the' noelal" 
asaacy. The" Dodal agency will cObSjd~' 
the' via bility or othel wise of the mills and' ' 
on the basis of 'dlis consideratiori'. tbo' 
moderDi&atioD pack1lle will be worked out 
by 'the ID,81. In analy~jDI the typcs of mill. 
wbich are eUaible for modernisatiOn. we 
have to 10 through a !:.tep by step approach. 
The Han. Member mtotioned the question 
of the profit"making mills and ask~d why,' 
tbey sbould be liven furtber injection' of 
capita) in order to enhance their profit. 
Sift I would like to mentioD thai such of 
the mills which are already profit-making 
can appropriate aDd set-apart 20 per cent 
of their pre- tax profits, before depreciation, 
to be doposited in a block ed account, of 
the JDBI. This facility bas already beeD 
Biven to them by virtue of Section 32 (A), 
(B) of the ameDd~d provisions of tbe Income 
Tax Act of 196 J. And the amounts so 
earmarked shall be utlliied only for payJnent 
of machinery required for modernisation. 
So the profit-making mills caD avail of 
this facility liven tbrough Income Tax 
Act for a plouah·back of their profit for 
modernisation. 

,Sir, out of Rs. 750/- crores set-apart 
for modernisation, roughly 2S per cent or 
Rs. 1 90 crores will be utilised for providio8 
modernisation assistance to healtby units 
on the usual terms applicable for luch 
Joans, provided these units are in a position 
to put up ,normal promoter,' contributions 
expected of them for availing of this 
assistance. So; 25 per cent will be liven to 
miDs which can get the promoters" coratd-
butionl and tbe other 75 per ceDt is set-
apart for sick. but viable and rebabilitable 
mills, which are : not in a position to 

"lve even the promoters' contribution' to 
avail' of tbat IDBI assistance. It is for this 
reason that In the balance 75 per ceDi or 
R8. "70 cto~ as. 100 Clores' b set.;.ap8rt' 
as a toft loaD for meetin& 8'0 pet cent' of : 
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the promoters' contribution, which sucb 
uuits are not in a position to give. 

Sir. already wo have disbursed some 
amount on the leaf's of tbe applications which 
already bave cottle in. 55 applications 
have been received for a total amount of 
Rs. 206 crores; t 4 of tbese applications 
bave been sanctioned for a total of Rs. 43 
crores; 7 applications for an amount of 
Rs. 28 crores bave been rejected; 34 appli-
catioos seeking an amount of Rs. 1 35 
crores are pending. Disbrusemcnt bas been 
only of Ra. 60 lakhs. Sir, in tbe past it 
has Dot been a question of large number 
of people coming aod seeking modernisation 
assistance. Tbere is no problem in giving 
modernisation assistance to sick but viable 
mills either in the category of tbose which 
arc able to give promoters' contribution. 
or tbose which are not in a position to 
give it. 

Apart from Rs. 750 crores, which we 
have set apart, Government of India is in 
the early processes of considering otber 
schemes such as foreign assistance from the 
World Bank, etc. The total requirement 
for modernisation for the cotton textile 
industry is variously estimated between 
Rs. 1500 crores and Rs. 2500 crores in the 
next five years. 1500 crores is more or 
less the reasonable estimate. The rate at 
whicb the amount of modernisation loan is 
being given now is almost double the rate 
at wbich it bad been given in the post. 

Sir, as regards the criteria.. for selection, 
the criteria are based on reasons an analysis 
of the reasons of the sickness, as has been 
laid down in the policy statement itse!f. 
followed by an analysis of wbat is required 
to cure the sickness which will be gone into 
in detail by the term-lending institution, in 
this case the lOBI. 

The National Textile Corporation with 
125 mills-109 nationalised and 16 manag-
ed-as you are aware, is continuously 
making casb losses . .-nd Government is 
makiag a comperb,asi~e effort to turn tbe 

. ai'&.latioJl around aael 1D1ko tbe' mills viable. 

As a ,result of tbe modernisation proaP-amme. 
launched in the Natjonal Textiles Corpora-
tion, by which more tban ).ls. 3 42 crore~ 
have already been apent in tbe last decade, 
there bas been substantial improvement in 
various parameters of the working of the 
NTC. The utilisation of the spindles 8S well 
8S tbe looms has increased. But to continue 
the modernisation, we have a constraint in 
financial resources. As against a requirement 
of about Rs. 3 SO crorcs as projected in tbe 
Seventh Five Year PlaD, only Rs. 117 crores 
were available. As regards tbe IDBI soft 
loans, assistance, the NTC also is eligible to 
get this soft loan assistance, provided we are 
able to prepare in the case of any specific 
NTC mill a proper bankable rehabilitation 
or modernisation package with sufficient 
infusion of budgetary support. And we are 
working on this. 

As a result of modernisation of the 
NTC. the average count has increased from 
26.8 to 33.1; spindlage utilisation from 68 
to 77 per cent and weaving utilisation from 
64 to 77 per cc:nt ctc. The cloth production 
has also increased. This is a continuous 
process. But a very large chunk of the 
modernj~ation funds which we have spent 
for the NTC, we have per force to utilise for 
certain rehabilitation measures like repair of 
buildings and other statutory requirements. 
And so, only a percentage of it could be 
used for genuine modernization eifort, whicb 
could increased the productivity of the miJls. 

The tbird part of the Hon. Member's 
question relates to safeguards for labour. 
consequent upon modernization. I would 
like to mention that as the Member him6elf 
read out, tbe epochmakinl textile policy 
document very specifically states the measures 
by which the interests of workers will be 
protected, in our efforts to restructure tbe 
textile economy of the country. 

First of all. modernization docs not 
ipso facto mean any retrencbment. A 
modernization packaae can include. 'apart 
from new modern machinery. bal anciDI 
equipment, various innovations in proceses 
and techniques, introduction of additional 
equipment or new lines of production espc-
ciaHy in the contex.t of tbo flexibility in tbo, 
toxtile policy for incrcasioa their spind1aae 
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and weaviol capacit)', to utilize any surplus 
labour. in'the mill itielt. 

Secondly, no modernization proposal, I 
repeat no modernization proposal. is itnplt .. 
roeDtahle in any specific mill, without an 
agreement between tile la bour and the 
management. 

Thirdly, j D the face of any rationaUza· 
tion being necessary in the balance of consi-
derations. as has been done in many of the 
NTC mills, the additional labour can agree 
to accept gratuity as welt as retrenchment 
benefitis. and then voluntarily retir~. as with 
the rationalization scheme being implemented 
in the NTC system. We would like to assure 
the Member that when modernization pro-
posal are looked into by the nodal agency as 
well as by 1081, the question of safeguarding 
the interec;t ~f labour, the axiomatic principJe 
enshrined in tbe textile policy, will be 
ensured; and it will be one of the conditions 
under which modernization louns are given. 
It is also the responsibility of the nodol 
agency to ensure that the mone)'s for the 
modernization packages are utilized for the 
purpo~es for which they arc sanctioned. 
Modernization is a continuous process; and 
as far as the NTC system is concerned. we 
are also trying to ensure that there is the 
necessary drgree of workers' partie,ipation in 
management, education programmes of 
workers about modernization and producti-

°t d . ~ VI Y an a contlnUOU4i mooltoring by the 
workers· also of the implementation of the 
programmes. 

I hope I have touched most of the points 
raised. 

MR. CHAIRMAN: Now we have four 
Members to speak. Each Member ;s entitl~d 
to put one question. After a11 the questions 
are over, the Hon. Minister win reply. 

DR. DATTA SAM ANT (Bombay South 
Central) : While giving the reply, the Minis .. 
ter said' tbat there was no r"trencbment 
becBU..e of modernization. I think tbat what 
is discussed in the House and what is 
h:.tppenina outside, are different. 

After giving Rs. t 30 crores in the shape 
of concessions for the import of synthetic 
polyestor fibre, Rs .. 7S0 crores soft loan witb 

6 per cent to 11 per ceot interest bas been 
liven to aU these miU·owners wbo bave 
corrupted the whole economy of the country 
with these Rs. 1 500 crores. J am Dot loing 
into all this. Inspite .of getting concessions 
from JOBI and the Government, the position 
in ,ul these textile mi)Js j·s this: I win not 
speak about the whole of India, but in 
Bombay, in Bombay Dyeing one thousand 
workers are retrenched. and 70 Sulazar looms 
were bought. In Standard Mills, 200 old 
looms were removed~ and SO new type of 
Su)azar type of looms were bought. 

18.00 hrs. 

Maratlal brought 48 Japanese water 
looms with microscopic jeots a nd about 400 
workers were removed. Ooly two looms of 
two types either water jet or swisser loom 
and a spinning machine of double jet bad 
been brought by all tbe mills owners in 
Bombay and ,in 13 mills, they have retrench-
ed 16,000 work men in the last ].S years, 
and 3000 wOlkers in NTC mills in Bombay. 
)n Kanpuf, from 37,000 to 22,000. the 
process is aoing on and 14,000 workers were 
retrenched and in Delhi, 6000 workers wer e 
retrenched. In coming years, in Bombay, 
another 16,000 workers will be retrenched. 
I have 'got all the ba lance~sheets. They are 
speflding another Rs. 7000 crores. For 
Mafatlal, you are giving loan.-Morarjee 
mills, everywhere. But because of this 
modernisation in the last 1. S years, about 
50,000 workers were reterenched. You are 
blaming Dr. Samaat because of my strike; 
because of my strike. some people were out; 
they were not taken back on duty. 

Because of such things what is happening 
in the mills is tbat aU these 13 mills in 
Bombay have made a profit of Rs. 53 crores 
UplO June-. Due to the textile policy, 10ans, 
money are given to limited big people. Birla 
Century M,ill in Bombay has made a profit 
of Rs. 18 crores. but Birla Mill in TamH .. 
nadu has become sick taking advantage of 
the textile pollcy- Employers are C':xploiting 
the government at all enrls and 300-400 
mills are made sick. You go on feeding tbem. 
Rs. 750 crores you have given to these miJJs. 
But bandloom aDd power looms are nel-
Iccted. 

Tn spite of such profit which tbe miJJ. 
owners are making and moderpisiol ~bem, 
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tnr. Datta Saman tl 
it is becomlnl a slauahter bouse. I have • 
bittor experieoee about it. Tbe IGoveroment 
b •• made a .sJaulbter house ·and a .slauabter 
iD.tru~CQt tbe ,o'\'crnment is lapp1tina to 
tbose mills owners for 81aulhtering the 
workers. . My poor workers are being 
.1auabtered and they will be slaulbtered. 

The Hon. Minister mentioned about 
compcnaatioD and rehabilitation fund. 
Bombay workers will Dot aet a siogle paisa. 
But I want to tell tbe Minist~r that this 
rehabilitation aDd compensatory fund is not 
for modernisation. Just bellr with me that it 
is 'not for modernisation. Jf it is given and if 
tbe mill is closed, then they will be happy. 
10 Bombay, you are giving 1 S months salary 
in three years. In Bombay, all mills emp-
loyers want to close their mills because by 
sellinl tbe land, they will get crores of 
rupees; Ils. 700 crores Bombay mills owners 
will act. Therefore, the scheme which you 
have lugested to us-compensation aod 
rehabilitation-is not working. My Bombay 
worken are not aoing to get a single paisa. 

The Hon. Minister mentioned about 
sratuity and retrenchment compensation. 
NTC mills in Bombay did not get gratuity 
and retrenchment compensation. In private 
mills, in spite of your so much loan, so 
much usistaace, so much -excise duty COD-
cession. workers are given simple gratuity; 
even minimum 1 S days' compensation is 
not liven. Therefore, with sucb a policy, 
the workers are goins to be slaulbtered. 
Don't le:ave it to tbe unions. Your Bombay 
union is an a&ent. It bas made a settlement 
with the mUls-owners to remove workers 
aDd you are siding with them. Whichever 
union it may be? But when you are giving 
RI. 7.50 to an employer, it is the duty of the 
IOveroment to see that Rs. S3 crores of 
profit which they have made-this is accord-
iDa to tbe balance-sheet-the black money 
must be 10 times of this .. Then why do you 
retrench ,,!orkers '? Let it be voluntary. You 
tee tbat he will be properly compensated for 
S - t 0 ,.oars. At the time of retrenchment in 
OUf units, if workers are at all to be 
retteoC~. tben we give them :3 months' 
compensatioD. 1. have seen bundreds of 
_tdements. We never allow them to retrench 
workers. Blat here nobody qees even anima1s. 
Aoybody can 80 and cut it off. That type of 

tbiop )'Ou. are dQi,,_ ~r,*.t ,.it • ,.tIae 
duty of' .tbe 'CeDtral. G()vernn,en.t tp, .. .t".. 
minimum retrenchment'sboUld' be done, aDd If 
it is at ,U to be ,do~, it I.bo:uld be voluntary 
and these 'Norkus Should be 'IiveD a ·aoad 

.'~compen .. tion and return. poo'.t loa ... It to 
the workmen. Instead of ,ivins Rs. 436 
crores as loan to all these textile maanates 
upto March. DOW you are ,OiDa to ,ive them 
more. What are the national advantaaes ? 
Will you teU tbem to us? The production 
has fallen down by 600 million metre. In 
particular years by tbe mills. Second tbiol 
Is, what is tbe export value? About Its. 
400 to S 00 crores bas aJread, been spent. 
You are 80ing to give up to Ill. '7S0 croftS, 
you say. All tbe same, wbat is tbe export 
value? What is tbe benefit to tbe national 
economy? I want that figure. 

Thirdly. the rate of clotb bas gone up. 
While giving the concession to tbe employer 
in tbe House it was said categorically that 
the rate of clolh will come down. After 
giving Rs. 1 31 crOres wbat is tbe etTect aD 
the imports? And if you see the balance 
sheets of the textile maanatel, you will know 
that they are making money. The rates of 
cloth have gone up. These textile magnates 
who have ruined the workers and the eco-
nomy of tbe country t are benefited and the 
Government is keeping quiet. Rates of cloth 
are going up, the workers are bein" slaugh-
tered. They are given Rs. 60/- rise in after 
six yeafs. ADd in this several min workers 
are involved. The retrenched workers are 
almost dying. Exports of the country are 
suffering, at a national cost. By your 
policies the masoates are settina richer and 
richer. 

I want that the HOD. Minister sbould 
reply to these two questions. 

SHRI SOMNATH RATH (Aska): Tho 
Hon. Minister has meDtioned in his reply 
that while giving tbese facilities the mill 
owners should take into cODsideratioD tbe 
question of rehabilitation al$O. We know 
that the labourers in these mills are in the 
organised sector. Tber~ are. different unions 
wbich move in different directions. And out 
of 120 lakh workers employed 1 3 lakhs are 
in the organi'Scd sector, 32 iakh are in 
powerlooms. 75 lakhs in the bandJoom 
aector. It was also stated m, tbo HoUlO. 



'53 

eafUer that the ciotti produced in tbe band .. 
loom Metor it cboap. We do Dot tnow what 
happened to tho controllod cloth .. 10 viJIHes. 
the controUed cloth,. wbich is meant for poor 
people is not available. 

And coming to tbe qu~tion of foreign 
exchange, the organised and power mills let 
R.s. 200 crores out of Rs. 1000, cro~es 
earned, handJoom itself gets only Rs. 200 
crorea, and the Government sector lets Its. 
600 crores. Tbese arc the statistics of the 
textile industry of OUf country. (I And it bas 
been aUeged in this Hou~ tbat tbese mill 
owners utilise the funds giveD to tbem, to 
modernise the mills in tbe powerJoom sector. 
For the reason tbe minimum wages are not 
paid to the workers in the power looms and 
p:tymeDt of taxes is evaded. They are having 
all tbese advantages. 

I want to know from the Hon. Minister· 
whether these Rs. 750 crores meant to be 
given to tbe milf owners. is given to ~ome 
particular persons '1 Who own more tban 
the mill. '1 Is the amount given for, moderni~ 
lation being utilised by the same person to 
tstabJish powerJooms and after getting the 
cloth from the powerlooms do they put their 
~,.wn brand on that c)oth and sell it

l at a 
hiaber cost? How is the monitoring done? 
Is there aoy s~per\ljsion after the mOl)ey is 
advanced to tbese mill owners to check 
whether tbey are utilising the funds (or tbe 
purpose for wbicb it is given· to t~em '1 
Wbctqer any a~tion bas been taken agi,,~st 
lucb. mill owners who mis-utilise a.l.l .the 
funds ? Or is there any super~ising aaencf-
the Han. Minister bas said that there is 
lome agency"";"wbicb' bas lone in\o the 
matter? Has tbe Minister got any rel'ort 
whether that tbe amount of Rs. 400 orores 
which'bas been a1ready advanced utilised for 
tbe purpos~ for which it has been given 1 

(T,~,.s1arlo"l 

SHRI HARISH RAWAT (Ahnora) : Mr. 
Cbairmall. Sir, so far as mod,erni,ation is 
cOOQerned, all of us will welcome tpe pr·ovi .. 
sion of funds for it. But at the time of 
presenting the. New Textile Policy, ·before the 
House, it was stated that funds gr_oted to 
mills for modernisation will. be uCilized for 
the .JPl.Plov.oment of quality, iD~'1C , in 

ptoduction and omployment aeneratlon but 
the figures tell an opposite s~., ~.. .tbe 
quality been improved, tbe exports would 
bav~ jDCrea~d. You c~ ,~, ,... ~ mUSt, 
wbjcb were .ranted f~od. foe lDod"oi .. ~ •• 
have not increased tbe, produJ;lion of. tb. 
~"port quality cloth. At· the time ·of ,",Q-
tlDa ~uDds: to tbe mins DO ,uch Ob1i~D 
was Imposed on them tbat '''''y will improve 
tbe ' . quality or increase tbe .. prodUClioa .. 
Neither cloth at chc.f1per rates bas been ~ 
vided to people nor employment h ... been, 
generated. So it seenu tbat our mo.)' .... 
been giveD to some pcrsODS for mat.., 
profits only. What is needed is &0 imple. 
ment the declared policy and to en.uro that 
the mi]) owners fulfil.their obUaatioD. 'fIlade 
at tbe time of receivin. funds for moderui .. 
salion. It seems tbat we bave Dot been able 
to achieve this. Please tell US wbotber you 
have any machinery to ensure thaC tbe 
obJiaations imposed on the mill owner, at·· 
tbe time of srantina fnnds arc fuUilJed ? 

The second thing I want to point out .,. 
tbat the money granted to btg tniJJ ovine'" 
in tbe name of modernisation 'W11J ioctcrase 
tbeir competitiveness and tbe small· and -ritk 
units will'not bc, able to compe.e:'witbr ; tbtm 
and as a result they wiIJ bec()rne sft·lt. Wbat 
are you loing to do to check tbis probtetn''1 
Is there any method or system to .help the 
small and sick units '1 

SHR,1 DILBEP SINOH. DOUalA 
(Jbabua) ~ Mr. Chairman Sit t .f want to aeek 
some clarifications frorn the HoD.· Minister· 
dutina tbis balf an bour discussion,· Firat .. 
the mill owners misuse the money ,Tanted 
to tbem for modernisatiOn.' What actiOD 
you tab alail'lst such peraotls? I want ,to 
give you an example of my constituency •. 
The mill owners in Rat1am received lls. 9 
crores but tbey abandolied tbeir 'mill. in 
Ratlam and left for Bombay on January J, 
t 986 and established a ne... indultty 't~re. 
About 3S00, workers are sittiol idle and are 
racina starvation: . tbey have sold even tbe 
clothes and books of their childree to .urvive .. 
Undtr wbat law can you take actio. _iMt 
sucb perSODti 'f )f you think. only of dMl. mill 
owners •• at will ha,pen to tbe workera? 
Tbe workers are without employment ao4 if 
you can start tbat. milt tben do it. The 
State Government doe. seek pcm)iaaiQll"~o 
take jt .ovor but as per tbe n~w ,WUC1;. ihc 
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perml .. ioft i8 not ,ranted' to them. As per 
the policy of rebabilitatioD. only. the workers 
of tbe -mills clOMd down after June, I 986 
will be rehabilitated. But what will you do 
iD c:ue tbe mlns have been closed before 
tbfa date? There are many such mills and 
thousaDds or workers ar~ engaled in them. 
Wbere .01 we absorb these '3S00 workers? 
I want answen to theae two questions from 
tbe Hoa: MiDi'ter .0 that we can tell them 
about their fate. The nodal committee does 
Dot fully protect tbe labourers; ratber it 
protects tbe owners. NotJling can be done 
unles, tbe Labour Ministry is involved in it. 
These min owners . receive crores of rupees 
ID tbe name or modernisation. The Hon. 
Plnanc:e Minister bad made a statement 
,esterday a110 tbat some _ people are deposi-
tina mODe, iD foreiln countries. Their child-
ren are Itudyinl there and they p.lan to 
leave tbe country. We must find out the 
number 0' milts which require modernisation 
and also the requih;ment of cloth. We are 
COU11Jlitted to tho poor. We shall watch tbe 
iDterest of tbe. poor. J want the Hon. Minis-
ter to think about the workers and reopen 
tbe miHI which are in good conditioD. I 
.anted to say this much only. 

te.ll.rhl 

SHRI S. KRISHNA KUMAR: Sir, tbe 
cotton textile mins industry is sustaining 
employment for twelve lakh workers in 
the country. apart .from a larle Dumber iD 
ancillary industries. As the Hon. Members 
are .,ware. there bas been endemic . sickness 
in tbe history of tbis industry. It· -is Dot a 
recent occurrence. E\'en as early .s 1 9 S l, 
io tbls industry _ about 1 ~O mins were ad-
judpd to'be sick. There are several reasons 
for ' .. aicknes, - absence of modernisation, 
varlatioDs j·n ozefao duty, demand recession, 
unhealthy competition, mismanagement, etc. 
But ...... or the Masons has been surplus 
l.botR.· 1t hal been variously esdmated by t,. I'fte8l'Cb associations connected with the· 
t •• u. itldultry .. that tbe surplus labour under 
vailoua CODd~tioDI ot productivit, u.iaalion 
of ,.ant alld machinery .... (/nt~",,,p'lonJ) 

DR. DATTA SAMANT: Specifically 
~- or lQ~mJsation, we s,,"Y tila, tb~~ 

is retrencbment. Let us talk of tbat. Why the' 
hilfor)' and all tbat" 

SHRI SOMNATH RATH: It willi not 
satisfy us. He should answer to our questions 
and remove our misaivings. 

DR. DATTA SAM'ANT : I bavo liven 
you the 6g\lre or each mill that so many 
people were removed and so man)' looms 
were brousbt. 

SHR) S. KRISHNA KUMAR: I was 
just livin. the background. 

SHRI HARISH RAWAT: Nobody is 
asainst modernisation. We are aU for that. 

SHRI S. KRISHNA KUMAR: There-
fore, rationalisation of Jabour is one of tbe 
very important steps in nursing the textile 
industry back to heahh. As I bave already 
stated, as a result o( modernisation it is not 
nece9sary.it is not a $j"e qua non of moderhi-
sation tbat labour retrenchment is necessary 
••• (Inter,uj'tlofts) 

DR. DATTA SAMANT: All workers 
. arc beina removed. We are living you the. 

figures. In Bombay Dyeing t ,000, in M-orarji 
Mills 1,300. Every worker who is removed, 
is not adjusted by being .given any work. 
Next year another 1 ,000 or 1. S 00 in 
Bombay will be removed because of moderni-
sation, foraet all other thiDgS. If you cannot 
do anything, say you canDot do anythiog. 

saRI SOMNATH RATH: We want a 
specific answer tbat after tbe introduction of 
tbe scheme, money having been siven to the 
miJli~owner8, how many workers ~ave been 
rehabilitated. We want answer to this speci-
fic question, not _ the pol iC'y. 

-SHRT S. KRISHNA KUMAR: You ar~ 
minalinl up too many specific questions. I 
am corn in. from -the leneraJ to tbe particular. 
So, there is a question of surplus. labour in 
the cottOD textile industry in the couDtryand 
a,ainst that background. in our efforts to 
nurse the industry back to health~ tbere will 
~ a certain amount of rehabilitation and 
rationalisation of .I~bour" and tbat bard fact 
baa to be faced. The textile policy itsel(. ~ays. 
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down tbe parameters under which tbe 
interests of the labour will be protected.' In 
the case of closure· of mills. under eertain 
conditions, t'lie rehabilitation s<:heme _ill 
apply. In tbe case of modernisation of OD-
goinlDJllJs, wben a modernisation project 
is launcbed on the. basis of viabnity. 
no tbe basis of project report, it is the 
responsibility of the management and the 
lai'-our unions together to work out tbe 
norms of payment ·to the labour in the event 
of any labour being displaced. In the case of 

. tbe National Textile Corporation for tbe 
rationalisation of labour for modernisation 
of otberwise, we are gi'fing what is known as 
ex·gratia payment. ]n a.ddition to the gratuity 
for which they are .•. (/nterruptiona) 

DR. DATTA SAMA~T : They ere re-
trenched. They are n01 given. . 

SHRI S. KRISHNA KUMAR:. They 
are given double benefit. National Textile 
Corporation is giving to them. 

If you are talking of 7000 and odd 
people who are not yet taken in Bombay. 
tbat matter is suh judice. I canDot answer 
tbat. But the National Textile Corporation 
bas a rationalisation scheme. The interest of 
the labour is protected within this parameter. 
They will be entitled to the legal dues, also 
more tban the legal dues especiaUy which 
tbey get in the National Textiles Corpora-
tion. 

This criticism is often raised-whenever 
a moderni_tion fund is set up and Joans are 
sanctioned, the money is being given to the 
industrialists. We can only give Joan through 
the National Labour Lending Institution, a 
legal body, which is the mill and the Joan is 
sanctioned on the basis of tbe Project Report 
subject to the several conditions whicb are 
part of ·tbe loan. I would 1ike to assure yon 
00 bebalf of tbe Government that in the new 
modernisation. policy~ (/"/~"UPllo,u) 

DR. DATTA SAl\:IANT: 10 tbe Project 
Report .•. (InterruptIons) When tbe·worker is 
retrenched, wbat should be given'?' Is it Dot 
the duty of tbe Government to see to it if at 
all you wan' to do it ? 

, SHRI S .. KRISHNA KUMAR ~ Tbin .. 
are clearly laid dowa. 

DR. DATTA SAMANT: Three types 
of loans and 10 much at the time of retrencb- . 
ment is necessary. Is it Dot the duty' of the 
Government to see t~at tbe retrenched 
worker will aet the benefit? -

SHRI S. KRISHNA KUMAR: The 
dues to wbJch workers are entitled are clearly 
1aid down in the Jaw cf the country. At the 
moment ••• 

SHRI HARISH RAWAT: Tbis reply 
even a Deputy Secretary could live. 

. SHKI S. KRJSHNA KUMAR: We 
cannot make a commitment. We can ,ive a 
rt' ply only within the parameter of the textile 
policy We would like to assure the HOD. 
Members that the modernisation fund will be 
vcr:y closely monitored throu,h tbe nodal 
agency. In the nodal agency a representative of 
the State Government is also there-Industry 
Secretary or the Labour Secretary. Wo 
assure you that we sball take all possible pre-
cautions to ensure that the money sanctioned 
is utilised for the purpose for which it is 
sanctioned. I have to forceBbly deny tbe 
various opinions . voiced by Dr.' Datta 
Samant on the net result of the application of 
the Textile Policy. The information with us 
conclusively show tbat tbe policy bas been 
successful. (Interruptions) 

MR. CHAIRMAN: Do not disturb. 

DR. DATTA SAMANT : 3,000 workers 
have been retrenched because of modernisa-
tion. Tbat is tbi~ polic.y, 

SHRI S. KRISHNA KUMAR.: Cotton, 
Textile export is iDcreasinl by leaps and 
bounds. 'tbere bas becn 400 million metres 
increase in the production of cloth in one 
year following the policy •. Tbe productioD 
has increased in tbe haDdloom aDd the power 
Joom sector. In tbe mill sector there. i. 
stabilisation with a marginal decrease. It is 
only a 'marginal decrease. 

DR. DATTA SAMANT 
metres lC'l8. 

600 million 
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SHRI BARISH llA W AT: Is it in the 
ca .. c)f tbOie mills who have lot mOIl." for 
modernisation or arc yO\l, .viq tile total 
filare? 

SHit) S. KRISHNA KUMAR: The total 
figure. In National Textile' Corporation, I 

. have said, we have sPent Rs. 3S 3 crorea in 
tbe last eleven ycars. In the Seventb Plan 
we are spendinl Ra. 117 crores. We have .. k'" f~ Ill9re money. That is the position 
.,ith ,~d to the National Textiles Corpora-
'i.9Jl mills. ' 

The fundamental objective of the' new 
te~~ne policy is to increase the production of 
cloth and make avaiJal?le c10tb to our people 
especially t~ weaker sections and tbe 
commoQ ,man at affordable prices. 
(I"t~'rllpllon$) . and increasing export are only 
auxiliary to this main objective. 

In the last year, after the promulaation 
or tbe Textile Policy. it is seen with the rate 
of inctease in production. the rate of increa~e 
of the price of cloth bas come down. It is 
0111, 2.3 per cent a~d 1.4 per cent. 

DR. DATTA SAMANT : No. In Bombay 
it bas iDcrea~ed by S per cent. 

SHRt S. KRISHNA KUMAR:' In the 
case of cotton cloth and handluom cloth as 
_i~8t S. I per cent a~d 3. I per ceot in tbe 

corresponding period of the previous year ••• 
( 1Itt~rrupl/~",) 

, DR. DATTA SAMANT : Ii ia yery dUB .. 
c~1t. Thousand. of wo~kera are . dyilil~' :tt'l. 
very difficult to hear all this. The ~t w~y. 
is to walk out. . 

18.25 hrs. 

(Dr. Datta Samant th~n l~ft th~ Hou,~) 

SHRI S. KRISHNA KUMAR: The 
prices of blended cloth b.ve dro.p~ by 1~ 
per cent, durioS this 'period after the 
announcement of the new tc~ti1e polic~. 

Sir. tbe rationalisation of labour in tbe 
textile industry is necessary to protect the 
larger interests of the labour. modernisation 
is necessary to sustain Iodia'. textile economy 

. so that we can compete not only in tbe ex-
port market, but to make available to our 
people la·facr production of cloth at cheaper 
priceS by maintaining and increasing the pro-
ductivity of tbe industry. 

1826 bra. 

Th~ Lok Sabha the" Qdj()ur,,~d til/ 
Eleven of tile CI()ck on Mo"day, 
November 24, 1986/4grahayana 3, 

1908 (Saka) 




